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LOK SABHA DEBATES

LOK SABHA

Friday, November 21. 199 Kartiku
30, 18590 | Suka)

The Lok Sabha mop vp Elvven of the ¢ lock
[Mr. Speaker in the Cloir]
MEMBER SWORN

SHRI GURCHARAN SINGH (Feroze-
pur— Punjab)

ORAL ANSWERS TO QUESTIONS

Delhi Police

*121. SHRI N.K.P. SALVE: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(@) the number of Police Constables and
Officials involved in criminal offences and
illegal activities during the year 19.7-68 ;

(b) the number of such persons prosecu-

and convicted ; and

(c) whether any steps are comtemplated
by his Ministr. in the light of the Khosla
Commission Report on the working condi-
tions and economic distress of the police
Constables in the Union Territory of
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a} In
addition to 1001 persons reported to be
involved in the Delhi Police unrest of April
1967, 44 persons wure reported to be involved
in"such activities during the period from 1st
April, 1967 1o 31st March, 1968.

(b) 971 persons were prosecuted and 7
have been convicted so far.

ic) After examination of the Interim
Report of the Delhi Police Commission, the
emoluments of Delhi Police personnel have
betn increased by sanctioning certain
allowances, and a programme of consiruc-

2

tion of houses for the police personnel has
been taken up.

Various Branches of the Delhi Police
have also been reorganised to improve the
operational efficiency of the police force and
measures have also been taken to provide
them with better amenities,

A statemetil indicating the recommenda-
tions of the Commission and the decisions/
action taken on them is placed on the Table
of the House. [Placed in Library. See
Neo. LT---2020/69).

SHRI A. SREEDHARAN : It is not
possible to go through such a voluminous
statement as this. It should have been
circulated earlier

=t Aty gATC Aew : ofeA, weAr
g A fagifea & a7 sz §
fet gfam % sdwfeal &Y feafr wge
safia WY AT o | & 59 aeg @
az AAAr AT 6 ag Y7 ¥ wreer §,
agziA A (a7 qag @ gz wArww A
AAT A Sta1 FTATH K T ETAAT )
quizd &) wifews 347 o ?

Fq @il 7 q@ag 3 xarar fe
3717 37 fawifogi v awq fegr 2
a4 fewfoel 97 gwa &73 & o
uw  wgzr 2T gferq aralt € g
aarmaeiTe enfor g€ 4 oy oA &
faqg fssar g% arg o afew @
mueftAdY ¥ a1 7Y oY gu A 3 A way
gz W 7z wEwET ¥ fexz o
AAFO 2 wA F AT AeT § orem
AwdT Trgardy &I ?

ot fewr wom gew: i oaw fw
feeet qfan &Y fag ofifeafadt o
guiw § cad art & ayr qean cfaga by

L4
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gg% wf e § faad fF seAdq O
aga @ afdfeafaar  freY gfaa & @
faa® fr ®1om qudT g1 | TEFT OF
qer w17 gz af v foeet gfRa &1 |2
w1 qqAT $1 f¥T A § W7 Zmw g
Wl & agt feeet gfam & 72t & gfea
afgsifial &1 ¢ 7 ¥ fassl)
# gy fav w17 £7F ag for gad a9
sq  #® arfew S w1 0w AT @R
o ) gg W TE AE F M F¢ I
 faak at # =g sAqT T FIHR
"ig faare foar s Ave faae 391 %
a1z I oA Frad &y o arAdts "gen
Fag ) gar 2 fF g@ @A sar OAY
F1E aeNla 9T & faa@ 20 991 /91 AFF
f& 9a @rgar saaa 31 @1 fEeifag 91
IAEY W w7 A @z 7 feaar s
g oY feaar wraar 38 g A 3ad
A% ua ¥ fraar #4190 ar g8 § |
TwEk Ay # & qgi AgadaE § fTed
gfesr & 77 77 2@WIE 1 W&
3% @ sk fAn g AT @ S ol
& fro¢a% Tt § ai9 9N F7G
g § 6\ gw Ao g gArAg A oft gw
TrA & @wA §7a T Sifaw 797§
fi5 gz @t graw €Y fawifg § ag &%
¥ Ay e wim W TAE wAT N AF
g1 % A ¥ gar $a1 § 771 § 99
WY axE WY gF T sAT F

SHRI S.M. BANERJEE: From the
statement it appears that nearly one thousand
policemen, starting from an ordinary cons-
table to sub-inspector, are just starving on
the streets because cases are going on against
them and some of them have been dismissed
from service. The only crime that these
policemen committed was this that their
condition excited horror and pity and for
that they demonstrated before the Home
Minister. More than a vear or two have
passed. 1 would like to know from him

whether 1the Government will reconsider
their stand and see that all these policemen
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are taken back on job, or give them a
general amnesty.

SHRI VIDYA CHARAN SHUKLA :
The hon. Member does not obviously re-
member what was happening in Delhi Police
befor this action had to be taken by us. It
was not a question of demonstration before
the Home Minister's residence. There were
a series of instances where there were
serious breaches of discipline, slogan-shou-
ting, objectionable speech making, and at
one stage it was ecven impossible for the
1. G. of Police even to take a parade: when
he went to the parade, a regular feature of
any police force, some of the Policemen in
the parade even refused to take part in the
parade and startzd shouting slogans. The
indiscipline had gone so much, it had become
so dangerous that unless some very stringent
and wvery strict action was taken it would
have been impossible to restore discipline
which is actually necessary for a force like
Delhi Police ...

SHRI S. M. BANERIJEE : My question
has not been answered. My question was
whether Government were going to reconsi-
der their stand.

SHRI VIDYA CHARAN SHUKLA : 1
have not yet completed my answer. In
view of this, we have no intention of
reconsidering this matter.

SHRI JYOTIRMOY BASU : That is
very unkind.

SHRI SRADHAKAR SUPAKAR : The
hon. Minister has stated that hundreds of
persons were sent up for prosecution, but
only seven cases have been decided so far.
1 want to know against how many police
personnel these criminal charges have been
pending for more than two years. [ also
want to know what percentage of police
personnel have been provided with accom-
modation.

SHRI VIDYA CHARAN SHUKLA :
As | have indicated in my main answer,
1.001 personnel were imvolved. Some of
them were dismissed and one of them
resigned. 1 think, 700 and odd people, who
are ex-pnlice per<onnel. are being proceeded
against in the court. There has been some
delay because those people who arc being
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prosecuted in the court of law have gone to
higher courts to ask for stay orders and all
those things and because of that, the judicial
proceedings have been delayed to a certain
extent, It has been our endeavour to
expedite the judicial proceedings, so that we
can get a judicial verdict on these things
and then take action accordingly.

About accommodation, we have embar-
ked upon a crash programme of providing
accomodation to Delhi policemen. Two
years back, Rs, 50 lakhs were sanctioned for
erection of staff quarters. In the last
financial year and the current financial year
we have provided Rs. | crore for each
financial year for the housing programme of
Delhi policemen and all these stalT quarters
are under cons ruction.

SHRI SRADHAKAR SUPAKAR : My
question was, what percentage have been
accommodated.

SHRI VIDYA CHARAN SHUKLA :
This percentage is not available now. |
shall let the House know about it.

<t ay famd . FgeTy A7, FARY
garar nar @ fr 971 gfam ;A & gav
gy 77 72 ? Y7 7 A oA /A 2
Fxt 21 fagAY a7 &5 79 Az 1 ow@A
=8 A ) oty fzanan ar e gfas arsi
& 39T fra mziAa ¥ gazd 97 7 2
az gfia e2o7 & geax @ QY7 3AF SO0
g mifz ®) w7 wzge Aar 2 Al Ay
ar Ag ¥ F o340 A ATRIT § £A T
1 FrAFI g w7 A% § 5 qEq
® waz qfaw ax ¥ frers w7 AT
fedft smz & 3 % art & =07 81
fear » " gan  aziT qar AT At AT
LaC CLANESTRNE S (E SN IV (G O£
QiEFT ®7A 2 AT @z AT &AA P
mgr : Afea & aaar wpar g e ozeamw
w73 =t g7 ar aefsq & AT waqn
FrAT 9T M 93w, 98 & 479 nad-
#z grgw o gur faan a3 ag afaw )
afvafaa ¥ gfa wlewfral 3 0 de
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FIgAY §19 frm, g6 AW @ GORIT
®YE geEar 9747 WY g ?

@ fawr wcmoges : w7 ¥ At
F1gAY w10 7

o wy famd : M AroN, FTCX
FF A7 Far 17w @ gfewr Wi
qIFITH 7

st fagr weon gee ot e erTerY
F oAarr 2 ogR A wAerd § ogEe
wqgar wift a5 w1 fasaa aff g §
faad 7z 7% f& Targf oY 37 vy ¥
ar &7 aard) A A W sferi gk

a7 fawias grgft

o my famd 8 g MR

ot fawraty gew gat magl W@
15 fasrga a8 qr 3

st uy fomd . 0 w7 77 @ fE
wziAd gfaq e & gy 4 § 396
TRTATAE AA, ..,

wft fawr wom gew : vt et sy
7 gfag 2o & Sfat wemads af
A Hqar [mFEnv fr g wsrom ¥ 1y
ggt & arf w€ & ey afy mardy 2 A
fedt  aY wif wfsar 1y & &Y aw 3@
a7 frarewIn K gg A w1 HIT 6Y
#ar wizan ¢ fe garer oo oft gom At
¢ fr wrf wigAY agt nard 23 A w0 @
v wagedY feard wig ar fedt mag
arAlE T qm T gR AT WA &1 W@
naEl & ey F wf wyww AT Y B @Y
g IAET TAAIH FIA € gET HT |

st riw e fora ST g7 AW
IR TR 2 IIWENA AT e A &
diw zfrom & oY fogd At aa) & wed
fsa ma ¥ 1 39 i1 w19 & gfaw @
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umR & arz ot gaer  fasre fear A
1 379 gfadw efrz s Y af &)
wydz gfaa &1 197 73 2 e @7 w0
fsat geerdt s & fare fearsiiz
w1 wrim€ wTarE A oEd wE
geyw faar wrar @ 7 f gasy afaqg wY
Zfwdz frgr st ar gawr feafras fear
oy | frga &Y gw g & gfwd g
am-zfea a9 § faq 97 w@2Ew &
foafed ¥ s¥r ax W E AfF7  sa9)
afats =fade T N ar A
feafirs fgr aar 21 Far wg 3AE
qATAL AFATHYX )

ot fawn weoy gFw & ITFT AT
FFar gFar g o 7 A 97 T8 @Ew
syw a7 W@ § ot AN weeT gEAA §
IR gear 744 2. .,

ot 7w wzo : gfea fraq &7

sit fagr wxw gew ;- 2w frad 3
AFT 2 qAr SATAC THAT |

st TrR =T : 400 A sz 2fAd
g1 7z @wre ow ave ar efvadt &
arq gazdt &1z s 2 Atz gad
ats zfraat &0 g9 @@ @qar ¥ 37
dra fax wag 7Y w39 7 FAr qEA
#138% aur w93 A 5, a3 Ny A
A R WG HgF Aad F o aw A
Wi Agf wrdY 3 fF g7 Aat fra gfaal
wt wIrAT § gtz oar g0 & @ FAS
2 g5ar g e a7 fa fag e @ifag
MT 3T & FIHT AT GrAT 20

st g ooy weTe wAtRT HAY
wgen & W wfzr fF 9z & mrar 57

st fawr wom gi| @ S @A &
§ gwadf &1,

o T W ;I qe9T 841 Ad
fear nar ?
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sit faen wew gew ;g7 gAR @
AfY ¥ AT x Ad ey g7
qqdY ara qd FIAT @A, qH B
97 FIA Y AT A 717 1

wEaE WENEW . A1t AN A g @
F A g o) TAY MW X a1 wF F

st g wT o zfraAt & Ame
oI 2 71 21 (swaA)

S} TRIAATT TIEA) ;Y ATE § A4
F fan 7z Afar ggt g fem
WA GYT I FY A1@ 7A AT 0,

ot fams wTm gew & 3z &7 @
ar fr wrma zw a7 2z gaar A 2
fr 744 AT H frid gfiwa § o
frrd adf ¢ & @z q9a7 R wR
AFT 9ZF 97 TA gAr | gWA AT
ATHTAAN,  BFIT HEEYT A &1 &1
aar 487 1 faad Faar 2 gl ag @9
vpd AA7 20 g9 AR § 970 ®E FIET
w7 Al § anwAr g, fFT ady g

SHRI UMANATH : The Minister said
that the Government has no intention to
re onsider the question of their reinstate-
ment, recognition of their union, etc. I
would like to draw the attention of the
Government to the Khosla Commission’s
report where it has been specifically said that
s0 far as the policemen’s conduct on the
strike days was concerned, no political or
other extraneous considerations were there
and their conduct was directly related to the
bad conditions of service and living, so far
as they were concerned In view of these
findings. T would like to know whether the
Government will reconsider their decision,
especially now that the Government claims
to be progressive, after the explusion of the
Syndicate.  (Jaterruptions).

SHRI SHEO NARAIN You are
supporting the Goveroment now. ([ntrerrup-
tions). H
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i ggIE AEAEl ;I3 A1HTee

DR. RAM SUBHAG SINGH : It is
unparliamentary. Mr. Sheo Narain is ow
Chiel Whip and it was wrong on the pert of
Mr, Sambhali to have uscd that expression
with reference to him.

wt vig Mo @ gty fag wzed
A @ a3 &1 77207 fFar & 799 Wa
Far wgy 2 7

uw Jigdtg qzeq ;a1 #}E e

fedt #Y w& 72 gFEAT > 7

MR. SPEAKER : If he is the Chief
Whip, he should not try to distrub the
atmosphere of the House. He is more
responsible as Chief Whip.  (/nrerruptions)-

SHRI RANGA : If any hon. member
has used the word** against another member,
it should be expunged.

DR. RAM SUBHAG SINGH : That

word must be expunged.

MR. SPEAKER : It will be expunged.
(Interruptions'.

SHR1 VIDYA CHARAN SHUKLA :
The hon. Membter referred to two things,
namely, political considerations and condi-
tions of service of the Delhi policemen.
These instances of indiscipline and law-
lesaness on the part of Delhi policemen are
not actually related to the Khosla Commis-
sion Report. As & matter of fact, we
appointed the Khosla Commission to go
into the conditions of service and living
conditions of the Delhi policemen and this
bas nothing to do with the instances of
lawlessness and other matters of conduct of
the Delhi policemen on that particular

day.

SHR1 UMANATH :
Commission has referred to it.

The Khosla

SHRI VIDYA CHARAN SHUKLA :
The Commission has mentioned it. Bul we
should not connect the two. I would request
hon. Members to look at this problem from

1891 (SAKA) Oral Answers 1

the viewpoint of discipline in the police
office. That is the only veiw point that is
possible, so far as this question is concerned
and when a decision is taken in the matter
the only question that will be taken into
account will be discipline in the police force
and nothing else.

& war Tw gar : foedl & ¥

a2 W W fesdt & 9 Avaw §
AR MAT AN T @R

Wt corete fag . faeet gfew % 99
aefe gfearan & 1 & 1 gf WY gwraa
faat =ifgo

ot fraweor miw - foeet gfem &
oF gt ¥ §NT gfaa sHard faafeqe
1T ILHTA AT B E I AT #
yq fag Arq & o faordl o aar &
aea @i @afoar ma 1 0w fqardr A
Fred®r ¥ 34 FrT gq Arey Frafeas
frar ngr & f& az qiear 2 & araaT
arzar ¢ s #ar oueY w9 I wT ?
737 A1 aafa #7491 fawer aan g, s
SHF1 KT OAT ACIEN  9YT §qT IEEY
qifeg A& § 77 47 sgaeqr w4 7

7 fawr wew gea g g faarw
fzar qra & & ga«T qig FET 1

«it voreie faz @ 19 faarar =t &Y
FE1T FHIFY FEATH 9% g ¥ gdfadaw
Y a1 ag) 4), qage ¢ a1 A4 @, Sy
& 09 aTHz Y a7 wT foar A R o &
! &Y §z ngAdz qremrdta § 1 faest
gfraa N 2 g AM 7 Rar ST
sages 77 foar § 5 748 % & g
fearamasar & P Sr i & eaw fac
9T AT AZE I 2 | gAY A AR
faars a7 @ 2 7 @ Y AN AT §
il @ gu 98 "if, AN gNE wPA

**Expunged as ordered by the Chair—
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farar ar 399 FE TR IEIT TAR @

W gFI § 1 weE G TAFT argn  faar
wiar Frfew | yw WT A gy gar 2
i Y W aFEH FY YA I1AT FWI T
T & TE Ta ¢ 6 o 5w & A
fwar o awar g 1« wAT AT qI9E W
AT q AR T wwF § &7 A% gEIH
W FE gAR R1E AN AF) qI L
Farfe g qfmir N #7 Aed & a1
o, I 1 fasear 7 2

W gfearan & wa & gaar  fret
gfem ¥ weftamwrdr w2 Aw
fafreze gizw 7 faget @17 wxqar ar
5 ®Y§ et ara adf @, gAY T am
adf #Y wf & 1 wwwaT o) 7 Tfees
2, gvgia g foRede - 1 frar g,
gfammar & srafaal v wedt adf  frar
AT T 21 qiT | Ay § wfEa gy &
wxf ot adt fam wmr 20 @z sarer
gfcarar ael & qrg s@y FY U@ 2 7

st fawr wzw qem : w@F A% gA
I sAFifeat &1 qarq @ o fae
gfers & sraml &1 garw 2, AG 0o
At & 7 T ar gHar @, A -
fuea afzfeafag) &, faeq fra  gaearal
¥y ¥ P P awg & 9% v
§ ) safae o7% 9 woww &, A% @7
g% BT fam q<g faee w3 9ga1 2
T €9 4ra w1 AT wHa1E 2 fF F caw
TR ¥ oYt ¥ A TG Fg I 2

wgr a% W & ANT . a¢ w1 91
fir wgt a% faeelt gfew #7 graiw 2 gm
qR eI oE A R I H A
it v 7 fe o afes g wreaga
@ 1 gud W f&r g,

ot wete fag : gfarar a0 &
frg W19 AT ¥41 T F@ &, 39 9
graaiama § 7
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A fam | g : gfan ® gm
HIT HHT HI A 7 2, 41T HIAT FT TG
zfraiom & [ £ wwd 9 fEer d
TAF ALY @ar: 2 27 F A g7 gfF
9 34 AT & G347 ISAT &, gW
& 2q@% F7C f4371q w7 § a1 T AT
z@n f& za a7 A 0% aFARzHT fHaT
F mgada AT gH Ay & fen-
frfadaa grqomr ara § 310 2

Il G0 Ho WINl: ZH 9T HIG
fegs@a o3 %7

AN HON. MEMBER : Sir, we have
taken half an hour over this question.

SHRI KANWAR LAL GUPTA: No
body either from my Party or from Delhi
has been called.

SHRI S. KUNDU : Would you kindly
allow a discussion on this since this matter
has been agitating us very much ?

SHRI BAL RAJ MADHOK : Delhi is
a Union territory and the police is not
under the Delhi Administration. The only
place where we can raise questions about
law and order and police is Parliament and -
if Members from Delhi are not given any
opportunity to put a question on this, may
I koow where the people of Delhi can go
for this purpose ? This is a matter in which
Parliament has direct jurisdiction over Delhi
and, therefore, Members from Delhi must be
given preference. This is my requeat.

wift #A AT A wgr 2 fF gferw
a gfefafiga fear ) fefafas T 3,
qTg 9§ At Tt faz @ # waw
faar aar 2. gfefafaT & a1t & Y #ar
gar gqn  wsEifiar g, geEn wwa
t¥%¢ 2 99 9 13z ¥ AT qiwsl §
oA €TE & 7 a1 gt ww< 4 if€-
fafaa & ' ga0 gan Sew 7 &
WA wigar g 6 gafafas wdga
9T WA g g wEwif ®
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A& 9z arqw fear 2, Far 398 w-
dfrefean qrsga o7 7q gfar & @4
wifedl s sy Fwil Ay oA
AwT mr @ & arqm w7

= gfaa w7 afeat 1 gavw ag a1
fis ergiy sfefafma fear, A Tz
AW | A27 9T W & A-qF o AqT B,
ST 9T WEFT AT I A1 A WA
g afsa ofaq F1¢ g a8 &4 2,
gfera ) wgrarar 2 f& gw osma @«
&1 mifgdz ¥ fafgsze & oDud A
e faezr & 77 av =iy Wt wr g cw
aaa gfqn qia =@ radr 740 6t gaa
53 Ag fear 3 1z Efefafeas a4
ar ? a1 IAF fATIE Mg TIMA AT )
Tax fqo faeziz & 7

ot faer wem ges : der fufaed
wifaw & fefafma &Y @zt as a7 3,
9gy gW g T W aFddz weAndd 2,
gAFY gAar aZY w7 aFa ¥ qu fafqzdn
wifgq # fefacaq gary &A1 429 s
gzeaqm & T faar fefafaq & 4gr s
AWt w19 A8 F7 AFA 2 0 QAT qIAAT 7
Wt ¥z ? ag facgy @i% 2

gl aF oftgdt qreEsad fosar &
arg @ gdzar g€ & gAw @A 2,
il 1 gaar gz 2 & gtag arAt

FAFY AT 7 QI Ayfae AN, L,

S WA qoA . WT S 1T FEA
g

ot faw wxmw mem: g mEd H
gfaa a1 s Y Qg Jdf fzar wn
awar g

st fom Aoy ¢ =w Ay O oo g
w7 ri AgY sT T £ HFag N &
TET Par mar g, w9 AE A 2 G A
81wy wasr A g & Qe 1 g,
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e & g7 1 qo¥ 7gf 9T A1 AQ L., ..,
(wreeesia)

ot wa7 Are qov : qf w7 aw B,
fafrezz arga gfaa #t fere w2 3 &)
farzr gfa &t <@ & A gfaw w

fexs st g ¥

st far AT ; gRodtae ® AU
S1ar 2, 719 gNT TE I T F 0

SHRI J. M. BISWAS : He should be

turned out of the House.

SHRI SHEO NARAIN : What has the
Home Ministry done about that ?

weas REYa : 97 aard feedt gfaa &
R A AT NG @ F AN
WAz 74 § | 39 9ATT T XA AT
faar s g#r & I €I F qUT-aC
g3 fda ar @

=t waT W R ¢ 5 wEEy gfew
&1 a9ET |27 &, IAW fewr AT
gy F 1 gz g K qd T gw faesh
I FAFY TAE Ag w00 gfam ey
Ffzu fF &% 712 § T4 &1 AT ARG
AEN FATAT FIET 2 1 919 97 9T WE®
ga1 & a4 & fea) o1 9T iar ) ag
| &iF Adt 2

SHRIR. K. BIRLA: On a point of
order, Sir. We have just now heard the bon,

friend, Shri Sheo Narain, using the word
‘goonda’.

MR. SPEAKER : There is no point of

order.

SHRI R.K. BIRLA: Ona polintof

submission, Sir,

MR. SPEAKER Later on; please
don't interrupt the hon. Member who Is

asking a question.

o 37 & : & qg wAAr wgar
fs qfag saarfoil & qru wewa e
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WA ¥ TRY ITX g1y ¥ TegF W17 rfaai
o+t wk oY ar AgY, gasT ¥ 9=y I
Y Y AE 9T GZIF A & AT qraw
& gfwm sr€ af 4 g1 4 w300 0F
uF gferm Y 9T A1, e
G TN T Y |

sit fagy oo ot Fg AN E 2rd
A, fa7 ot ¥ wrgad) S 4, wEv
gex-mey ¥ fad aF 41 2% A6 3 aey
¥ 58 AN & srex ganan an, foy g
gw feeell & mfig o7 sgaear @@
SIgA ¥ | 9gf aF Hfaw 1 grag 2,
YT T WEAAT A B IAA T A€
T, ¥ Fq w1

farst & worer gree daf 7w w1 D
Wy wat & wew wrr @A

%122, Y guaww fag gwawg : #a1
Ataga aqr afaga 7= g aTA A0 FO
w4 fw

(%) Fgragga g f& aat =3 &
QA aEY F9r @Y FT & F1707 f2e
/WU S1FT I qF TA ATAT U
UATT AAF I 9T 477 AT 2 AV

(@) =fz i, A e &fzsare #1 g
w7 & (a8 T U Fur FrEGE
aT T e !

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIFPING AND

TRANSPORT (SHRI RAGHU RAMAIAH) :

(a) Yes Sir, at some locations.

(b) The measures proposed to be taken
in the Fourth Plan period include raising of
the level of such stretches, replacement of
causeways and submersible bridges by high
level bridges and construction of by passes
as realignments, to the extent funds are
available.

ot amuew feg gong: @@ W
afiEr AR & qg sEmE w7 a5
groeT § ), ¥@ q¢ femer e wiEn
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aY7 o a7 = 9T v AN A5 fzar W
a®r ?

waz-w1a faam gie Ataga qur afe-
aga wArEn § geuA (o gwarw fay)
TgF! ATF @@T €14 fzar nar & - 77 =q-
W 832 fY7 At 7% ¥ 39 97 w4
4 qrAY A A1 gz A gfewa aa B
Tq @3 97 12 Fandlga f@fas 51 ad
e # faar [mar g7 37 97 qEea F
gatfas aw frar armm | faq oig F17-
I¥ "B T § wEra qTAY &, IAW
w1 e # frog & faar snaor

Wt agaea fax gaag : gy earal
97 7z 1A TI99q AGA GEET § | AT
Tq AIAFEN W IUF] 57 A 7T A8
w7 a7 &1 A grg 1 frar armm ?

oY gFaA fAg: Igr Azt awa A,

zi ga%) Ngr Fv3 F f7faq 7 o6

FIAEEA A @0 | FH Y FH IAF g

us frem &0 aysge grarde foar s,
aify gfew ® 57137 7 21

st gro Are faard : Agax addw ¥
Frgteana &1 210 gty gIEI ey ¥
fzar srar 2 #: Fza naqdz ¥ FE
uFeaY Az 447 2|4 2 fF g gdfuas,
FI9 A1 rAsAA B1a & ar Ag ) aur W
Fmasa zidd nr wY7 fEa) doas griy &
graq § ag 2ax @ fq0 1€ 7 9T
F1T A1 o 2 Fr wiw & 2 g 2 oan
a#Y iz gAfeaw 5 acard fear s
2 ar ady ?

A gware fag : Vxa v feafed §
/1 &€ ot &9 Pear srar 2, ar ey
TArL A 3, 937 aqt &1 qxw fan @
F 2@ ST OF F@ 2, N fF 5w A
AEaT gay I oy weFe Enfasw
ardl § | (% AT T O VT F AR
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arrgr mifrav #, &) ag 2aEd § fF wmw
AF T A 2 oqr A4Y ) ANT TH @A H
®1¢ fowmgs 21, A1 A% a6 q04
faar arar

SHRI N K. SOMANI : It cannot be
denied that economic activity on roads gets
primarily disrupted not only due to monsoons
but due 1o other reasons also. As far as the
road transport is concerned, [ would like to
draw the attention of the Government to two
very important factors. One is the design
and the low position of the culverts on these
roads and the other is the poor maintenance
the vear round In view of the high inci-
dence of taxation on rcad transport. will the
Government give a very high priority so that
limitations of road transport are removed in
time ?

SHRI IQBAL SINGH : Regarding the
designs, 1 can say, wherever we do new
construction, it is done according to th.e latest
specifications  of the Indian Road Congress.
Regarding the uld ones, we go on improving
to the best standerd possible.  Hut 1 cannot
say that in the country, we can do the
improvements in one day.

S1iR1 N. N. PATEL : 1t is well known
that there are two national highways from
Delhi to HBombay, one ¥la Agra and one
which passes through Gujarat and Mahara-
shtra, i.c., National Highway No. 8. The
condition of the road of National Highway
which  passes through Maharashtra and
Gujarat, particularly the one in Mahara-
shtra, is very bad. | would like to know
what Government propose to do to improve
this road.

SHRI IQBAL SINGH R.garding
National Highway No. 3, that goes from
Delhi to Bombay wvia Agra, I have already
replied. Regarding National Highway No. 8,
if the hon. Member gives notice of a separate
question, 1 can reply.

Demand for More Powers for Legislative
Assembly of Goa
+
SHRI P. GOPALAN :
SHRI VISWANATHA MENON:
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :

*123.
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have received
any memorandum recently demanding more
powers for the Legislative Assembly of Goa;

(b1 whether Goveinment have considered
the demand ; and

(¢ if so, the steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA! : (a) Yes Sir.

tb) and (¢). The recommendations of the
Administiative Reforms Commission on
Union Territories and NEFA which, inter
alia, deals witlhh the question of powers of
Legislative Assemblies of the Union Terrl-
torics with Legislatures, are being examined
by the Government.

SHRI P, GOPALAN : There is a grow-
ing fecling io the minds of the people of
these Union Territories like Goa that they
are being treated as sccond-class citizens.
Even in the Presidential Election, the repre-
sentatives of the people in the Legislature
are denied the right 1o vote.  1In view of the
unanimous demand made by all sections of
the people of these Union Territories, I
would like to know from the Government
what stands in the way of .he Government in
conceding the demands of these people for
more powers to the Legislature.

SHRI VIDYA CHARAN SHUKLA : It
is wrong to say that the people of the Union
Tervitories arc being treated as second class
citizans., Under the Constitution they have
as much right as any other citizen has. As
for as the Presidential election is concerned,
the hon, members know that the representa-
tives of the Union Territories who sit in this
House and the other House do vote for the
President and, therefore, there is no question
of treating these citizens of Union Territories
in any inferior way 10 the citizens of other
parts of the country.

As far as the question of giving more
powers to the Legislature is concerned, I
have already indicated in my main answer
that in view of the ARC's recommendations,
we are examining the question and we expect
to take a decision shortly,

SHRI P. GOPALAN : The Minister in



b 1] Oral Answers

his reply has stated that the matter is under
the consideration of the Government, that
the Administrative Reforms Commission’s
report is being considered. T would like to
know from the Government whether the
Government can declare the time-limit by
which this decision will be taken by the
Government.

SHRI VIDYA CHARAN SHUKLA : 1
have already indicated that we are actively
engaged in examining the recommendations
of the ARC. We will be able to takea
decision shortly.

SHRI G. VISWANATHAN : In the
Union Territories the Assemblies are power-
less and very often the Ministry is by passed.
We are told that sometimes the files reach
the Lt. Governor even by-passing the Chief
Minister and the Lt. Governors are behaving
like mini-dictators. 1 would like to know
from the Home Minister whether he is pre-
pared to consult the Chief Ministers of Pondi-
cherry, Goa and other Union Territories and
arrive at a compromise formula, so that it
can satisfy all the Union Territories.

SHRI VIDYA CHARAN SHUKLA :
The Home Minister called a meeting of the
Chief Ministers of the Union Territories
precisely to take their ideas and consult them
regarding the recommendations made by the
Administrative Reforms Commission and
their views have been obtained on this
Report.

As far as the gquestion of files going
directly to the Li. Governor is concerned,
there are definite rules of business that are
laid down there according to which the
government business is conducted in the
Union Territories. 1l there arc any violations,
we will certainly look into them if they are
brought to our potice.

sy forwt : weger oY, 69 S &
st waraf=ar § a& aer, frgu, wfa-
g7, AR ALE § A7l afewre & fod
qii oA TEdt & A gmd T a-
W1 I Ui WY QI FIA W A FA
afga # et welew ¥ quAT WEW §
da1 ewit wefafaedfer femmt weoe
3 wg1 a1 e A-grd giaw vzl
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T wo¥ darEdt qaT v2E TrsEi o
faa s wifgz =Y @1 aF
g 3 * w@mg gew sy F; oA

fear smar wifear sar wed wgma @
F I H famre w77 & fay Ao 3?

ot fagreco ges : # w ¥

& fagd &17 1 Far 71 oY fE&7 & a0
argTr g f& zardl ag Aifg swe 2 f
zt 75 @ /% 5 g gfaga Efeda =1
SOTAT A IR TH 417 Y wfeT F PR A
94T FIH #3974 qF | AfF%4 q21 A%
fadtdYezor F1 g 3 mod dar &
s % oarr on 3q gfana Efved Ay
IS0 FT FAT FA FY 17 A-19 F Q1T H

75T

g w1f w@afes g @ g 5 gfaaa
Efeety & art %, Aq ga 3§ 9 fa=r
FA 2 | FATA ®T § zH q7 fAagry #3
%Y ot FYE migsaFAr gdig T4 A

=t 9w =wex anf ;@) g mFrEa
A wgr fr gfags Efedia & oY o B,
%, Atz & wmEd A mwar s
w7 38 & Afaeraz 71 vegafa & gaa
¥ v 27 51 wfawic & 1 wsaw waAEa,
& fgaras g2m & wran &, gant Afqer
Y tezgfa & gAra § alE A w1 zw
AET &, 59 AT ¥ 2 gAY AR &F @Ed
grayr ¥ ¥ gAdl g @Yy Fraar
wrgar g i swmas gar mram & zw
mrw ¥ ot i § Nt g7 war @
w1 g I 9T s s@A ar g § 7
sar w fawfad & ag ot fa=ie w7 <@
g fm ot gfaaa fEd gt w2 wr gaf
ain W& IT & fad w1 qar faan
& IR g @z 51 oawl faa
a1 | W qroA y| feafay & $if dar
fraw aff warar 2, @Y &4 a% 5@ fo=-
fad & dmer w1 arfe wrog & adh 27
ANege T @ g AT G W !
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st fagr weaw ges : Arerem AR g7,
neTH HElZg, 3H TA A AT Ajq HIT
g fx fashz Avavaz F= gofas
w2y FgrEArar ¢ oar A9 2 afz 3z
eTIgATEY FY WAT P, A4 TH aArF 9%
famrt fear #arasv1 § f5 38 7197 #1
&gt feqr g grafaar ami ¥
qra-A1q #®7 A &% avg & fgFe 2t
gFd ., @fwr gew w9 § g facham
|37 9T A1 11 qgAT § WY IA 9T
ufgsav faoa 773 2

SHRI HEM BARUA : In view of the
fact that the Government propose to give
political and administrative status to Tripura
and Manipur by converting the Chief Com-
missionership into Lt. Governorship, have
the Governinent any proposal to make Goa a
full-fledged State enjoying all the political

and legislative powers like the other States
in India enjoy ?

SHRI VIDYA CHARAN SHUKLA :
No Sir. There is no such proposal under
consideration.

Which is under
| want to

SHRI HEM BARUA :
consideration 7 | don"t follow.
know whether...i/nterruption)

SHRI VIDYA CHARAN SHUKLA :
As far as I could follow the hon. Member,
he asked me whether there is any proposal
to make Goa a full-fledged State. 1 said, no
such proposal is under our consideration.

SHRI A SREEDHARAN : The Union
Territories are the step-sons of the Govern-
ment of India. Sir, one fundamental princi-
ple in democracy is that the legislature is
supreme and it should be separated from the
executive and it should be free of all the
influences of the executive. In view of this
fact, 1 would like 10 ask this question. Is it
not a fact that the post of Secretary of the
Goa legislature and the post of Law
Secrectary of the Government of Goa are
held by one and the same person 7 1If so,
what steps are being contemplated by the
Government to separate these functions ?

SHRI VIDYA CHARAN SHUKLA : I

1891 (SAKA. Oral Amswers 2
am not aware whether these two jobs are
held by one. If they are so, that might have
been put together for the sake of economy in
the administrative expenditure ; but we shall
certainly look into this matter.,

SHRI1 A. SREEDHARAN : It is not a
question of economy of expenditure. Tt is a
question of the sovereignty of the legislature.

SHRI VIDYA CHARAN SHUKLA : 1
don't say that. T say, it might be because of
that. But we shall certainly look into that.

SHRI P. K. DEO : The creation of the
territory of Goa was more a necessity of the
past than of any administrative reasons or
importance, because there is no geographical
contiguity between Goa, Daunan and Diu.
Taking into consideration all these facts and
taking into consideration the wishes of the
local people why cannut we integrate these
area- with the two adjoining States ?

MR. SPEAKER : That is a separate
question, (fnrerruprion) 1 have passed on
to the next question.

SHRI P. K. DEO : Sir, my question
has not been answered. .

MR. SPEAKER :
the next question.

I have passed on to

Separation of Judiciary From Executive

in West Bengal
+
®)24. SHRI CHANDRA SHEKHAR

SINGH :
SHRI J. M. BISWAS :
DR. RANEN SEN :
SHRI H N. MUKERJEE :
SHRI K. HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the West Bengal Govern-
ment had requested the Cantre to provide
Rs. 2 crores to the State for separation of
Judiciary from the executive ;

(b) whether the Centre has turned down
this request ; and

(c) if so, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN): (a) A proposal
was recoived [rom the Government of West
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Bengal for a special grant-in-aid of Rupees
one crore only in 1969-70 for this purpose.

(b) and (c). The Fifth Finance Com-
mission was expected to go into the entire

question of assistance to the different
States on an overall assessment of their
fiscal needs. The Finance Commission have

since recommended payment of grants-in-aid
for the five vear period commencing from
1969-70, to all States including West
Bengal.

sit wsr v fag  weaw wRaEm,
& srasy wgar g by afeady gma a@z-
&1 & Frggifasr & aranfas 8 gan
aad & fay Y ggareomiar @, &
HIFIT a¢ A2 F4 AF A a1 WY
agr @I GIFTL ¥9 1T F) FT %
74 & A0 darz & 7

SHRI Y. B. CHAVAN : Sir, | mentioned
that grants from the Government of India
can be only given under Article 275 and
this matter was generally considered by the
Finance Commission which has given its
own recommendations to the Government
which have been accepted There is no
question of giving ~ny specific giants for
the purpose of separation of judiciary from
the executive.

SHRI J. M. BISWAS : Sir, it is an
unfortunate position for the West Bengal
State because there is a United Front
Government there with which our Central
Home Ministry does oot agree. In respect
of education or irrigation or any other
departments ol the Government, wherever
the question of eny financial belp from the
Centre arises, the Central Government on
some plea or the other refuses ro pay any
grants to the West Bengal Government,
Here iz a definite issue. Now that the
West Bengal Government has taken the
move to separate the judiciary from the
exccutive, it should have been encouraged.
But the reply thet bas come from the hon.
Home Minister is most discouraging. I
wani to kpow from the Home Minister
whether the Central Government will
encourage the Btate Government of West
Bengal io this cffort of separating the
judiciary from the executive, and if 5o, in
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what way financial help will go to the State
very soon as desired by the State Govern-
ment ?

SHRI Y, B. CHAVAN : As far as the
separation of the judiciary from the
executive is concerned, it is a principle

which the country and the Constitution has
accepted. As such, we always encourage
the implementation of these proposals. But
the only question is whether the State
Government should get any special grants
from the Central Government on this matter.
Most of the State Governments which have
implemented this never asked for any grant
for this particular special purpose. Naturally,
looking to the economic development and
the resources position of the State. the
Centre does give certain grants under
article. ..

SHRI JYOTIRMOY BASU : How does
he give grants for prohibition ?

SHRI Y. B. CHAVAN : These particular
aspects have been gone into by the Finance
Commission and they have piven grants.
Bul there is no question of any specific or
special grant for this very purpose.

DR. RANEN SEN: Just now, the
hon. Minister has said that while giving
any grants, the special circumstances of
the State are taken into consideration.

SHR] Y. B. CHAVAN : | never said
that.

DR. RANEN SEN: In view of the
fact that West Bengal which is run not by
the Congress Party but by some parties
which are opposed to the Congress...

SHRI ATAL BIHARI VAJPAYEE :
Not opposed to the Congress now.

DR. RANEN SEN : The hon. Minister
bas already stated that the financial position
of West Bengal is very bad, but this parti-
cular action, namely the separation of the
judiciary from the executive was long
over due. In view of this, even after the
Finance Commission gave its award, the
West Bengsl Government had approached
the Cmotral Governmeni. In view of the
peculiar financial position that is obaining
in Wast Bengal, and in view of the fact that
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some amount of money is necessary to com-
plete thia process of separation, may I know
whether the Central Government will revise
their decision and give a certain amount of
money to the State Government ?

SHRI Y. B. CHAVAN : I have ans-
wered this question already

DR. RANEN SEN : After the Finance
Commission gave their award. a special
request wac made by the West Bengal
Government for certain grant for this

purpose  May 1 know whether the Central
QGovernment are going to revise their
decision ?

SHRI Y. B. CHAVAN : No.

it Wi Tw ¢ #4707 Fra AOAY
s A ¥ T3 ag #1 e1A ¥ @
go f& @z wrgmfas ovz aammfas
F AN AT TN IT ZHiY T6AT ArAILY
& wrAlEw 7 nw ggA w9 @ 2
oYt dfagra & N 2w efvwr w frar &
Ar fer F+7 ATRITF I qI8qA: TR
arm & fan #4f a#Y mage fear smAr
g2ar ATFEA] A A1E 7z frdt aff &

...

MR. SPEAKER
already been answered.

This question has

o} WremsE g : W[TT G AT
ex v frawxa gor 2 & 32 =379 @ Q07

F fao mier 7 f gz tar w0 & 7
MR SPEAKER : He has answered it
categorically.

SHR! LOBO PRABHU : It isa well-
known dictum that justics delayed is justice
denied. In this connection, the police are
relevant ; the police prosecute the largest
number of cases in criminal courts, and the
police execute the summons and warrants of
all other cases. In the dispensation of
magistracy before, of which I mysell was a
member, the district magistrate had the
power 10 control the police ; he was put at
the head of the magistracy and of the
police. But in the present dispensation,
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the additional district magistrate is a purely
judicial officer. In these clrcumstances, there
is ample evidence that delay has increased
in the disposal of criminal cases. 1 have
myself asked a question regarding this, and
I am awaiting a reply. [ would like to ask
of the hon. Minister a simple question.
Although he has declared itto be a policy
of this Government to separate the executive
from the judiciary, would he undertake an
inquiry intn the result of the separation
which has taken place already in respect of
delay which is a fatal thing as far as the
justice to the common people is concerned ?

MR. SPEAKER : That is too general
a question. The main gquestion relates to
West Bengel only.

SHRI LOBO PRABHU : Would he

undertake an enquiry to find out whether
there has heen delay ? I do not think that it
is a general question,

MR. SPEAKER : He may ask a separate
question. It is too general a question to be
asked now.

SHRI B. K. DASCHOWDHURY : I
think what the hon. Minister has stated is
an evasive reply, becausc under article 275
of the Constitution, the Finance Commission

has certain terms for distributing the taxes
between the States. Also, under certain
constitutional  provisions, the Finance

Commission has only the right to distribute
these funds for certain special development
purposes. But here is a case where for a
long period of 20 years, the Congress
Government in  West Bengal could not
implement the constitutional provision in
article 50 that the executive should be
separated from the judiciary. Now, the UP
Government have started implementation of
the scheme. In view of these special
circumstances, may | know whether the
Central Government would give a grant
from the Central allocation so that the UF
Government may go ahead with the implem-
entation of the scheme ?

MR. SPEAKER : This question has been
answered already.

SHRI D. N. TIWARY : Mayl know

whether in the past so many State Govern-
ments had separated the judiciary from the
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executive and whether the Government of
India gave grants to any of them, and if so,
why this discrimination is being made
against West Bengal ?

SHRI Y. B. CHAVAN : 1 have already
stated that such grants were not given to
any other State.

SHRI SAMAR GUHA : In view of
the fact that as already admitied by the
Home Minister, an independent judiciary is
a guarantee for the democratic rights of the
people, and in view of the fact that in West
Bengal, almost all the partners of the UF
Government have accused the administra-
tion and the Home Ministry that the police
there is oclively being used by a certain
party...

SHRI JYOTIRMOY BASU : On a
point of order 7 Is this a forum for raising
questions relating to that ? Are you going
to allow hcre questions relating to the
vilification of a State Government 7...

SHRI BAL RAJ MADHOK : There is
no government there ; it is only that law of
the jungle which is prevailing there.

SHRI SAMAR GUHA : In view of the
fact that almost all the Ministers and the
representatives of the different parties of
the UF have accused the Home Ministry of
actively utilising the pulice and the adminis-
tration there for political purposes...

SHRI JYOTIRMOY BASU : That is
irrelevant. Are you going to allow this
question here 7

MR. SPEAKER : 1t is a relevant ques-
tion. Let the hon. Member be allowed to
put his question.

SHRI SAMAR GUHA : In the absence
of the separation of the judiciary from the
executive, they are utilising the administration
and the police in favour of political parties,
The Chief Minister of West Bengal has
already said that the West Bengal Govern-
ment has turned out to be an uncivilised
government, and the rule of the jungle is
prevailing there, In view of this, may I
know whether the Contral Government will
pay Special attention to this question of the
scparation of the judiciary from the execu-

NOVFMBER 21, 1969

Written Answers 28

tive so that the police may not be utilised
by any political party to muzzle the democ-
ratic rights ol the people ? May 1 know
whether the Central Government will give
special consideration to this matter and give
help to the Wes«t Bengal Government for
for separation of the judiciary from the
executive 7

SHRI Y. B. CHAVAN : As far as my
information goes, they have accepted in
principle the separation of the judiciary
from the executive and they are trying to
implement it in phases. In the beginning,
they have taken up its implementation in
one or two districts...

SHRI1 ATAL BIHARI VIJPAYEE : By
selting up parallel courts.

SHRI Y. B. CHAVAN : As for as the
allegation are concerned ..

SHRI SAMAR GUHA : It is not my
allegation, but it is an allegation by the
Chief Minister and by all Ministers there,
He has said it from the house-tops.

SHRI Y. B. CHAVAN : This is a matter
which certainly requires our consideration ;
this is a matter for concern. There is no
doubt about it. But as long as the Chief
Minister has reduced himself to this position
of just expressing good wishes only, what
can I do 7

SHRI JYOTIRMOY BASU : He did
not rehearse his chela properly today
(Interruptions).

MR. SPEAKER : Question Hour over,
If during question hour we have to be under
such nervous tension, I do not know how
we Can carry on.

SHRI RANGA : Is there a Government
here 7 Is there a Home Minister here 7 The
Home Minister addicated long ago
tInterruption).

WRITTEN ANSWERS TO QUESTIONS

Abolition of Contract System in
Collleries

*91. SHRI UMANATH :
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SHRI MOHAMMAD
ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI C. JANARDHANAN :
SHRI P. C. ADICHAN :
SHRT SARJOO PANDEY :
SHRI INDRAIJIT GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are considering
any proposal to abolish contract system in
the collieries ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes, Sir.

(b) A statement is placed on the Table
of the House. |piaced in Library. See No.
LT-2021/69].

(c) Does not ari:e.

Labour Unrest in Chota Nagpur
(Bihar)

SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI V. NARASIMHA RAO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government's attention has
been drawn to the press report which appear-
ed in the Hindustan Times of the 16th
October, 196y stating that Labour unrest in
Chota Nagpur, (the Ruhr of India) may soon
erupt and endanger peace and harmony in
the entire mineral belt of that area ;

(b) if so, the reasons thereof ; and

*92

ic) the steps taken or proposed to be
taken in the matter by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a'and (b). Reports
have appeared in the press regarding agi-
tation by workers of engineering industries
in Bihar to press for early implementation
of the Wage Board's recomme:Jations.

(c) A tripartite Committee was set up by
the State Government to work out an

KARTIKA 30, 1891 (SAKA)

Written Answers 30

acceptable settlement. The Committee has
held three meetings so far and its deliberations
are still in progress.
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Setting up of Agricultural Marketing
Research Institute

*94. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND
AGRICUTURE be pleased to state :

(a) whether Government are considering
of setting up an Agricultural Marketing
Research Institute to deal with different as-
pects of marketing of different types of agri-
cultural produce ; and

(b if so, when and where it will be
open and whether it will have direct touch
with the farmers ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Yes, Sir.

ib) The Institute will be located at
Nagpur. The Institute will mainly operate
through co-operatives of producers and pri-
vate entrepreneurs.

Report of the National Commission
on Labour

*95. SHRI BAIDHAR BEHERA :

SHRI SRADHAKAR
SUPAKAR :

SHRI BRIJ BHUSHAN LAL :

SHRI JAGANNATH RAO
JOSHI :

SHRI SURAJ BHAN :

SHRI YAIJNA DATT
SHARMA :

SHRI SHARDA NAND :

SHRI NARAYAN SWARUP
SHARMA

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SITARAM KESRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the National
Labour Commission has submitied its report
to Government ; and

(b) if so, the details of the recommen-
dations and the number of recommendations
accepted by Governnent ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a® Yes.

(b) The Report of the Commission
containing the recommendations was placed
on the Table of the Lok Sabha on 29th
August, 1969. These recommendations are
being examined in consultation with all the
interests concerned. Mo decision has been
taken so far on aoy of the recommen-

dations.
Increase in Supply of Milk in Big
Cities
*y6. SHRI BASWANT : Will the

Minister of FOOD AND AGRICULTURE

be pleased to state :
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(a) whether there is any proposal under
consideration to augment the supply of milk
to the cities like Bombay, Calcutta, Madras
and Delhi ;

(b) whether the co-operative sector will
be taken into consideration for this purpose ;
and

(¢} the amount proposed to be spent for
this scheme, city.wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOFMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE; : (a) Yes, Sir. A project esti-
mated to cost Rs. 9540 crores has been
formulated by the Central Government with
the assistance of World Food Programme,
for expansion of milk processing facilities in
the four metropolitan cities of Bombay,
Calcutta, Madras and Delhi and for increas-
ing milk production in their rural milk shed
areas, *pread over in several States.

(by The co-operative sector is expected
to play an important role in increasing milk
production and in the procurement of milk
in the rural milk shed arcas of the four
metropolitan cities,

(c) The details of the city-wise invest-
ment have not been worked out,

Underpayments in Collicries in
West Bengal and Bihar
*07. SHRI SATYA NARAIN
SINGH :
SHRIMATI SUSEELA
GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that most of the
collieries in West Bengal and Bihar are doing
underpayment ; and

1b) if so, the steps taken by Government
to stop underpayment 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). No infor-
mation as regards underpayments in general
in the Bihar and West Bengal coalfields
is awmilable However, Central lodustrial

Relations Machinery mcondmgnomu’
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and surprise inspections to detect all kinds of
irregularities including underpayments.
Specific complaints on this brought to the
notice of Government or Central Industrial
Relations Machinery are also properly in-
vestigated and aeppropriate actions taken
under the Payment of Wages Act against the
management for such irrcgularities.
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Deticit in Foodgrains
*99. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
ceply given to Starred Question No. 403 on
the 7th August, 199 regarding deficit in
Foodgrains and state :

ta) the manner in which the realistic
assessment of deficit in foodgrains is made
in the absence of a s:ientific survey ol con-
sumption of foodgrains ;

(b) whether ary attempt has evcr been
made to have, as far as possible, a scientific
survey of consumption of foodgrains in the
country and, If so, when and with what
results and, if not, the reasons therefor and
whether Government propose to have such a
survey in the near future, and

(<) the target of food production in the
country which will enable us to stop imports
from abroad 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE]) : (a) Estimates of foodgrains con-
sumption requirements are worked out after
taking into account per capira availability in
a normal period and estimated population
and making allowance for increase in demand
resulting from increase in incomes etc. The
difference between the estimated production
and estimated consumption requirements gives
an idea of the deficit in a particular year.

(b) No, Sir. The foodgrains consump-
tion depends on a number of factors, such
as. population, extent of material prosperity
of the people, their food habits, extent of
urbanisation and the availability of subsidiary
and substitu e foods etc. In a developing
economy like India’s, most of these factors
are conslantly changing and a coutry-wide
survey will pose numerous difficulties and
may not yield reliable results. However,
studies of consumption of a limited naiure,
restricted to sclected areas or groups, have
been carried cut by some Research Institutes
and others from time to time.

(c) The country is expected to be self-
sufficient during the Fourth Plan period and
it has alrcady been decided that imports
of foodgrains under PL 480 would cease
after 1971.  The target of foodgrains produc-
tion envisiged wunder the Draft Fourth
Five Year Plan is 129 million tonnes of
foodgrains.

Conversion of A. I. R. Into a Corporation

SHRI KANWAR LAL
GUPTA :

SHRI BANSH NARAIN
SINGH :

SHRI1 S. M. BANERIJEE :

SHRI YOGENDRA SHARMA :

SHRIMATI TARKESHWARI
SINHA :

SHRI JAGESHWAR
YADAY :

SHRI HIMATSINGKA :

SHRI MANIBHAI J. PATEL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have not taken
a decision so far about converting the All
India Radio into a Corporation ; -

*100.
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(b) whether it is also a fact that the
Minister of State, Shri I. K. Gujral, stated
publicly that he was not in favour of a
Corporation for the All India Radio, as
appeared in the Indian Express on the 19th
September, 1969 ;

(¢} if no decision is taken so far, the
reasons why the Minister issued the state-
ment ; and

(d) when the decision about it is likely
to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) No, Sir.

(b) and (c). The press report in guestion
is rather misleading in so far as my remarks
on the subject have been stated out of
context,

(d) A final decision of Government will

be taken in a few months' time.
Nationalisation of Sugar Industry

*101. SHRI RABI RAY :

SHRI CHENGALRAYA
NAIDU :

SHRI R, BARUA :

SHRI SHIVA CHANDRA
JHA :

SHRI ISHAQ SAMBHALI :

SHRI N. R. LASKAR :

SHRIMATI SUSHILA
ROHATGI :

SHRI K. ANIRUDHAN :

SHRI MOLAHU PRASHAD :

SHRI RAM SEWAK
YADAV :

SHRI PRAKASH VIR
SHASTRI :

SHRI P. N. SOLANKI :

SHRI ONKAR LAL
BERWA :

SHRI CHANDRIKA PRASAD :

SHRI S. KUNDU :

SHRI KIKAR SINGH :

SHRI YASHPAL SINGH :

SHRI DEVEN SEN :

will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the persistent public demand
to nationalise sugar industry in the country ;
and
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(b) if so, the steps Government have
taken in that direction and the details
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government are aware of
the demand for nationalisation of the sugar
industry in Uttar Pradesh.

(b The various aspects of the question
are under examination.

Import of Foodgrains

*102. SHRI HEM BARUA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{a} whether Government have decided
upon any date-line from which Government
would not import foodgrains from abroad
as they have been doing at present ; and

(b) if so, the date-line and the specific
steps taken by Government so far to reach
this position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO.OPERATION (SHRI ANNASAHIB
SHINDE) : {a} and (b). Till such time as
the country becomes self sufficient in pro-
duction of foodgrains, some imports of food-
grains are necessary. With the increase in
food production the imports are gradually
being reduced. According to the present
assessment it is expected 1hat the country
may attain self-sufficiency in food produc-
tion by 1970-71.

International Dairy Development Scheme
for Self-sufficiency in Milk
*103. SHRI DHIRESWAR
KALITA :
SHRI ESWARA REDDY :
SHRI YASUDEVAN NAIR :
SHRI RAMAVATAR SHASTRI :
SHRI B. K. DASCHOW-
DHURY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Food and Agricultural
Organisation of the U. N. has a proposal to
undertake an international dairy development
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scheme to make the developing countries
self-sufficient in the production of milk ;

(b) if so, the main features thereof :

(c) the estimated cost of the Scheme ;
and

(d) how far India will be benefited by
the scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVYELOPMENT AND
CO-OPERATION  (SHR1 ANNASAHIB
SHINDE) : (a) Government of India are
oot aware of any such Scheme.

{b) and (c) Do not arise.

(d) In response to a project regwest
made by India, the World Food Programme
authorities have agreed to supply, free of
cost, during the next five years, in a phased
programime, 1,26,000 tonnes of skimmed milk
powder and 42,000 tonnes of butter oil at
the international valuation of Rs. 41.90
crores, These commodities, when re-
constituted into liquid milk, will generate
funds worth ubout Rs. 9540 ciores. These
generated funds will be utilised for expand-
ing the milk processing facilitics of the four
Public Sector dairies in Bombay, Calcutta,
Delhi and Madras and for increasing the
milk ptoduction and procurement in the
rural milk shed areas of the four metro-
politan cities, through improved breeding,
feeding and management of milch animals. As
a result of this arrangement, the indigenous
production of milk in the milk-shed areas
of these cities will be stepped up so that by
the time the supply of imported skimmed
milk powder is tapered off, the level of
supply from the dairies is sustained through
increased local milk. The project will also
help in salvaging about 1 lakh high-yielding
milch animals (and their calves) which are
brought to the cities and pie-maturely des-
troyed afier they go dry. The project will
also help India's most disadvantaged rural
people, namely, the landless, who will be
assisted 10 undertake animal husbandry acti-
vities and thereby to increase their earnings
through increased milk production.

Super Bazars in Delhi

SHRI SRINIBAS MISRA :

SHRI MANGALA-
THUMADAM :

SHRI P. VISHWAMBHARAN

*104.
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SHRI MUHAMMAD
SHERIFF :
SHRI D. N. TIWARY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Government
propose to close down the ‘Super Bazars’
in Delhi and other places in India which
have been financially assisted by Govern-
ment ;

(b) if so, the reasons thereof ; and

(c) what alternative arrangements have
been made to maintain that price line 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING): (a)
No, Sir, so far as Delhi and other Union
Territories are concerned ; in other places,
the matter will be the concern of the State
Governments,

(b} and (c,.
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Memorandum from All India Posts and
Telegraphs Pensioners’ Association

*106. SHRI A. K. GOPALAN :
SHRI K. RAMANI :
SHRI VISWANATHA
MENON :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have received
any memorandum from the All India Posts
and Telegraphs Pensioners’ Association
recently ;

(b) if so, the demands made therein ;

(c) whether Government will consider
to amend the Pension Act in view of the
fall in the value of the rupee ;

(d) if so, when ; and
{e) if not, the reason thereofl ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) and (bi. 1t is not clear to
which Association the question refers. There
are a number of pensioners’ associations,
not recognised by Government, which have
been writing to the P & T Derartment
asking for increase in pensions,  medical
and other facilities. revision of the Pensions
Act and other allied cubjects

(c) to (¢). Wo, Sir. The amount of
pension admissible in a case is calculated
under the relevant pension rules, and not
under the provision of the Pensions Act,
1871, This Act, in fact, contains inter alia
some salutary provisions for the pensioners
like freedom from attachment of their
pensions. No revision of the Act is at
present contemplated.

Forgery of Money Orders sent from

New Delhi
*107. SHRI J1. AHMED : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-

TIONS be pleased 1o state :

(a) whether it is a fact that there is a
large scale forgery of Money Orders des-
patched from New Delhi ;

(b1 whether it is also a fact that some
employees of the Post Office are involved in
this racket ;
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(c) if so, what is the extent of loss to
the public who are affected by this forgerv ;
and

(dy the steps taken to remove the flaw
in the money order system ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA): (a) Only a few cases of prepara-
tion of bogus money orders purported to
have been issued from a few post offices in
Dethi have come to light.

(b) One R. M. S Sorter of Dethi has
been arrested in this connection. The
Special Police Establishment are still investi-
gating into the matter.

(et There is no loss to any member of
the public. The total amount lost to the
Department in these cases is Rs. 3,635/- and
efforts are being made to recover the
amaunts from the persons to whom the
moncy orders were paid.

(d) There is no flaw in the money order
svétem. Thest are only stray cases and no
revision in the procedure is felt necessary.

Recommendations of the Agricul rural
Prices Commission

*108. SHRI VIRENDRAKUMAR
SHAHW @ Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether the recommendations of the
Agricultural Prices Commission on the price
of agricultural products, made from time to
time, had always irrefutab’e economic logic
hehind them

(b) whether several important recommen-
dations of the Commission made in the

n2st have not besn accepted by the
Governmen !
{c) whether there exists a danger of

sell-respecting persons refusing to serve on
such a Commission whose recommendations
are ~epeatedly ignored : and

'd) the steps taken 10 see that at least
the maior recommendations of the Commis-
sion will be accepted in future, unless there
are sonnd economic grounds to decide other-
wise ?

THFE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPFRATION (SHRI ANNASAHIB
SHINDE) : (a) aod (b). The Resolution
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getting up the Agricultural Prices Commis-
slon envisaged the Cc ission {o be an
advisory body. Its recommendations arc
given due consideration and decisions
are taken after considering the various
relevant factors, and after consulting the

State Governments, wherever necessary.
ic) No, Sir.
(d) Does not arise.

Corporations for News Ageucies

SHRI PREM CHAND
VERMA :

SHR] HUKAM CHAND
KACHWA]L :

SHRI BEDABRATA BARUA

SHRI1 NIHAL SINGH :

DR. P. MANDAL :

SHRI BIRHUTI MISHRA :

SHRI J. K. CHOUDHURY :

SHRI UMANATH :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMLU-
NICATIONS be pleased to state :

1a) whether the Government have
decided to establish Corpora ions for the
news agencies ; and

(b) if so. whether the schemes for the
same have been finalised and if so, what arc
these and when an announcement miay be
expected.

THE MINISTER OF STATE IN THL
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN TIHL I'F-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a: and (h). N,
Sir. The matter is under consideration.

*109.

since

‘Own Yuour Telephone' Syst.m

SHRI N. K. P. SALVE:
SHRI1 TULSHIDAS JADHAV :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMLU-
NICATIONS be pleased to state :

(a) whether it is a fact that the “0wn
Your Telephone” scheme of Government
has been declared void by a liigh Couit :
and

(b if so, the reaction of Government
thereto ?

THE MINISTER OF INTOPRMATION
AND’ BROXDCASTING AND COMML:

*110.
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CATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No. Sir, but a Senior Divi-
sion judge at Kolhapur has in his judgement
in a Civil Suit declared among other things
the OYT Schem= to be illegal and void.

(b) The Government is filing an appeal
against this judgement in the District
Court,

Indian Agricultural Delegation
to Taiwan

*111. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Government
of India sent, early in October, 1969, a
high level delegation headed by their Com-
missioner of Agriculture to Taiwan to study
the latest developments in rice research and
production there ;

(b} if 50,

(i) the composition of the
delegation ;

(i) the nature of facilities offered by
the Government of Taiwan ;

(iii) whether the objective for which
the delegation was sent had been
achieved ;

(iv) the names of other countries, if
any, visited by the delegation ;

(c) whether the delegation has returned
and submitted its report : and

(d) if so, the broad details thercof and
whether a copy of the report will be placed
on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASHHIB
SHINDE) : {a) to (d}. The facts are as
follows :

The Afro Asian Rural Reconstruction
Organisation of which India is a contributory
member, invited the Government of India to
nominal= a delegation of technical officials
concerned with rice cultivation to undertake
an observation tour of Philippines, Japan
and Taiwan under thel969-70 programme of
that Organisation. A team led by the
Agri:ultural Commissioner of the Depart-
ment of Agriculture and consisting of Chlef
(Agriculture) Planning Commission, Direc-
tors of Agriculture from the States of
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Andhra Pradesh, Uttar Pradesh, Assam,
West Bengal, Tamilnadu and Orissa under-
took the wisit to Philippines, Hong Kong
and Taiwan accordingly from October § to
13, 1969.

The delegation made a study of recent
developments in rice cultivation and resear.h
in the area and has since returned.

All the three countries offered the wsual
facilities for enabling the team to visit farms,
exlension centres, Research Institutes and
other organisations connected with agricul-
tural production, particularly rice. The
report of the team is under preparation and
will be placed on the Table of the House,
when ready.

Wage Structore in Engineering Industry
*112, SHRI CHANDRA SHEKHAR

SINGH :
DR. RANEN SEN :

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state :

(a) whether a tripartite agieement has
been successfuly concluded on the 25th
September, 1969 regarding the wage siruc-
ture for the engineering Industry in West
Bengal ;

(b) whether it is a fact that the wage-
level, unanimously agreed to, in the said
agreement, is substantially higher than that
was recommended by the Chairman and the
Independent members of the Engincering
Wage Board ;

(c) the reasons why the West Bengal
Agreement should not be accepted as the
basis for similar agreements in the Engineer-
ing Industry in other states ; and

(d) the action, if any, taken by Govern-
ment to bring about such agreements ‘in
other major Engineering centres ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and b} A
Memorandum of setilement was signed
between the representatives of Engineering
factories in West Bengal and their workmen
on the 25th September, 1969 at the interven-
tion of the State Labour Minister., The
terms of settlement are generally more
favourable than the recommendations made
by the Chairman and the independent mem-
bers of the Wage Board,
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(c) It is for the parties concerned in the
other States 1o decide whether this agreement
can be adopted as a basis for settlement
elsewhere

(d) The State Governments have already
been advised to explore the possibilities of
bringing about agreements on regional /State
basis,

Central Fisheries Corporation

*113. SHRI B. K. MODAK :
SHRI BADRUDDUJA :
SHRIJYOTIRMOY BASU :
Will th: Minister of FOOD AND

AGRICULTURE be pleased to state :
(a) the date of establishment of the
Central Fisheries Corporation :

(b) the ieasons behind the establishment
of such Corporation :

(c) the reasons for its
mance ; and

pour  perfor-

(d) Government's plan for the improve-
ment of its procurement work 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a' to «d). A statement is
placed on the Table of the Sabha. |[Placed
intibrary. Pleave see No LT 2023/69]

Rchabilitation of Repatriates from
Burma in Mysore

*114 SHRI1S. A. AGADI : Will the
Minister of LABOUR AND REHABILITA-
TION be plecased to state ;

(a} whether Government's attention has
been drawn to the news items which appear-
ed in ‘Deccan Herald' dated the 29th
September, 1969 published from Bangalore,
that the refugees from Burma are in a wvery
miserable condition at Sagar in Shimoga
District of Mysore State without any assis-
tance of rehabilitation ;

(b} if so, the number of Burma refugees
proposed to be rehabilitated State-wise and
year-wise since 1967 :

(c) the amount spent on rehabilitation
so far on Burma refugees, year-wise since
1967 ; and

(d) the action taken to look after the
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refugees at Sagar ; and the number of re-
fugees in Shimoga District of Mysore State ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (d). A state-
ment is laid on the Tab'e of the Sabha.
Placed in library. See No, LT 2024/69]

Food Control Orders

*115. SHRI RAM KISHAN GUPTA :
SHRI C. K BHATTA-
CHARYYA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have considered
certain relaxation in the food control orders
in the rationing arecas of Bombay, Madras
and certain areas of West Bengal : and

(by if so, the result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  'SHRI ANNASAHIB
SHINDE) ; (a) and (b). Relaxations in food
control orders in the rationed areas are
decided upon by the concerned State
Governments in the light of local conditions
prevailing from time to time. While the
Government of Tamil Nadu and West Bengal
have no proposals under consideration for
relaxation in the food cowtrol orders at
present, the Government of Maharashtra
have permitted free sales of Maize and
Bajri in the rationed areas with effect from
29th Jupe, 1968 and 4th December, 1968
respectively. They have also made relaxa-
tions since July, 1969 as regards service of
rice by catering establishments and raised
the number of guests 1o be served with
foodstuffs at marriage and other social func-
tions.

Government Agricultural Farms in
Bibar

*116. SHRI K. HALDER :
SHRI K. M. MADHUKAR :
Will the Minister of FOOD AND
AGRICULTURE be pleased to statc :
(a) the total number of Government
Agricultural Farms in Bihar ;
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(b) their total acreage and the maximum
and minimum size of a farm ;

(c) what is the financial gain/loss of
Bihar Government from these farms during
the years 1965 to 1968 ;

(d) whether Government propose to
reorganise these farms into bigger units by
abolishing small ones ; and

(e) if so, what are the details of the
proposed reorganisation scheme ; and if not,
why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)to (e). The information is
being collected and will be laid on the Table
of the Sabha as soon as compiled.

Samastipur Central Sugar Co. Litd.

*117. SHR1 BHOGENDRA JHA
Will the Minis.er of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Samasti-
pur Central Sugar Co. Ltd. has been under
Government management for the last two
years ;

(b) whether this Mill has shown improve-
ment under Government managemert as
compared to previous years and more im-
provement could not be made due to lack of
full supply of cane ;

(c) if so, whether Government are going
to order continuation of Government
management for the next five years to afford
sense of security to cane-growers for planting
cane on a large scale ; and

{d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Every effort has been made to
improve the working of the mill for 1967.68
and 1968-69 and its financial position,

(cyand (d). The Central Government
have decided to extend the period of control
for the present by another one year with
effect from the 14th December, 1969,
Continuance of Central control beyond that
period would depend wupon the future
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working of the mills and
then prevailing.
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A. 1. R. Employees’ Share in Income
from Commercial Advertisements

*I1v. SHRI P. M. MEHTA :

SHRI GUNANAND THAKUR :-

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to siate :

(a) whether it is a fact that the staff
artistes and employees of the All India Radio
have demanded that they should be given
share and Bonus out of the income from
commercial advertisements ;

(b) if so, reaction of Gowvernment and
the action taken on it ;

(c) the expected income per year on
commercial advertisements ;

(d) whether it is also a fact that Shri
K. K. Shah had assured when be wus the
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Minister of Information and Broadcastiog

that somecthing would be given to the em-

ployees from the Income of the same ; and
ie) if so. the rcasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJIRAL) : (a) No, Sir,

(b) Does not arise.

(¢} The total net income during 1968 69
was Rs. 69,40,177.66. The estimated income
during 1969-70 will be about Rs. 1,50,00.000.

(d) Yes, Sir.  The Minister stated that
the very hard work put in during the intro-
duction of Commercial Service would be
compensuled,

(¢). There was no delay.
was paid in deserving cases.

Honoraria

Drought and Famine in Rajasthan

*120. SHRI D. N. PATODIA :
SHRI NAWAL KISHORE
SHARMA :
SHK] SHIV KUMAR SHAS-
TRI :
SHRI RAM AVTAR SHARMA
SHR] R. K. BIRLA :
Will ths Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that severe
drought and famine conditions are continu-
ing in several parts of Rajasthan, more,
particularly in Jalore, Jaisalmer and Bikaner
if so, the particulars of the information
avai:able with the Government ;

(b} whether it is also a fact that in spite
of suflicient warnings, necessary relief
measures were not taken and the conditions
were permitted to deteriorate ;

(c) whether large scale exodus has taken
place of human beings and cattle for want
of drinking water, fodder and resources to
buy foodgrains ;

(d) the details of assistance extended by
the Central Governmeni so far and the steps
taken to ensure that the assistance is being
properly utilised ; and

(¢) whether the Central Government ure
satisfied with the relief measures adopted in
the affected arcas of Rajastban more particus-
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lary Jalore District, if not, what further
measures are being adopted to provide ade-
quate relief in the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) to (e). A statement is laid
on the Table of the Sabba. [Pluced in
Library. See Nu. LT—2025/69.)

Scheduled Tribes Persons Killed Near
Mavanoli Village of Rajasthan

*12s.
SHRI A. K. GOPALAN :
SHRI C. K, CHAKRAPANI :
SHRI BHAGABAN DAS :

Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether five persons belonging to a

Scheduled Tribe were recently killed near
Mavanaoli village in Rajasthan by u mob of

villagers ;

(b} if so, the reasons behind the crime ;
and

(c} the action taken by Government to
protect the Tribals from such attacks ?

THE MINISTER OF HOME AFFAIRS
ISHRI Y. B. CHAVAN) : (al to (c)
According to information furnished by the
State Government, on 20th September 1969
five persons belonging to Scheduled Tribes
were killed near Babai-ka-Tibara district
Jhunjhuru. 45 persons suspected to be
involved in the commission of the offence
have been arrested. Investigations are in
progress. Intensive patrolling by police has
been undertaken in the area.
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Development of Himalayan Region

*128. SHRI BENI SHANKER SHARMA:

Will the the Minister of HOME AFFAIRS
be pleased to state :

{a) whether Government have been urged
upon for overall development of the Hima-
layan region extending over 2,400 Km. from
Jammu and Kashmir in the west to NEFA
in the east ;

(b) if so, the reaction of the Government
thereto ; and

(c) the steps proposed to be taken in the
matter ?

THE MINISTER OF HOME AFFAIRS
{SHRI Y. B. CHAVAN) : (a) to (c). There
is no such proposal but suitable provision
would be made in the plans of the respective
States/Union Territories for the development
of border areas.

National Integration Council

*129. SHRI N. K. SOMANI :
SHRI S, K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to slate :

(a) whether it is a fact that Swatantra,
S.5.P. and B.K.D. parties are not represent-
ed in the National Integration Council :

(b) whether it is also a fact that the
representation of the Congress on the Council
has been reduced to just ome faction with
Shri Morarji Desai ceasing to be a member
and the Congress President having little
interest in the Council’s activities ;

(c) if so, the reasons therefor ; and

(d) whether Government propose (o
reconstitute the Council to include unrepre-
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sented opposition parties and faction of the
Congress Party so that it may be able to
play a meaningful role and if not, the rea-
sons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
Sir; the current membership of the
National Integration Council includes Shri
M. G. Ranga (Swatantra), Shri S. M. Joshi
(SSP). Shri Prakash Vir Shastri, originally
nominated as 4 member of the WNational
Integration Council from among Indepen-
dents, continues to be a member_ even though
he is now leader of the BKD in Parliament.
Representatives of Swatantra and SSP have,
howevcr, declined to participate in the deli-
berations of the Council so far.

(b) and (¢). Shri Morarji Desai was an
ex-officio member of the National Integration
Council representing Government in  his
capacity as Deputy Prime Minister. When
he resigned from that office, he ceased to be
an ex officio member of the Council.  Shri
Nijalingappa, representing the Congress
Party, continues to be a member of the
National Intigration Council and attended
its Srinagar meeting in June, 1968.

{d) The present membership of the
Council has adequate representation of all
interests relevant to its objective and no
change is under consideration at present.

Indian Citizenship of Sheikh Abdullah

*130. SHRI KAMESHWAR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Sheikh Abdullah is an Indian
Citizen and holds Indian passport :

(b) if so, the issuing office of the pass-
port ; and

ic) the date of the last renewal and the

date on which the passport was issued and
from which office ?

THE MINITER OF HOME AFFAIRS
(SHRI Y B. CHAVAN): (a) Being a
resident of @ State of the Indian Union,
SheikhAbdullah is in fact an Indian national,
He does not hold an Indian Passport at
present.

(b) and (c). Does not arise.
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Of-Loading of Passengers from a Russian
Planc at Palam Alrporl
*|31  SHRI MOHAN SWARUP :
SHRI M H. GOWDA :
SHRI S. C. SAMANTA :
SHRI K. P. SINGH DEO :
SHRI D. N. DEB :
SHRI VIRENDRA KUMAR
SHAH :
SHRI H. AJMAL KHAN :
SHRI S. P. RAMAMOORTHY ;
SHRI D. AMAT :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that some Indian
passengers were let off from a Russian
service plane on the 2nd September. 1969 at
Palam Airport ; and

(bv if so, the rcasons for this off-loading
of passengers even after their having gone
through the Customs and Immigration forma-
lities ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Enquiries have been made in
the matter and reveal that Il passengers.
comprising two Ruseians, two of Indian ricin
but holding British passpor: and seven Indian
nationals, were booked at Bombay by M/s.
BASCO Travel Agants who had erroneously
marked their tickets as ‘confirmed’ for the
particular flight instead of marking them
‘requested’.  In view of this, Air-India, as
the handling agents for Aeroflot, allowed 1he
passengers through Customs and Immigration
before. the aircratt actually arrived and
availability of accommodation could be
varified.

When a check was carried out in the
departure lounge it was found that the num-
ber of passengers was in excess of the seats
available. This resulted in some confusion
and the police officer on duty anticipating a
breach of peace, nformed the Cantonment
Police Station who sent the flying squad.
However, no untoward incident took place.
The passengers who could not be accommo-
dated on the flight were put up at the air-
line’s expense and were accommodated on a

later flight.

Communal Distarbances io Abmedabad

*132, SHRI D. N, PATODIA ; Wil
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the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have made any
assessment of the number of persons who
have been rendered homeless as a result of
the communal disturbances in Ahmedabad ;

(b) the amount of propeity lost and the
steps that the Central Government have
taken to help in solving the problem of
rehabili:ation of the riot victims ; and

(c) whether it is a fact that rehabilita-
tion work is being hampered because of some
of the politicians who are encouraging people
not to leave their camps ?

THE MINISTER OF HOME AFFAIRS
ISHRI Y. B. CHAYAN) : (a) to (c). Facts
are being ascertained.

Refusul by British Cabinct Ministers to
attend the 500th Birth Analversary
of Guru Nanak Dev

*133. SHRI S. KUNDU : Will the
Minister of EDUCATOIN AND YOUTH
SERVICES be pleased to state :

fay whether it is a fact that the West
Bengal Governor has expressed his dissatis-
faction ower the refusal of the British
Cabinet Mimisters to attend the functions in
connection with the 500th Birth Anniversary
of Guru Nanak at Alberi Hall on the 6th
December, 1969 ;

(b1 whether it is also a fact that the
Governor accused these Ministers of the
British Cabinet of betrying the finest tradi-
tions of the English culture for a mess of
pottage .

(c) if so, the reaction of Government ;
and

(d) whether Government also subscribes
to the statement made by the West Bengal
Governor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) to (d). Necessary enquiries
are being made and the relevant information
when available will be placed on the Table
of the House.

Meeting of a Standing Committe of
Natlooal Integration Coancil

*134. SHRI DHIRESAWAR
KALITA :
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SHRI C. JANARDHANAN :
SHRI SHIVA CHANDRA
JHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Standing Committee of
the National Integration Council at its recent
meeting in Delhi had reviewed the communal
situation in the country in the light of the
recent riots in Ahmedabad ;

(b) if so, what positive decisions were
taken by the Commitree to help maintain
communal peace and hannony in the country:
and

(c) what steps have becn taken so far to
implement these decisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (ai Yes,
Sir.

(b) A copy of the statement adopted by
the Standing Committee of the National
Integretion Council in its meeting on Octo-
ber 16, 1969 is pleced on the Table of the
House. (Placed in Library. See No
LT—2026/69).

(¢) (i) An all-party conference of the
National Integration Council was
convened by the Prime Minister
in New Delhi on November
3-4, 1969 in order to consider
and decide upon concrete steps
for the implementation of a
programme of joint mass cam.
paign by all political parties
apainst communal violence sug-
gested in the statement of the
Standing Comnrittee.

(ii) The all party conference. while
endorsing the statement of the
Stunding Committee, put forward
its own ideas on the detailed
content on  which the joint mass
campaign was to be undertaken ;
these are contained in the state-
ment adopted by the ali-party
conference, copy laid on 1he
table of the House.

Besides adopfing the statethent,
tht all-party confererrce also laid
down the guidelines for organis-
ing the campalgn immediaicly.
A copy of the guidelines approv-

(iih)
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ed is also laid on the table of the
House.
(iv) Further steps in accordance with
the statement and guidelines
appraved are under consideration

of Government.

Communal Riots in Ahmedabad
*135. SHRIR. BARUA :
SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA
NAIDU :
SHRI E. K. NAYANAR
SHRI P. P. ESTHOSE :
SHRI MOHAMATD 1SMAIL :
SHRI NAMBIAR :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI BADRUDDLUJA :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHR1 GUNANAND THAKUR:
SHRI YASHPAL SINGH :
SHRI1 KIKAR SINGH :
SHRI P. N. SOLANKI :
SHRI A. SREENDHARAN :
SHR1 P. M. MEHTA :
SHRI1 DEVEN SEN :
SHRI LILADHAR KOTOKI :
SHRI SHARDA NAND :
SHRI JAGANNATH RAOQ
JOSHI :
SHRI BRIJ BHUSHAN LAL :
SHRI SURAJ BHAN :
SHR1 RAM CHARAN :
SHR! B. P MANDAL :
SHRI 5. K. SAMBANDHAN :
SHRI HEM BARUA
SHRIMATI SUSEELA
GOPALAN :
SHRI TULSHIDAS JADHAV :
SHRI VALMIKI
CHOUDHARY :
SHRI RAM AVTAR SHARMA:
SHRI1 J. H. PATEL :
SHRI BEDABRATA BARUA :
SHRI LATAFAT ALI KHAN ;
SHRI P. C. ADICHAN :
SHRI N. SHIVAPPA :

Will the Minister of HOME -AFFAIRS
be pleased to state :

(a): whether it iy a“fact that there had
been ur_npmudenled communal riots in
Ahmedatind recently ;
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(b) if so, the total loss of life god
property during these riots ;

(c) whether some delegation on behalf
of the Prime Minister visited the trouble
spots in Ahmedabad ;

(d) if so, whether it is also a fact that
they have stated in their report that it was
failure on the part of State Government io
take action in time and that some foreign
elements were responsible for these riots ;
and '

(e) il so, the action taken by the Union
Government in the matter 7

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : (a) and (b).
Attention is invited to the detailed statement
laid on the T.ble of the House by Home
Minister on November 17, 1969,

(ey No, Sir.
(dy and (e). D nou arise.

Pak. Hand in Communal Riots
*136. SHRI PREM CHAND VERMA:
SHRI NAVAL KISHORE

SHARMA :

SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of HOMEF
be pleased to state :

AFFAIRS

{a' whether Government have seen the
statement of Shri Java Prakash Maravan in
which he is reported to have stated that
Pakistan was fanning riots for a second
Pakistan ;

(b} il so, whether Government have been
able to get any information ipdicating Pakis-
tani agents’ complicity in the riots at vacious
places and whether Government agree with
Shri Narayan's assessment ; and

(e) if so, details thereof and how do
Government propuse to tackle this dangerous
situation 7

THE MINISTER OF HOME AFFAIRS
(SHR1 ¥. B CHAVAN) : (a) Government
have scen the article of Shri Jaya Prakash
Narayan that appeared in the ‘Citizen’ of
October 11, 1969 and a report of an interview
with him in the Sratesman of October 31,
1969,

(b) Government have no evigence regar-
ding the complicity of Pakistani agents in the
communal disturbances in the country.
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(c) Does not arise.

Rowdyism by Students at Ravindra
Rangashala New Delbhi During
Comex Youth Festival

*137. SHRI N. R. DEOGHARE :

SHRI JAI SINGH :

SHRI V. NARASIMHA RAO:

SHRI YAIJNA DATT
SHARMA :

SHRI RAM GOPAL
SHALWALE :

SHRI NARAYAN SWAROOP,
SHARMA :

SHRI RANJEET SINGH ;

DR. P. MANDAL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that groups of
students and outsiders resorted to rowdyism
at the Ravindra Rangashala, New Delhi, on
the &th September, 1969, during the Comex
Youth Festival and tried to molest some
girls of Deihi University ;

(b} il so, the causes of this ugly incident;

(¢) the steps that had been taken for the
prevention of such incidents :

(d) whether an enquiry was conducted
into the matter ; and

e If so, the results thereof and the
action taken against the persons found
responsible for the incidents ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAOQ) ! (a) to (e). The Festival was organis-
o_d by Comex (Indiai a Voluntary Organisa-
tion registered under the Societies Registration
Act of 1860.

. _T:here has been some adverse Press
criticism about the inadequate arrangements
made by the organisers and there was also
a Press report about alleged act of rowdybsm
and tcasiog of girls on the evening of 8th
September, 1969. Apart from the Press
report, no complaint from any source was
senl to this Ministry. It was, therefore, not

idered” y to ir e any isquiry.

Government are not in favour of holding
such Festivals undess these are properly
orgainsed and the host organisation is also
well cquipped to receive them and arrange
the programme on a satisfactory basls.
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Transfer of Middle and Higher Secondary
Schools from Delhi Municipal Corpora-
tion to Delki Administration

*139. SHRI HIMATSINGKA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether there has been a scheme for
the transfer of Middle and Higher Secondary
Schools from Delhi Municipal Corporation
to the Delhi Administration, if so, the reason
for the transfer :

(b) how the question of fixation of
seniority of the teachers transferred from
Delhi Muncipal Corporation to  Delhi
Administr.tion, and of their pay scales has
been resolved ;

(c) whether in the process, a number of
teachers are to be rendered surplus ; if so,
reasons therefor and the extent of unemploy-
ment amongst teachers to be increased
thereby ; and

(d) the number of trained Graduate
teachers on the live register of Employment
Exchanges in Delhi and steps being taken for
providiog them with employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICE (SHRI BHAKT DAR-
SHAN) : (a) Yes, Sir. owing to the fact that
the Secondary and Higher Secondary educa-
tion does not fall within the statutory
obligation of the Delhi Municipal Corpora-
tion, which has requested for this transfer.

(b) The matter is under the examination
of the Delhi Administration.

(c) According to the information supplied
by the Delhi Administration, no teacher will
be retrenched and as such there will be no
unemployment among them.

(d) On 31.10.1969, 3 821 teachers (1068
male and 2753 female) were available on the
live register of Employment Exchange, Delhi.
As soon as any demand occurs, a number of
names of the candidates are called for from
the Employment Exchange.

Murder of Political Workers in West
Bengal

*140. SHR1 BAIDHAR BEHERA :

SHRI SRINIBAS MISRA :

SHRI SITARAM KESRI :

SHRI BANSH NARAIN SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that more than
500 political workers were murdered during
the past eight months in West Bengal ;

(b} if s0, whether Government of India
have sent any communication to the West
Bengal Government expressing concern over
the large scale incidents of murders of politi-
cal workers ; and

(c) the reaction of the State Government
thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The Govern-
ment of West Bengal have denied that more
than five hundered political workers have
been murdered during the past eight months.

(b) and (c). Do not arise,

Report of Jha Commitiee on National
Library, Calcutta

*141. SHRI BHAJAHARI MAHATO :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received
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the report of V. S. Jha Committee on the
National Library, Calcutta :

(b) when this report was received ;

(¢) when this report will be published
and/or placed on the Table of the House ;

(d) whether his Ministry has allowed the
Member-Secretary of the Jha Committee to
circulate his Minute of Dissent to the press
and to the Librarians before the release of
the original report ; and

(e) whether Government have recelved
representations against appointing a retired
Librarian of the National Library as the
Hony, Library Adviser ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir,

(b) In the third week of July, 1969.

(¢) This matter is under consideration
and a decision will be taken soon.

(d) No, Sir.

(e) Mo, Sir.

Reservation of Seats for Scheduled
Castes and Scheduled Tribes in
Central Schools

*142. SHRI P. R. THAKUR : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the number of Central Schools so
far set up in the various parts of the country;

b} the total number of students on roll
at present in such schools ;

(¢) the number of scheduled caste and
scheduled tribe students in their total
enrolments ;

(d: whether there is any specific provision
for reservation of seats for Scheduled Caste
and Scheduled Tribe students in the Central
Schools ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICE (SHRI BHAKT DAR-
SHAN) : iay 118 : however, two more
Central Schools have been sanctioned recently
for Delhi.

(b) 71,827 as on Ist August, 1969.
(c) 2,399 as on Ist August, 1969,
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(d) and (e). A statement is laid on the
table of the Sabha, [Placed in Library. See
No. LT—2027/69]

Development Work of Tuaticorin Harbour
Project

*143. SHRI K. LAKKAPPA :

SHRI LAKHAN LAL KAPOOR:
SHRI MUHAMMAD SHERIFF:
SHRI M. SUDARSANAM :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Tuticorin
deep sea harbour development work has been
stayed for sometime past ;

(b) if so, the reasons for the stay ; and

(c) whether Government have fixed any
time limit for the completion of this work ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) to (c). There has been no hold up in the
execution of the construction works in the
Tuticorin Port Project. The works are
being progressed on the basis of the alloca-
tions made from year to year for the project.

C. 1. A. Hand in Assam Troubles

*144, SHRI UMANATH Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether there has been any indica-
tion of C. I. A. interfercnce in the recent
troubles in Assam ;

(b) whether Government have made any
enquiries about certain allegations appearing
in certain newspapers in Delhi ; and

(c) if so, the result thereof 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have no such information.

(b) and (c). Information is awaited from
the State Government in this regard.
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Ruoway of Trivandrum Airport

*147. SHRI K. ANIRUDHAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the steps being taken to strengthen
the runway of the Trivandrum airport :

(b} the improvements so far made to the
Trivandrum airport after the Rocket landing
station was started in Trivandrum ; and

(c) the proposed steps, if any, to improve
the airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). The main runway was recently
extended and strengthened to enable opera-
tion of Viscounts. However, in view of the
p'ans to develop Kovalam into a seaside
resort (not due to rocket landing station)
proposals for extending and strengthening the
runway, taxi-way and apron at a total cost of
Rs. 129.50 lakh are under consideration. The
actual inclusion of this project in the 1V
Plan  will, however, depend on the strict
priorities that will have to be adopted in
view of severe financial contributions.
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Examination Reforms Undertaken by the
National Council of Educational
Research and Training

*150, SHRI SARJOO PANDEY : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

{a) whether Government have reviewed
the progress so far made in implementing the
programme of examination reforms under-
taken by the National Council of Educational
Research and Training ;

(b) if so, with what results ; and

(c) the details of further steps being
taken in this direction ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) Yes, Sir. The Review Committee
appointed by the Government of India to
examine the working and the programmes of
the National Council of Educational Research
and Training, had reviewed the programmes
of eductional reforms of the Council,

{b) The Committee held that the work
done by the Council in the field of examina-
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tion reform has been largely confined to the
training of paper-setters and examiners for
the public examinations at the Secondary
stage in setting objective tests, The entire
strategy of examination reform, therefore,
needs closer review. The Review Committee
recommended that the responsibility of the
Council should be largely restricted to
research, development of new techniques,
provision of advanced level training to officials
working at State levels, cross-fertilising
experience in this field between the States
and establishing a continuous dialogue with
its counterpart experts at the State level and
in the universities. The actual organisation
of training programmes should be left to the
State level organizations and should not be
undertaken by the Council itself. It also recom-
mended that a cost-benefit study of the pro-
grammes developed by it should be undertaken.
The Committee also urged attention on other
important aspects of examination reform such
as standardisation of marks, comparability of
marks between different supjects and examina-
tions conducted by different authorities and
the techniques of internal evaluation,

(¢) The National Council of Edacational
Rerearch and Training is examining the above
recommendations. Programmes during the
Fourth Plan will be suitably modified taking
into account the Review Committee’s
recommendations.

Unauthorised Factories without
in Delhi

Licence

601. SHRI N. R. DEOGHARE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that a number of
unauthorised factories are being run without
licences in the walled city of Delhi causing
great inconveniences to the residents ;

(b) if 50, the number of such factories
with the name of persons running the
factories ; and

() the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, in so far ag
the Factories Act, 1948 is concerned,

(b) and (c). Do not arise,
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Telephone Revenue from Anakapalle,
Andhra Pradesh

602. SHRI M. S. MURTI : Will the
Minister of INFORMATION AND BROAD
CASTING AND COMMUNICATIONS be
pleased to state :

(a) the total revenue derived from
Trunk Telephone Calls booked from Anak-
apalle during the calender year 1968 and
from Ist July 1968 to 30th June, 1969 ;
and

(b) the itotal number of effective and in-
effective calls booked from Anakapalle
(Andhra Pradesh) to places such as Raipur
and yjg Raipur-Jabalpur yjq Jabalpur-Nagpur
and yjg Nagpur separately 7

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) Information will be
collected and placed on the table of the
House in due course,

(b) Statistics of eflective and ineffective
trunk calls according to places to which they
are made and routed through are not main-
tained. Data regarding total trunk calls
booked and effective, from Ankapalle during
the calendar year 1968 and during the period
from 1-7-68 to 30-6-69 will be collected and
placed on the table of the House in due
COourse.

Allotment of Land to Refugees in
Ganganagar District, Rajasthan

605. DR. KARNI SINGH : Will the
Minpister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there arc any persons in
Ganganagar District of Rajasthan who hold
verified claims for agricultural lands left by
them in Pakistan but whose claims have
neither been settled so far nor any land has
been allotted to them ;

(b) if so, their number and how long
Government would take to settle their
claims ;

(c) whether it is a fact that the evacuee
lands in the former Patta of Chhatargarh
has been illegally appropriated by Govern-
ment of Rajasthan at the cost of refugees
who hold varified claims ;
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(d) if so, the steps Government propose
to take in this regard ; and

(e) whether Government contemplate to
transfer the evacuee land to the State of
Rajasthan without settling the claims of the
persons holding verified claims ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). There is
no person of Ganganagar District holding
verified claim for agricultural land to whom
no land has been allotted. There are 47
persons who are to be allotted land to make
up the deficiency as a result of enhancement
of their claims. It will take about three
months to settle their claims.

(c) and (d). The Rajasthan Government
areof the view that Chhatargarh was a
Jagir and, with the coming into force of the
Rajasthan Jagir Abolition Act, the land in
that Jagir vested in the State Government
and the Custodian of Evacuee Property can-
not allot this land to displaced persons,
The views of the State Government are
being examined. The matter is under
correspondence with the State Government.

(e) Mo, Sir.
Export of Rice
606,

SHRI R. N. DEOGHARE :
SHRI D. N."PATODIA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Government
plan to export about 30,000 tons of superior
quality rice during the current year ;

(b) if so, which countries this rice will
be exported ;

(c) how far the internal consumption
of the country will be affected ; and

(d) what will be the impact of the
export on the internal prices and the amount
of foreign exchange expected to be earned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE]) : (a) Subject to availability, it is
proposed to export 30,000 metric tons of
superior basmati rice during the current
crop year,
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(b) It is not possible to say at this stage
as to which countries the rice will be
exported.

(c) The quantity of superior variety of
tice intended to be exported to foreign
countries is small as compared to the total
estimated production of rice in the country
and that is not expected to affect the internal
consumption,

(d) Since it is intended to export only
basmati and superior varieties of rice, it may
pot have any impact on the internal price of
rice in general.

It is not possible to indicate the amount
of foreign exchange likely to be earned at
this stage.

Telex Service at Nagpur

607. SHRI N. R. DEOGHARE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is any proposal under
consideration of the Government to start
telex service at Nagpur ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(BHRI SHER SINGH) : (a) A Telex

exchange is already working at Nagpur. The
service was introduced on 30.3.65.

(b) The capacity of the exchange is
100 lines and there were 51 subscribers as
on 30.9.69.

{c) Does not arise

Cut in the Prices of Cold Drinks

608, SHRI N. R. DEOGHARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the Delhi
Provision Marchants Association has reques-
ted Government to enforce & cut in the
prices of cold drinks in Delhi as a result of
significant fall in the prices of Sugar : and

ib) if o, what action the Government
gre taking in this regard ?

NOVEMBER 21, 1969

Written Answera T2

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI  ANNASAHIB
SHINDE) : (a} No, Sir.

(b} Does not arise.

Training in Modern Agricultural
Equipment

609. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of LABOUR
AND REHABILITATION be pleased 1o
state :

(a) whether any scheme has been drawn
up to impart training in maintenance and
servicing of modern agricultural equipment
at a few select training institutes in the
country ;

(b) il so, the
scheme ; and

broad details of the

(c) the amount earmarked for it ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes.

(b) A statement giving the broad details
of the scheme is attached,

Stutement

The Scheme for training in the mainten-
ance of agri.ultural equipment in rural areas
is proposed to be organised in selected
existing Industrial Training Institutes with
hostel facilities as near as possible to the
developed areas so that the rural youth can
take advantage of the same. The Scheme
will be introduced where there is a felt need
following sufficient advance in the modernisa-
tion of agriculture. The following factors
will be kept in view :

in) Proximity to an agricultural
college/university where  the
entire range of agricultural equip-
ment will be available.
Readiness of such institutions
10 collaborate in making the
programme successful.

b

-

(c) Availability of full-time as well

as part-time staff.

2. Skills to be taught.
(a) General mechanie,
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{b) Bngine and Electrical mistry.
fe) Kharad mistry.
(d) Tractor Mechanic.

3. Implementation.

It is proposed to take advantage of the
existing facilities of the Industrial Training
Institutes to the fullest extent, in order to
minimise the additional expenditure on
capital investment. To start with, it is,
therefore, proposed to run this programme
in a few selected States where mechanised
agriculture and electrification have made
considerable progress.

4. Sripend.

As the training under the Scheme is
meant for the trainces from riral areas,
stipends to all trainees admitted for training
may have to be considered.

5. Expenditure.

As the financial and administrative
conirol of the Industrial Training Institutes
are now vested in the State Governments,
the entire expenditure will have to be borne
by the State Governments themselves

(c) As the financial and administrative
contral of the Industrial Training Institutes
are vested with the State Governments, the
entire expenditure on the scheme will have
to be borne by the State Governments
concerned.,

Recognition of Union Through
Secret Ballot

611. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 737 on the 24th July, 1969 and
state :

(a) the name of the relevant Act and
Sections thereof under which the recognition
of trade Unions is done through the secret
ballot in Blhar ;

(b) whether Government have also since
ascertained complete information on the said
subject from all other States ; and

(¢) if so, whether brief details thereof
will be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Thereis no Act
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geverning recognition of unions in Bibar.
However, on the recommendation of the
Bihar Central Labour Advisory Board, the
State Government have constituted a tri-
partite Independent Board to determine the
representative character of trade unions for
the purposes of recognition on a voluntary
basis. According to the procedure formulated
by the Board, recourse is to be taken in the
first instance to personal interrogation and
secret ballot is resorted to when the above
procedure does not succeed.

(b) and ic). There is no law yet in any
State/Union Territory governing recognition
of unions through secret ballot. The West
Bengal legislaturs have, however, passed a
bill entitled ‘The Trade Unions (West Bengal
Amendment) Bill 1969" providing for
“election by secret ballot in the prescribed
manner, in order to ascertain which of the
applicant Trade Unions has the following
of the largest number of eligible workmen
employed in the indurtrial establishment or
class of industry in a local area, as the case
may be " This bill is awaiting the assent
of the President. The Government of Kerala
too are considering legislation im the
matter,

Import of Fish from East Pakistan

612. SHRI C. K. BHATTA-
CHARYYA :
SHRI DEVEN SEN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether his attention has been drawn
to the following statement made by the
Fisheiies Minister in the West Beogal Legis-
lative Council on the 12th September :

“The Unpion Food Minister Mr,
Jagjivan Ram had assured him that the
Union Government would try to arrange
for the import of fise worth Rs. 50 lakhs
from east Pakistan ;"

(b) whether the arrangement for the im-
port of fish has been made ; and

(c) what is the quantity of fish being
imported now ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMFNT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

{b) and (c). Although India had remov-
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ed the ban on trade with Pakistan in May,
1965 and has made several proposals sub-
sequently for resumption of trade, Pakistan
has not yet reciprocated. Efforts, in this
direction, are continuing to be made by the
Government of India. No fish is being im-
ported at present, as this can be done only
if Pakistan agrees to export fish.

Enquiry into the Working of
Bharat Sewak Samaj

613. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) when the report of the one-man
commission of J. L. Kapur on the financial
irregularities of the Bharat Sewak Samaj
will be ready ;

(b) why the terms of enquiry do not
include funds given to B. 5. 5. by Govern-
ment owned or semi-Government bodies as
also loans and advances received by it from
the Union Government and other sources ;

(c) the total amount given by the Union
Government by way of grants from its in-
ception till December, 1968 and the exact
benefits to the Government resulting from
these graots ; and

(d) the names of the persons responsible
for allegedly wasting valuable funds ; the
pature of action proposed to be taken
against them ? If no action has been taken
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI D. ERING):
(a) The term of the Commission of Inquiry
into the Affairs and Accounts of the Bharat
Sewak Samaj has been extended upto
28-2-1970. The Commission is expected to
submit its report by that date.

(b) The funds, loans and advances
directly given to Bharat Sewak Samaj by the
Central Government fall under the purview
of 'h¢ Commission of Inquiry

Accordingly, funds loans and advances
received by Bharat Sewak Samaj from
Government owned or semi-Government
bodies will be covered under the terms of
enquiry so far as Central Government funds
are concerned.

In so far as funds given by State Govern-
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ments are concerned, the Bharat Sewak
Samaj has to render accounts with regard to
those funds direct to them. [t is, therefore,
for the State Governments to decide whether
any inquiry should be held into such
accounts,

(c) and (d). Central Ministries and De-
partments are reported to have sanctioned
grant totaling Rs. 2.72,21,402/- to Bharat
Sewak  Samaj. since its inception upto
December, 1968.

The matter is already being looked into
by the Commission of Inquiry, Bharat Sewak
Samaj, sct up under the Commission of
Inquiry Act, 1952 and further action will be
taken on receipt of Report thereof.

Intercst on Loan given to Mannam Sugar
Mills Co-operative Lid.

614. SHRI A. K. GOPALAN :
SHRIMATI SUSHILA
GOPALAN :
SHRI VISWANATHA
MENON :
SHRI E. K NAYANAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to stalc :

(a) whether the proposals of the Kerala
Government for the immediatc clearance of
the interest in default on loan given to
Mannam Sugar Mills  Co-operative Ltd.
by the Industrial Fimance Corporation have
been received ;

(b) if so, the details of the proposals ;

and

(c) the steps taken by Government on
the proposals 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTUREF,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI D. ERING): (a)
No, Sir.

(b) Does not arise.

(¢) Does not arise.

Deaths due to Gas Polsoning at
Kangapur Mine

615, SHRI VASUDEVAN NAIR :
SHRI K. HALDER :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that three persons
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died of gas poisoning in 8 mine at Kangapur
near Sen Raleigh Cycle Faciory ; and

(b} if so. the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes. The accident
took place in Kangapur Colliery which was
abandoned about 20 years ago.

(b) On 13-9-1969 three villagers went
down a narrow opening in the old subsided
and abandoned area to dig out coal illegally.
The opening was full of black damp and
the three villagers lost their lives.

Fall in Consumption of Fertilizers

SHRI D. N. PATODIA :
SHRI K P. SINGH DEO :
SHRI S. R. DAMANI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state ;

{a) whether it is a fact that the consump-
tion of fertiliser has fallen considerably in
the recent months ;

(b) whether this fall in consumption will
adversely affect the production targets of
foodgrains ; and

(c) if so, what are the reasons fur the
fall in the fertilizers consumption and the
reactions of Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): (a) The consumption in this
year's kharif season has increased over that
in the previous kharif season according to the
estimates of the State Governments, The
rate of growth in consumption of [fertilisers,
however, has been lower than planned. The
Government are seized of the problem and
taking suitable steps to step up consumption
of fertilisers.

(b) and (c). Do not arise.

616.

Setting up of Agricultural Commsssion

SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to siate :
(a) whether the Government have taken

617.
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any decision to set up an Agricultural Com-
mission ;

(b) if so, the composition and the
terms of reference of the Commission ;
and

(c) the time by which it is likely to be
set up 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOFPMENT AND
CO OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Commission will consist of one
Chairman and one Member-Secretary who
will be full-time officers of the Commission,
Besides, the above, there will be 12 other
members, 5 of whom work full-time and the
remairing 7 will work only part time. The
terms of reference of the Commission are
given in the statement laid on the Table of
the House. [Placed in Library. See No.
LT-2028/69.]

(¢) The Commission is likely to be set
up as soon as the selection of the members is
finalised. This is under considerction of the
Government.

Import of Tractors

618. SHRI TULSHIDAS JADHAYV :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of tractors imported
during the financial year 1969.70 so far
and their distribution among various
States ;

(b) whether Government think that this
number was sufficient to meet the demand
of the farmers ;

(c) the steps taken or proposed to be
taken to import more tractors ; and

(d) the number of tractors which
Goveroment propose to import during the
remaining period of the curreot financial
year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). 15,500 tractors had
been agreed to be imported against the
requirements for 1968-69. Of these, 8,000
tractors have since arrived in the country
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and the balance are expected by the end of
the current financial year, 1969-70. A state-
ment showing distribution of these tractors
to various States is appended. Considering
the increased requirement of tractors during
1969-70, it has bcen decided to import :ub-
stantially a larger number of (35,000) tractors.
The allocation of these tractors to varioos
States will be made as soon as the import
programme is finalised. The import is not
sufficient to meet the overall requirement of
tractors in the country. However, owing to
constraint of foreign exchange, it is not
possible to arrange for still larger imports.

Statement

I*-Io, o-f. Tractors Allotied

Name of State

(1968-69)

1. Andhra Pradesh 1930
2, Assam 175
3. Bihar 1,445
4, Gujarat 850
5. Haryana 1,010
6. Jammu and Kashmir 165
7. Kerala 400
8. Madhya Pradesh 825
9. Maharashtra 1,190
10. Tamil Nadu 960
11. Mysore B25
12. Orissa 190
13. Punjab 1,650
14, Rajasthan 900
15. Uttar Pradesh 2,035
16. West Bengal 300
17. Nagaland 12
18. Union Territories 280
19. Misc. Allotments 3
20. Reserve 355
Total 15,500

Oplaion of Attorney General on
Nationalisation of Sugar Mills
619. SHRI BAIDHAR BEHERA :

SHRI J. AHMED :

SHR1 RAM KISHAN
GUPTA :

SHRI S. KUNDU :
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SHRI CHANDRIKA
PRASAD :

SHRI A. SREEDHARAN :

SHRI S. M KRISHNA :

SHRI K. LAKKAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

ta: whether Government have sought the
opinion of the Attorney-General in regard
to the nationalisation of Sugar Industry ;

(b) 1f so, whether the Attorney-General
has given his opinion ; and

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE! : (a) No reference has been made
so far to the Attorney-General.

by and (c). Do not arise.

Pald Holiday for P and T Employees on
the Death of Dr. Zakir Hussain

620. SHRI BAIDHAR BEHERA :
SHRI LAKHAN LAL
KAPOOR :
SHRI S. KUNDU :
Will the Minister of INFORMATION

AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Central
Government employees were given three days
paid holidays on the observance of the

death mourning of the late President Dr.
Zakir Hussain ;

(b) if so, whether these paid holidays
were also made available to all the sections
of the Posts and Telegraph Department ;

(c) whether the R.M.5. wing of Katihar
(Bihar) was excluded from this facility ;
and

d) if so, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTIGG AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : () and (b). Yes.

(¢) No. They were given benefits of
these holidays as per existing rules,

(d) Question does not arise,
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Telepbone Facilities at the Residence
of M.Ps.

621. SHRI BASWANT : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

{a) the number of Members of Parlia-
ment demanding permanent provision of
telephones at their residences ;

(b) how many telephone connections
were accordingly provided upto the 3lst
October, 1969 at the permanent residences of
the M.Ps. ;

(¢} the number of telephones capacity
lying idle in the Lelephone Exchange ; and

(d} the reasons for not providing the
connections inspite of this capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (d). The requisite
information is being collec.ed and will be
laid on the Table of the House in due
course.

Recommendations of Coal Wage Board

622, SHRI SATYA NARAIN SINGH :
SHR] UMANATH :
SHRI E. K. NAYANAR :
SHRI P. GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have accepted
the recommendations of the Coal Wage
Board in full ;

(b} if not, the reasons thereof ;

(c) which are the recommendations that
have not been accepted by Government ;

(d) reason for not acoepting them ;
and

(e) whether Gcevernment
accept them now ?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SARI
BHAGWAT JHA AZAD): (a)} As Men-
tioned in Government's Resolution No.
WB—16(5)/66, dated the 21st July, 1967, it
was decided that the recommendations in
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respect of the following matters should be
accepted : —

(a) Minimum wage ;
(b) Dearness allowance ;

(€} Wage Structure of the time-rated
and piece-rated workers except
reduction of work-loads in the
case of loaders in Madhya Pradesh
and Orissa ;

(d) Pay scale of clerical, technical and
supervisory staff ;

ie) Coal Mines Bonus Scheme, with
the retention of the existing
condition relating to minlmum
attendance ;

(f) Allowances mentioned in Chapter

XIlI of the Report other than

underground allowance ;

Underground allowance without

the provision for annual increase

of 1 percent recommended by the

Wage Board ;

Sick leave without the provision

for accumulation ;

(i) Paid festival holidays ;

8

(h

(j) Leave without pay ;
ik) Quarantine Leave ;
(ly Paid leave for T.B.. Cancer and
injury leave ; and
(m) Railway fares,
It was also stated in the resolution that
a decision on the recommendation relating
to gratuity will be taken in due course.
(b) to (d). The remaining recornmenda-
tions were not accepted because they were
not unanimous Of near unanimous.

(e} No, Sir.

Medical Facilities Given To
Colliery Workers
623, SHRI SATYA NARAIN SINGH :
SHRI P. RAMAMURTI :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL ;
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :
(a) the facilities given to the Colliery
Workers suffering from T.B., Cancer and
other such discases ;

(b) whetbher the facilities are the same
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as recommended by the Coal Wage Board ;
and

(¢) if not, the steps taken by Govern-
ment to force the Colliery owners to give
the same facilities as have been recom-
mended by the Coal Wage Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Indoor
and out-door T.B. patients are treated at
the Coal Mines Labour Welfare Fund
Hospitals at Dhanbad. Asansol, Searsol and
Katras. Beds have also been reserved by
the Fund at various Sanatoria for the treat-

ment of colliery T.B. patients, Cancer
patients are provided treatment at the
General Hospital, Asansol and beds for

treatment of such patients have also been
reserved at Chittaranjan Cancer Hospital,
Calcutta, and Medical College Hospital,
Patna. For treatment of Leprosy cases,
wards have been maintained at the cost of
the Fund at the various Hospitals run by
voluntary organisations in the Bihar and
West Bengal coal-fields.

Under the Domiciliary T.B. Treatment
Scheme, T.B. patients are paid an allowance
for special diet, subject to a ceiling of
Rs. 50/— per month for a maximum period
of Y months. In addition, dependants of
T.B. patients undcrgoing treatment as in-
patients in Hospitals are paid a subsistance
allowance not cxceeding Rs. 50/— per
month for a maximum period of 9 months.
Similar diet and subsistance allowance are

paid in case of patients suffering from
Leproay.
(b) and (c). The Central Wage Board

for Coal Mining Industry have recommended
that colliery workers suffering from T.B.,
Cancer eic., should be granted paid leave
for at least a period of 6 months in the first
instance and the expenditure incurred on
this account should be met from the general
fund at the disposal of the Coal Mines
Welfare Organisation. It is, however, not
for the Coal Mines Welfare Fund to pay
leave salary. Payment of leave salary is a
matter for the employers. This has accord-
ingly been brought to their attention at the
Meeting of the Industrial Committee on
Coal Mining held on the 6th November,
1969,
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Gratuity For Colliery Workers

624, SHRI SATYA NARAIN SINGH :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI DEVEN SEN :

Will the Minister of LABOUR AND
REHABILITATION he pleased to state :

(a} whether the Colliery workers are
paid gratuity after retirement ;

(b) if not, the reason thereof ;

(c) whether it is a fact that Coal Wage
Board recommended for gratuity :

(d) if so, the steps taken by the Govern-
ment to force the colliery owners to pay the
gratuity ; and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
There is no industry-wise gratuity scheme in
existence at present but some employers pay
gratuity to their workers.

(c) Yes.

(d) and (e). The matter was considered
by the industrial Committee on Coal Mining
at its last Meeting held on the 6th November
1969 when it was aonounced that Govern-
ment had accepted in principle the need for
a Gratuiry Scheme. Necessary further action
is being taken,

Report of Regilstrar of Newpapers
on the News Agencles, Etc,

625. SHRI BHAJAHARI MAHATO :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNIC-
TIONS be pleased to state :

(2) whether the Registrar of Newspapers
is discontinuing the practice to report on the
working of the recognized news and feature
agencies and syndicates ;

(b) whether the Registrar of Newspapers
is not including data and observations on
news agencies in his annual report ;

(c) whether Government will place an
exhaustive statement on the Revenue of the
News Agencies and Feature Syndicates from
various pon-press and pon-Indian sources ;
and
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(d) whether the non-Press subscribers
influence the working of the organisations
like PT1 INFA, etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) and (b
The Registrar of Newspapers for India is
required to submit a Report every Yyear
under Sec. 19G of the Press and Registration
of Books Act, read with Rule 11 of the
Registration of Newspapers (Central) Rules
1456, containing the information and
statistics about Press in India and in parti-
cular circulation trends in different categories
of newspapers and the trends in the direction
of common ownership of more than one
newspaper. Mews Agencies and feature
syndicates do not fall within the purview of
the Act and the Registrar is not reguired to
study matters pertaining to them.

An effort was, however, mede by the
Registrar to study the news agencies and
feature syndicates by collecting information
from them on a voluntary basis The result
of the study was introduced in the Report
for the year 1964 but had to be discontiuned
on account of poor response from the news
agencies and feature syndicates in regard to
supply of authentic data.

fc) and (d). Government
formation on the subject.
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Winding up of Suratgarh Farm

630. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Starred Question No. 668 on the
21st Augst, 1969 regarding winding up of
Suratgarh Farm and state :

(a) what are details of the profit and
loss for the year 1968-69 and the reasons
why the combined investment for Suratgarh
and Jetsar Farms are taken into account ;

(b) the circumstances under which the
final investment figures fzr the year 1967-68
are still awaited from the Accountant-
General but investment for the year 1968-69
has been shown as complete ; and

(c) what is the total investment in the
Farm since ils inception, the percentage of
profit earned on the investment and the
steps taken to achieve better results in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVLOPMENT AND
COOPERATION (SHRI ANNASAHIB.
SHINDE) : (a) The profit and loss account

of the Central State Farm, Suratgarh, for
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1968-69 has not yet been finalised, During
the calendar year 1968, the Suratgarh and
Jetsar Farms were functioning as one Unit
and hence combined investment was taken
into account.

(p) The investment figures for 1967-68
already furnished in reply to part (b) of the
Lok Sapha Starred Question No. 668 dated
21.8.69 are final. The final figures awaited
from the Accountant General are for the
year 1968-69.

(¢) The total expenditure incurred on
the Farm from its inception upto 30th June,
1968, was Rs. 555.12 lakhs. The Farm
carned a net profit of Rs. 4.11 lakhs upto
30.6.196B excluding a sum of Rs. 41.51 lakhs
credited as interest in the accounts. The
percentage of profit is worked out in the
commercial accounts on the basis of capital
employed on an anoual basis. The average
capital employed during the 12 years ending
30.6.68 was Rs. 99.5 lakhs and the total
profit including interest paid was Rs.45.62
lakhs. This works out to Rs.3.82% per
aopum. The existing accounting procedure
of preparing proforma accounts does mot
seem (o be rational as under the existing

system, i on capital Is added to the
capital employed and losses/profits are
deducted from/added to, the capital

employed. This does not give a fair picture
of either the capital employed or the retura
on capital. This accounting procedure is
under review by the Comptroller and Auditor
General of India. As the Farm has been
taken over by the State Farms Corporation
of India Ltd. (a public Sector Undertaking)
from 1.8.1969, accounts on strictly commer-
cial lines will be prepared for future
years,

In order to improve the working of the
Farm, the method of administration of the
Farm has been changed from a department
set up to a company set up with effect from
1.8.1969 as stated above, The State Farms
Corporation of India Ltd. is taking steps
to improve the working of this farm,
amongst others.

Guerilla War-fare Fllms Showa in
Kerala

631. SHRI JAI SINGH ;
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SHRI YAJNA DATT SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to refer to the
reply given to Unstarred Question No. 3573
on the 14th August, 1969 and state :

(a) whether the Guerilla Warfare Films
shown  exclusively to the Communist
(Marxist) party workers in Kerala without
due certification from the Central Board of
Film Censors, have been confiscated ; if not,
the reasons therefor ;

(b) whether the Central Gowvernment are
satisfied with the action taken by the State
Guvernment in the matter ; if not, the
steps taken or proposed to be taken in the
matter ; and

(c) whether any such cases have also
come to the notice of the Central Guvern-
ment in the States of West Bengal etc,
if so, the details thereof and the action taken
by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHR1 1. K. GUJRAL) : (a} The Guerilla
Warfare films have not been confiscated as
the State Government did not consider it
desirable to launch prosecution in this case.
According to the State Government, instruc-
tions have been given to authorities
concerned to warn the licensees of the
theaters against the repetition of offence of
exhibition of uncertified films.

(b) The Central Government do not
propose to take further action in the matter.

(c) No such case of the State of West
Bengal has come to the notice of the Central
Government, As regards other States, io-
formation is being collected and will be laid
on the Table of the Sabha in due course.

yftn ¥fagr wfasi & e o

Hfa 1 awzn

632: WY wwy wre g
st o arvow fag
Fqr Wty Awr wiw g4 g aad €
wa1 w1 f6
(%) 2w & fom fom ol ® &
wra g I A g
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(CIRGECAEE- (Rl S LI T (]
w1 gfudia afazt mfasl oY 7 288 &
FOT K147 3 ik

(7) 9 @=@w ¥ guwiT A #AT
aroAr qarg & otr gy Y agt § a2
ar7ar frg #@or Aw femfaa « ar
aFdr ?

wm, ¥fa, migufos fawia aa
HESIT HATHT ¥ 157 Ay () wIArEr-
fgg fa:2) : (7) ad 1966-67 &) IgAN
AN T WYL IT (GFAA  IIAN
39) fasq wrsal & sgqm & 7 W) gk
qatd wfq a7 qfs 2 —

IR a9 qATT

qgy TIAEGIA

fagx IAT 4ZA

UERIE] gfs=gY qma

gfaaam g:EqA M7 e T
Q9a9z |

Hi1g BT 1T W AT g&A

FIGAIT |

FTT fasat

Hqeq g2 nYar, gRA "y Aa

IEEEI ¢ fguras ke

AT wfogz

g1 gifz3d)

M fagr

3IqI

(=) ®Yt (7). 3g=ew wfe ang
gwed q¥dY qfa 9T ofy F3ar grag g
2, au\ifs g@ 9v aga sgm 2Y0 0 guwar
¥ gfg & yeada a1€ od avg ffq &
qar gmA & far g g¥go fEar @ar
gt 1959 % fwa aa g8 Fqaw *
FoEa®q a)-qt use W\ zad afes yf=
BN oawT 4.5 e faR &
wizT mar At | 100 B%ET & wW oW &
Wi M giER & R oF w1 quEqg
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fearar wgr § ol o@ aw 22 @&
2azv azd yfa v fafeea frar oar 20
g g1 7 @raifaw sarg & fga #
w3 e fear mar a1 f5 #fs @7 & 3fg
s oix yfafa wfos) & fad awar-
quf Sifasr gradl # sgqear & I
eq qfw &1 faatm frar s

2. skargA ]| ¥ 3Fer A, g
gaadfg graar § gl gfa * garw A7
Afeta ofg =fast & qaevieqs & faz
UF FEIT SranAd AYAdT GrEW &1 af
1, faa® weaqa wusy awwd yfwda
sfu®l 1 g w7 s09 & 37 fadhg
azradr 9219 T4 & AT 9w afran
q7 sg7 71 1% 750 ®11 A% & ufgw £
afagfa &g awwr gra & & adt
4t | qeAt yfw & gare & fay 5 300
592 yfg vag ax a1 wgeT faar agqr)
at @avEl ¥ ®g 74, grarg Fa, T4
oYv gin grasgs glawsgi €1 sageqr &
fan ad1 TaT AIFNT qIEA £ a4y
¢ oYz weow oftarz g sag @13
5000 w93 as =t wufw &ty awFe
gt werd &y af 9t ) gz yfa F gEre
517 A2fgas qazaieq &1 ataag wifes
ag  1968-69 7 v aw WY @
1-4-1969 & ag MIAT UST [THF
FY gearafea &7 &Y nf 1 @, 1969
§ ooq 4% 9 DA F AN ATAT
2 qim 23z yfg # 1.10 s afeardy
#Y g7: aFIaT 74T A7 | WG WY g
& w8 sy ORI H AW aF 620
w1 w97 ®r ufer #Y ggrgar & A1 gEy
g o 2 frousT §TEd
agd qeadia NaT # UG HT ¥ g
#a € W ATA] K1 MG @AY |

3. 3qdAs  FAFID & ATEC 9T
fawq Tiwa) A woft graed Uy faerE
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e & g ¥ e §F yfeda sfw
wfasl ¥ gaafa 1 Qa7 /Y @A R
faw qod T & 196 -70 & awz #F
sragrA &, faar ¢ —
1. fazrz, 2. me7 W@, 3. "I,
4. afgaAig, 5. IAT MG |

Trunk Call Bills in Respect of Offices
and Residence of Minlsters

633, SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the amount of trunk call bills of the
offices and residential telephones of the
Prime Minister ; the Minister of Food and
Agriculture and the Minister of Industrial
Development and Company Affairs, from the
Ist July, 1969 to the 15th August, 1669 ;

(b) the names of the places, the number
of telephones wherefrom the aforesaid Minis-
ters gave ring during the aforsaid period;
and

i) the bills of their telephones during
the corresponding period in 1967.68 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) The informa-
tion is being collected and will be placed on
the table of the House in due course.

(b) The information is not available.
(c) Same as (a) above.

Al & deftel aman

634. «i way o™ qox :
s} wq Arewm fag
st o ewew fwwned :
o} gome g
¥I1 gwAT GIT FETCW AW HaTC
wf) ag T # w91 w0 fF
(%) ma 24 adt & feaa gt §
Ferery aamr
(w) gt aqr g2 7 & Therr
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[ar F sygEqr FI & (A7 AR JIU
qArd @1 @Y draan ol sar

() Far ag a7 § f& gham v
% wa a% zoI®A %) glamg aga F4
A

(9) afz gt a1 =y 2 ael #
gfrarmr & qar wfafer gfawg D
L ichilg

AT AYT WAW RFHIHY W AT
famn & v W= (s A fag) ;- (F)
fogd 24 ast mafa 1-4-1967 & 31-10-
1969 ax 837 arat # adafas -
®T a7 & ® W AR glawr s@F
LA -

(@) wia avT o &) o wwra az
TR &1 glaw a6 527 A FiA 2
S QIFA WTE g1 wfawfaq @4l 9
siwiA gfamwt &1 fatqr 33 & faq
fawmn 7 6 eqq & waigfas  agea,
Aqgsar WYX EAIRIA A1GAT T FAT
T G IR U F OHMEIT 9 Fg
o fga & ewrdn@T @i T A ag gfaw
qetA &7 &1 Afg g41€ 31 A9 Eqpa),
¥ queq ®+21, §fg e fasid afw@aar
ead) s starfas afeaal 7 1 iz &
w7 9T AT gfaar gam F@ gz
frix fqar siar g @ Aifa & agaR
Y6y gaadfs Awar & DA q Fw F
2,000 grgafas AT 9= @FF 5
sEAy &

(w) o gt, ¥@ ® weq WA A @
ave efrmom & Y AT & glaao
wga @ifwa &1 30 fawsaxr, 1969 =
gfrgran ueg & 75 AN 18R, 56
ael g0 & abafrs e W Wik
& 14,100 AT ¥z 71 gfemar #
Wt ufy safga TraY & dear soun
MW IS gy ¥ W agd w
gy sty ¥ 3
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(%) 1969-70-71 &% a8t & T
35 A3 @&l 3O F @awfas AW
I AT 3TIET FIA FT TEATT 21 AWAT
'5 FeAl H oAlgar oggES &1 fRedns
FIF TAA 4,000 ATAT F1 ey HAT WY
alz &1 qinadt | DY grqar § gafa F
Yua s, foare iz dgaw ¥ ges
97 03g9A A QNG E o AzAw
Mg, geala s mrErar A fred)
% fan seanar gx safanr ) glas
T FA & QFAr W qaTE AT @ 20

e gew ¥ gfg

635, st ®wax @@ qea
<Y g7 Afvam fag
st viweseg faemal
T gaAAT WY AW a9 §;
gedY ag a3 1 FU FIT f
(%) fagd A\ agt & gTaT |
AT & feus, FAGT 19 F PeF
st sama &Y srfa # feadr feadt gfe
Ll
(@) fagar &im adl # weas aqg
ZAYEra fawrr &y fEas gawn gar
(m) fawmm 21 gmEr 19 F aEwz
3%7 3fg $T § a1 F1TW T WR
(w) gfg F@@ & q9fgd INAE
qui§ATH ¥ OURG A WYX F &40
T 8?7

94T AYT W@ wMET W6
were famrm ¥ wvm Wt (o Bre fag) ¢
(%) fiedr Na gl & v ENE
fRTd, saAlT & gew w1 ‘gadr -
oA anY avser & fan @mr sOf
i arey AT 3 Ay ofiadq feov aar
2, %1 faavo gur gzq 9T <&@ Srar
21 [wema § ww fzar mor ) df|d
s®r LT—-2029/69]
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() 1966-67
1967-68 :
1968-69 :

:go 11,04,11,587
%o ¥,50,52965
g=AT 7Y ITAH
gt
(m) FHa e AT @ 3fs gera:
fazafafmg 32sai a #y af }
(i) =agd =Yz argey F1 g g
AMA R qU w7 F fAn
(ii) =7 gra A1 2@ A A2
fawrm £ zad mardt & afz
#Yé zifr g€ &), ar awr @wa
Iy quUFIAF AT
(ii1) g7 &=r7 q3ra01 & ;w0 AT
farrg & faa argiai 1 sageqr
FIAF fam
(7) 57 3rxeg §  wif arfafgw
sraeqr AEY 2 oA@f 7 A v4y e fafa
39gsT AR af {1 gew zv ¥ 3fe
wizArg 17 gfafara & 53 7% gadq
A 2 v =7 wfgfagw & wada
Tt ®t 7% gfaggain gaz & AH)
7241 & wigd g7 30 f291 A qafq &
far @y ;1A 20z malg & ua
ggz nfz masTe AR A A T@ET
% faa gwra 2 @@ ¢« 38 =fafqag
F gafy g4am a1 fagwy & g
Wt w7 (Subordinate) fafa faafam
afafa zrar &Y amdr 2
fag¥ A7 miel # oY v 77 ¥ 3fz
®Y nf 2, 7z wfrarg sv § fomra qra
ang g9 97 fAg Y af geF aw
afafa Y fasmfay 9t & maifea &
sft qgIaYT et &1 asaerar & W wfaw
TI% R gesgs arw afafy fagaa &Y
ag 4 387 W wed famifrg %A A
azd sqrqr @i, snqrfiw garal 6T
guisT oA wifa & \ra greweg fear
qr |
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Requirement of Tractors in the
Country

636. SHRI RABI RAY :@ Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have made an
assessment about the requirement of tractors
in the country ;

(b) if so, in view of its urgent need to
step up agricultural production in the coun-
try what concrete steps Government have
taken to manufacture tractors so as to meet
the requirements in the country ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The requirement
for tractors has been assessed at 90,000
numbers for the year 1973-74

(b) and ic). With a view to stepping up
the production of tractors so as to meet the
requirements in the country, the Govern-
ment of India have taken the following
MeEasures —

(i) As tractors are included in the list
of priority industries, the Govern-
ment have been able to meet the
full requiremenrs of tractors manu-
facturers for import of components
and raw materials in accordance
with their phased manufacturing
programme.

{ii} All the tractor manufacturers have
been assisted by grant of import
licences for additional capital goods
required for achieving their licensed
capacity.

(iii) The agricultural wheeled tractor
industry has been exempted from
the licensing provisions of the
Industries (D and R) Act, 1951
with effect from the 7th February,
1968, in order to induce the present
tractor manufacturers to diversify
their production in the lower H P
range and also to induce other
intending parties to come into the
field to produce cheap tractors.
About seven new schemes for
manufacture of tractors have been

approved In principle and about
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6 more schemes are under consi-
deration,
(iv) It is proposed to manufacture small
H P tractors (20 HP) in one of
the existing public sector projects in
the country for a capacity of 12,000
Nos, per annum.

Corporations for News Agencies

637. SHRI RABI RAY :
SHRI MRITYUNJAY PRASAD :
SHRI PREM CHAND VERMA :
SHRI BANSH NARAIN SINGH :
SHRI SHRI CHAND GOYAL :

SHRI HUKAM CHAND
KACHWAL :

SHRI BEDABRATA BARUA :

SHRI NARAYAN SWARUP
SHARMA :

SHRI MAYAVAN :

SHRI CHENGALRAYA NAIDU :

SHRI R. BARUA :

SHRI HARDAYAL DEVGUN :

SHRI MADHU LIMAYE :

SHRI NIHAL SINGH :

SHRI P. C. ADICHAN :

SHRI N. R. LASKAR :

SHRIMATI  SUSHILA ROHA-
TGI :

SHRI B, K. DASCHOWDHURY :

DR. P. MANDAL :

SHR1 HIMATSINGKA :

SHRI BIBHUTI MISHRA

SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to convert Press Trust of
India and some other news agencies into
Corporations as per the recommendation of
the Press Commission ; and

(b) if so, when the decisions are going
to be implemented and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) @ (a) and (b), The

. matter is under consideration,
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Formation of Newspaper Fimance
Corporation

638. SHRI RABI RAY :
SHRI PREM CHAND YERMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the
Ministers of Information of different States
met in a Conference at Srinagar in the month
of October ;

(b) if so, whether they decided to form
a Newspaper Finance Corporation to finance
small and medium newspapers ; and

(c) whether they are going to implement
this project and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
RROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b). Yes,
Sir. The proposal for setting up of a
MNewspaper Finance Corporation to finance
small and medium newspapers was discussed
at the Srinagar Conference.

(c) The details of the proposal are still
under examination.

arrmarch, feedt & wasw w1 figar
g T

639, «t TR JT® A3 T4 GEAL
ST SR 9T HWOT AT g Tq77 Y
FI7 &0 f& :

(%) #ar 7g g9 & & "rErgamn &
fasdl #:2 & m) ga1 NEgay w1 w7
TATAT 97 TQIAFT T fzar Tar 3 ;

(&) #ar ag +ft a7  f¥ foeedt MTF-
g7 qiAfeF gfez & waag & wYr gaEr
anET F1q Zi7 # fagsa 67 a7 seaaa
ufqsgz giar fwar ar @r ¢ ot 9%
FALAET FA®WA F1 T agq frg aar
2. 0%

(7) afg 37718 wia (%) AT (&)
AT ESEITRAT § AT 7@ X A FIHK(T
1 faaic #ar sgaR s@E FE 7
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WA ANT AT HAIRT W Wi
faam & vom @t (G ¥o Ho gAN) :
(%) =, 780

(@) s, 78t

(7) s Adf I3

asraaroit. fzeat o wagemd
aifr # fagfea

640. s} TR A& QTIW © FAT GAAT
WY ST a7 W A gg aA17 AT
&7 & fF :

(%) sEwwaml & faest &7 g
1968 sYr 1969 # fraa-fE37 gargar,
stesmy wfaezz sl saww  =fasze
fagas fs o7

(&) aar fagaa fsg oo safsaat &1
9gF 10§ 15 feqa am & faa 3% &
gt 9 Afafas sAw & &7 § g6
w19 & A zar 7ar a7 ;

() #1r z3 enfagai & Afafas
FAFITT & ©T § qz471 3% 27 1 ardra
¥ gga fedl gagT qv fest o1 2fgaa
& miwimara)} & @Al 7 o A7 F
faa gara aar ar ;

(=) afz adY, av =Y safaadi =+t
dfofrs 3% 27 & sar srom §; M

(%) za =afeqo} #1 ofas dlz F%-
fNE ggnq Far §; G IT0EF A
(%) % fafzez Afafas senard & =7 &
W my 37 wfa) € dfas sgaal wr
YT witT 3A% arg aar § 7

FUAT A9 T AATHG W HWIT
fosim ® Ty |aY (s go Fo qWW) ¢

(%)
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LUl FyET AY
1968 /1569

). wargat 1 5
2. grzwya afgegz 1 4

3. wqTe ufgedz 1 1
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(=) Y, gt 3% & A

(n) &, gtowr (@) ¥ A wd
aafgpi & & 31 & fawelt & wrowa) ¥
i fFar ar

(a) g% #1 smrom wgwa aqr
FIAEHT AITTAFAIC |

(¥) mafag arAwrd gwr-qze 9%
@ a7 faavm # 41 g ¥ [ wvared ¥ o
faar wan | Afad dear LT-2030/69]

wrernae, faselt & arqe-gren
wHTer

641. »Y TW AWE Tryw : ¥AT GWAT
aYz sarem aw dwe A g A@A s
FI I fF

(%) wwrgarad), faset & @ Dag-
0. ofgez sryga?t o s o
egfzey 7t dgar feadt @ faas) o
5589 & ;

(=) #ar gIFIT wt ag fafzy & f¥
& ot wrdfes =9 & gag § AT q9d
F14 F IHANA FIA § 76%7 § ;

(7) #a1 FFIT 0 Jeg  EIq
afafs fagss & 3% Ted) & o
syt aifs grEraaeh & feea) F+a &
FTAHAT ®1 AU AT G ;

(m) @ar aTETTE fa=T o safeaqy
w1 aar fga #34 woar w77 eqAl g,
Fgl SYCITA FIT FT AT FT §, €qIATAA-
fra st s1 2 ; WR

(%) fa sdarfa ) wrg 55 a5
F A IR & ITH A9 Fgr § WA
s ¥ faeet &7  feg-fea fafe
g w7

ATl AY FEOW HATHG GIT AT
famm & visa avit (st xo Fo guTmw) :
(%) 1. srggaz aY) 1-11-1969

2. gziaF N¥GAr  qF) €
3. grore nuaftenfra ) Fenfe
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(=) <, a8t
() aar (=), =7 A =
(%) 1. it 6Yza faz ¥
wregar,  wifeg
Frgwa fzsdl | 16-8-1960
2.« famrafo §=
gregET, AT
" | 25-2-1964

3. Y gFeHTe ATGT
qEa® NegAT,

ATEF | 16-7-1969

wwmar gror warfra fed @@ are
AT &7 AT

642, »it Wegrwa SA1T © FAT GAAT
Wt ST qq1 §WIT HAT g G D)
g 40 fF 2

(%) mrEmaa g warfaa fqd
F1R A WA &1 5 gFwv oFfrg
fwar ar4r & q4r 3767 7947 (59 0 g
fwgr strar &

(&) 7ar za gFmA & AqRT
fad gzFrr 7 #1E Afg fagifea =<
& g

(w) wararr-garael & frgfea qar
avafa sifz arasd faam sar 2 st qar
FAIAN & 97 & &7 7w Ja0 g
HY TEF aOEFY ¥ |ar quae fear
Far g W%

() afz &), &t =A% Far wraa d ?

EAT QY[ AHLW HAINT W dww
fawin ¥ Trvm WAt (S Ko Ko qwITE) :
(%) wrFAITY 99@ FAATR OFf@AY F1
wigH &1 TAF wAAr a3 faza smioi
&Y qiffeT F30T € aar € eqrA} 9T gaw
9 FATEAT & |

(=) s, g1 §WA-ART 9T A gAY
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Y fm ay § 3 7 & f qarard) # weqa
T g g Fasgerar awaY s [ifga )

() |RIEIT wwrT # Fw owW AT
ARTATT AETIEF T TG AWNIEFG -
19 Fedtn geAr ar ¥ oy and § o
39 9T F#Elg gaA1 Jar & fAgw AEyp A
2 1 g fagfeqai qur q=famt &=
MF Fa1 wrawr & quAd aqr #NFT §
£ AT &

(=) s AdY 3sar |

Iar wim ¥ wiy wifm w1 qasw  gen

643, oY WY1 Arew ATaT : 79T WY
aar §fg 7+ Zz  FATF A FI4 KT
f& .

(F) #T0 GTHFIT F1 $A1T I WA
¥ w7 wedt & 5@ WwWAT F IFFA Y
m fzaomr war & fr azt 0 sfs wifa
oagT @1 ¥ 7

(=) afz gt, aY 59 "rarw ¥ g&T
ar Fa7 afafwar & ; wix

(m) zaT g3w & fg wifig & oa-
w7 214 F 10 agqr &7

@, glo, smgaifas faww aar ag-
w17 meyTag 8 T g (6 weATape
fa2) : (%) & (n). vsg gwETL Y @A-
14 i 1f 2 WYT AT 2 9T g9y
Y 9T 92 9T @ ) qIEAr

feml w1 g & ofew gqw ay  fee ¥
& atw v

644, st g1 WIW At 377 W@
aar giw 7.t ag aa@ € Har w37 fr -

(¥) #31 7 w9 § f& qar wed=ge,
at feeet 3 gfus gg9 areY & ag
FY o7 freq weqr 1634 Jarr v ¢

(&) %ar ag N & ¢ fv 99y’ Ny
framai ®1 g a9 a3 §
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() #7177 N 7w ¥ e 97y A
fraraf # fafewa gem & awm it
arare ¥ fas @1 2 ; w9

(%) afz gt, @t wa¥ 721 ®xw 3 7

mm, wiy, mgafos  fawe aa

agwrr gwiwa ¥ U3 weAr (sioge-
arfga fm) : () wredtn gfe gygwE
®OTE & qrg I9 ITH A q1AT Ag
qza A feed gy fama 3 fafwea
A0 F & gaTet F frwrEd oz faem
¥ oF ) geqr 634 2

(=) =g Wt aem 2 5 9. frem mft
as g+ % fr fag'sw aft 0 3

(w) s Fd%
(=) 57 a8} 2Yar

Scarcity of Milk in Bikaner Due to
Purchase by Delhi Milk Scheme

645. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state

{a) whether Government are aware that
with the purchase of milk by the Delhi Milk
Scheme in Bikaner Division, the price of
milk has almost trebles with the result that
even the poor mothers and children are not
getting any milk and the general health of
the population is also being affected ;

(b) whether Governme=nt are contempla-
ting to embark upon any scheme to give
relief to the people of this area so far as
the supply of milk is concerned ; and

(c) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD., AGRICULTURLE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). Government of
India have no information that the increase
in Milk price in Bikaner is due to the pur-
chases by the Delhi Milk Scheme. It
appears that the continuance of drought
conditions in that area during the last two
years has led to migration of large numbers
of milch cattle resulting in shortage of milk
and increase in price. During the year
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1969-70, the Government of India allotted
80 tonnes of milk powder to Rajasthan,
Out of this, 20 tonnes of milk powder were
despatched to Collector of Bikaner for fres
distribution in that district under instructions
from the State Government.

Arrears of Employees’ Provident Fund

646. SHRI DHIRESWAR KALITA :
DR. RANEN SEN :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAYV :
SHRI RAMAVATAR SHASTRI :
SHRI SARJOO PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Employees’
Provident Fund arrears are mounting up
year by year in'spite of prosecutions launched
against defaulting companies :

(b) if so, the reasons therefor ;

(c) the total amount of Employees®
Provident Fund arrears due from the com-
panies at present ; and

_{d'p the steps Government have taken to
realise the arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : The Employees’
Provident Fund Organisation has reported
as follows :—

(a) There has been a rise in the provi
dent fund arreas in respect of the establishe
ments covered by the Employees’ Provident
Funds Scheme during the last few years.

(b) The increase in arrears has been
mainly due to the defaults committed by the
establishments in the textile and the engi-
neering industries,

(c) As on the 30th June, 1969, a sum of
Rs. 1,396.86 lakhs as arrears of Provident
Fund was due from the defaulting unexemp-
ted establishments.

(d) The powers to recover dues as
arrears of Land revenue have been vested in
the State Governments. Prosecution of
employers under section 14 of the Employees’
Provident Funds Act  also requires the
previous sanction of the State Governments,
Legal action by way of prosecution and/or
recovery proceedings has been initiated by
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the Organisation in consultation with the
concerned State Governments against a
number of defaulting establishments. Crimi-
nal cases for breach of trust have also been
initiated in the Courts against some of the
defaulting employer. In the case of esta-
blishments which have gone into liquidation,
the claims are pending before the Liquida-
tors ; some establishments have also entered
into agreements for the payment of arrears
along with current dues according to schemes
of payment settled with the Organisution.

Fourth International Film Festival
in India

647, SHRI DHIRESWAR KALITA :
SHRI K. HALDER :
SHRI JAGESHWAR YADAV :
SHRI RAMAVATAR SHASTRI :
SHRI SARJOO PANDEY :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether the plans to hold the Fourth
International Film Festival in India in the
month of December, have been finalised ;

(b) if so, what are the main details
thereof ;

(c) how many countries are likely to
participate in the festival ; and

(d) whether the festival will be held at
more than one centre in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) Yes, Sir.

(b) The IV International Film Festival
of India will be a competitive and exclusive
one recognised by the International Federa-
tion of Film Producers’ Associations, Paris.
The Festival will have a Competitive Section
a non compelitive section and a film market
section. The films entered in the competi-
tion will be eligible for awards. A Sympo-
sium and a Retrospective of selected Indian
films from the silent era uptil now will also
be organised during the festival.

(c) Uptil now, thirty-one countries have
potified their intention to participate :

(d) The Festival will open on the 5th
December and will conclude on the 18th
December in New Delhi. Some of the films
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which are not “'official entries” are expected
to be screened in Bombay, Calcutta and
Madras immediately after the Festival by
special arrangements with Prodnucers
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Introduction of Nudity and Kissing
in Indian Films

649. SHRI DHIRESWAR KALITA :
SHRI HARDAYAL DEVGUN :
SHRI N. R. DEOGHARE :
SHRI PREM CHAND VERMA :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI SAMAR GUHA :

SHR] SRADHAKAR SUPAKAR :

SHRI BENI SHANKER
SHARMA :

SHRI SHIV CHARAN LAL :

SHRI NIHAL SINGH :

SHRI P. C. ADICHAN :

SHRI N. R. LASKAR :
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SHRI BAL RAJ MADHOK :

SHRI B. P. MANDAL :

DR. P. MANDAL ;

SHRI J. M. BISWAS :

SHRI DEORAO PATIL :

SHRI RAMAVATAR SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI BEDABRATA BARUA :

SHRI R. BARUA :

SHRI RAM SEWAK YADAV :

SHRI PRAKASH VIR SHASTRI :

SHRI N. SHIVAPPA ;

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATION be pleased to state :

(a) whether the Khosla Committee’s
recommendation on introducing kissing and
nude scenes in Indian films has be:n zonsi-
dered by Government ; and

(b) if so, what decision has been taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
entire report of the Khosla Committee on
Film Censorship is under consideration.

Exempted Categories of Telephone
Subscribers

650. SHRI SRINIBAS MISRA :
SHRI MANGALATHUMADAM :
SHRI P VISHWAMBHARAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the list of the categories of telephone
subscribers exempted from the payment of
telephone bills ; and

(b) the annual loss to Government
revenue from these exempted telephones for
the year 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) No subscriber is
exempted from payment of telephone bills.

(b) Does not arise,
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Payment of Unemployment Allowance In
West Bengal

651. SHRI SRINIBAS MISRA :
SHRI SAMAR GUHA :
SHRI MANGALATHUMADAM :
SHRI P. VISHWAMBHARAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether itisa fact that the West
Bengal Government has demanded from the
Centre a part of the expenditure that they
would be encurring on the payment of
allowance to the unemployed persons in
West Bengal ;

(b) 1f so, the details of the proposal and
the amount demanded from the Central
Government ; and

(c) whether Government have accepted
their demand 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No such proposal
has been received from the Government of
West Bengal.

(b) and (c). Do not arise,

Demand for Job Evaluation Committee by
Alr Staff Artistes

SHRI MOHAN SWARUP :

SHHI RAM AVTAR
SHARMA :

SHRI V. NARASIMHA RAO :

SHRI 5. KUNDU :

SHRI S. M. KRISHNA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the staff
artistes of A.LR. have demanded appoint-
ment of & Job Evaluation Committee to fix
salary scales and service conditions ;

(b) if so, whether Government have
accepted this demand ; and

(c) the time by which the Committee is
likely to be appointed 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIJRAL) : (a) Yes, Sir. Some
staff artistes have made such a request.

652,
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(b) No, Sir.
(c) Does not arise.
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Mode of Granting Earned Leave to
Collleries Workers

655. SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :
SHR1 P. RAMAMURTI :
SHRI! K. ANIRUDHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the mode of granting earned leave to
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surface and underground workers working in
the collieries ;

, (b) whether it is the same as recommend-
ed by the Coal Wage Board ;

{e) if not, the reason thereof ; and

(d) the steps Government propose to
take to grant leave to colliery workers as
per the recommendations of the Coal Wage
Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a)to (c). The Mines
Act, 1952, lays down the quantum of annual
leave with wages admissible to persons
employed below ground in a mine and
others. The Wage Board for Coal Industry
had made certain recommendations for grant
of a higher quantum of annual leave with
wages and some additional benefits like paid
festival holidays, casual leave, sick-leave elc.
Government has accepted the recommenda-
tions regarding arant of paid festival holidays
and sick-leave (without the provision for
accumulation)  The recommendations relat-
ing to grant of casual leave and increase in
the present level of annual leave with wages,

have nol been accepted because of their
adverse cffect on production and wage
costs.

(d) Implementation of the accepted
recommendations concerning leave has to be
secured in the same manner as in the case of
other recommendations of the Wage Board,
viz., through persuasion and advice.

Non-Broadcast of Bye-Election Result of
Malampuzha Constitucncy in Kerala

656. SHRI P. P, ESTHOSE :

SHRI K. M. ABRAHAM :
SHRI E. K. NAYAR :
SHRI C. K. CHAKRAPANI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the bye-elec-
tion result of Malampuzha conslituency in
Kerala was not announced in Malayalam
News Bulletin by A.LR. ; and

(b; if so, the reasons of keeping silence
over the result on such an important provin.
cial pews in regional - languages nDpews
bulletin ?
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THF MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) This news item
was broadcast in regional news bulletin in
Malayalam from Trivandrum at 1805 hours
on 30th September, 1969. But it was not
included in the Malayalam bulletin from
Delhi.

(b) The omission of this item in the
Malayalam news bulletin from Delhi was a
lapse for which AIR has been advised to be
more careful in future,

Recommendations of the Agricultural Prices
Commission

657. SHR1 YIRENDRAKUMAR SHAH:
Will the Minster of FOOD AND AGRI-
CULTURE be pleased t state :

(a) whether the economic logic behind
the recommendations of the Agricultural
Prices Commission on the price policy of the
forthcoming Kharif season is unexception-
able ;

(by whether he has decided to accept
them and will also persuade the State Go-
vernments to implement them ; and

(c) if not, the reasons for the same 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE, : :a) While recommending the
procurement prices the Agricultural Prices
Commission no doubt takes into considera-
tion relevant factors like cost of production,
crop prospects, weather conditions, deficit or
surplus nature of the State, trend in market
prices, the requirements of public distribution
as well as buffer stock. However, it is
possible to have views different from that of
the Commnission which may also deserve
consideration.

(b) and (c). The recommendations of
the Commission are discussed in the Chief
Ministers’ Conference and the prices are
ultimately fixed keeping in view the recom-
mendations of the Commission as well as
the views of the State Governments.
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Assesment of Food Siteation by National
Advisory Council

658. SHRI PREM CHAND VERMA :
Will the Minister of FOUD AND AGRI-
CULTURE be pleased to state :

(a) whether a meeting of the Natiopal
Advisory Council was held in September last
to consider the changed food situation in the
country ;

(b) if so, the assessment of the food
situation as arrived at by the Council ;

(c) the changes suggested by the Council
and the future policy adopted in relation to
procurement, import and distribution of
foodgrains ; and

(d) which of the recommendations have
been implemented and which have not becn
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1 ANNASAHIB
SHINDE) : (a) A meeting of the National
Food Advisory Council was held in Septem-
ber, 1969 to review the food situation in the
country.

(b) Fhe Food situation was assessed to
be comfortable

(¢) and (d). The council generally
discussed about relaxations in food control
measures, increasing and improving storage
facilities, inter-State di-parity in paddy
prices, premium price for better quality rice
supplies, bank loans, export of basmati rice
and pulses directly and not through S.T.C,,
and formation of similar councils in the
States.

The scope of National Food Advisory
Council is advisary. However, the Govern-
ment of India have since fixed a premium
on procurement prices of rice of superior
average quality. The State Oovernments
have also been advised to consider the cons-
titution of food advisory councils in the
States.

Agricultural Graduatcs

659. SHRI P. R. THAKUR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to USQ
No. 5312 on the 3rd April, 1969 regarding
the Agricultural Graduates and state :

(s) whether the discrepancies observed
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in the collected information have since been
reconciled ;

(b) if so, the details of the date compli-
ed ; and

(c) if not, the reasons for the delay in
finalising the information ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The information is
required to be collected from Agricultural
Universities/Colleges and State Governments.
The replies from most of them have been
received and reconciled The remaining
institutions have been reminded. Complete
information is expected to be laid on the
Table of the Sabha shortly.
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Incidents of Gheraoes In West Bengal

663. SHRI N. K. P. SALVE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

{a) whether Government are aware of
reports of incidents of gheraces in various
parts of the country particularly in the
industrial establishments and coal mines in
West Bengal ;

(b) whether Government have examined
the implicatioz of this new trend in the
labour union activities in the country :

{c) whether Government view these
gheraoes as unlawful and violent activities :

id) if so, whether Government have
suggested to the West Bengal Government to
declare these activities illegal ; and

(e) whether it is a fact that some deaths
have also occurred due to these gherao acti-
vities in West Bengal 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Some reports
have came to Government's notice.

ib) to (d). Gheraoes have evident law
and order implications, involving as they
may criminal offences of various kinds. In
that context they are primar the concern of
the State Governmenis. As for their bearing
on industrial disputes, the matter came up
before the Standing Labour Committee at its
meeting in May 1967 and the Committee
disapproved of coercive and intimidatory
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tactics, including “Gheraoes' (wrongful con-
finement), for resolving industrial disputes.
The State Governments have been advised
accordingly.

(e) Information is being collected and
will be laid on the Table of the House after
it is received,

Written Answers

Loss of Man-Hours due to Sitrikes
664. SHRI N. K. P. SALVE : Will the

Ministry of LABOUR AND REHABILITA-

TION be pleascd to state : .

(ai the total number of man-hours lost
in the country during the period January to
July, 1669, on account of strikes in the
industrial and commercial establishments in
the private sector and the public sector un-
dertakings including the mioes ; and

(b) the steps proposed to be taken by
Government in consultation with the labour
unions and the management to reduce the
incidents of strikes in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Separate informa-
tion as to work stoppages brought about by
strikes alone is not collected. According
to the available information. which is still
incomplete, the figures of man-days lost due
to industrial disputes resulting in work-
stoppages during the period from January to
July, 1969. are as follows :

Sector Man-days last
(000°s)
Public 631
Private 4,290
Total 4,921
(b} Apart from the Industrial Desputes

Act, 1947, which is the principal Central
legislation providing for the settlement of
industrial disputes, and the voluntary arrage-
ments (including bipartite and triparite agree-
ments) which from the basis of Government’s
industrial relations policy, no special
measures are presently in hand. However,
the whole issue of strikes is under Govern-
ment's consideration in the light of the
recommendations of the National Commis-
sion on Labour.
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Postal and Tele-communication
facilities In Nagaland

665. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether a proposal to expand postal
and tele.commucations facilities in Nagaland
and is under the consideration of the Union
Government ;

by if so, its details ; and

) when it is likely to be finalised 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes. The expansion
of postal and telecommunication facilities
in Nagaland is under continuous considera-
tion of the Goverament. The position is
reviewed from time to time and special
attention is paid to accelerate development
plans in the State,

(b) and (c). Post Office. (i) Opening

It is pronosed to open 17 new post offices
during 1969-70, out of which post offices
have been opened at the following 5 places :

1. AITERYONG

2. AIZUTO

3. KHONOMA

4. AGRICULTURAL COLONY

5. KHERMAHAL

Opening of the post offices at the follow-

ing 7 nlaces has since been sanctioned and
the offices will be opened shortly.

1. CHICHEMA S O.

2. TIZIT

3, MANKULEMBA
4. KIZOCHA

5. CHAZOUBA S. O.
6. ENGLAN

7. CHUKITANG

With regard to the remaining five post
offices at places detailed below action will
be finalised before 31-3-1970.

1. MANGMETANG

2. CHAMPANG

3. ONGRANGKONG

4. WOZHURO
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5. TULI
1iit Upgradation

Ordered for upgardation of PFUTSERO
E. D. B. O. has since been issued its up-
gardation is being offected shortly.

The cases of Chanki, Dimapur Bazar
and Loogkin are under examination. To
expedite the development of postal facilities
a Supdt. of Post Offices has since been
sanctioned at Kohima.

Telecommunications

(1) Following expansions/installations
are in progress and are expected to be
commissioned in the near future.

(i) Expansion of the Kohimaautomatic
exchange from 300 1o 400 lines.

(ii) Replacement and expansion of the
Dimapur (Manipur Road) 200 lines
manual exchange by a 300 lines
automatic exchange.

Installation of small automatic

exchanges 50 lines each at Mon,
Phek, Tuensang and Wokha.

(i)

All these works are expected to be
completed during this financial vear.

carrier
Expected

(2) Installation of 8 channel
system in Imphal-Kohima circuit,
to be finalised by December, 1970.

(3) Provision of wireless Telegraph
facilities at Mon, Phek, Zune boto and
Wokha. Schemes have been sanctioned
and equipments readily available allotted.
The first two stations are likely to be open-
in about six months.

(4) Extension of Microwave system to
Kohima and Dimapur during the 4th Five
Year Plan period.

(5) Opening of the Telegraph sub-
Division at Kohima to keep better watch on
expansion of telecommunications facilities
in consultation with State Government,
Already sanctioned. Likely to be established
by December 1969.

Unemployment Insarance Scheme
666. SHRIMATI ILA PAL-
CHOUDHURI :
SHRI D. N. PATODIA :
SHRI DHIRESWAR KALITA :
SHR] YOGENDRA SHARMA :
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SHRI J. M. BISWAS :
SHRI RAM AVTAR SHARMA :

Wiil the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a Scheme
for Unemployment [nsurance has bzen
prepared and is at present under the consi-
deration of Government ,

(b) if so, its main features ;

(c) the approximate number of persons
who uare likely to be benefited under this
scheme ;

(d) the financial implications involved
in the execution of the scheme ; and

(e} when it is likely to be finalised and
put into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Certain proposals
for a scheme of unemployment Insurance in
respect of employees who are members of
the Employees’ Provident Fund are under
examination.

(b) to (d).
been finalised.

(e) It is not possible to indicate at this
stage when a final decision would be taken.

The details have not yet

Report of National
Commission on Labour

SHRI CHANDRA SHEKHAR
SINGH :

SHRI YOGENDRA SHARMA :

DR. RANEN SEN :

SHRI B. K. DASCHOW.-
DHURY :

SHRI SARJOO PANDEY :

SHRI INDRAJIT GUPTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the report of the National
Commission on Labour has been discussed
by the Conference of State Labour Ministers
and by the Indian Labour Conference ;

(b) if so, the consensus of opinion, if
any, regarding the major recommendations of
the National Labour Commission's relating
to the industrial relations machinery and the
recognition of trade unions ; and

(c) Government's own reaction to the

Commission’s report 7

667.
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THE MINISTER OF STATE IN THB
MINISTRY OF LABOUR. EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes, Sir.

(b) Divergent views were expressed on
these recommendations. While the Labour
Mnisters were generally not in favour of
setting up Industrial Relations Commissions
with the functions proposed by the National
Commission on Labour, the Employers’
representatives expressed themselves  in
favour of the recommendation. Some of
the worker's representatives were also in
favour of the recommendation with some
modifications. On the question of recogni-
tion, while compulsory recognition was
generally agreed to, there was no unanimity
of views with regard to how such recognition
is to be given.

(c) Government's decision on the various
reeommendations will be taken only after
the consultations, which are at present in
progress, are oOver.

Failure of Delhi Municipal Corporation

to Deposit Provident Fund Contri-
butions of its Employees

668, SHRI CHANDRA SHEKHAR
SINGH :

SHRI ISHAQ SAMBHALLI :

SHRI JHARKHANDE RAI :

SHRI RAMAVTAR SHASTRI :

SHRI J. M. BISWAS :

SHRI E. K. NAYANAR :

SHRI K. M, ABRAHAM :

SHRI K. RAMANI :

SHRI P. P, ESTHOSE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Delhi
Municipal Corporation has failed to deposit
the provident fund contributions of its em-
ployees with the Provident Fund Commis-
sioner for the last four months ; and

(b) if so, whether Government
taken any action in this regard 7

have

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). The
administration of the Employees” Provident
Fund is the concern of the Central Board of
Trustees, an autonomous Organisation under

the Employces' Provident Funds Act, 1953
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and is not the concern of the Government
India. Local Bodies as such are not covered
under the Employees' Provident Funds Act,
1952 but 3 establishments under the Delhi
Municipal Corporation are covered as they
belong to the classes of establishments
which are covered by the Act. The provi-
dent Fund Authorities have reported that
two of these establishments are exempted
establishments as they run their own Provi-
dent Funds while the third establishment
has deposited all the dues up-to-date.

Study of Development Staff of the
Community Development Programme

669. SHRI CHANDRA SHEKHAR
SINGH :
SHRI BHOGENDRA JHA :
SHRI ESWARA REDDY :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a study of development staff
of the Community Development Programme
at the District and lower levels carried out
by the Programme Ewaluation Organisation
of the Planning Commission has revealed
strong trends of deterioration and decay in
the whole programme ;

(b} whether the study has also revealed
that more money is spent on staff than on
development ; and

(¢) if so, whether Goveroment intend
to review the working of the community
development programme in the light of the
observations made by the Programme
Evaluation Organisation in their recent
study ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
The main objective of the study was to
enumerate the present strength of staff in
different development departments, including
Panchayati Raj institutions and other private
agencles like Khadi and Village Industries
Commission, Handloom Board and Social
Welfare Board, etc. at the district, block and
village level, and to study the problems of
intra and inter-departmental coordination.
The study does not, as such, go into the
working of Programmes proper. A reference
~has however, beeo made to the alow pace of
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progress observed in a few Post Stage II
Blocks.

(b) The study reveals that 509, to 759
of the total budget is spent on development
items. In majority of the districts, two-
third of the total budget has been spent on
development items,

(c) This study was undertaken by the
Programme Evaluation Organisation at the
instance of the Planning Commission in
conoection with preparation of the Draft
Fourth Five Year Plan.

Development of New Variety of cow Pea

670. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that a new
variety of cow pea (c 67.7) has been develop-
ed at the Agricultural Research Centre at
Durgapura in Rajasthan ;

(b) if so, whether it has proved more
useful than that of Pusa Phaguni ; and

(c) if so, whether Government are in a
position to give impetus to this farm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The wvariety is reported to have
vielded 431 Kg and 450 Kg. per hectare in
experiments conducted in 1968 and 1969
respectively, in Rajasthan.

(c) The Farm belongs to the Rajasthan
Government as such the question of giviog
impetus will have to be considered by the
State Goverdment.

Import o Foodrgains

671. SHRI N. SHIVAPPA :
SHRI R. K. BIRLA :
SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
(a) the imports of foodgrains during the
firat half of 1969 ;
(b) the couniries from which the food
imports were made ;
(c) the amount spent on their imports ;
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(d) the prospects of imports of food-
grains during the rest of the year i.e. 19697

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). A statement is laid
on the Table of the Sabha.
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Statement

QUANTITY AND ESFIMATED C
AND F VALUE OF FOODGRAINS
IMPORTED FROM VARIOUS COUN-
TRIES FROM JAUNARY TO OCTOBER
1969 AND EXPECTED IMPORTS DURING
NOVEMBER AND DECEMBER, 1969,

Quantity in ‘OO0 M. T
Value in lakhs of rupees.

Imports from Quantity of expected

S. Imports from

No. Country Jaunary to June July to October imports of foodgrains
—— ——————— during November and
Quantity  Value Quantity Value December, 1969.

1. Argentina 118.8 587.0 — — —_

2. Australia 15.4 130.5 -— - 700

3. Burma 110.7 1204.8 92.6 1005.6 —

4. Canada 367.3 22121 7.2 437.6 145.8

5.  Denmark —_ - 20.3 116.0 —

6. E.E. C. - - 28.3 160.6 51.6

7. Thailand 1.0 119.0 59.9 553.5 40.1

8. U A R. —_ —_ S1.8 499.8 7.8

9. U.S.A. 1394.9 8609.9  1168.9 7399.8 60.2

" Total. 20181  12863.3 14950  10172.0 375.

Storage Capacity of Food Corporation
of India

672. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the storage capacity owned
by the Food Corporation of India is inade-
quate ;

(b) if so, the reasons therefor ; and

{c) the steps being taken to own more
storage capacity 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CORPORATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The total storage
capacity both owned aond hired, available
with the Food Corporation of India, is
considered adequate for their current needs.

(b} Does not arise.

(c} To meet the increasing requirements
of storage as also to remove local deficiencies
in certain areas, necessary steps are being

taken to augment the existing capacity by
putting up additional godowns. Hiring of
additional godowns will al-o be resorted to
as and when considered necessary.

Expenditure of Food Corporation of
India

673. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total expenditure incurred by the
Government on the continuance of Food
Corporation of India during the last three
years ; and

(b) whether Goverernment feel that the
work undertaken by the Corportation is
satisfactory considering  the expenditure
incurred upon it by the Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO OPERATION (SHRI ANNASAHIB
SHINDE) : (s) Guvernment of India do not
incur any expenditure directly in the ruap.
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ing of the Food Corporation of India. Dur-
ing the last three years, they have however
provided the Corporation with an equity
capital of Rs. 17..9 crores and have also
provided working capital in the shape of
loans totalling Rs. 209.00 crores.

b) In view of the fact that there is no
direct expenditure incurred by Government
in the running of the Corporation, this does
not arise. It may, however, be stated that
the Corporation has been functioning satis
factorily.

Warehouses Owned by Food Corpora-
tion of India in Mysore

674. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of warehouses owned by
Food Corporation of India in Mysore
State ;

(by whether Governmet have found the
storage capacity in Mysore satisfactory ;
and

(c) if not, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO OPERATION  (SHRI ANNASAHIB
SHINDE) : (ay The F.C.1 have at

present, 59,900 tonnes owned storage capa-
city at 8 centres in Mysore. In addition,
6,250 tonnes capacity is under construction
(b) Yes, Sir.
(c) Does not arise.

Repressive Measures Adopted Against
the Employees of Coal Mines

675. SHRI B. K. MODAK :
SHRI1 JYOTIRMOY BASU :
SHR1 GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of cases of local coul
mines owners' repressive measures against
the workmen and employees in Bihar coal-
fied that came to the notice of the Govern-
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ment during the current President’s rule in
that State ; and

(b) the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (b). Necessary
information is being collected and will be
placed on the Table of the House when
received.

C.B.1. Probe into “*Basumati’’ Affairs

676. SHRIB K. MODAK -
SHRI K. HALDER :

SHRI JYOTIRMOQY BASU :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) the date on which the affairs of the
“Basumati™, a Bengali daily published from
Calcutta, was handed over to the C.BI. ;

{b) whether the investigation is complete
by now ;

(c) If so, the result of this investigation;
and

(d) if the answer to (b) be in the nega-
tive ; when the investigation is expected to
be completed ?

THE MINITER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRII. K. GUJRAL) : (a) A communi-
cation in this regard was sent on 29.3.1968
to the C.BI. who registered a case against
the firm on 7.5.1968.

(b} Mo, Sir.

(c) Does not arise.

{d) The investigation
more time to be completed.

will take some

Facilities given to Coal Workers
by C.M.W.B.

677. SHRI B. . MODAK :
SHRIMATI SUSEELA
GOPALAN :
SHRI BHAGABAN DAS .
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SHRI VISWANATHA MENON :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the facilities provided to the coal
workers by the Coal Mines Welfare Board ;

(b) whether the same facilities are given
to them as are enjoyed by the workers under
the Employees State Insurance Scheme ;

(c) if not, whether Government propose
to give all the facilities as are given under
E.S.I, Scheme ; if so, when ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BHAG-
WAT JHA AZAD) : ta) Extensive medical
facilities for colliery workers and their
families are provided, free of cost, by the
Coal Mines Labour Welfare Fund. These
include, provision and maintenance of
hospitals, maternity and child-welfare centres,
facilities for treatment of T. B. including
domiciliary treatment, dispensary service
including Avurvedic dispensaries and other
facilities, The Fund has also reserved beds
for patients suffering from T. B., Cancer and
Leprosy in other hospitals and Sanatoria.
Besides its own Township Schemes, the
Fund provides subsidy under its wvarious
Housing Schemes for construction of houses,
For relieving the chronic water supply prob-
lems in the coal-fields, the Fund provides
financial assistance to colliery managements
and Water Supply Boards so that drinking
water becomes fully available. The Fund
also provides various educational and recrea-
tional facilities for the colliery workers. The
activities of the Fund are given in the
Annual Report of the Ministry presented to
the Parliament before Budget discussions
every year.

(b) to (d). The Employees State Insur-
ance Act, 1948 applies at present to factories
and provides for certain benefits to employees
in cases of sickness, maternity and employ-
ment injury. The workers in coal mines get
some what similar benefits in such cases
under other Acts or through the Coal Mines
Labour Welfare Fund. As recommended
by the Employees State Insurance Scheme
Review Committee, it is proposed to take up
the question of extension of the Employees
State Insurance Act, 1948 to colliery workers
after all factory workers have been covered
by the Scheme.
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Food Production

678. SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether an estimate has been made
of the possible production in the current
year ; and

(b) whether this estimate has been lower
than the expected growth of food produc-
tion this year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No firm estimates of likely
production of foodgrains during the current
year (1969-70) are available. The All-India
Final Estimates of Foodgrain Crops, 1969-70,
would become available only after the close
of the current agricultural year, i e, in July-
August, 1970.

{b) The Question does not arise,

Development of Fisherles in Mysore
during Foorth Five Year Plan

679. SHRI 8. A. AGADI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the amount earmarked for the deve-
lopment of fisheries in Mysore State during
Fourth Five Year Plan ;

(b) the details of the development,
District-wise proposed to be taken in Mysore
State ; and

(c) whether it is a fact that the Fisheries
College started in Mangalore in Mysore
State has not admitted the candidates of
professional fishermen ; and

(d) the number of boys admitted in
Mangalore Fisheries College and the num-
ber of boys of hereditary flshermen com-
munity 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A sum of Rs. 55 lakhs has
been approved for development of fisheries
in Mysore State during the Fourth Five Year
Plan.

(b) The Plan has been approved by the
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Government of India with reference to
schemes ; formulation of programmes, dis-
trict-wise, is made by the State Government.

(c) and (d). This information is being
collected and will be placed on the Table of
the Sabha.

Chief Ministers’ Conference of
Food Policles

680. SHRI RAM KISHAN GUPTA :

SHRI HUKAM CHAND
KACHWALI :

SHRI K. LAKKAFPPA

SHRI S. M. KRISHNA :

SHRI DEORAO PATIL:

SHRI A. SHEEDHARAN :

SHRI HIMATSINGKA :

Will the Minister of FOOD
AGRICULTURE be pleased to state :

(a) the nature of decisions taken and
recommendations made in the recent Chief
Ministers' Conference held in New Delhi on
the 27th September, 1969 regarding future
Food policies ; and

(b) whether the present foodgrain and
sugar policies are 1o be continued in the
coming year ?

AND

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a1 A statement showing the
recommendations of the Chicf Ministers
‘Conference held on 27.9 69 is attached.

(b) Generally the policies in force in
1968 69 season are being continued in 1969-
1970 season.

Statement

1. The targets for procecurement
recomnended by the Agricultural
Prices Commission were generally
acceplable However,  marginal
adjustments will have to be made
to allow for shortfall in production
in view of change in the course of
monsoon after the recommendations

of the Agricuitural Prices Com-
mission were made.
2. The existinge procurement prices

should be maintained with marginal
adjustments.
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3. The State Governments of Bihar,
Kerala, Mysore and West Bengal
were in favour of continuing the
payment of delivery bonus. The
suggestion to elimate incentive
bonus on rice payable to the ex-
porting States was not acceptable
to the supplying States.

4. The recommendation of the Agri-
cultural Prices Commisslon for
resorting to direct purchases from
producers and elimination of inter-
mediaries was  acceptable in
principle. However, the State
Governments would be free to
choose the system of purchases
best suited to meet the needs of
intensifying procurement in their
States.

5.  The recommendations of the Agri-
cultural Prices Commission for
deferring part of the price to be
paid to the farmers was not
accepted.

6. The exiting policy of partial de-
control for sugar would continue
for 1969-70

Applications from M. Ps. for Telephone
Connections at their usual places of
Resldence

681. SHRI K. HALDER :
DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the number of applications received
from Members of Parliament in Delhi for
telephone connections at their usual places of
residence ;

(b) the number of applications receiedv
in August, 1969 for a half telephone connec-
tion in Calcutta ;

{c) whether it is a fact that even after a
period of a8 month and a telephone connec-
tions were not given in some cases ;

(d) whether it is a fact that complaints
were made to the General Manager Tele-
phones Calcutta that he did not acknowledge
letters from Members of Parliament ; and

(¢) whether complaints were received by
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the Minister for the delay ; and if so, the
action taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI

SHER SINGH) : (a) 454.
(b) 26.
(e) Yes; telephone connections could

not be provided in three cases due to non-
availability of cables The work of laying
cables is already in progress.

(d) No.

(e) Oral complaints have been made by
some M. Ps. about the delay. Necessary
steps are being taken to instal the telephones
as early as possible,

Homestead Lands for Harijans

682. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Queetion No. 795 on the 24th
July 1969 regarding Homestead lands for
Harijans and state :

(a) whether information regarding the
recording of homestead lands in the name of
Harijans and other landless peasants and
agricultural labourers has since been collect-
ed ; and

(b) whether the Union Government are
directing the State Gowvernments to ensure
the recording or provision of homestead
lands to Harijans and other peasants and
agricultural labourer owing upto one acre of
land during this Gandhi Centenary year, if
not, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): 1a) Yes, Sir. Special instruc-
tions have been issued in Bihar and Orissa to
record, during Gandhi Centenary year, home-
stead lands of landless persons in their
names. In West Bengal, an Ordinance has
been promulgated to acquire land on which
homestead has been built by poor people
without having any interest therein based on
title and for settlement of such land not
exceeding 10134 hectares with the person in

possession,
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In several other States, such as Andhra
Pradesh (Telengana area), Gujarat, Kerala,
Maharashtra, Mysose, Tamil Nadu and Uttar
Pradesh, right have been conferred on tenants
of homestead in respect of sites on which
they have erected the homestead.
State Governments have reported that these
provisions are generally being implemented.

(b) Land being a State Subject, the
Union Government cannot issue directions
to State Governments regarding compulsory
recording of homestesd lands. Suggestions
have, however, been made by the Union
Government for consideration of the State
Governments for expediting completion of
implementation of occupancy rights in respect
of homestead land.
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we7 /1Z gAra &Y qgAr & fag frad zq
#1 7eg [awifeg frar § ; st

(=) #=1 a3z agsr 1968-60 #1
agHT 1 wye wfus vl waar wq ¢

arw, ¥iw, wigarfors faem asr ag-
w17 wearea #§ em WAt (ot ety
fd) (%) sfv gea w@m A 1969-70
nian & fao 45 i@ MNzd =7 FEw
Aqr 10 arg NN z7 ads & Az

gmiw! ¥ wfawifa asz ) fawfa &0
qY

(=) wfean 3gmey gear & gyar
1968-69 =Yaw ¥ 32 arg Wed A
FaT AT 464 gAIX WNZd 27 @G &
A2 gt N wfenfa & ad @,

Troat # aat & e grfa

687. &t wy # fag witfear : 331wt
awr gfw 7+ ag qar € o w3 fw
(%) fogrz, s sta, vaem it
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aEASE ¥ ¥W A9 weafgw aqf & W
7€ faeta aifs &1 agam #01 ¢ Ol

(=) wrdy ot oYz qrg & FOM
ot #1 grfr g€ &, sAR &t WA FrA
gargar &1 soyer ¥@r @ 7

T, ¥ia, Tigaifae fawa aw
AgwrT waimg # weg w9 (At e
mfgg fax) : (%) =¥ (7). wsal |
mfera arAFIdy widr f ¥ AT greq g
qT qo1 e A9 97 7@ A7y

faeet & 9 famrsaT 1969 @ waA w4t
¥ WTaT & waav 97 wefax
mATAT WA

€88, = ArTraq Ttawq gwaf: AT
gam W SETem 4T AW AA 33
17 ®Y Har FI0 f :

(%) aarag as 2 f& 9 fagsas,
1969 & faet & TraAtar Az § 9T
geAY grer far 7 wiew & gagT € oF
gufay A g1 91 W7 9 faasae,
1969 # 777 7t 7 A9 F FAfIT FI
ifasta g Y faarar mar 4r ;

(m) afz zi, @ 731 Ta1 &7 HO-
qTEY q FIT D QAT q77F FTgE-
qayr fear arar 7@ ¥ ;

(m) afe @&, @ sar gTEIT -
forrz I ga F@AT & Flay 1A o)
gy Efaraa 9T fand w1 2, @) fres)
¥ wratfore feir ary § Aar fsay fadey
el & s Aaval grer e f@ S
&, ux

(9) afz €Y, @ o8 wawrd F &@r
Frem !

GO AT FETCN HATeT WY e
famwm & vog @ () go Fo QWUH) :
(%) @ dz% @ 7§ foem agi aard
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9t | 7 g 73 weAr faet  efifawa #ex
grur famifes wy o o) aqify, g7 gear
F1 0 fagegr & mrw &t A faam 9T
R gafer § fearar mar ar gy @
Furdg #Y oF Xfewa iz gy O
grfg 10 fagzaz, ' 969 # faset 01-
faaT &7 7 gaifes 1 o o4

(=) off FE¥ 1

(n) ey Far F=fagq gru qaraT
ghir gyt gzaral & @ & garare fay
ard §

(7) wuq agf 9zar

ST AGT F 1EA Hat wefe
FaHl w1 geanm

689. =t arugm erwq qwf
Nt TEAlarE arean
it Toata fae

st QIEAwTN e

Far are aqr g qeAt 7z qad H
FI1 0 o :

(%) 331 9z @« & I 29 & Safrs
FHAT FY UG, JAFA Wif7 &1 Jeqvaq
Fdtag @ ?

(=) #ar 7z +t &9 ¢ f @ wrom
w981, q1gA, aqeIfr off AT A9 Ty
grafrgq w=a gatm atfga gafa 78 #<
@ E, oA

(m) afe i, a1 @7 sa w1 Feqraa
A & a0 awrT sqr I9 w7 @
g7

ww, ¥fe, amgofas fawrs aom
agery dA@An ¥ Tew Wl (s e
afga ) - (F) a7 (@). w1,
gaedt wifs d@ afrs gaa &
gearzd ¥ gfg w1 em w@r 3, aufo af
afaad slgn & w10 £g Iq7-3q7 DI
WwWE udiasas wiAfs Sar=a w
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daga wrafrag gl # warw % feg
mmd grot frar |mEr 2

tm) (1) @Y 5 fRg @sar WA
3uqey #74 (2) faafa & faq =few
AT § WIS AT & WM (3) wmaE
nFAt gAA & qeal F &g emarfs
gAY &1 I &gy F f=n faqq wrd-
maFIAm A WP

i agr A faam & Fafaga
sfusrfeal & dT-aTerd

wal § frgfia

690. =Y Fyam tyeq mwi:  adr
goa W gWT@ AQT Hene o= Tz
am¥ & s &0 7

(%) =7% wemtAT, TFE AAl AT
faur YT 3% wrag qar gETET F1ai-
amY % 37 afgwifral &1 saYr sav-sar
® feg1a na Aa agl & @zr g fagar
F1 §af qa1 fazfray # AFH qeA 0
2ot 3a¥ a1a war ¥ aar fagfs e
fafaar a1 & ;

(@) a8 & fead gfusifzal
fagg fAaTArs ar g7 9F1T &1 74§ qi=
a9 Wra;

(1) 338 & f5ad glaFd NEA
geifaafr @aa1 & ¢ ; "

(7) frad sfesfal 3 zier aa
fagar #Y 1 A Jar €1 ¢ AT AN 99
apg ® @1 993 gsafEg & MR #F F0-
qIT HT (Ea "t g wqf % @9 ®/I-
1 & (48 awg # qraw § 7

gaAT Al FHITY TAWT Wit HWIT
fawm & vy weA (N AT fag) : (%)
a (7). gaT oFa £ a1 W@ ¢ adr
gwi1za 9T | & A
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Communal Writings in Newspapers

691. SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI K. LAKKAPPA :

SHRI R. BARUA :

DR. SUSHILA NAYAR :

SHRI D. N. PATODIA :

SHRI N. R. LASKAR ;

SHRI YAMUNA PRASAD
MANDAL :

SHRI A. SREEDHARAN :

SHRI S. M. KRISHNA :

SHRI JAGESHWAR YADAYV :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) whether itisa fact that the Press
Council of India had given 10 point guide
lines for the Press to follow while reporting
and commenting on communal relations ;

{b) if so, the main points of the guide-
lines ;

(c) whether it is a fact that most of the
newspapers would not follow these guide-
lines ; and

(d) whether it is a fact that some news-
papers are rtesponsible for giving publicity
which increases the communal troubles ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The
Press Council of India drawn up a
10-point “‘guide-lines' for the Press to follow
while reporting and commenting on commu-
nal relations, It is under print and will be
shortly issued by the Council.

(b) The ‘‘guide-lines” indicate what
newspapers should avoid to ensure that
communal frenzies or regional passions are
not whipped up while performing their legiti-
mate function of wventilating the genuine
grievances of different communities and
religious or regional groups, and thus pro-
mote national unity. They enjoin on journa-
lists to shun distortion or exaggeration, use
of intemperate language, encouraging or
condoning violance. scurrilous or untrue
attack on communities or individuals lending
communal colour to incidents, publication of
alarming news and provocative comments
and making insulting remarks on founders of
religions or faiths.
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(c) Government are not aware of it.
(d) Yes, Sir.

Study of Drought Areas in the Country

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

SHRI K P. SINGH DEO :

SHRI N. R. LASKAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) whether at the instance of the Plann.
ing Commission, a study has been under-
taken by the Government to scientifically
map the country’s drought are as which will
eventually help in planning irrigation, crop
patterns and even procurement programmes
for individual districts ;

(b) if so, what are the regions selected ;
and

(¢) when the survey report is likely to
be submitted to Government ?

692,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). No, Sir. No speci-
fic study at the instance of the Planning
Commission for this purpose has been under-
taken by the Government of India. How-
ever, for the purpose of planning develop-
ment of chronically drought affected areas,
all State Governments were requested by the
Ministry of Food and Agriculture to classify
their chronically drought affected arcas into
‘A’, ‘B’ and ‘C’ categories, based on a total
or almost total failure of crops in the area
once every three years, six years or ten years
respectively. Due to paucity of funds, it
was decided 10 restrict the Centrally Spon-
sored Scheme of development of chronically
drought affected areas to be taken up during
1968 69 to hard core, i.e., ‘A’ calegory, arcas
in the States of Andhra Pradesh, Gujarat,
Maharashtra, Madras and Mysore. A list of
selected hard core areas in these States is
laid on the Table of the House [Placed
in Library See No. LT—2031/69) With
effect from 1-4-1969, this scheme has been
transferred to the State Sector. However,
109, of the Central assistance to States will
be available in the Fourth Five Year Plan
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period for special problems such as chroni-
cally drought affected areas, etc.

Another Centrally Sponsored Scheme of
development of desert areas in Rajasthan,
Gujarat and Haryana is being continued as
Central Sector Scheme in the Fourth Five
Year Plan. Due to paucity of funds it has
been decided to take up only pilot projects
and the approach is to take up specified
items of work, depending on the suitability
of the area selected, in compact and well
defined areas. Schemes of minor irrigation,
soil conservation, afforestation, etc. totalling
Rs. 12.44 lakhs have been sanctioned for
Haryana and Gujarat States under a Central
Sector Scheme.  Schemes from Rajasthan
Government are still awaited.

Policy Regarding Foodgrains and
Sugar

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

SHRI N. R. LASKAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Government
have decided to continue the same policy
in regard to foodgrains and sugar as pre-
valent in the last year inspite of good
Kharifl harvest ;

(b) if so, the
policy : and

(c) whether there was & great criticism
in the Chiefl Ministers‘. Cooference ?

693,

reasons for the same

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Generally the last season's
policy on kharif foodgrains and sugar is
being continued during 1969-70 season.

(b) Government is continuing last year's
policy in order to maximise internal procure-
ment to build up a sizable buffer stock and
reduce imports of foodgrains, to bring about
price stabilisation, maintain supplies through
public  distribution system, and ensure
remunerative prices to the producers.

{c) The policy has been decided i
consultation with the Chief Ministers,
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Special Agency to deal with
Problems of Small Farmers
694, SHRI MAYAVAN :
SHR1 CHENGALRAYA
WAIDU :
SHR1 N. R. LASKAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is..a fact that Union
Government are considering a proposal to
set up a special agency to identify the
pioblems of the small farmer and overcome
them ;

(b) if so, whether it is a fact that
Government have considered the problems
of the small farmers ;

(c) if so, whether agricultural experts
have advised Government that there isa
category of small farmers who are not
economically viable at present ;

td) if so,
agency ; and

the main functions of the

(e} how far it is likely to help them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (e). A statement is
attached.

Statement

Broad fearures of the scheme relating to
credit facilities for small farmers :
Government have approved of a scheme
to set up small Farmers Development Agen-
cies to tackle the problems of small farmers.

2. The small farmers who are at or
below the level of subsistence and those
without a land base are not proposed to be
covered under the scheme. But there is
another category of small farmers who are
not viable and economic today but who can
become creditworthy if certain improvements
are made to their land and they take to
intensive cultivation with High Yielding
Varicties of Seeds and other inputs, It is
this category of potentially viable small
farmers which will be tackled under this
scheme.

1. It is proposed to concentrate atten-
tivn vo selected 20 Pilot districts, In these
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districts the problems of small farmers will
be studied in depth. Their exact require-
ments will be appreciated first and steps
would be taken to make good these deficien-
cies, The work may be taken upin the
different parts of the district from time to
time.

4. A scpurate agency will be set up in
cach selected arca for this purprse. Tt will
utilise the assistance of existing institutions
in the field such as the co-operative credit
in:titution, #ila parishad and local bodies,
agro-industry corporations etc. to indicate
the implementation of the programmes found
essential for the economic benefit of the
small farmers. It will co-ordinate the
activies of the State Governments, the
local authorities and the above institutions
to concentrate on providing facilities such
as inputs, supplies, irrigation, land levelling,
use of machinery and implements to the
small farmers. It will generally indicate
programmes (o encourage the use of improv-
ed technology and multi-cropping, besides
programmes of dairy, poultty and agro-
industry development.

The agency will provide outright grants
to the credit institutions concerned so as to
offer them an incentive for extending credit
to the small farmers It will ensure that
adequate quantities of inputs are then made
available to these farms. It will assist the
Institutes in the field, particularly the credit
institutions, monetarily and with staff ; but
it will not extend credit itself.

6. The short, medium and long term
loans for the development of agricultural
lands, for creating irrigation facilities, for
land levelling and for meeting the require-
ments of raising High-vielding Varieties and
other crops would be provided for by the
co-operative sector wherever it is possible.
About 50,000 small farmers might be selected
and covered during the period of five years
in one project, The aggregate gquantum of
short-term credit that might be provided by
the co-operatives during the five years period
might be of the order of Rs. 7.5 crores and
an equal amount i.¢- Rs. 7 5 crores might
be provided to the small farmers by way of
long-term loans during the same period.

6. The approved agency which would
co-ordinate the programme and help to
render custom services and facilities will be
given adequate funds for employing necessary
staff to perform all these functions. It is
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proposed that each agency might get on an
average Rs. 1.60 crores by way of a grant
during the 4th Five Year Plan for these
purposes. The grants proposed to be given
to the approved agency would also cover the
risk of advancing loans to the small farmers.

7. The Planning Commission has
tentatively approved that the outlay for the
scheme may be Rs. 30 crores during the
Fourth Five Year Plan period.

%, The scheme has been approved by
the E. F. C. Provision of Rs. 2 crores for
the year 1969-70 exists in the Central
Budget.

Passing of Bill on Displaced Persons
in Jammu and Kashmir Asscmbly

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a8 fact that thereis a
deliberate attempt on the part of the Ruling
Party in Jammu and Kashmir not to pass
the Displaced Persons Bill in the Jammu
and Kashmir Assembly ;

(b) if so, whether it is also a fact that
there were wide-spread riots in the city on
the day the bill was to be discussed ;

{c) whether both Opposition as well as
the Ruling Party were behind the riots ;

(d) whether Government propose to
intervene in the matter and decide the issue
as the agitation by the refugees was called
off on the assurance given by the Central
Government ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (e). The informa-
tion is being collected from the State Govern-
ment and will be laid on the Table of the
House

695,

Elimloation of Intermediaries in
Food Trade

696. SHRI CHENGALRAYA
NAIDU :
SHR] MAYAVAN ;
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SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Union
Government are considering o eliminate the
intermediaries from the food trade operated
by Government and  Semi-Government
agencies ;

(b! whether the propose. plan was also
circulated to the State Governments if so,
their reactions ; and

(c) whether the proposed plan was also
discussed during the Chiefl Ministers’ Confer-
ence on the 27th September 1969 ; and if 30,
the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is not possible to eliminate
intermediaries fiom the food trade completely.
However, it is the policy of the Governmeat
to reduce the number of intermediaries as
far as possible

(b} and (c). The A. P. C. in its report
on price policy for kharif cereals for 1969-70
recommended direct purchases of foodgrains
from producers and elimination of inter-
mediaries. The Report has been circulated
to all State Governments, The recommenda-
tion of the Commission was discussed in the
Chief Ministers’ Conference held on 27.9.69
and was acceptable in priociple. However,
it was decided that the State Governments
would be free to choose the system of
purchases best suited to meet the needs for
intensifyiog procurement in their States,

Theft of Copper Wire in Orissa

697. SHRI K. LAKKAPPA :
SHRI §. M. KRISHNA :

SHRI A.SREEDHARAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(n) whether it is a fact that there has
been many cases of theft of copper wire
which Is used in the telephone line in many
parts of Origsa ;

(b) If so, the pumber of such cases
occurred during the last one year
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(c) the estimated weight and value of
the stolen wire ; and

(d) the action taken or proposed to be
taken to check such thefts ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) 1218 (during 1968.69)

(c) Weight : 50911 Kilograms.

Value : Rs. 6.12 lakhs.

(d) (i) Departmental officers have been
directed to intensify liaison with
the concerned Police authorities.

(ii) The Chief Minister of the State
has been addressed to direct the
I. G. Police to take steps to
prevent copper thefts.

(iii) The telegraph wires (Unlawful
Possession) Act, 1950 is proposed
to be amended to provide more
severe punishment to the cul-
prits.

(vi) At places, copper wire is being
replaced by coppercoated steel
wire or ACSR wirc

Report of Gokhale Commission on Job
Security in Oll Companies
698. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI MAYAVAN :
SHRI P. C. ADICHAN :
SHRI N. R. LASKER :
SHRI R, BARUA :
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state :
(a) whether it is a fact that a tripartite
meeting was convened by his Ministry to
consider the Gokhale Commission Report on
job security in foreign oil companies in
Delhi during the month of October, 1969 ;
(b) if so, the names and number of
persons who participated in the meeting ;
and
ic) the decision taken in the meeting
and the results achioved 7
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THE MINISTER OF STATE 1IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes.

(bt and (c). A list of persons who
participated in the meeting and a copy of
the conclusions arrived at are laid eon the
Table of the House. | Placed in Libray. See
No. LT-2032/69.] The result of bi-partite
discussions is, however yet to be reported to
the Ministry.

May Ist as Paid Holiday

699, SHRI K. LAKKAPPA :

SHRI A, SREEDHARAN :
SHRI S, M. KRISHNA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

1a) whether there has been demand from
the Labour Unions of the country for declar-
ing May Ist as a paid holiday for workers
throughout the country ;

(b) if so, whether any decision has since
been taken by Government in this regard ;
and

(c) il nut, the reasons for delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SIHRI BHAG-
WAT JHA AZAD) : (a) to (c). Govern-
ment have no proposal under consideration
for declaring May st as u paid holiday for
workers throughout the country.

Gondhi Postcards and Inland Letters

700. SHRI SUBRAVELU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that the drawings
of Gandhiji printed on Post Cards and
Inland letters are incorrectly depicted with
Gandhiji spinning with his left hand :

(b) if so, the reosons for the same ;
and

{c) the action taken by Government
against those responsible for the error 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) 10 (c). The sketch of
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Gandhiji spinning the charkha wtth his left
hand as adopted on the inland letter cards,
postcards and aerogrammes has been taken
from the actual photograph of Mahatma
Gandhi while spinning as appeared in the
Mahatms Gandhi Album published by the
Publication Division of the Government of
India.

Appointment of Wage Board

701. SHRI K LAKKAPPA ;
SHRI LAKHAN LAL
KAPOOR :
SHRI A, SREEDHARAN
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Government
have decided not to appoint any Wage Board
of any industry ;

(b) if so, the reasons for change in the
policy ; and

(c) the other alternative arrangements
made by Government to solve the labour dis-
putes with regard to wages and other condi-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). The Wage
Board system was under review by the
National Commission on Labour and the
Commission has made recommendations
suggesting certain changes in the system as
operated so far. Pending decision on these
recommendations, it is not proposed to set
up new Wage Boards. Any disputes on the
subject of wages can be resolved, like other
industrial disputes, through collective bar-
gaining and failing that through the
machinery available under the Industrial Dis-
putes Act, 1947,

Fertiliser Control Order

702. SHRI J. K. CHOUDHURY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have any pro-
posal to amend the Fertiliser Control Order
to remove the present shortcomings and
serve the interests of farmers better ;

\b) whether Government also have plan-
ped to set up a fertiliser control laboratory
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for analysing the chemical contents to en-
sure quality ; and

{c) if so, the details thereof ?

THE MINISTER OF STATEIN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

(c) The Fertiliser (Control} Order, 1957
has been amended recently to replace the
licensing system by registration system in
order to ensure freedom in marketing of
fertilisers. It is proposed to make further
amendments to the Fertiliser (Control) Order
in order to (i) introduce unified procedures
of drawal of samples and methods of analysis,
(ii) revise the schedule by incorporating
latest developments in the types and specifi-
cations of fertilisers, (iii) provide sale of
fertilisers in bulk in certain cases. The
question of setting up a Fertiliser Control
Laboratory as a laboratory of reference for
analysing fertilisers is also under considera-
tion.

Demands o1 Provident Fund Organisation
Employees

703, SHRI S. M. BANERIJEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that some of the
demands of the Provident Fund Organisation
Employees are still under consideration of
Government ; and

(b) if so, what are those demands and
whether any step has been taken to finalise
these demands by discussion of the same
with the representatives of the Provideat
Fund Organisation Employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). The All
India Employees’ Provident Fund Staff
Federation has bmitted & character of
demands containing a list of 20 demands to
the Chairman, Central Board of Trustees.
With a view to di ing the with
the Federation’s representatives the Central
Provident Fund Commissioner has asked the
Federation to send brief memoranda on the
demands indicating the principal grounds on
which each demand is based. The requi-il¢
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memoranda arc
Federation.

still awaited from the

Criticism of the Recommendations of
the National Commission on
Labour

704. SHRI S. M. BANERJEE :

SHRI NARAYAN SWARUP
SHARMA

Will tne Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his attention has been drawn
to the serious criticism from many trade
unions and federations regarding some of
the recommendations of the National Com-
mission on Labour ;

(c) if so, whether this report is likely
to be discussed in the Indian Labour Con-
ference ;

(c) whether the Central Government
Employee’s Organisations which are adversely
affected by this report, will also be consulted
before taking any action ; and

(d) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BHAG-
WAT JHA AZAD): (a) and (b). The Re-
port was discussed at the 26th Session of
the Indian Labour Conference held on 12th
and 13th November, 1969,

(c) and (d). Thought will be given to the
suggestion at the appropriate time.

Implemeniation of the Report of
Textile Wage Board

T705. SHRI S. M. BANERIEE : Will

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the report of the Second
Cotton Textile Wage Board has been imple-
mented in all the textile units ;

(b) whether it is a fact that All India
Trade Union Congress has expressed dis-
satisfaction over this report ;

(c) if so, whether their view points have
been considered ; and

(d) if so, the steps taken by Govern-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Agrocmoats for
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implementation of the recommendations are
reported to have been reached in Gujarat,
Maharashtra. Tamil Nadu and West Bengal
where bulk of the industry in located. In-
formation from other State Governments is
awaited.

(b) to {d). The All India Trade Union
Congress had declined to nominate a repre-
séntative to attend a meeting convendd by
Government on 25th February, 1969 in con-
nection with the Wage Board's report on the
ground that its recommendations were not
considered satisfactory by them. This was
duly considered before announcing the accep-
tance of the Wage Board’s recommendations
on 17-5-1969.

Early Voluntary Retirement Plans for the
Employces of Oil Companies

706. SHRI S. M. BANERIJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

{a) whether it is a fact that the decision
of the Oil companies regarding the implemen-
tation of early voluntary retirement plans has
resulted in growing discontent among the
employees of the three oil companies ;

{b) whether one-man Commission com-
prising of Shri B. N. Gokhale, a former
Judge of the Bombay High Court, has given
his opinion against it ;

(c) if so, the reaction of Government
thereto ; and

{d) the steps taken to rectify such in-
justice ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Discontent has
been expressed by workers and their organi-
sations

(b) Yes, in certain respects.

(c) and (d). A tripartite meeting to con-
sider action on the report of the Gokhale
Commission was convened on October 15,
1967. A copy of the Conclusions arrived at
in the meeting is laid on the Table of the
House. [Placed in Library. See No. LT-
2033/69.1 The result of the bipartite discus-
sions, however, is yet to be reported to the
Ministry.
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Development of New Seeds of Pulses
and Non-Food Crops

707. SHRI RAM AVTAR SHASTRI :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the progress made in the develop-
ment of new seeds with regard to pulses and
non-food crops ; and

ib) the steps proposed to be taken to
step up the research in developing betler
and high yielding seeds for pulses and non-
crops 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yery good progress has been
made with regard to development of better
varicties of Pulses and different non-food
crops like Cotton, Oilseeds, Jute and fodder
crops The details are given in the state-
ment laid on the Table of the House,
[Placed in Library See No. LT-2034/69 ]

(b) Breeding of new varieties is a conti-
nuous process and improved strains evolved
in the earlier years are being progressively
replaced by still superior ones  The LC.A.R.
has recently implemented All-lndia Co-
ordinated Projects on Pulses, Cotton, Oil-
seeds aad Jute. A Co-ordinated Project on
fodder and forage crops is likely to be imple-
mented shortly.

As a result of the work done under the
projects which have been implemented in the
different Central Institutes, State Depart-
ments of Agriculture, and Agricultural Uni-
versitics, considerable knowledge has been
gathered regarding the factors which are
responsible for low yields and appreciable
headway has been made in developing techni-
ques to overcome the more important ones
among them.

The details are furnished in the state-
ment laid on the Table of the House.
[Piaced in Library. See No. LT-2034/69.)

Defects in tbe Distribation of High
Yielding Seeds and Manures

708. SHRI RAM AVTAR
SHARMA :
SHRI R. K. AMIN :

Will the Minister of FOOD AND AGRI-
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CULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the observation made by Dr,
Ashok Mitra, the Chairman of the Agricul-
tural Prices Commission on the 11th Sep-
tember, 1969 in Delhi to the effect that
“Rich Zamidars often managed to procure
large quantities of high vyielding seeds and
manures distributed in rural areas with the
result that the poor farmers continued to
suffer” and *MNazxalities were none others
than these disgruntled peasants” ;

(b} if so, Government's reaction there-
on ; and

(c) what steps Government propose to
take in this regard ?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Irrespective of the quanti-
ties of high yielding seeds and manures
procured by the rich Zamidars, adequate
quantities of seeds and manures are still
available for the small farmers. In order to
facilitate the availability of seeds and
manures to the small farmers, the Govern-
ment have taken measures to ensure that
credit is available more easily to them. |In
the Fourth Plan period there will be an
endeavour to orient the policies and proce-
dure of the credit co-operatives in favour of
small cultivators. The credit societies would
ensure that the needs of small cultivators are
met on a priority basis.

TAT T97 & GTHT 9T AG T AT &
wrwrfeat o1 ot & q
fawTel w1 W@ WA

700. st TrarwaTe TAE ;K@ g
iy ET AYT E@WC /AN gE qATA
Y 91 7T f 2

() Farag a9 ¢ f& womg w0,
TEAT &M F gAY 9T I HOATT ¥
wre-mrr vamifeal gror ufedt & w2
el &t fedfladt & gd H A &
art & forerag srex g€ & ;
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(=) afz gt @ #3r ¢ fawwad &
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aF g7 @ Y Qiwar wafe F g9
% g7 qfeqiwar a1 watfas fey oy
&1 %319 2 91 5 gewaq: qi=d) qyaar
#1 wafg § arwe qdf @l @vaar &
oY grefess 97w @ aqr @ oAAQ ®
fere dare frar s war ¢

(7) wrfaaz, ma aar faedt &
9 gearfan aemaca arew fagl #0
8 14 NG Qw41 7Y qafg T weq 7%
qur fEwar @ aFar

Settlement of Cultivable Waste and
Fallow Land in Bihar

711. SHRI YOGENDRA SHARMA :
SHRI JAGESHWAR YADAV :
SHRI K. M, MADHUKAR :
SHR1 JHARKHANDE RAI :
SHRI J. M. BISWAS :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total acreage of cultivable waste/
fallow land in Bibar in Government and
private possession ;

(b} whether Government have any
scheme to settle these lands with Harijans
and other agricultural labourers in the Gandhi
Centenary year ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information is
being collected and will be placed on the
Table of the Sabha as soon as possible.

Provisions of the Works Standiog
Orders of Tata Iron and Steel
Company

712, SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :
SHRI SARJOO PANDEY :
SHRI J.M. BISWAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) the provisions of the Works Standing



157

Orders Nos. 29 and 30 of the Tata Iron
and Steel Company, Jamshedpur ;

(b) whether these provisions violate the
fundamental rights granted under Article 19
of the Constitution ; and

Written Answers

(¢) if so, the measures Government
propose to take to safeguard the fundamental
rights of the Tata Iron and Steel Company
Workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : ia)to (c). The
information is being collected and will be
placed on the Table of the House,

Price of Kharif Crop As Recommended
By Agricaltural Prices Commission

713, SHRIMATI TARKESHWARI
SINHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state -

(a) the price of Kharif for the coming
year as recommended by ‘he Agricultural
Prices Commission is acceptable to the
Government ; and

(b) if so, how many States have accepted
the price ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLRATION  (SHRI ANNASAHIB
SHINDE) : ) and (b). The prices of
Kharil coarsegrains as recommended by the
Commission were accepted by Government
for purchases for the Central pool. The
reduction in the procurement prices of paddy
and rice recommended by the Commission
was not acceptable to the State Governments,
Paddy prices fixed for Andhra Pradesh,
Jammu and Kashmir, O:iss: and Tamil
Madu and rice prices for Andhra Pradesh,
Tamil Nadu and Punjab are the same
as those recommended by the Commission.

Omission of News Rcader's Name
in Arabic Service.

714. SHRIMATI TARKESHWARI
SINHA : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to
state :

(a) whether it is a fact that the name of
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the news-reader in Arabic Service of External

Services Division of ALR. is not read
by the news-rcader while ieading the
news ;

(b) if so, the reasons therefor ;

(c) whether this is allowed to be done
in other services also ; and

(d) if not, why not ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Itis being
read with the effect from 13th November,
1969.

(b) Does not arise.

(c)and (d). The practice of reading the
name of the news readers has been adopted
in the case of foreign language broadcasts
except in Chinese and Tibetan with effect
from 13th November.

Recognition of Union of the Employees
of the Dolomite Lime Stone Quarry

715. SHRI D. AMAT: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there was any inter-union
rivalry at Birmatirapur Dolomite Lime Stone
Quarry on the 27th September, 1969 causing
the death of some workers ;

(b) if so, the total number of deaths ;

{c) whether it is a fact that the reason
of the clash was the granting of recognition

to one of the Unions of the employees ;
and

(d) if so, the steps being taken to grant
recognition to the Union which enjoys the
majority support in the Dolomite Quarry
at Biramitrapur ?

THE MINISTER OF STATE IN THB
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITALION (SHRI
BHAGWAT JHA AZAD): (a) aad (b).
There was a clash on September 27, 1969
owing to rivalry between two unions. Nine
persons died following the clash.

(c) and (d). One of the unions is the
recognized one. There has been no formal
application by the un-recognised union fos
recognition under the Code of Discipline,
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In case such a claim is put forward, it would
be looked into in terms of the procedure
applicable in such cases.

Misuse of Newsprint Quota by the
‘Statesman’ (P) Litd.

716. SHRI BADRUDDUIJA :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMALL :
SHRI BHAGABAN DAS :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the present circulation of **Junior™
Statesman, and the newsprint quota allotted
to this paper ;

(b) whether Government have received
any complaint against the management of
the Statesman (P) Ltd,, of using newspriot
quota for job work and whether Statesman
job department undertook work of a foreign
High Commission and for that used the
quota of newsprint ;

(c) whether the management of the
Statesman had an employee called Gomez
and whether complaints were received against
this employee in that regard ; and

(d) whether it is a fact that content of
booklet as mentioned in (b) was also
uncomplimentary ; and if so, the action, if
any proposed to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
LK. GUIRAL) : (a) The average circula-
tion of *“Jupior”™ Statesman was 12,620
copies per publishing day during 1968
uccording to the Annual Statesman furnished
by the publisher to the Press Registrar.
No newsprint quota has been allotted to
this weekly.

(b) to (d). No complaint has been
received against the management or any
employee of the Statesman for the misuse
bf their newsprint quota for the printing of
a booklet of a foreign High Commission.
Ministry of 1 and B have no information
about the booklet.
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Drought-Affected Areas in Gujarat

720. SHRI S.M. SOLANKI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the special measures which have
been taken by the Government in the
drought-affected areas like Banaskantha,
Cutch and North Gujarat uptill now ;

(b) what are the works carried out by
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the Government to maintain people as well
as their animals ; and

(c) the type of aid which has been
sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The special measures
taken by the Government of Gujarat in
drought affected areas like Banaskantha,
Cutch and North Gujarat uptill now are,
construction of relief works, distribution of
gratuitous relief and free feeding programmes
and supply of grass and concentrates for the
cattle in the affected areas. The position on
25.10.1969 was as under :—

No. of relief works 316
No. of persons employed on relief
works 96,218
No. of persons receiving gratuitous
relief 2,910
No. of persons getting free milk
feed 3,600

In addition to above, drinking water is
also being supplied through bullock-carts
and tankers to the affected villages. A
scheme for the migration of 75,000 cattle
through panjrapoles is being undertaken at
an estimated cost of Rs. 12 lakhs through a
subsidy of 40 paise per cattle per day till
they reach destination or 40 days, whichever
is less. Becides, fodder sales depot have
been opened at various places where fodder
at subsidized rate of Rs. 1550 pcr bale
of 100 kgs. is sold.

(by Relief works include road works,
soil conservation works, tanks and other
minor irrigation works, wadas, cattle centers,
water supply schemes etc

(c) (i) The aid sanctioned by the State
Government includes relief works for provi-
ding employment to the drought affected
people.

(ii) Gratuitous relief for old and infirm
people.

(iiiy Free milk feeding for children and
nursing and expectant mothers.

(iv) Supply of fodder at subsidized rates
for cattle and subsidy to panjrapoles,
Central financial assistance to the State for
d:ought relief amounts to Rs 2.5 crores
guring the current financial year. In
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addition. 3,127 tonnes of gift wheat received
from World Food Programme has been made
available for Food for Work Programmes in
the drought-affected areas. Also 250 tonnes
of wheat and 50 tonnes of milk powder have
been released to the State Government for
free  distribution in drought-affected
areas.
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High Power Transmission Sets

722. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether efforts have been made to
procure high power transmission sels :

(b) whether the programme of All India
Radio on medium wave i5 sometimes
interrupted by Moscow and Peking Radio
Station on account of the lack of high power
transmission ; and
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(c) the steps under contemplation to
improve their functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS :
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b} Mo, Sir.

(c) Does not arise.

Exploitation of Coastal Lines for
Food Development

723, SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the fact that our coastal line
has not been properly exploited for the
development of food, as has been done in
Japan and other countries surrounded by
seas ;

(b) if so, whether Government have
any proposal under contemplation ; and

(c) the steps taken by Government to
encourage the development of fishery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMEN] AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Government are aware of
the fishery resources of the seas around
India and several measures are being taken
to step up exploitation of these resources.

(b) and i¢}. The outlay on the develop-
ment fisheries has been considerably increas-
ed in successive Five Year Plans. The
outlay on fisheries under the Third Plan was
Rs. 28 crores. A provision of Rs. 83:57 has
been tentatively earmarked for development
of fisheries in the Fourth Plan. Attention
is being concentrated on the following main
schemes :

(i Provision of fishing harbours at major
and minor porits.

An amount of Rs, 19°6 crores has been
earmarked for this ptogramme in Fourth
Plan. Several small fishing harbours have
been completed, others are under construc-
tion, and work has been commenced on
some large fishing harbours at major
ports.
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(ii; Mechanisation of small fishing craft.

Under a programme of mechanisation
of small fishing boats, about 7500 mechanis-
ed boats have been introduced. It s
proposed to introduce 5500 boats in the
Fourth Plan period. Largely as a result of
introduction of these boats the shrimp
export trade has developed rapidly The
value of exports of fish and fish products
mainly of shrimp in 1965-66 was Rs. 7.06
crores, The wvalue of these exports in
19¢.8-69 was Rs. 24.70 crores.

(iii) Expansion of offshore fishing with
larger vessels.

300 wessels are proposed to introduce
during the Fourth Plan. 40 trawlers are
under construction in wvarious shipyards in
the country and a scheme for import of 30
vessels and construction of a iurther number
of 15 vessels in the country is beir.g implent-
ed. Facilities are also belng provided to
encourage establishments of the fishing
industry in the private and cooperative
sectors.

{iv) Training of personnel.

Personnel for operation of small mecha-
nised boats are being trained in training
centres set up in the maritime States. The
Central Government have set up two units
for training of operatives of larger fishing
vessels.

(v Survey of resources.

The Central Deep Sec Fishing Organisa-
tion is being equipped with 24 modern
exploratory  vessels. These vessels  will
locate new fishing grounds and determine
the extent of resources so as to provide a
base for the expansion of the. fishing
industry.

Telephone Exchanges in Punjab,
Haryuna and Chandigarh

724. SHRI SHRI CHAND GOYAL :
wili the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of Telephone Exchanges
in Punjab, Haryana and Chandigarh where
there are public call offices ; and

(b) the steps taken or proposed to be
taken to increase their number ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS : (SHRI
SHER SINGH): (a) Local Public Call
Offices exist in 105 out of 107 exchanges in
Punjab ; 65 out of 70 exchanges in Haryana
and one out of one exchange at Chandigarh.

(c) Local P. C. Os ars provided pro-
gressively depending upon public demand.
No demands are pending at present.

wiedlT § gz N 0A prew
fafr2s %1 ow gfaz &1 eqigan

725. «it sitasz naw :
st gen W wgma
St Wio gragTare :
g1 gEAT W SR AGT HWIC
" g2 qar ) FO FIT fF
(%) #ar arwitT 7 gfena elwa
et fafaze 1 ox gfae eaifes
s7q & fra) weqrg qv g7 fagw 1
w e
(m) afz zi, @ = afsz @ fea
SFIT F IIETM AT WA ;AT
(m) meTg & yffay =9 59 aF
faar saar far 9gA 9T FIEIT FIU
fwadr wa sga 214 &) gwiEqn 3 7

AT AYT FATE AAIWT W7 HATC
fawm & va wa (s A fag ) - (7)
zfozga ragla zoeedlw fafads, &
q‘iq':ﬂ UFF FIY & FITHIT U 7 gurfad
wTIE R

(@) @z wa® magr 2§ 4 g€
(33gz1ea 8¢ H1E) T EH gu 9FT
F gATH 94T TAT 2 9HIT F ITEFT FT
faatm = #3071

(m) = oEmF & fa gqfe sy &%
A gt 2 oagn wrEl F fiwio e QY
Qe & fzar s gw AW o
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fee & waA § wHl-G9 ®), W UEF F
far wfgem fzar ar @ ¥ gwF
wawifaa g ag sag sram 6,70 TR
T AT |

qeq sk ¥ q1reEr @A wewa
# et

726. =t sitwex Maw
St g Wy Wy
s} %o grryems :
Far R aer gmate A 9z @am
Fm w10 fF
(%) 7 a3g 9w & f& wEa, 19¢9
F AR ¥ Wiy g3 R oAEr & Yas
wizgA ® faa mfast & ammen
gifga &7 & 4t ;

(=) afz gi, & @& aq1 FTAOE ;

() gy fead faal a® @)

(w) fFad gataY anr fesd magd
q7 TR TAIT TET 2 ; W

(z) a1z A a1 gara &UT
& fan a1 Fgard & 9 7

wR, VWM A9r gAATE  weWea ¥
wsn ®eNt (st wmEA W W)
(%) & (¥). g #@war ST & HAT-
tamiT ¥ m@arg |

Theft of Rare Variety seeds from
Indian Agricultural Research
Institute
727. SHRI HARDAYAL DEVGUN :
SHRI K. P. SINGH DEO :

Will the Minister of FOOD AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that some 30
kilograms of ‘segregating' or ‘changing’ type
seeds, which promise selections of high-
yielding strains and which were the result
of five years of effort under the Regional
Pulses Improvement Programme, were
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recently stolen from the Indian Agricultural
Research Institute for being smuggled into
Pakistan.

(b) if so, whether an enqguiry has been
made into the incident ; and

(e) if so. the action taken against the
person or persons found responsible for the
theft of the precious and rare variety of
pulse seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir, there has been no
case of the theft of seeds from the
I. A, R. 1. The fact is that a group con-
sisting of Indian Scientists (of TCAR's
All India Coordirated Project on pulses)
and American Scientists of U. S. Depart-
ment of Agriculture have been working
jointly on a Regional Pulses Improvement
Project since 1966 in which a number of
other countries are also participating. This
is covered by an agreement between the
Government of India and Government of
U. S. A, Out of the joint collection of seeds
of this Project, an American Scientist was
carrying some genetic stocks of gram (chick
pea) and lentil, which were intercepted at
Hussainiwala check post by the Gustoms
Authorities due to non-observance of certain
procedural formalities without which such
seed materials cannot be sent out of India.

(b) and (c). Since this was not a case
of theft, the question of taking action
against anybody on that ground does mot
arise.

The authorities concerned have on the
advice of the Department of Agriculture,
decided to release the concerned stock, to
the Project under the joint custody of both
Indian and American technical personnel.

New Telephone Connections

728. SHRI MANGALATHUMADAM :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of additional telephone
connections envisaged in the next year ;

(b) whether any priority has been fixed
to industrial units and other developmental
institutions for this purpose ; and

(c) if so, the details thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) 80,000 numbers during
1970-71.

(b) Yes.

(c) The following provision in the rules
and procedures of the Department would
give facjlities for getting a connection earlier
for certain categories of applicants :

(i) At stations where the equipped
capacity of telephone exchanges is
more than 1,000 lines, OYT scheme
has been introduced. In such
stations 50 or 70 per cent of the
quota available for allotment is
reserved for O. Y. T. applicants.
Industrial units and others can
avail of this quota.

(ii) Small Scale Industries are eligible to
get their demands for telephone re-
gistered under the ‘Special’ category
along with medical practitioners,
Public Institutions, Press, etc, 15
or 20 per cent of the new connec-
tions depending upon the station
are earmarked for allotment to
‘Special” category.

(iii) Telephone Advisory Committees
(TACs) are formed at stations
where the working connections and
waiting list together exceed 1500
nos. The TACs can advise giving
out of turn connections under OYT
and further recommend out of turn
connections to the extent of 509,
of available capacity in the ‘Special
Category’.

(iv) Organisations engaged in increasing
production in the country which
ultimately would result in saving or
earning of foreign exchange to the
extent of Rupees five lakhs ina
year aré given out of turn priority
(at OYT stations only under OYT)
upto a maximum of three tele-
phones at a station. In addition
to this, they are eligible for one
additional telephone conneclion on
priority each at Bombay Calcutta,
Madras and Delhi.
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Research work done by Coconut
Rescarch centre at Kayamkulam

729. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the research
work done by the Coconut Research Centre
at Kayamkul im is not of full benefit to the
coconut-producing areas in Kerala and on
the other hand seveial coconut trees are being
damaged in large scale ;

(b) whether any immediatec steps are
being taken to prevent this heavy damage to
the Coconut trees ;

{c) whether any permanent remedy has
been found by this research work to stop
the diseases 1o the coconut trees, thus saving
hundreds of trees ; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) The research work done by
the Central Coconut Rescarch Station at
Kayanguiam has brought about lots of
benefi's to the coconut cultivators of Kerala
and other States. 1t is however true that
the Station has not yet been able to find an
effective remedy for the control of root wilt
disease.

The control measures developed by the
Station for leafl rot disease, rhinoceros beetle
and leaf ecating caterpillars have been
acknowledged as very effective and these
have been taken up by the farmers of
Kerala.

(b) Steps had been taken for popularis-
ing the results of research obtained so far.
During the Fourth Five Year Plan period,
work is being further intensified.

(¢) and (d). Among the serious discases
affecting coconut trees in Kerala, leal rot is
controlled by fungicidal spraying on the
crown. Manurial application and cultural
operations, particularly for improving drain-
uge, atrests the decline in yield of the root
(wilt) affected trees. For detecting the
diseased plants and for ultimately finding
out measures to cure them, work has already
been taken up in hand by this Institute in
consultation with the top-most experts avail-
able m the I. C. A. R. The root wilt
discase has already been acknowledged by
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the I. C. A. R. as a problem of National
Import:nce and is proposed to be
talkled on a high priority basis during
the Fourth Plan period. An all India
Coordinated Project has already been
drawn up for research on coconut and is
expected to go into operation very soon.

Among the serious pests, rhinoceros
beetle, leaf-eating caterpillar, red palm we-
evil and cockchafer beetle are controlled by
insecticidal applications and liberation of
parasites,

Revision of Wages in Steel Industry

730. SHRI MANGALATHUMADAM :

SHRI P. VISHWAMBHARAN :

SHRI M. H. GOWDA :

SHRI VIRENDRAKUMAR
SHAH

SHRI YOGENDRA SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that Government
propose Lo constitute a negotiating party of
both the employers and the employees in the
Steel Industry for the purposcs of negotiat-
ing the question of revision of wages :

(b) if so, whether the parties to the
dispute have agreed to this decision of
Government ; and

(c) if the reply to part (b) above be in
aflirmative, when Government propose (o
constitute this party ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to (c). A copy of the
conclusions reached on this subject by the
Industrial Committee on Iron and Steel at
its meeting held on 16th October, 1969 is
laid on the Table of the House. [Placed in
Library. Sce No. LT—2035/69.] It will be
seen that the negoliating party is to be set
up by the parties themselves and not by the
Government.

Implementation of the Wage Board
Award on Engineering Concernsy
731. SHRI MANGALATHUMADAM :
SHRI LAKHAN LAL KAPOOR :

SHRI M. H. GOWDA : .,
SHRI V. NARASIMHA RAO ;
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SHRI P. C. ADICHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the workers
of large units of engineering concerns in the
districts of Chhota Nagpur, Singhbhum and
Dhanbad of Bihar State have served notices
on their employers for immediate implemen-
tation of the Engineering Wage Board
Award ;

(b) if so, whether Government have
taken any steps to prevail upon the emplosers
of these engineering concerns to implement
the Wage Board Award ; and

(c) if not, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BHAG-
WAT JHA AZAD): (a) Reports to this
effect have appeared in the press.

(b) A tripartite Committee consisting
of the Officers of the State Government and
the representatives of employers and workers
was constituied by the Government of Rihar
to work out a mutually acceptable settle-
ment. The Committee has held three
meetings so far and its deliberations are still

in progress.
(c) Does not arise.
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1969-67 1967-68 1968-69  wferra agved (+)
(wifas qanfua) (wfan) ar &4 (-)

1966-67 1967-68 &Y
N qAAM Y I Y
1968-69 ¥ 1968-69 #

&% (000 gedax)
(%) = ang

fadga@ 13,099 13,451 12,49 (+) 2.7 (-) 7.2
(@) 7@ gl

fadgau 1,896 2,216 2,092 (+) 16.8 (-) 5.6
() @1 14,995 15,667 14,585 (t) 4.5 () 6.9

geqraa (000 #fze z7)
(%) @@ bitey
famga 6,055 7,744 6,463 (+) 27.8 (=) 16.6

(@)  am Fm
famadu 370 559 463 (+) 51.0 (=) 117.2
() avr 6,42° 8,303 6,926 (+) 29.2 (=) 16.6
giafts 3eq1z7 @
ITAT & far @rm
fameai#t gaafem 5,498 7,003 5,839 (+) 27.3 (=) 16.7
(000 #fzx z7) @@

(@) ad 1967-68 & w-ana &% SHRI C. JANARDHANAN :
e . SHRI JAGESHWAR YADAV :
quT ILAET F qAF gy wAq il SHRI JHARKHANDE RAI ;
fawrg  419%H! & ®W ge A9 SHRI RAMAVATAR SHASTRI :
1968-69 & wrasiq &4 Jeq13A &A1 § Will the Minister of INFORMATION

41 9977cd a1 & #1310 §§1 AND BROADCASTING AND COM.
warfus MUNICATION be pleased to state :

Eé‘ ) (a) what is the total amount of out-
Outstanding Telephone Bill Arrears standing telephone bill arrears at present ;
(b} how much of these arrears are dye
737, DR. RANEN SEN : from Government subscribers ; and

(@g %, faw, Aifan & Q1w aar g6 @ gafug &)

euadl a971 e ¥ a9 § gafaa &

@@7 w3MA T a9 § AW 9 IGA ¥ A&} W g0 aaqr famgat &
fagia ) wraw@mnar ) &4 % [FF 93 2 e MF s & ogEm § 1 fregA)
& goaa % fafewa wisg sra a&f £
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(¢) what steps have been taken to collect
the arrears 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) A sum of
Rs. 5.96 crores was outstanding on 1.5.1969
in respect of bills issued upto 31st January,
1969.

(b) Rs. 2.92 crores.
(c) Steps, such as, personal contact and

correspondence, disconnection of telephones
are taken with a view to recovery.

Report of Khosla Commission on the Job
Security in Foreign Oil Companies

DR. RANEN SEN :

SHRI JAGESHWAR YADAY :
SHRI P. C. ADICHAN :

SHRI JHARKHANDE RAI :
SHRI RAMAVATAR SHASTRI :
SHRI SARJOO PANDEY :
SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :

will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the tipartite meeting om
labour held on the 15th October, 1969 in
Delhi and discussed the report of the Khosla
Commission on job security in foreign oil
companies ;

(b) if so, the decisions taken by the
tripartite meeting on the report ; and

(c) the details of Government's final
decisions on the report ?

738.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (2) The Report of the
QGokhale (not Khosla) Cumlmlmun .ul'
Inquiry of Job Security in Oil Companies
(including Refineries) was discussed at the
tripartite meeting on October 15, 1969.

{b) and (c). A copy of the conclusions
arrived at the meeting is laid on the Table
of the House. [Placed in Library. S.u No.
1 T—2036/69.] The result of the bipartite
discussions Is yet to be reported to the

Ministey.
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Allocation of Funds for Irrigation and
Agriculteral Development Work

739. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Government
are planning to allot more funds to irriga-
tion and other agricultural development
works in view of the nationalisation of the
14 major banks ;

ib) if s0, the details thereof, specially
for Bihar in general and Darbhanga district
in particular ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPFRATION (SHRI ANNA-
SAHIB SHINDE) : (a)to (c). Since no
additional resources have accrued to Govern-
ment because of nationalisation of banks
the question of allotting more funds for any
scheme does not arise.

Drought in Bihar

740. SHRI SHIVA CHANDRA JHA ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the crops in Darbhanga
District in General and Madhubani sub-
division in particular in Bibar have been
badly affected by drought and water pests ;

(b) if so_the details thereof ;

(c}) whether the people of these areas,
specially of the Madhubani sub-division have
made representation to the Central Govern-
ment for declaring the Madhubani sub-
division area a famine areas ; and

(d) if so, the reaction of the Central
Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR1 ANNASAHIB
SHINDE) : (8) to (d). The required details
have been called for from the Government
of Bihar and will be laid on the Table of the
Sabba a3 5000 &5 received,
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Information Centre In Bihar

741, SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government is planning to
set up an Information Centre at Jhangharpur
Darbhanga District, Bihar ;

(b} if so, when ; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) No, Sir.

(b) Does not arise.

(c) Lack of resources.

Closure of Belhawar Post Office,
Darbhanga

742, SHRI SHIVA CHANDRA JHA -
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that Government
have sent notlce to the Balhawar Post Office
in Darbhanga District, Bihar, for closing it
down ;

(b} if so, the reasons therefor ; and

(c) if not, since when that Post Offiee is
working 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). The in-
formation is being collected and a statement
will be laid on the Table of the Lok
Sabha.

Leaving of Jobs by the Colliery Workers
in West Bengal

SHRI LAKHAN LAL
KAPOOR :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) whether it is a fact thet a large

743.
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number of colliery workers in Sripur and
Asansol areas of West Bengal have left the
collieries ;

ib) if so, the reasons of their abandon-
ing their jobs and leaving the areas ; and

(c) the steps taken by Government and
the employers to restore confidence among
the workers to continue in their jobs ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (c). Information
is being collected and will be placed on the
Table of the House after it is received.

Telecasting of Tamil Film In Delbi

744, SHRI SUBRAVELU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that no Tamil
feature film has so far been on the Television
in Delhi ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
ISHRI 1. K. GUJARAL): (a) No, Sir.
Extracts from the award-winning Tamil Film
‘Aalayam' have been shown on television.
The full length film will be shown on TV in
near future,

(bl Does not arise.

Food Shortage in Bihar and Rajasthan

745. SHRI KARTIK ORAON : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have been able
to get over the food shortage caused by
successive droughts for the last few years ;
particularly in Bihar and Rajasthan ;

(b) if so, what is the present position ;
and

(c) if not, what steps are being taken to
augment the food production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (). Yem, Sir. The
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general food position in the country is more
or less comfortable at present though in parts
of Rajasthan drought conditions continued
to prevail even during the current year.
Government efforts to achieve higher and
higher production, however, continue and a
number of measures like introduction of
high-yielding varieties multi-cropping pro-
grammes, increased use of fertilizers, large
scale and integrated pest control measures, im-
provement of irrigation facilities, supply of
better seeds, agricultural implements and
credit to farmers and grant of incentives to
cultivators have been taken.

Collection of Paddy Levy in Bihar

746. SHRI KARTIK ORAON : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) whether the paddy levy was collected
during the Kharif year 1968-69 in all the
districts of Bihar :

(b) if so, the total amount of paddy levy
collected, district-wise ; and

(c) if not, whether it is within the
knowledge of the Government that there was
some collection of paddy levy without speci-
fic instructions from the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO-OPERATION ISHRT ANNASAHIB
SHINDE) : (a}) Yes, Sir. However, the

levy on cultivators was withdrawn from
7-1-1969 in palamau district.

(b) A statement is laid on the Table of
the House. [Placed in Library, See No. LT-
2037/69.]

(c) No such iostance has come to the
notice of the Government.

Highlights of Rich Tribal Culture for
Emotional Integration

747. SHRI KARTIK ORAON : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(8} whether Goveroment are aware of
the rich tribal culture, tradition and religion
in various parts of the country ;

(b) if so, whether any attempt has been
made to highlight them for the knowledge
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of general public so that emotional inte-
gration can be worked out ; and

(c) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a)and (b). Yes,
Sir.

{c) Does not arise.

Opening of a Post Office at Puso,
Ranchi

748. SHRI KARTIK ORAON : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) whether it is a fact that a Post
Office, proposed to be opened at Puso at a
distance of about twelve miles, in the
interior of Sissai Police Station, Ranchi
which is completely cut off from other areas
during the rainy season has been shifted to
Jhargaon at a distance of only two to three
miles from Sissai at the instance of the
Post Master of Jhargaon ;

(b) if so, the details thereof ; and

ic) if not, why this area has been denied
the communicatton facilities 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
ISHR1 SHER SINGH) : 1a) No. There is no
proposal at present o open a post office at
Puso. Therefore, the guestion of shifting the
proposed post office at Puso to Jhargaon
does not arise.

{b) Does not arise.

(c) The Postman Masname branch post
office situated at a distance of 4 miles is
serving Puso village twice a week at present.
Postmaster General Patna is being asked to
examire the question of opening a post
office at Puso if the prescribed standards are
satisfied.

Tool Down Strike by Artisan Trainees of
Heavy Engineering Corporation

749. SHRI KARTIK ORAON : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the artisan
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trainces of the Heavy Engineering Cor-
poration, Ranchi. have been on tool down
strike for about a month and that it has
been seriously affecting the production ; and

(b) if so, the action taken by the
authorities of the Heavy Engineering Cor-
poration Ltd. and the Labour Commissioner
of the Government of Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House.

Grading of Sugar

750. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that thercis a
practice of grading sugar into A, B, C cate-
gories ;

(b) whether the prices vary according to
the grade ;

(c) whether the Government and the
consumer have to pay higher price if the
grading is not donc properly and if lower
grades are marked as higher grades ;

(d) which are the sugar concerns. co-
operative and privale, against whom com-
plaints about overgrading has been received :
and

(e¢) whether these concerns have been
proceeded against ; and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
CO OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). Government does not allow
premia for A and B grades of levy sugar.
The three grades command premia in the
free market according fto consumer pre-
ference.

(d) During the current year 1969, com-
plaints of supply of owvergraded sugar have
been received in respect of the undermen-
tioned sugar factories, all of which are in
the private sector :

1. M/s. Saraya Sugar Mills Private Ltd.

Sardarnagar,

KARTIKA 30, 1891

ISAKA) Written Answers 190

2. M/s. Ramchand and Sons Sugar Mills
Private Ltd. Barabanki.

3, M/s. Ram Luxman Sugar Mills
Mohiuddinpur.

4. M/s. Dhampur Sugar Mills Ltd.
Dhampur.

5. M/s. Diwan Sugar and General Mills
Private Ltd., Sakhoti Tanda.

6. M/s. Kirlampudi Sugar Mills Ltd.,,
Pithaparam.

7. M/s. Bhopal Sugar Industries Ltd.,
Sehore.

8. Sir Shadi Lal Sugar and General Mills
Ltd., Manosurpur.

(e) Samples of sugar received in respect
of M/s. Saraya Sugar Mills Private Ltd.
Sardarnagar was found to have been correctly
graded and, therefore, no action was called
for against this factory. Complaints in res-
pect of other factories are under exami-
nation

Broadcasting by A.I.R. of Propaganda
Stuff of China

751" SHRI MADHU LIMAYE ;
SHRI HARDAYAL DEVGUN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the AIR in
one of its news broadcast gave publicity to
the wonderful curative effects of Mao's
thoughts and Mao’s pictures on patients in
China.

(b) whether as an attempt at satire/
exposure , the news item was nota com-
plete flop ; and

(c) whether Government would instruct
the AIR not to broadcast propaganda stuff
put out by aggressor States like China ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND |IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) The pews item
was iotended to expose China's tall and
absurd claims.

(b) No. Sir.

(c) Instructions have been issued to use
such material io commentary programmes
only.
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TYelephone and Telegraph Arrangements
in Bhagalpur, Bihar

752. SHRI MADHU LIMAYE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have received
any report about the telephone and tele-
-graph arrangements in the Bhagalpur area of
Bihar ;

(b) whether the Calcutta and Patna
outlets remain out of order approximately
for 20 days in a month ;

(c) whether the Bhagalpur District Press
Correspondents Association has sent any
representation in this regard ; and

(d) the reaction of Government to
this ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No.

(b) It is not a fact that outlets to Cal-
cutta and Patna remain out of order for
nearly 20 days in a month.

c) No.

(d) The question does not arise. It is,
however, correct that the efficieny of the
tele-communication circuits from Bhagalpur
to Calcutta and Patna was rather low from
May to August 1969. This was mainly due
10 frequent thefts of copper wire on the routes.
The copper wires have since been replaced by
aluminium wires and the efficiency level has
gone up. In October 1969 it was about nor-
mal. An additional circuit isalso being pro-
vided from Bhagalpur which, on completion,
will serve as an :lternative route and this will
raise the level of efficiency still further.

Public Call Offices at Asargan] and
Sangrampur, Blhar

753. SHRI'MADHU LIMAYE: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the latest position in regard to the
setting up of Public Call Offices/Telephone
installation at Asarganj and Sangrampur in
South Monghyr district, Rihar ; and

(b) when will the installation be com-
pleted ?

NOVEMBER 21, 1969

Written Answers 192

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Proposals to
open Public Call Offices at Asarganj and
Sangrampur have been approved. Estimates
for the works have been sanctioned, Some
important items of stores are still awaited.
Matter is being pursued,

(b) The works will be carried out on
receipt of stores.  Efforts are being made to
complete the works by the end of this
financial year.

Survey of Agricultural Labour in
Multiple Cropping and Dry
Farming Areas

754. SHRI MADHU LIMAYE :
SHRI NARENDRA  SINGH
MAHIDA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Central Government have
carried out a new survey of the conditions
of employment and total emoluments of
agricultural labourers in areas where irriga-
tion enables multiple cropping and areas
where dry farming is in vogue |

(b) whether the Government intend to
undertake review of the implementation of
the minimum wage laws in respect of the
agricultural labourers with a view to raising
the minimum and enforcing it in cooperation
with the State Governments ; and

(¢) if not, the reason for not
this ?

doing

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No. However,
‘Intensive Type Studies on Rural Labour®
in 21 regions in the country are being made
by the Labour Burcau and some Information
of this type suggested may be thrown up by
these studies.

(b) and (c). The National Commission
on Labour has made specific recommenda-
tions with regard to revision of mibimum
wages and their enforcement. These recom-
mendations are now before Government. In
the .circumstances, a further review on the
lines suggested is not considered necessary,
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Agricultoral University for Himachal

Pradesh
755. SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) whether it is a fact that the Punjab
Agricultural University is being divided into
three parts and separate Universities are
going to be reorgenised at Ludhiana for
Punjab and at Hissar for Haryana ;

(b) whether the Palampur campus of the
Punjab University in Flimachal Pradesh is
going to be revised to the status of an
Agrlcultural  University for  Himachal
Pradesh ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE): f(a) It is proposed to dis-
solve the existing Punjab  Agricultural
University and have two Agricultural Univer-
sities in its place for the present.

(b) The Committee set up by the
Government of India to consider the
question of division of the existing Punjab
Agricultural University has given its recom-
mendations in favour of having separate
Agricultural Universitiea for Haryana, Punjab
and Himachal Pradesh., The recommenda-
tion was not for raisimg the Palampur
campus to the status of an Agricultural
University, but for starting an Agricultural
University with the existing Palampur
campus as well as the Agricultural College
of Solan sfiliated to the Punjab University
as the nucleus for new Agricultural Univer-
sity. The Government of Himachal Pradesh
is considering this proposal. They have not
yet decided whether they should have an
Agricultural University or a multifaculty
University with strong emphasis on agricul-
ture. Until the Himachal Pradesh makes
separate arrangements, it has been recom-
mended that the Palampur campus will
remain a constituent unit of the new Punjab
Agricultural University with headquarters at
Ludhiana.

(c) Does not arise.

Recommendations Regarding Ladour
Policy by National Commission on
Labour

756. SHRI N. K. SOMANI :
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SHRI S. K. TAPURIAH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have agreed to
some of the recommendstions made by the
National Commission on Labour to give
new look to the Labour Policy ; and

'b) if so, what are those and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The Recommendations of the Commission
are under cosideration in consultation with
the interests concerned.
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Transfer of Stenography Instructors
in Industrial Training Institutes

759, SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4325 on the I2th December, 1968
and state :

(a) whether it is a fact that most of the
Stenography Instructors working in  different
Industrial Training Institutes in Delhi were
transferred in September, 1969 yigde letter
No. F. 4(87)/69 TTA dated the 24th Septem-
ber, 1969 to other Institutes which are far
off from their residences and as such they
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have besn put to great inconvenience in
coming from and going to their places of
duty ;

(b) the efforts made by Government for
posting them to the nearby Industrial Train-
ing Institutes ; and

(c) the steps taken by Government for
posting such employees wno had applied for
transfers to the nearby Institutes in order to
improve their efficiency in working and
avoiding  unnecessary  inconvenience in
coming and goiog to their places of duty ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Nine Stenography
Instructors as against the total strength of
18 Stenography Instructors in the Industrial
Training Institutes in Delbi were transferred
from one institution to another in September,
1969 due to (a) appointment of two mnew
Stenography Tostructors, (b) introduction of
Hindi Stenography classes in all Industrial
Training Institutes and (c) administrative
grounds. It is, however, not a fact that all
the nine Stenography Instructors have been
transferred to institutes, which are far off
from their residence and as such have been
put to great inconvenience in toming from
and going to their places of duty. In fact,
places of duty of some of them have become
nearer to their residence.

{b) Besides administrative consideration,
places of residence of officials concerned are
kept in view while making their transfers.
Postings near the places of residence are,
however, some time not possible in the
over-all interest of public work.

{c) Out of the said nine Stenography
Instructors, who had been transferred in
September, 1969, only two have applied for
their re-transfer. One of them, however,
has applied for transfer to an institution,
which is farther off from his place of resi-
dence as compared to his pew place of
posting.

Conditions of Workers and Use of
Chlld Labour

760. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whetber the National Labour Com-
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mission has submitted its report to Govern-
ment on the change in the condition of
Indian workers and the use of child
labour ;

(b) whether the same has been consi-
dered ; and

(c) if so, the recommendations accepted
and the steps taken to implement the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes. The Commi-
ssion’s report contains recommendations
concerning child labour and working and
living conditions of workers.

(b) These are under consideration in
consultation with the Interests concerned.

(c) Does not arise.

Charges agalost Food Corporation of
India for Profitecring

761. SHRI BENI SHANKER
SHARMA :

SHRI B. K. MODAK :

SHRI N. K. SOMANI :

SHRI BHAGABAN DAS :

SHRI BADRUDDUIJA :

SHRI MOHAMMAD ISMAIL :

SHRI S. K. SAMBANDHAN :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether the Food Corporation of
India has been charged with profiteering in
respect of rice trade in West Bengal by the
Calcutta Traders Association and the organi-
sation of the wholesalers in rice in the city ;

(b} whether it is a fact that the Corpo-
ration made a gross profit of about Rs. 9.50
crores this year in handling 4,30,000 tons of
rice ;

(c) if so, the facis of the case ; and

(d) the reaction of Government thereto
with action proposed to be taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No, Sir. As the accounts for the

year 1968-69 and subsequent period are not
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yet ready, it is not possible to state the
extent of profit, if any, the Corporation
would make out of its operations in rice
including West Bengal.

(c) and (d). Do not arise.

Loany to Farmers from Postal Saving
Bank Accounts

762. SHRI BENI SHANKER SHARMA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether a suggestion to give loans to
farmers from the Savings Bank Accouots in
Post Offices is under consideration ;

(b) if so, the decision taken i the
matter ; and

(c) the steps taken to implement the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No, Sir.

Collection under the small savings
schemes, which include deposits in Post
Office Savings Bank are not earmarked for
any particular purpose but are used for
developmental purposes.

(b) and (c). Do not arise.

Research in Rice Breeding

763, SHRI BENI SHANKER SHARMA:
Will the Minlster of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether scientists from cight of the
principal rice producing countries and the
Food and Agriculture Organisation and the
International Atomic Energy Agency met in
New Delhi in September, 1969 for the fifth
meeting on co-ordination of research on the
use of induced mutations in rice breeding ;

(b) if so, the outcome of their meeting ;

(c) the progress made by India io this
direction so far ; and

(d) the steps proposed to be taken in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1I ANNASAHIB
SHINDE) : (a) Yes, Sir.



199 Written Answers
(b) The participants at the Co-ordina-
tion meeting presented the data gathered
under this programme during the preceding
yedr and finalised the programme of work
for the next year. It was decided 1o place
emphasis on the development of rice
varieties, which should combine vyielding
ability, resistance to diseasrs and pest: and
gocd  cooking guality.  Special emphasis
will be placed on quality because of the fact
that the earlier dwarf wvarieties of rice
developed in Taiwun and the Philllppines
have nnt found wide acceptance due to
their poor cooking quality.

(cy Much progress has been made in
India especially at the Indian Agricultural
Research Institute in the use of mutation
breedihg in  rice improvement. Several
promising mutants are now under trial.

(d) Mutation breeding work will be
further intensified on the lines of the discus-
sion held at the Co-ordination meeting. The
establishment of a Nuclear Research
Laborarory at Indian Agricultural Research
Institute in collaboration with Bhaha Atomic
Research Centre will help to further streng-
then such research.

Tenure of Programme Executives,
Assistant Statlon Directors and
Station Directors of AT R.

764, SHRI SHIV KUMAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply given
to Unstarred Question No. 3607 on the 14th
August, 1969 and state :

(a) the period during which Govern-
ment propose to transfer the 6 Programme
Executives who are in Declhi for over 10
years |

ib) the normal tenure Station
Directors, Assistance Station  Directors,
Programme Executives, Transmission Execu-
tives and Engineering Stafl at a place ; and

tc) the nature of specialisation, adminis-
trative and compassionate grounds in respect
of each of the 13 persons indicated in part
ia) of the reply referred 1o above which
compelled Government to keep them ata
place for over 10 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-

for
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MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL) : (a) Transfer of one has
already been ordered and one is engaged on
specialised work and, therefore, will not be

transferred. Cases of others are under
consideration.

(b) There is no fixed tenure for stay at a
particular station. Usually persons who have
been at a place for 5 years or more, are
considered due for transfer. For difficult
stations, the tenure is normally two years.

(c) A statement giving
information is laid on
House. [Placed in
L.T--2038/69]

the requlsite
the Table of the
Library See No.

Development of Fisheries Industry in U. P,

765, SHRIMATI SAVITRI SHYAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the U, P. Government have
taken up a big fisheries development scheme
under a package programme to be entirely
financed by the Central Government ; and

(b) if so, the amount of money Sanc-
tioned for the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
CO UPERATION (SHRI ANNASAHIB
SHINDE) : (ay No, Sir. There is no

package programme for development of
fisheries in U. P financed by the Govern-
ment of India.

(b) The question does not arise.

Selection of Announcers by A. I. R,
Delbi

766. SHRIS. M. JOSHI: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to refer to the reply given to
Uns arred Question No. 4495 on the 2lst
August, 1969 regarding the selection of
Announcers by Delhi Station of AIR and
slate :

(a) whether the enquiry indicated in the
reply has been completed ;

(b} the names of the officers who bave
been found responsible for the delay in
holding the selections which had to be
cancelled ; and
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(¢) the disciplinary action t ken against
the Officers concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) to (c). No,
Sir. The enquiry report is under examina-
tion in the Ministry and a decision will be
taken soon.

Selection of Assistant Producer For
University Programmes

767. SHRI S. M., JOSHI: Will the
MINISTER OF INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether a selection for the post of
Assistant Producer for University Program-
mes was held in March, 1968 ;

{b) whether it is a fact that there was no
verification of age and educational quali-
fications in respect of the candidates called
for interview and the candidates were
selected  straightaway for appointment ;
whether it is also a fact that when the
candidate at No, 1 in the list was asked to
produce such evidence she left the casual
contracts in order to avoid prosecution for
furnishing wrong  information in the
application ;

(c) whether it is also a fact that the
pext candidate on the list also did not
possess the requisite qualification and was
engaged without verifying the age and
educational qualifications ; and

(d) if so, what action the department
has taken against the officials responsible
for not following the Prescribed Procedure
with regard to such sclections ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Yes, Sir

(b) to (d). The facts of the case are being
examiped in the Ministry und the position
will be stated after the examination has been
completed.
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Establishment of a Coconut Board

768. SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government will consider
to constitute a Coconut Board, just like the
Rubber Board, to help the Coconut growers
and promote the Coconut Industry in India,
especially in the Kerala State ; and

(b) whether Government will consider
to ristrict the Import of Ceylon Copra in
India to hzlp the Coconut growers in the
Kerala State ¥

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. ARGICULTURE,

COMMUNITY DFVEIOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): ia) The matter is under

consideration,

(b) Import of Copra for the current
period (April, 1969—-March, 1970y is chen-
nelled through the State Trading Corporation
and a Committee has been set up uuder the
Ministry of Industrial Development, Internal
Trade and Company Affairs to aid and
advise the State Trading Corporation on all
matters relating to import and distribution
of Copra. However import of Copra from
Ceylon has been considerably reduced
during recent years and has come down to
5488 tonnes valued at Rs. 110 lakhs during _
1968-69 as compared with 42892 tonnes
valued at Rs, 701 lakhs imported during
1964 65. Any proposal for further restric-
ting the import of Copra from Ceylon
is to be considered by the aforesaid
Committee.

A.LR. Station for Cochln

7t9. SHRI E, K. NAYANAR : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are aware that
the Kerela State Board of the All India
Manufacturers” Organisation in Cochin urged
the Union Government to instal a broad-
casting station of A.LR. at Cochin ;
and

(b) if 80, the reaction of Government ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I.K. GUJRAL): (a) Information and
Broadcasting Ministry is not aware of any
such request,

(b) There is no proposal to set up a
radio station at Cochin.
I Gk W qww
770. st feraw ww
ot frgme fag :

Fa1 wiw aqr ¥fw w6 9g FI@ Ay
qr £ fF :

(%) ST w2w & foeq? fa=l & 9%
T &1 F17 A 2 I%1 2 A°r FYA-FYT
y fadl & mit Iwa=y a4 gk 2 ; A

(@) agt 9T 3g ®1H &7 aF U &
vy ?

ww, gfy, agafis faew qa
WEEIT WATRT § O ®A (W) WAl
wifga fa) : (%) 9T (F). GATHATL,
gAAIAYY, AEIAYY, AW, WAV,
wgr, GUIAAR, A@AH, FAE, TR
7z, TETan, ®AEgY, qFUET M -
e fasl & a7 A gFT FEEE
qut ®T A af & wer faell # SFad
w14 9@ @ g W & ey g 0
wgd aadia draar & @ el 6

1973-74 a%, IUT SA@ g H aa¥
& FHAE ®T KT TG QG G AAA

dax aredl vt fawrfeet qv fasal
Fa-qrwAT FIL ge & AeAN W
w1 WAt

7 1. «t fgawcn mw
ot frgre fog -
sq7 wrg awr gfw 741 g3 qa@ W
Wﬁi’f fw :
(%) Peeelt g Qyaar & gu & A%
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& fan O& (v w3 A 19 6 AW A
=fiaz & faas famifeg daz qaed A
3 ; =lw

(@) &7 odzT oAl gL Fq aF g9
¥ 2rea ardl &7 fay g ?

@, gfo, wmgaifos fasw aaqr
AFWIT {190 § Usg gt (s weAl-
wifga fo}) . (¥) =t (@), oF afz-
atfaa fald & ggaT dag Ageaf W
u:g 3%49 sarfamifeal & wrean § feeay
i qIAAT FY g EFA AN FEAF
fao 3 agray, 1069 45 13,732 MIATT
9% SICF g0 q 1 TAH F, 3 AI3F4Y, 1969
a% 13,000 #iazasatal &1 39 %A
Far gifgFican Frd fevg ar 35 2
31 gaEq, ‘060 % Niew 3@ gy &
aAET WAZA-TAL 9T FEAE N 2
gAY 21 [ WAA-IAT 9N aMw A
FIEATD A AR FT FEATIAT 2 |

IAT RAW F Y-ACAW F1AFT & @aiq
qfa w7

772, @ fAgia Tag : 331 @ aa
wfw 5= gz @017 1 Far FI0 fn

(F) 397 93 FTFIT A-HIH@
Frawa ¥ geana ffgea fasal § Frad
wFe Yfaafgr w1 2 A 97 foml &
A9 &1 §

(=) =z yfa £ &f A7 90§
iz ¥ aww 7 yfadta T qar
fraraY # gfa #14 F 1 57 @9l
ggrgar 4 41 ; @1

() =Ydr gugdfa Daa F W wE
¥ fad grere A feadt ufafrma Mg ?

wg, gf, migofoe fawm oo
AEETT oAt W ORT we (o g
afge fR) :  (F) v IR A g
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fe¥é & wgae wetng, daqd, wmsnng

MTgr WYz aroitgz fosl & qaafa  qar

ardta yfaal &, foeg eqrla &7 & Fa3

w1 AT § gL & fad 9482.80 usy

gfa #) wfwa fear aar 1 agamaz e

gaed T & af wgifw gy F frearaa
& foar wiada adY &1 warg ar ?

(@) o fava s®r 4) :

(1) wfe uwe yfa Fgme & i

qafgarfag wYga sam 450

T % 8 300 s7y ufs

UFY TS0 HIEIT g7 FIE!

4 YT 6 qq F @ig, UL

14 QU F 9T yfa-yea

& aF@ar # w7 § faga wifaay

g arar 160 g7 fAT SI@ @

(2) mazT & a1 9g@ @7 A9
a® qfa w1 wrf fevar ady
faar srar ar, g9 414 99
aw yfa & feug F w5 |
wieT g6 32 foar srar ar
Y gTaq a§ & aig & yfn
51 feqer qar faar arar an

(3) iw &1 ®rd Frag gra gare,
fa ®1 guas &ar, T«
aar fasré, 0¥ a7y 1 617
s & Fd F w7 7 fRar
AT 47 |

(4) a7 %Y Fad &1 fa=r 71 @9
foag¥ fa@mraa  agr fgard
afenfam §qed A7 a9 as
usg iU qga fwgr sar q,
grare) & g8 a& fawr§ w
g ¥ U9 A AGT
fear AT a7 S qAF  ad
% @y g @w faa
wifrai g aga fear s
qr1 |

() ag Dawr Tog fawrag =W &
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wrata g %1 1€ o 917 afar ¥
g grar @it wrf ufy fRaw adl 1

g o1
IET AW ¥ ITWAT

773. wit fagrw fag : ¥ar geaT e
TRITM A9 @WT GHY JZ A W) FI€O

w3 f

(%) 77 <Y I8t 7 gox Ry # foq
T FTEAT AT T ; AT

(®) & Fasi¥ & 77 qar g, wgt
DHAIT SIHAN F AT AAT I KW
w1 faaiz 2 ?

guAT AWM SETQ  wewrwd W
dqix famm § won Ay (st Wnefg) ¢
(%) 812

(=) wga ¥ Fwwd § are gl
qge §Y 9w §1 afew  freafafea
foel & go glaar w1 faenrs 33 &
mas 9T faare fegr o w@r g

1. #ig 19. ®A
2. #age 20, 9qNITg
3. g@rg 21, GAFHEEANT
4. gL 22, AT

5. A7AF 23. FEEART
6. AT 24, FFUTH
7. qTY 25, wiwr

g. Advam 26. MAIT
9. fawtz 27. gafaar
10. fraizing 28, WAy
11. quzianE 29. wEdl
12. weaIEr 30. afsar
17, AR 31. fegdl
14, I 32. gaCEmE)
16. qrsrsfia 33, ot

16. aiar 34, =AY
17. gengrams 35. gugA
18. gaIAYR 36. 9ETAYR
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37, qAqd 45. gzt

3v, QR 46. wrU

?9. zEmn 47. Wiz

40. w¥gng 4, T
41. FA9T 49, MY
42. widY 50. AT

13, A 51. faarfge
44, 31 52. WAL

wingr fad (fgaraw wdw) § swax

774. ot fagiw fag : #ar gaar 6z
SAIIM W7 AT w1 fEAI9A 9 F
iner fas # gregd g9 8 7f, 1969
¥ mawifFs 957 gear 8932 F ST A&
qR & ag aAA B $I7 HA ¥

(%) #a1 ZAEIA FAA FOT ATLAT
¥ :garer F & grwew F faemm
andzigfary wFaT w1 frdsom w5
fam aar @ o1 afe ar, & 3% satw
a1 g ;

(@) 71 gg 89 ¢ fF T RA quA &
qraey § B T AT fawmT &1 gFa ufe-
T AT ¥ qqU A9 g9TAd F 9T AT
@1 § AT afF gi, @ 99% 791 1 § ;

(1) w7 fafrgtws & faz fead
TFa ¥ R gfamg 4 af & ; Al

(w) afz gr @Y andzr arfadt & v
AT & #41 ®1Q@ § ?

AT AT TAITA WAWD Gt qar
fawm & T w0 (o Qe fam) ¢ (%)
otz (&), amqzr gfoma & @w Wik
e W gfand s o & weana
€t otiw ®t af ¢ 1 gg Ao qRE AT R
"1 faam ) afgar Aifs & wga
o1z ®Y g2 @ & ar g%t | gy ewd
femaredy va® avet w1€ v frwer &1 3
Ty W o ofr s @ frg dare @ oY
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Faw fFud M M F grarT v A
qfaard} #1 sageqr 1 a1 g% 21

(7) ora aFF § ¥@ TrEAd A
d&q1 L g gl 9Aqr gra faAm &
w7 97 #gla fEmua A aedt e
zAIwIT F1 glaur g3 41 78 ¢ |

(7) 9fF andzr gham § qre 67
¥AwE A gfamg gmaF@ g oA
21, gafae 7 gfagg gara #33 & A
T8 faaaedt vaq aret fed) aEf 1
= A &) qfF #7d g

IAT NN A [iAgA gleaat aqr gaqd
afawl Y ma awrw w1 wfw w0 wEE

775, wit fagiw fag: 3ar @a aq
s 5= 9z ag=@ N Fo w43 5

() a9 1968 ¥ I@7 T2 qIFIT A
qfadta zfeagd) agr yag@dfast £1 A
qars &) fEadr 5e qfq safea f1 g

(=) ga wsa ¥ fafwen fas & arm
gara ¥ F=a 7 feadr wfw 3 A7

(M) amraz N g g fx w5
# gfewdl aar wagd  afasi & qm
amrer &Y ¥fg 97 qr Agi & 4§ ¢ a6l
Iy gy A1 w1 wafea fwar aar @ A%
Far geFC &1 T e afrafaama
w1 ara 7 & famg A1 wdaE w1
s FE 7

ww, Fiw, agafae faww qa
agwTT HEa § vegwat (st v
fod) : (%) vsg N AjFg-gwwi & @
g 1967-68 & wrey ¥ 22,80,463
sy A7 feud qr W & fag Sgaew
q7 | 5 ¥ 27,748 qHE ¥ &7, @@-
fors dearat, qfedla sfa sfasY s
fxa ¥ gfeorT oe agd &frr ft ofim
§, food acfagr nmar | woaw § wqy-
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faa anfaal wie saat & @10 8 ga
8714 uFg &7 wafzy fHar mar ar
T 9| VST AEIEF 918 Yaqd
gfast w1 v af yfe & 1 ¥ fagg ot
IqdAsT FEI 2

(@) mig gwm 93 196 -68 &
g3 ¥ 22,52,716 uFg gy @ 7§ «r)
IOT 92 FIFIT F OF faFrar ALy
QI AL E |

() ag wem Adt & fw wid @arEl
& yfw gfeaat w7 g7 &fas
ALY & @1 W@ 21 FAT R_Y FHA A
FegaT 1T yfe gar gfefqaa 950
& garea & gra, wig e 81 g
qiafed 1@ 8§ q@ @q— TEITT AHEL
N wynfe FN glRad 2 @
sF1T A gl gran wfafran 6
fagal & gaaral #1 Ie@gT F& gfa
wigza & gaa (g g g a7 §

fafoar et & wgat gk Fdwma

776. &t MAEAT QAT : T ™A,
QI aqr gaaie & g2 aqE A
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ader ag 1969 # fafma aar  wlafes
FOFAA # gy w19 wlww 713 0 §,

(@) #ar 7z * &= 2 f¥ FqwmT
safaaa’ & wggf=a Aifar qar fagd
arfadi &Y g=qr aq0 wiyw 2 ;

{m) 7ar ag W g9 g {4 adw T
FI eqratg At F A faar srar @ 9T
TAF F AAMT & FHIA AFIT AT
F & far wdf & B¢ frgm) &1 q=A
7# fovar nar ; AR

(o) #ur gg Wrax 2 fF a0 &
Fa7 &1  arad gfaws fa@em qir
|97 (ST 92W) § 999 FIA § qe7974,
mE A1 q9T g7 @I F@ G ?

wa, QAT Aar grata qavag § W
|t (S AvTEw W W) : (F) W
(). us faazw d=7 &

{T) IBIT T NEGA USH FHIX Y
grafraa §

() gart arw YEY Y€ SrASN T
21 aaifa ag wigar usy goEc A
arafraa &1

U & FF oA _
(%) #ar ag &= & f ad 196/ qar I--suw a9 30 q7, S &
1968 ¥ 3qsrmT safyad) & dear ) URAL FRiaaT & wrg s
§ oo AFD 3123 A1) Gear
g ifes & w0 Afewdzg Wiz 0]
(w93 &¥a) (vwd wiaw)
1967 (¥7) 17,1 ,253 10,02,648 1715.90;
1968 (¥)  17,11,588 11,6 ,153 28,79,741
1969 (%) 17,31,609 14,17,309 31,48918
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wifgw @rfa & f A=
Mg q IEHIEATd
¥ gis¥  weF ad 30
¥ AT 31 fagzag &
AT 21 A1 HHal-
fas weaus ¥ oFx
fT @ &1

2—wggfaa  sfe/arfan
wfa & afgfes fogd
mfag) graedt  wm=-
T gueed TG § |

gor siwm § wew agram & fox o

777. st wmiwaT q@w : §4 WW
ww gfy 7 qg qam & F7 30 i

(%) w1 ¥z @IU €T N2W W
werer difga Sl ft uga oy f
i g4 %1 39T &9 7 e e T
L 4

(=) war gar-vea fasi ®1 e 33
% frq 79 1967 & &= v frgr an &=
wiwr fordy ¥ oy &d fawgy nar a1 Wi afe
g, @ x& wi1F % fag qizr fad § fraaf
ufa ad o ok ot ;
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w1y WarzT ot oo wggfas sfe oY mfzn aifs & sedtear
LL ggafaa wnfa wifew s o aq & oo §
arg Wt
# oo geEIE-
IR A
Heqr

1967 (§7)  2,95,320 57,580 23 63,001 27,15901

1968 (g+) 3,12,538 KB 5655 25,08,848 28,79,741

1069 (g7) 3,45,6R° 64,015 27,39,214 31,48,918
Az :— 1 - afaE, wggfes wfa/ () %ar ag a7 & fx aiar fa& *

wad (1969) grRw@ve F FEAWE
forsfl &Y g & anfsr far qar a1 AT
afz zi o qtar fard & gar-dfea wafea
) Tgg 2% & fay feat ufmad @
wf ;A

q) far ag Wt @9 2 f& I amEr
fox & gar difea sl &1 wga 2 &
faread et @ea st dgn &
us fowraa fast 4t v afz gt @) a3
IR art ¥ 51§ st A ) w7 afe
gf, @1 a1 gar si=-9feanm fagar d 7

ww, wfe, agufos faww a9
wger HAwg # us WA (sl wen
wifgn fa®) : (%) &t g1 I°T FIFTT
q gfaa fear g fe &= & wiea ggraarn
w1 v & agfea Iuva fear man g
(=) =Yz (). oY g, 1966-67 ¥
1968-69 & ua @iz faw § ez gl
v gua wgd 9T fear m@n aveafas @
waw: 10,70,000 %7 ®}X  4,20,100
WY a7 | WAGAT, 1969 a% e Wl
oI T TgF T FAW: 3,57,500 @
it 97,100 &% &« g7 A |

(w) sty azew & arq fawm
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UST MIFIT a1 & Aq & 0§ N G
IET JIFIT F IAFY AT A7 4Y ) e
w14 9T 2,000 597 ¥ Ffag qaq F FaeT
o fAferez Arasr & gevm fwgr war )
qiAAtg gzeq w1 gafeqfd & e afasz
Ay F) ats &) a9 Ffwq za B
fag 7@ & fau 1§ sarw s A& &1
qF 1

Arrears of Employees’ Provident Fund

778. SHRI SRINIBAS MISRA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that some
employers including the Government of
Orissa have not deposited their contributions
to the Employees’ Provident Fund ; and

(b) the steps Government are taking to
realise such arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): The administration
of the Employees’ Provident Fund is the
concern of the Central Board of Trustees,
an autonomous organisation set up under
the Employees’ Provident, Funds Act, 1952
and is not the direct concern of the Govern-
ment of India. The Provident Fund authori-
ties have reported as under :

(a) Some establishments including certain
Public Sector Undertakings under the Govern-
ment of Orissa have not deposited the
provident fund contributions ;

(b} Necessary action by way of revenue
recovery and prosecution proceedings has
been initiated for recovery of provident fund
arrcars wherever called for. In some cases
complaints under sections 406/409 of the
Indian Penal Code have been lodged with
the appropriate authorities for non-deposit
of workers' share deducted from the wages
of employees. As regards the public sector
enterprises with which the Government of
Orissa is concerned, the Government of
Orissa has been approached.

Non-Deposit of Employees' Provident
Fund of the Employees of General
Electrical Divisions of Orissa

779. SHRI SRINIBAS MISRA : Will
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the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Government
of Orissa, who is the employer of the work-
men in its General Electrical Divisions did
not deposit its share of the Employees’
Provident Fund Contribution, although the
workmen's share was being deducted regu
larly from their wages during the period
such workmen were under the said Provident
Fund scheme ;

(b) whether it is also a fact that there
was an agreement with the workmen that
they would be paid double the amount of
their contribution ;

() whether it is also a fact that the
workmen of the General Electrical Division
under the Government of Orissa have now
been kept outside the purview of the said
Provident Fund scheme and insome cases
only the workmen's contribution is being
returned to the workmen on the plea that
the Government of Orissa has not deposited
their contribution ; and

(d) the steps Government are taking to
honour the agreement with the workmen 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : The administration of
the Employees’ Provident Fund is the con-
cern of the Central Board of Trustees, an
autonomous Organisation under the Em-
ployees’ Provident Funds Act, 1952 and is
not the direct concern of the Government of
India. The provident fund authorities have
reported as follows :

(a) The Goveroment of Orissa had
initially deposited both the shares of provi-
dent fund contributions in respect of work-
men of the General Electrical Divisions.

(b) The Provident Fund Organisation Is
not aware of any such agreement.

(c) It was clarified in 1964 that the
Employees' Provident Funds Act, 1952 is
not applicable to the General Electrical
Divisions of the Government of Orissa. The
provident fund contributions received from
the establishments were returned to the
authorities concerned.

(d) Does not arise.

Written Answers

Worker’s Particlpation In Managemest
780. DR. SUSHILA NAYAR :
»
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SHRI YAMUNA PRASAD
MANDAL :
SHRI S M. BANERJEE :

Will the Minister of LABOUR AND
RAHABILITATION be pleased to state :

(a) whether Government have accepted
the demand of the workers for participation
in the Management in the country ;

(b) if so, the
matter ; and

(c) bow far it will
improvement of relations
workers and the Management ?

decision taken in the

be beneficial for
between  the

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) to ic). Govern
ment have accepted the principle, following
consensus at tripartite discussions, of
promoting workers' participation in manage-
ment on a voluntary basis. A scheme for
Joint Management Councils in large indus-
trial establishment has been in operation
since 1958. Such u scheme is likely to
bring about better understanding and coope-
ration between the wmanagement and the
workers ; this may lead to improvement in
the working of the undertaking.

Baulldings for New Telephone Exchanges
781. DR, SUSHILA NAYAR :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the pumber of pew buildings for
Telephone Exchanges in the country which
are likely to be completed during the year
1965-70 ;

(b) the progress so far made for setling up
the equipment to start these exchanges ; and
(c) the financial implications thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) :(a) 39 new telephone
exchange buildings are likely to be completed
during 1969-70.

(b) The equipment for all these tele-
phone eschanges has alpsady besn ordered on
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M/S. Indian Telephone Industries, Bange-
lore. They have started supply of equipment
for 12 of these exchanges. For the remain-
ing 27 exchanges, the eguipment will be
supplied from 1970-71 onwards. All the
exchanges are likely to be commissioned
during the Fourth Five Year Plan.

(c) All the 39 exchange projects are
remunerative and the total capital outlay on
these exchange projects will be about Rs.
2,760 lakhs,

aremaroit ® ofeemAt wmeret ¥
AT &1 RAIC
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gwem) : () g (fergemdY), 35,
FrreT, qoTdr, FEHEY, qEradt aar afge

(W) 3F, dw, awar,  werd,
qarafy, DTN, fa=dr qar Wad |

(7) o, g 1 @S e ¥ swR@
w1y FI7 F1 yemy fawroda ¢

Propagation of Themes of National
Integration

784. SHRI D, N. PATODIA : Will the
Mipister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether Government gave any assis-
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tance to the State Governments for the
propagation of themes of national integra-
tion ;

(b} if so, the State-wise break-up of the
funds allotted by the Centre during the last
three years, year-wise, to the different
States ;

{c) whether this amount has beenn fully
utilised and if not, the explanations given
by the different State Governments for the
non-utilisation of the amount ; and

(d) if answer to part (a) above be in the
negative, whether Government propose to
make such allocation to States particularly
in view of the growing incidence of commu-
nal incidents in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI

1. K. GUJRAL.: : ta) No financial assistance
was given
b} and (c). Do not arjse.

id) No proposal for giving financial
assistance is under consideration.

Allocation of Newsprint

7RS.  SHRI D. N. PATODIA : Will the
Mirister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to stale :

(a! the particulars of the newsprint
quotas surrendered every year during the
last 3 wyears by individual newspapers or
groups and the reasons for the same ;

(b) whether it is also a fact that some
quotas are surrendered because newspapers
are unable to use them in time owing to
mishandling by Government and the State
Trading Corporation by which quotas are,
on many occations, unduly delayed ; if not
the details of such cases where quotas were
not made available to the newspapers in
time ;

{c) whether it is a fact that cases of
surrender are more frequent in respect of
medium and small newspapers ; if so, the
reasons for such frequency in the opinion of
Government ; and

{d» considering strict control on news-
print distribution how is it that pew editions
by pewspapers like National Herald bave
been started in 1967-68 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJIRAL) : (a) Newsprint is allocated
to newspapers in accordance with the news-
print allocation policy announced every year,
The policy provides for adjustment of the
quantity unutilized by a newspaper in the
previous year. Details of entitlement of
newsprint of various newspapcrs for the
licensing year 1967-68 and the actual quan-
tity utilized by them. have already been
furnished to the House on 31.7.69 in
reply to Unstarred Question No. 1608,
Similar information for 1968-69 is belng
compiled and will be laid on the Table of
the House shortly. Collection and compila-
tion of the data asked for in relation to the
year 1966-67 will involve considerable time
and labour which will not be commensurate
with the results likely to be achieved,

(b) No, Sir.

fc) Instances of under-utilization of
newsprint have been noticed in all categories
of newspapers, namely, small, medium and
big.

(d) No additional quantity of newsprint
was allowed for new newspapers brought out
by common ownership units in 1967-68,
Those units were. however, permitted under
the policy to start new newspapers out of
authorised quota of the unit as a whole.
Associated Journals Ltd., publishers of
“National Herald", being a common ower-
ship unit, brought out their Delhi edition in
967-68 in terms of this provision of the
policy.

Estimates of the Production of
Kharif Crop
786. SHRI D. N. PATODIA :
SHRI RAGHUBIR SINGH
SHASTRI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have made any
estimate of the production of kharif crop for
this year ;

(b) whefher the growth rate of produc-
tion of foodgrains has been maintained ;
and

(c) what would be the shortfall, if any,
in the stock of foodgrains after taking intp
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consideration the the Kharif output and to
what extent imports will have to be resorted
to meet the gap and what is the position of
buffer stock ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Mo, Sir. Not yet.

(b) It is not possible to say anything
definitely at this stage.

(c) It is too early to assess the likely
shortfall and to what extent imports will be
necessary.

The total stock of foodgrains held by
Government, both Central as well as State,
on 1-11-1969 was about 4.25 million tonnes.

Installation of Computers and Automatic
Dcvices in Rallways

SHRI P. VISWAMBHARAN :
SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state .

(a) whether it is a fact that Government
have given an assurance to the representa-
tives of the All India Railwaymens' Federa-
tion that no further installation of computers
and other automatic devices would be intro-
duced in the Railways ;

(b) if so, the details of the plan ; and

(c) whether Government have taken

final decision to abandon the introduction of
computers in the Railways ?

787.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REIJABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) Does not arise,

{c) No.

Master Plan for Development of Fisheries
in Kerala

788. SARI P. VISWAMBHARAN :
SHRI E. K. NAYANAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{(a) whether Government have received
from the Kerala Government a Master Plan
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for development of fisheries in the State ;
and

(b) if so, the action taken by Govern-
ment on the Master Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Master Plan envisages a total
outlay of Rs. 306 crores on development of
fisheries in the State over a period of twenty
years. A preliminary study of the Master
Plan has been made in consultation with the
Government of Kerala and certain sugges-
tions have been made to the State Govern-
ment particularly in regard to the question
of mobilization of resources in the private
and cooperative sectors to supplement the
resources available in the public sector, and
correlation of such resources with the for-
mulations in the Master Plan.
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Application of Bonus Act to Beedl
Workers

791. SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

ia) the reasons for which the provisions
of the Bonus Act are not applicable to the
Beedi Establishments which employ more
than 20 workers including the out-door
workers :

(b) whether the out-door workers are
not directly employed and paid by the Berdi
Establishments ;

(c) if so, whether Goverment propose to
treat the Beedi agents as their employers ;

(d) if not. the steps propose by Govern-
ther.t to make the Beedi agents responsible
for the payment of bonus to the workers
under the Bonus Act as they are responsible
for wages of the workers under the Minimum
Wages Act ; and

(e) the average break-up of the whole
sale price of Beedis in the South Kanara
District ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a)to (c). The Pay-
ment of Bonus Act, 1965 applies to every
factory and every other establishment in
which 20 or more persons arc employed on
any day during and accounting year. '!'he
State Goverments are the “appropriate
Governments’’ in relation to the Beedi
Industry under the Act and it is for them to
decide whether any particular employee or
person is covered or not.

{d) Does not arise.
(¢) Information is not available.

Buffer Stock for Foodgrains

792. SHRI LOBO PRABHU : Wil
e Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the reply
given to Unstarred Question No. 637 on the
Z4th July, 1969 and stats :
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(a) whether the estimated annual expen-
diture of Rs. 9 per quintal of buffer stock
includes interest on the purchase price ;

(b) even though they may not be repre-
sentative, what is the consumption of food-
grains in the diet surveys carried ;

(c) what are the figures of the cost of
production of wheat and rice with variations
between different areas ; what are the reasons
for the difference in the procurement prices
and cost of production ; and

(d) why was the assurance on procure-
menl prices, as support prices, not limited
to the two months following the harvest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The diet surveys have been carried
out in limited areas and cover only certain
low income groups. Their results are not at
all representative of All-India consumption
pattern. The latest information in respect
of Diet Surveys is given in Statement-1 laid
on the Table of the House. [ Placed in
Library. See No. LT—2039/69].

(¢) No All-India investigation into the
cost of production of wheat and paddy has
been carried out. However, some studies in
the economics of farm management have
been conducted in certain selected districts
of the country at different times which
provide information on average cost of pro-
duction of major crops grown in the con-
cerned districts. The average costs of
production per quintal of wheat and paddy
estimated from the farm management studies
conducted in selected districts of the country
are given in the Statement-II laid on the
Table of the House. [Placed in Library.
See No. LT—2039/69). The wvariation In
the costs between different areas during any
particular period may be due to several fac-
tors, such as, differences in climate, soil
fertility, irrigational facilities and other in-
put factors and crop varieties. The cost of
production data are not fully representative.
The procurement prices, which are fixed on
tbe recommendations of the Agricultural
Prices Commission and in consultation with
the State Governments include besides the
cost of production, an el of incentive
to farmers,




28 Written Answery

(d) In the interest of maximising pro-
curement and ensuring remunerative prices
to the farmers the assurance was not limited
to a particular period.

Hoarding of Foodgrains

793. SHRI LOBO PRABHU: Wil
the Minister of FOOD AND AGRICUIL.-
TURE be pleased to state :

(a) whether it is a fact that the perma-
nent guarantee on prorurement prices has
encouraged the hoarding ;

(b) whether the extent of hoarding has
been tested by action under the food control
orders ;

(¢) whether the State Governments have
submitted reports on the seizure of grains
unde: the food control orders ; and

(d) if not, how the Centre satisfies itself
that there is no hoarding ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) to (d). The Central Government

indepencently as well as through the State
Governments are taking necessary steps to
ensure the enforcement of the Food Control
Orders so as to prevent hoarding, black-
marketing and profiteering etc.

Unemployment Problem

794. SHRI LOBO PRABIIU : Will the
Minister of LABOUR ANID REHARBILITA-
TION be pleased to refer to the reply given
to Starred Question No. 254 on the 3lst July,
1969 and state :

(a) whether his Ministry has made
available to the Planning Commission the
figures of the unemployed persons who are
registered with the different employment
exchaoges to make schemes for their place.
ment ;

(b) whether Government have calculated
the labour potential of the different items of
the Fourth Five Year Plan ;

(¢) whether Government have also con-
sidered the quantum of unemployment arising
out of the increased mechanisation of agri-
culture and transport, provision for which
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has been made in the Fourth Five Year
Plan ; and

(d) the position of wages and employ-
ment of the landless labour 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
W_AT JHA AZAD) : (a) The Planning Com-
mission is kept regularly informed about the
number of work-seekers on the Live Register
of Employment Exchanges.

(b) and (c). No estimates have so far
been made.

(d) Information collected on the subject
is yet to be processed.

Construction of Quartersfor P & T
Staff at Mangalore

795. SHRI LOBO PRABHU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to refer to the reply given to Un-
starred Question No. 2557 on the Tth
August, 1969 and state :

(a) the percentage of P and T staff in
Mangalore provided with Government and
rented quarters ;

(b) the percentage of staff which will be
provided Departmental quarters on the Lee
Well Site ;

(c) since interest is running on the Lee
Well Site taken in possession on the 23rd
December, 1967, what action has been taken
against the officials responsible for the delay
in starting the constructions ; and

(d) whether Government propose to take
any steps to create cost consciousness in the
staff in respect of expenditure for which they
are responsible 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) 1.7%.

(b) It is proposed to construct 37
quarters in 1st phase, giving additional 59,
quarters,

(c) and (d). While land is acquired with
the long term requirements in view, sctual
coostruction of staff quarters is teken up
subject to avallabllity of resources and
priority for different stations. There is thus
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always a gap between acquisition of land
and construction of quarters. The question
of taking action against officials for delay or
creating cost consciousness does not arise,

World Bank Aid for the Development
of Fisheries

796. SHRI J. H. PATEL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether final decisions have been
taken for the development of fisheries with
the aid of the World Bank ; and

(b) if so, the details of the proposed
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). The [feasibility of
obtaining aid from the World Bank for
development of fisheries in India is still
under consideration in consultation with the
Bank. The projects to be taken up will
depend on the decisions reached in regard
to the scope and nature of the aid. Aid, if
available, is expected to be used to finance
harbours, deep sea fishing projects and pro-
cessing of fish.

Proscription of West German Film

797. SHRI S. C. SAMANTA : WIill the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state @

(a) whether the attention of Government
has been drawn to the permission having
been given to a Television and Film unit by
the West German Government, to abuse the
hospitality of India under cover of making
an innoccuous feature film, which later
turned out to be a slander ; and

{b) whether Government are likely to
contact the Government of West Germany
to proscribe the film ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL): () No, Sir. However,
Goverament would like to look into this

NOVEMBER 21, 1969

Written Answers 228

further,
Member

(b) Does not arise.

if details are given by Hon'ble

Recommendations of the Agricultural Prices
Commission on Price Policy

798. SHRI S. C. SAMANTA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 10 state :

(a) what are the reactions of the State
Governments upon the recommendations of
the Agricultural Prices Commission on Price
policy for the forth coming Kharif season ;

(b) what are the recommendations
accepted by the Government ; and

(c) what adequate incentive
provided for the grower ?

is being

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a)
{iv The targets of procurement

recommended by the Commission
were generally acceptable subject
lo marginal adjustments.

(ii}) The reduction recommended in
the procurement prices was not
acceptable to the State Govern-
ments.

(iii) Discontinuance of delivery bonus
and incentive boous were not
acceptable to those State Govern-
ments paying the delivery boous
and getting the incentive bonus
respectively,

(iv) Direct purchases from producers

and elimination of intermediaries

was acceptable in principle.

However the State Governments

would be free to choose the
system of procurement best
suited to meet the needs of

intensifying procurement in their
States.

(v) Recommendation for deferring
payment of part of the price to
be paid to the farmers was not
accepted.

(b) The recommendations of the Com-
mission are discussed in the Chief Ministers
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Conference and decisions are taken there-
after,

(c) While fixing the procurement prices,
the need for ensuring remunerative prices to
producers is taken into consideration.

Advertisements over Television

799. SHRI S. C. SAMANTA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether with the profitable experi-

ence in introducting advertisement over
A. L. R. Vividh Bharati programmes, adver-
tisements are to be introduced over the

Television also ;

(b) if so, the details of the programme
for this ; and

(c) the likely income from this source 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND [N THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K GUJRAL) : (a) No, Sir.

(b) and (c). Does not arive.

fagre & aig & wvw gfe gz o
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State Lotteries

801. SHRI N. R. DEOGHARE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) Whethes it is a fact that tickets of
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various State Lotteries are being sold in
other States without their permission though
they are not competent to sell these tickets
in other States without their concurrence ;
and

(b) if so, the action Government propose
to take in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
It has been reported by some State Govern-
ments that lottery tickets of other States are
being sold within the State even though no
specific permission has been taken for the
sale of such tickets.

In such cases, action in accordance with
law is taken by State Governments.

In order to ensure that tickets of a
lottery run by a State are not sold in another
State without the express consent of the
State Government concerned it is proposed
to amend section 294A of IPC so that sale
of tickets, without the consent of the State
Government concerned becomes a penal
offence.

Reductlon in Admission in Technical
Institutions

802. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that as reported
in the Statesman of 24th September, 1569,
he wants reduction in admission to technica!
institutions by 30 to 40 per cent ;

(b) whether he has given due considera-
tion to the plight of those who would be
refused admission ; and

(c) whether he is sure that cut in admis-
sions now will not adversely affect the
requirements of technical personnel five
years hence and if so, the basis on which he
has come to such a conclusion ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : () to (c). A detailed study has been
made by the Inctitute of Applied Manpower
Research of the demand for and supply of
technical personnel for the Fourth Five-Year
Plan. According to this study. it is estimated

thas for a 5.5 per ccnt gponomic growth rate
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as visualised for the Plan period there will
be a surplus of over 100,000 engineering
graduates and diploma-holders by the end of
1974, To minimise the gravity of unemploy-
ment, admissions were reduced by about 30
per cent last year, on a selective basis,
wherever instructional facilities were not
adequate in technical institutions. We also
availed ourselves of this opportunity to
direct our resources and efforts towards
improving the standard and quality of
technical education.

After a careful review of the matter
again, and in consultation with State
Governments, admissions in the current ysar
have been maintained at the same level as
in the last year.

The present reduction in admissions,
however, is not a part of our long-term
policy of technical education. As soon as
indications are availahle of improvement in
the economic growth rate, full admissions
will be restored The matter is under
constant review.

Mizo Rebels Entering Chittagong

803. SHRI C. K. BHATTACHARYYA :
SHRIMATI JYOTSNA CHANDA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether a band of armed rebels
numbering about 130 re.entered Indian
Territory from Chittagong Hill Tracts in

East Pakistan in the first part of September,
1969 ;

(b) whether security forces tightened
vigilance to prevent their re-entry ; and

(c) how did the rebels evade the vigil
ance of the security forces ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There is
no such information.

(b) The security forces have, however,
taken adeguate steps to block and intercept
such groups as may try to re-enter the
Mizo Hills.

(¢) Does not arise.
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Alrport and Air Strips in Gujarat

804. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) The total number of airports and
airstrips in operation in Gujarat ;

(b) the number of those which are not
in use ;

(c) whether there is any plan to run
them for any other purpose, such as starting
feeder-lines ;

(d) whether there is any scheme for
extending and providing further facilities at
the airports already in use ; and

(e) if sn, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There are eight aerodromes belonging to
the Civil Aviation Department in operation
in the State of Gujarat, yjz., Ahmedabad,
Bhuj, Kandla, Baroda, Bhavnagar, Porbandar,
Keshod and Rajkot.

(b) One (namely Deesa).

(e) No, Sir.

(d) and (e). Provision for development
of the runway at Keshod and improvement
of terminal facilities at Ahmedabad exists in
the Fourth Five Year Plan of the Civil
Aviation Department.

Cases Pending in Gujarat High Court

805. SHRI NARENDRA SINGH
MAHIDA : " Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the number
of pending cases in the Gujarat High Court
is increasing ;

(b) if so, the reasons therefor ;

{c) the number of pending cases as on
the 31st December, 1968 in the said High
Court ;

(d) the number of cases out of them
which are pending for the last five or more
years and reasons for delay in disposing them
of ; and

(e) the steps Government propose to
make to ensare that the cases are disposed
of quickly in the High Court ?

THE MINISTER OF STATE IN THE
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MINISTRY OE HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Disposals could not keep pace with
institutions.

() 15,955.

(d) 2,033. The reasons for pendancy
are reported to be increase in institutions
and inadequacy of Judge strength :

(e) State authorities have been advised
to take the following measures :

(i) the Judge strength in the High
Court should be increased to the
extent necessary, taking into account
the institutions aod disposals and
the arrears to be cleared ;

(i) the vacancies in the High Court
should be filled without delay ;
and

(iii) whenever a serving Judge is diverted
to other dutles and he is not likely
to come back to the High Court
within six months, an additional
or gd hoe Judge should be appointed
in his place so that the work in
the High Court does not suffer.

A Committee of 3 Judges with the Chief
Justice of India as Chairman has been
constituted to go into the question of arrears
in the High Courts and to suggest further
remedial measures,

Open loan to Indian circus companies
going abroad

806. SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON ;
SHRI P. GOPALAN :
SHRI NAMBIAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government propose to
consider granting open loan to the Indian
Circus Companies, when they visit abroad ;

(b) whether Government have received
any memorandum from Indian Circus
Federation recently ;

(c) if so, what are their main demands ;
and

(d) whether Government have considered
their demands and reaction of Government
thereop ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) At present there is no
scheme with the Government for providing
loan to Circus Companies, when they visit
abroad.

(b) to {d). No Memorandum has been
recelved from the Federation in the recent
past. A memorandum was, however, received
in July, 1968, requesting for the establish-
ment of a Central Training Institute, Institu-
tion of National Awards and facility of
L.I.C. coverage for Circus artists etc. To
examine the proposal, certain additional in-
formation was called for from the Federation,
which, despite repeated reminders, has not
been received uptil now.

faeet gmaa & fody oven §  fawifea
urafa
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Natlonalisation of Indian Circus
809. SHRI K. ANIRUDHAN :
SHRI P. RAMAMURTI :

SHRI E.K. NAYANAR :

SHRI C.K. CHAKRAPANI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government propose to
nationalize the Indian Circus ; and

(b) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) No, Sir, there is no
such proposal,

{b) Does not aries,
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State Lotteries

810. SHRI VASUDEVAN NAIR :
DR. RANEN SEN :
SHRI JAGESHWAR YADAV :
SHRI PREM CHAND
VERMA :
SHRI BHOGENDRA JHA :
SHRI V. NARASIMHA RAO:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) how many States have so far launch-
¢d lotteries to raise adoitional resources ;

(b) what is the revenue raised by each
State so far from these lotteries ; and

(c) the purpose for which the additional
income from lotteries is being used by the
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Governments of Assam, Haryana, Kerala.
Jammu and Kashmir, Madhya Pradesh,
Maharashtra, Mysore, Punjab, Rajasthan,
Tamil Nadu, Uttar Pradesh and West Bengal
have so far launched State lotteries.

(b) and (c). A statement giving the
required information receivad from the
Governments of Assam, Haryana, Kerala,
Jammu and Kashmir, Maharashtra, Punjab,
Rajasthan, Tamil MNadu, Uttar Pradesh and
West Bengal is laid on the Table of the
House. (Placed in Library. See No. LT-
2040/69 1 The information from the Govern-
ments of Madhya Pradesh and Mysore is
awaited and will be laid on the Table of the
House on receipt.

wria grelt & ewe w1 fren
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Allotment of Land for Alrstrip to
Mysore Cements Ltd.

813, SHRI A. SREEDHARAN :
SHRI 5. M. KRISHNA :

SHRI K. LAKKAPPA ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Mysore
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Cements Ltd. applied for Land in the State
of Mysore to have an airstrip ;

(b} if so, whether the Government of
Mysore have accorded the permission with
the approval of the Central Government ;
and

{c) when and under what circumstances

the permission was accorded to this
factory ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
fa) to (c). No reference from the State
Government has been received in this rcgard.
The Director General of Civil Aviation, how-
ever, received a request in August, 1969
from the Associated Cement Co. Ltd.,
Shahabad, Mysore, seeking approval for the
construction of an airstrip mnear village
Sannur in District Gulbarga on land owned
by them. The firm has also requested for
issue of a private accordance licence for the
proposed airstrip. The Civil Aviation De-
partment is arranging for inspection of the
site.

Harijans Killed in Nagla Muobarakpur
Village of Janasatha in
Uttar Pradesh
814, SHRI VASUDEVAN NAIR :
SHRI JAGESHWAR YADAYV :
DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI SARJOO PANDEY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether five Harijans were killed in
Nagla Mubarakpur village of Janasatha
tehsil in U. P. on the 17th September, 1969
when a group of caste Hindus attacked the
Harijans of the village ;

(b) if so, the action taken by the U. P.
Government to punish the offenders ;

(c) whether it is a fact that the inci-
dence of attacks on Harijans is on the
increase in the country ; and

(d) if so, what steps are being taken by
the Central and State Governments to protect
\he Harijans from such attacks ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).

- According to the information furnished by
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the Government of Uttar Pradesh, on 17th
September, 1969 one Attar Singh Jat and his
party including some Harijans clashed with
Mohan Singh Harijan and others resulting
in the death of two persons on the spot
and three persons subsequently in the
hospital.  All the 32 accused persons have

»mn apprehended and charge sheet is being
.. »mitted to the court

ic) and (d) Information is being col-
lected from all the State Governments.

Raising of Status of Judicial
Commissioner’s Court

815. SHRI C. K. CHAKRAPANI :
SHRI K. RAMANI :
SHRI K. ANTIRUDHAN :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of MOME AFFAIRS
be pleased to state :

(a) whether Government have any pro-
posal for raising the status of Judicial Com-
missioner's court to that of a High Court ;

(b) if so, when it is likely to be done ;
and

{¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

{c) The volume of work arising in the
Judicial Commissioner’s Courts does not
justify any change.

Setting Up of a Bench of Rajasthan High
Court at Jaipur

816. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :
(a) whether Government have received a
demand fcr setting up a Bench of Rajasthan
High Court at Jaipur ;

(b) whether it is a fact that the Bar
Council of India has supported that demand ;
and

(c) if so, the response of Government to
that demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Repre-
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sentations from Bar Associations in Rajas-
than have been received urging the need to
establish a Bench of the High Court at
Jaipur.

{b) No communication has been received
from the Bar Council of India.

(c) The Bench of the Rejasthan High
Court at Jaipur was abolished in 1958 on
the recommendation of the Rajasthan Capital
Enquiry Committee. There is no change in
the circumstances to warrant reconsideration
of the decision.

Industrial Security Force

817. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Industrial Security Force
has since been constituted :

{b) il so, whether consultations have
been held with the State Governments for
the deployment of the Force ; and

(c) if so, the industrial installations in
the States where the Force will be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDRA CHARAN SHUKLA): (a) Yes.
Sir.

(b) Since the Force is deployed in
Gouernment of India Undertakings only, the
question of consultation with the respective
State Governments does not arise.

(c) The Force will be utilised for the
protection and security of Industrial Under-
takings owned by the Central Government
and industrial undertaking in the Public
Sector.

Cultural Agreement with Phillippines

818. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether the Foreign Minister of the
Philippines visited India in the month of
Seéptember, 1969 and whethér any cultural
Egreemént  was sigmed between the two
countries ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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2
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b} The Agreement provides for coopera-
tion between the two countries in the fields
of Education, Science, Art and Culture,
Radio and Television and Sports through
exchange of personnel and materials, award
of Scholarships to students, etc,
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Illegal Stay of Pakistanis in lodia

£19. SHRI KANWAR LAL GUPTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) total number of Pakistanis living in
India as on the 31st October, 1969 ;

(b} numbe of such Pakistanis whose
Visas expired but they are still staying back
in India ;

(c) the number of such Pakistanis in
Delhi, Gujart and Bombay :

id) the number of Pakistanis who hawe
been living in India for one year, two years
and three years after the expiry of their
visas with the figures separately ; and

{e) the reasons for their stay and the
action to be taken for sending them back to
Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHRAN SHUKLA): (a)to (e).
The information is being collected and will
be laid on the Table of the House,

Allegation of Corrupt Practices Against

Academy of Gemeral Education, Mysors
820. SHRI SARJOO PANDEY :

SHR! K. HALDAR :

SHRI K. M. MADHUKAR :

SHRI JAGESHWAR YADAY ;

SHRI YOGENDRA SHARMA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the Prime Minister has
roceived a letter from the Gemoral Secretary
of the All india Students Federation regar-
ding the corrupt pracices of the ‘Academy
of General Education’ south Canare IMstrict
Mysore and demanding immediate action
against that institution ;

(b) the charges raised in that Jetter about
that institution ; and
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(c) the steps Government
take against that institution ?

propose to

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir.

{(b) The Federation has represented
against the excessive tuition fees and capita-
tion fees charged by the Academy in its
medical and engineering colleges.

(c) As for the engineering college, the
Ministry of Education and Youth Services
has requested the State Government to
persuade the Academy to come under the
State Grant-in-aid code and to discontinue
collection of capitation fees. According to
the report received from the State Govern.
ment the State Government is pursuing the
matter with the Academy.

As for the medical college, the Ministry
of Health, Family Planning, Works, Housing
and Urban Development has taken up the
matter with the State Government.
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Recognition of Employees Union and
Constitution of Pay Commission

822. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether in view of the President's
advice to the Central Goveroment employees
to unite and strengthen the trade union
movement, Government will recognise their
banned unions ; and

(b) whether another pay commission
will be constituted to go into their latest
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demands for the review of their pay scales
etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Govern-
ment have already issued instructions regar-
ding the grant of tresh recognition to the
federations jassociationsfunions of Govern-
nent employees which were derecognised for
their participation in the Central Govern-
ment Employees’ Strike of September 19,
1968.

(b) The question of setting up of another
Pay Commission is under the consideration
of the Government.

Evolving National Policy for Declara-
tion of Holidays

823, DR. SUSHILA NAYAR :
SHRI 5. M. KRISHNA :
SHRI YAMUNA PRASAD

MANDAL :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN

Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether some suggestions have
recently been submitted to the Goveroment
by the Council of Indian Employees in
regard to evolving a natiopal policy regar-
ding declaration of holidays in the country ;

(b) if so, the details of the suggestions ;
and

(c) Government's decision thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No such
suggestions have been received.

(b) and (c). Do not arise.
Judicial Enquiry into Charges against
Chief Minister of Rajasthan

824. 'SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Prime Minister has
received any communicstion from a Member
of Patliament about the need for an inde-
pendent judicial irquiry into the charges
against Shri Sukhadia submitted by the
Rajasthan Legislators, charges regarding the
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Chhoti Sadri gold case and also about the
Bhilwara Defence Fund case ;

(b} whether Government’s attention has
been drawn to the statements of Shri
Sukhadia in which he has bern expressed his
willingness to have the charges examined ;

(c) whether in view of these communica-
tions and statements of the Chiel Minister,
Government propose to appoint a judicial
inquiry to be presided over by a Judge of
the Supreme Court ; and

(d) if not, the reasons for not conceding
the demand for an inguiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) According to reports published in
some newspapers, the Chif Minister of
Rajasthan is stated to have asked the
Hon'ble Member to prove his charges.

(¢) and (d). The Ceotral Bureau of
Investigation are already holding a prelimi-
nary enquiry in the Chhoti Sadri gold case.
The question of having a judicial inquiry
into the matter could be cobsidered only if
there is a prima facie case.

Communal Riots In Bihar

825. SHRI S. M. KRISHNA :

SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether it is a fact that communal
riots broke out in Bihar during September/
October, 1969 ;

(b) if so, the number of persons killed
and injured due to the riots in that State ;

(c) the estimated loss of property as a
result thereof ; and

(d) the steps taken or proposed to be
taken by Government to curb communal
riots in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). Facts
arc being ascertained from the State Govern-
ment.

(d) The problems was discussed in all
its aspects by tho Standing Committee of ihe
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National Integration Council on 16th Octo-
ber, 1969, and the all party conference on
3rd and 4th Novemnber. The Government
are of the view that a joint mass campaign-
ing and education by all political parties in
favour of communal amity and harmony will
go a long way in strengthening the forces of
good will and in preventing the outbreak of
communal clashes in future. The Central
Government also remain in constant touch
with the State Governments to review the
action taken by them to implement the agre-
ed decisions.

Rounding up of Pak-Traipned Mizo
Guerillas

826. SHRI MANIBHAI J. PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there have been reports
about a number of Pakistan-trained Mizo
Guerillas who sneaked, on their way back
from East Pakistan, into India through Mizo
hill District border with arms supplied by
their Pakistani friends ; and

(b) if so, the steps which Government
have taken or propose to take to round
them up ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) * (a) and (b).
The Government have no such information.
The security forces however continue to
maintain utmost vigilance.

Anti-National Elements attacking Military
Personnel im Srinagar

827. SHRI BAL RAJ MADHOK : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that amti-social
and anti-national elements have been attack-
ing military trucks and man-handling military
personnel in the city of Srinagar ;

(b) whether it is also a fact that civil
aunthorities have failed to do their duty in
biioging such clements to book ;

(¢) whether it is also a fact that there is
severe resentment in the Security Forces
which are bound by discipline and cannot
take any defemsive action against such rowdy
clements ; and
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(d) if so, the steps Government propose
to take to prevent the situation from taking
an uglier shape ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) In the
course of some demonstrations in Srinagar,
there have been incidents of Army vehicles
being attacked and Army personnel being
injured by stone throwing etc.

(b) No, Sir. The Government of Jammu
and Kashmir have been taking serious notice
of such incidents, making inquiries and
prosecuting the accused persons if sufficient
evidence was secured.

(c) and (d). While these incidents can
cause annoyance, it is not correct to say
that there is any resentment among the
security forces on this account. Steps have
been taken to reduce the possibility of the
occurrence of such incidents,

Pakistani and Chinese Agents in India

828. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Pak and
Chinese agents are active in different parts
of the country ;

(b) whether it is also a fact that Army
had to be deployed in Ahmedabad and many
other places to maintain law and order
which was disturbed by the activities of such
clements ;

(c) whether it is also a fact that the
object of such clements is to divert the
attention of Army from its normal duties so
that it may facilitate the aggressive action by
Pakistan and China ; and

(d) if so, the steps being taken to

liquidate such elements from the defence
point of view ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Government have no such information.

(d) Vigilance is maintained by all
concerned agencies of the Government to
detect and curb such activity,
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Prime Minister’s Tour of Assam

829. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the Prime
Minister cancelled her proposed visit to
Assam just on the eve of it ; and

(b) if so, the specific reasons for the
cancellation of this visit ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

{b) The visit was cancelled on the advice
of the State Government.

Khan Abdul Gbhaffar Khan’s visit to [ndia

#30. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the purpose for which Khan Abdul
Ghaffar Khan was invited to visit India ;

(b) whether the Prime Minister has had
talks with Badshah Khan on the communal
trouble in the country before he went to
Ahmedabad and whether the work that he
was doing had the approval of the Prime
Minister and of Government ; and

(c) if so, whether Badshah Khan render-
ed any advice to Government and if so,
what was the advice and whether Govern-
ment had accepted it 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
% S. RAMASWAMY) : (a) to (¢). Khan
Abdul Ghaffar Khan's jouroey to India
after 22 years bas been made with the object
of renewing acquaintances, to participate in
the Gandhi ceotenary celebrations and to
receive the Jawahar lal Nehru Award for
Interpational Understanding. The Prime
Minister had the opportunity of talking to
Badshah Khan on several occisions. How-
ever, advice was neither sought nor given,
Khan Abdul Ghaffer Khan has expressed his
views publicly and openly as befits Mahatma
Gandhi's disciple and follower.

Racketeering in Sending Indlans Abroad

831. SHRI 5. C. SAMANTA : Wil
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the Minister of HOME AFFAIRS be pleased
to state :

(a) the steps taken or being taken
against racketeers promising Indian Citizens
to settle in Capada or some such other
country, extracting thousands of rupees from
innocent citizens ;

(b) whether it is a fact that racketeers
have been operating in like manner, luring
citizens to settle in U. K. till the Govern-
ment of that country made entry into that
country more difficult ; and

{c) the number of victims traced so far
and the sums of money extracted so far
since the racketeers started campaign for
settlement in Canada ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Two cases (from the period 1965 upto date)
in which passport racketeers had extracted
various amounts from the Indian citizens
promising them to obtain employment
vouchers from U. K. and/or passports, to
enable them to procecd to U. K. came to
the notice of C.B.1. Both these cases
were investigated and the accused were
charge-sheeted and prosecuted. Mo other
case of recketeers promising Indian nationals
to get them settled in Canada etc. and ex-
tracting thousands of rupees from innocent
Indian citizens came to the notice of then
C. B. L. or was investigated by them.

The State Governments of Gujarat,
Haryana, Nagaland and Punjab and the
Union Territories of Andaman and Nicobar
Islands, Himachal Pradesh, L. M. and A.
Islands, NEFA and Manipur have informed
that no such case has come to thelr notice.
Information in respect of the remaining
States Union Territories is being collected
and will be laid on the Table of the Sabha
on receipt.

Demarcation of Boundary between
I‘spjab and Haryana

832. SHRI 8. C. SAMANTA :

DR. P. MANDAL :

Will the Minister of HOME AFFAIRS
be pleasad to state :

(a) the reaction of the Government of
India to the idea of 8 new Commission to
re-demarcate the boundaries of the disputed
areas between Haryans gnd Punjab ;
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(b) whether the Government spokesmen
of Haryana and Punjab have given any indi-
cation of their approval or disapproval of
the idea ; and

(c) if the idea of a Commission of the
nature described above does not find favour,
what other steps are being taken to settle the
various claims ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)to (¢}
It is not proposed to appoint a new Com-
mission to go into these disputes. Govern-
ment propose to coniinue their efforts to
find an agreed solution to this issue, failing
which Government will announce its deci-
sion before the budget session of Parliament.

Bombay Port Trust Railway Worker’s
Union
833, SHRI P. VISWAMBHARAN -
SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Bombay
Port Trust Railway Workers' Union has
submitted a memorandum demanding reser-
vation of vacancies for backward class
people ;

(b) if so, whether there is any provision
for reservation of certain number of wacan-
cies for the backward class people in the
Bombay Port Trust Railways ; and

(c) if there is no provision, what are
the reasons for this special concession to
Bombay Port Trust authorities ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). A repre-
sentation was received by the Bombay Post
Trust from the Bombay Port Trust Railway
men's Union on the subject of reservation
of posts in the Port Trust fot members of
Scheduled Castes and Scheduled Tribes. The
representation did not contain any request
for reservation of vacancies for backward
zlasses. Even under the Central Govern-
ment there is no provision for reservation
for “backward" clamses as such. The
Bombay Port Trust does provide for reserva-
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tion for Scheduled Castes and Scheduled
Tribes in their services.

(c) Does not arise.

Creation of Road Board on Pattern
of Railway Board

834, SHRI DHIRESWAR KALITA :
SHRI HEM RAJ :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to siate :

(a) whether the Indian Board Congress
has demanded more funds for road develop-
ment and the creation of a Road Board with
independent budget on the pattern of the
Railway Board ; and

(b) if so,
thereto ?

Government’s  reactiou

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTRY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH : (a) Yes, Sir.

(b) The present Fourth Plan Allocation
for roads stands at Rs, 829 crores. It has
not been possible so far to increase it to
Rs 1150 crores as suggested by the Indian
Road Congress. The proposal to constitute
a Central Road Board as proposed by the
Indian Roads Congress has also not been
accepted so far.

Recommendations of the [.G.P's Regarding
Police Entry into University Campus

835, SHRI DHIRESWAR KALITA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received
the recommendations of the 1966 Conference
of Inspectors-General of Police regarding
police entry into University Campuses ; and

(b) if so, Government's views thereon ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) Yes, Sir.

(b} The matter is under consideration of
the Government.

Communal Riots

836. SHRI R. BARUA :
SHRI N, R. LASKAR ;
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SHRI CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that he has made
certain statements alleging that Jan Sangh
is responsible for spreading of communal
riots in the country and the speeches of the
ex-President of the Jan Sangh were respon-
sible for the communal riots in September,
1969 through out the country ;

(b) if so, how far this statement is true ;

(c) whether any ection is being proposed
10 be taken against the Jan Sangh or its ex-
President for spreading communal riots ;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Addressing & meeting of the Delhi Congress-
men on September 28, 1969 the Home
Minister condemned the activities of parties
and individuals who preached communalism
and carried on a tirade against the Muslims.

(c) A case under section 153-A of the
Indian Penal Code has been registered in
Delhi in respect of the speech delivered by
Shri Balraj Madhok on September 27, 1969
at Vithal Bhai Patel House and is being
investigated according to law.

(d) Does not arise.
Enquity into Communal Riots In Gujarat

SHRI R. BARUA :

SHRI N. R. LASKAR :

SHRI RABI RAY :

SHRI K P. SINGH DEO :

SHRI SHIVA CHANDRA JHA :

SHRI BENI SHANKER
SHARMA :

SHRI RAM AVTAR SHARMA :

SHRI CHENGALRAYA
NAIDU :

SHRI S. M. BANERJEE :

SHRI DEYEN SEN :

SHRI PRAKASH VIR
SHASTRI :

SHRI S. M. SOLANKI :

SHRI VALMIKI CHOUDHURY:

SHRI BIBHUTI MISHRA :

SHRIMATI JYOTSNA
CHANDA :

SHRI D. N. TIWARY :
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Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the State
Government of Gujarat has appointed a
Supreme Court Judge to head the 3 man
Commission to go into the communal riots
in Gujarat State ;

(b) if so, whether the Centre has agreed
to assist the Commission ; and

(¢) when the Commission is likely to

submit its report 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Central Gowvernment always
extend. Such reasonable assistance as may
be sought.

(c) It is hoped that the Commission
will submit its report by February 28, 1970.

Opening of Indian Hotels in Ceylon
Nepal and Iran

838. SHRI N. R. LASKAR :

SHRI R, BARUA :

SHRI MAYAVAN :

SHRI CHENGALRAYA NAIDU :

SHRI A. SREEDHARAN :

SHRI S. M. KRISHNA :

SHRI K. LAKKAPPA :

Will the Minister of TOURISM AND
CIVIL AVIATION b= pleased to State :

(a) whether itis a fact that an agree-
ment was reached between the Government
of India and Governments of Caylon, Nepal
and lr!n to open Indian Hotels in thess
countries ;

(b) if so, whether these countries have
agreed to repatriate the profits to India ;

(c) if so, whether these hotels will be in
the private or public sector ; and

(d) whether similar negotiations are also
being held with Ghana, Singapore and
Fiji ?

THE MINISTER OP TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (d). No such agreement has been
entered into by the Government. The QOberol
Hotels Private Ltd. have, however, sought
Government approval to their agreement
with the Cooperative Wholesale Establish-
ment, Colombo, which is a statutory corpora-
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tion owned by the Ceylon Government, to
provide technical assistance for the construc-
tion/operation of a Western style hotel to be
located in Colombo. They have been advised
to ensure that the repatriation of payments
made to them will be permitted.

It is understood from Oberoi Hotels
Private Ltd., that they have entered into an
agreement with Soaltee Hotel Private Ltd.
in Nepal on more or less the same basis
which also provides that their share of .he
profits will be repatriated, and that similar
negotiations are in progress with Iran,
Ghana, Singapore and Fiji.

Row Over Selection of Director
National Museum

839. SHRI N. R. LASKAR :
SHR] R. BARUA :

SHRI CHENGALRAYA NAIDU :

SHRI K. P. SINGH DEO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a {act the Union
Government had a row over u selection
made by the U.P. S, C. for the post of
Director, Mational Museum ;

(b) if so, whether some favour was
shown by the U.P. S. C. by selecting an
unqualified man for the post and rejecting
qualified persons

(c) if so, what steps were taken by
Government in this regard : and

(d) whether the U. P.S. C. has been
asked to function independently and above
board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) No, Sir.

(b) and (d). Do not arise.

Clashes between Students and D.T.U
Stafl

SHRI R. BARUA :

SHRI S.P. RAMAMOORTHY :

SHRI K. LAKKAPPA :

SHRI OM PRAKASH TYAGI :

SHRI RAM GOPAL
SHALWALE :

SHRI N.R. LASKAR :

SHRI RAGHUVIR SINGH
SHASTRI :

840.
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SHRT ARJUN SINGH
BHADORIA :

SHRI D. AMAT :

SHR] LAKHAN LAL KAPOOR :

SHRI N.K.P. SALVE :

SHRI C. MUTHUSAMI :

SHRI V. NARASIMHA RAO :

SHRI A. SREEDHARAN :

SHRI RAM AVTAR SHARMA :

SHRI 5.M. BANERIJEE :

SHRI N. SHIVAPPA :

SHRI VIRENDRAKUMAR
SHAH :

SHRI J.K. CHOUDHARY :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that during the
months of August and September last, there
were a number of clashes between the
students of Delhi University and the D.T.U.
staff ;

(b) whether it is also a fact that on
some of the occasions, the bus services in
the capital were suspended without a proper
notice with the result that the people had
to face a lot of inconvenience ;

(c) if so, what were the main disputes
between the two sections and the reasons
why no action was taken by the Central
Government for their settlement ; and

(d) whether Government will make
proper arrangements in future when such an
emergency arises 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b} There was temporary
bus services on a few occasions.

stoppage of

(c) Acccording to the Delhi Transport
Undertaking the main dispute was due to
the reluctance on the part of students to buy

tickets. Necessary action has been taken by
the Delhi Administration to resolve the
disputes.

(d} The D.T.U. are taking every step
possible to avoid inconvenience to the
travelling public and to ensure that there is
no break-down of transport services in the
city. )
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Probe into Mabatma Gandhi's
Assassination

841, SHRI R. BARUA :

SHRI PREM CHAND VERMA :

SHRI N. R. LASKAR :

SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR :

SHRI MAYAVAN :

SHRI V. NARASIMHA RAO :

SHRI INDERAJIT GUPTA :

SHRI BENI SHANKER
SHARMA :

SHRI CHANGALRAYA
NAIDU :

SHRI DEVEN SEN :

SHRI D. N. PATODIA :

SHRI N. K. SOMANTI :

SHRI S. K. TAPURIAH :

SHRI RAGHUVIR SINGH

b SHASTRI :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND :
KACHWAL :

SHRI D. N. TIWARY :

SHRI RAM SEWAK YADAY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the one-
man Commission appointed to probe into
the conspiracy to assassinate Mahatma
Gandhi has submitted its report ;

(b) if so, the main points mentioned in
the report ; and

(c) whether Govt. propose to lay a copy
of the Report on the Table of the House ;
and

(d) what action is being taken by
Government as a result of the findings of the
Commision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (d). The report is under consi-
deration of the Govt,

finart sexreg § fgrdt e2at-w1se
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%7 fen awr gas Ao ag
A B FAT FLA

(%) 39% ammy ¥ ey =
A1t o fpad eqr-arsfoee §

(=) 3% & feaat ¥ g9 1w Jav
qrayr qar farer fRamag fas 7 f@d
eImE &t qdEr qrg st & A
gearardt saYTr wqr §; WX

() g7 e2ATme aar eAl-zrefaeet
# & gygfaa sifadt aar wagfea @t
arfagl & saafeEl w1 far sl §
faegid saq qQT qrg FT A 7

foreat aar gaw Qa1 @t (wio o
%o ©1To Wl TTW) : (F)
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fet @ftaefie. — 1
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g A1% Jq1 G &7 qlar Ii@ w1
@3 AU @NAET qIG-AeA ®
safsana 2% ¥ 3 AYT o=t ) & fads
qr 3Ig%1 AgF fwar qar g @9 A
¥ar srarn waar foar fadarag, foed
grar garfas qftar 3a¥ &t a8 £
8197, 1966 ¥ wearag grar otk
frardla ofar & ararc 9t I fagsa
fear aar ar1 fgedt eAr-ziefaer &
farar frdenera, faeelt gra afearfag &
wat feedy wrgfafa-adan st w7 &
g

(m) W€ fegft eAaer wyafeas
wifa aqr wgqfaa a7 asqarr &1 A
21 feel, faedt ex-zrefoer wygfea
aifFFT

Purchase of Aircrafts of I.LA.C.

843, SHRI PREM CHAND VERMA ;
SHRI P. C. ADICHAN :
SHRI SITARAM KESRI :
DR. RANEN SEN ;
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SHRI N. SREEKANTAN NAIR :
/SHRI MADHU LIMAYE :
SHRI D. N. PATODIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a decision has been taken
for the purchase of aircraft for Indian Air-
lines and if so, which aircraft has been
approved :

(b) the price of each plane to be
purchased as compared to the other makes
of aircraft available and their comparative
capacity to carry passengers and perfor-
mance ;

(c) what is proposed 10 be done with
the old aircraft which would become
surplus ; and

(d) the advantages of the deal ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(a) to (d) An ‘ad hoc® Committee has
been constituted under the chairmanship of
the Secretary, Ministry of Tourism and
Civil Avia ion to advise Government on the
selection of a suitable aircraft for Indian
Airlines. This Committee will concider the
claims and recorded performance of various
types of aircraft offered to Indian Airlines
before making their recommendations in
regard to the type and number of aircraft to
be purchased.

Greater Control by State Governments
Over IPS Officers

844. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he has received any com-
munication from the West Bengal Govern-
ment asking for more powers to deal with
L. P. S. Officers ;

(b) if so, what exactly is the nature of
the demand and whether the Central
Government have considered the matter ;

(c) if so, what is the attitude of the
Centra! Government on the issue raised and
whether they are prepared to allow greater
control by the State Government over 1.P.S.
Officers ;

(d) whether this will not affect
position of other All India Services ; and

ie) if so, how the matter is proposed to
be resolved 7

the
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

(c) and (d). The State Governments al-
ready have adequate control over the All
India Service Officers. They are competent
to initiate discipiinary action against officers
serving under the State Governments and to
arrange their postings. They can in consul-
tation with the Union Public Service Com-
mission impose all penalities except of
dismissal, removal and compulsory retire-
ment.

(e) In view of the answers above, ques-
tion does not arise.

Written Answars

Discovery about Operation of a Spyring
in Northern India .

845. SHRI N. R. DEOGHARE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Punjab
Intelligence Department discovered a spyring
in Northern India and some wvaluable maps,
ch rts and a transmitter have been recovered
from a spy who was disguised as a Cobbler
near an important airport ;

(b) if so, for how long this spyring has
been operating in the Northern India ;

(c) whether its activities have been con-
fined only to Northern India or whole of the
country ; and

(d) what action has been taken in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (d). Facts
are being ascertained.

Mao Posters In Trichur Town
846. SHRI M. R. DEOGHARE :
SHRI MANIBHAI J. PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Mao posters
asking the people to organise uprising were
found pasted on the walls in Trichur Town
on the 8th October, 1969 ;
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(b) if so, who was responsible for the
pasting of such posters ; and

(c) what action Government have taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. §. RAMASWAMY,: (a) to (c). Facts
are being ascertained from the State Govern-
ment.

Increase in 1. A. C. Fares

SHRI N. R. GEOGHARE :
SHRI N. R. LASKAR :
SHRI S. C. SAMANTA :
SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :
SHRI D. N. PATODIA :
SHRI MURASOLI MARAN:
SHRI BENI SHANKER

SHARMA :
SHRI RAM AVTAR

SHARMA
SHRI MUHAMMAD

SHERIFF :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the reasons in detail leading to an
increase in air fare of Indisn Airlines ;

(b) the expected impact of the increase
in fare on the quantum of traffic ; and

847.

(c) annual increase in returns as a result
of increase in fare 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The raise was necessitated among other
factors by increased expenditure on aviation
fuel and oil due to increased taxation and
increased cost of passenger and labour
amenities, insurarce, rental charges, etc.

(b) No adverse effect is expected on the
quantum of traffic.

(c) Rs. 300.00 lakh approximately.

Simplification of Formalities at
International Airports

SHRI HIMATSINGKA :
SHRI K. P. SINGH DEO:
SHRI R. BARUA :

SHRI N. R. LASKAR :
SHRI M. SUDARSANAM :

848,

KARTIKA 30, 1891 (SAKA)

Written Answers 262
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state :

(a) whether Government have agreed
to simplify the equalities at the country's
international airports ;

(b) if so, the precise decisions taken in
this regard ; and

(c) how the revised procedure for handl-
ing traffic at the international airports in the
country compares with other countries 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Yes, Sir. Government is seized
of the problem of facilitation which has two
aspects ; (i) provision of added facilities
at airport terminals, and (ii) simplification
of paper work relating to frontier formali-
ties such at customs, immigration and health
clearance.

On (i) above, a Committes under the
chairmanship of Shri J.R.D.Tata has recently
cxamined the matter and made important
recommendations towards modernising the
terminal and other facilities at international
airports in  JIodia for consideration by
Government,

As regards (ii), a high level interdepart-
mental committee for facilitation under the
chairmanship of Civil Aviation Secretary
and including senior representatives of
Customs, Immigration, Health and Civil
Aviation, has been meeting periodically to
look into the various policy aspects of
frontier formalities to ensure that decisions
are taken on a broader basis and implemen-
ted without delay,

Some of the suggestions put forward by
a Facilitation Team of IATA, which have
been accepted for implementation, are : —

(i) Introduction of DDVP system of
disinsection of aircraft whereby
the aircraft could be disinsected
during flight ;

(ii) Chaoneling of arriving passengers

30 as to enable faster clearance of

those without dutiable articles :

Elimination or simplification of the

forms for personal declaration of

health and origin from  arriving
passengers ;

Abolition of the sysiem of issue of

gate passes by Customs authorities

in respect of passenger’s baggage.

(i)

(iv)
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(c) There is considerable room for im-
provement in regard to the handling of traffic
at our international airports and it is hoped
that with the new structures that are being
planned and implemented it will be possible
to substantially improve this aspect of
passenger service,

Second Shipyard at Cochlo

849. SHRI HIMATSINGKA :
SHRI E. K. NAYANAR :
SHRI BENI SHANKAR

SHARMA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) whether it is a fact that the second
shipyard at Cochin is not likely to be com-
pleted by 1971 ;

(b) if so, the reasons of the protracted
delay ; and

(c) by what timc the shipyard is likely
to be completed according to the revised
schedule ; and

(d) the steps being taken to ensure that

at least the revised schedule is strictly
adhered to ?
THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : ta) to id;.. The Govern-
ment have approved in October. 1969, the
Revised Project Report prepared by M/S
Mitsubishi Heavy Industries of Japan on
Cochin Shipyard. 1t envisages the construc-
tion of one building dock for ships upto
66,000 DWT and a shiprepair dock to
accommodate ships upto 85000 DWT. The
estimated cost of the project is Rs. 45.42
crores,

Even prior to the receipt of the Revis.d
Project Report, preparatory works like
acquisition of land, land and soil surveys,
provision of water and electricity, diversion
of road etc, had been taken in hand and are
in progress. Action has also been initiated
to enter into an agreement with M/S Mit-
subihi Heavy Industries covering technical
collaboratic consultancy and assistance to be
rendered by them in the construction of
the shipyard. A project organisation will
be set up shortly and the actual construction
of the Shipyard is expected to commence in
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1970-71. It is too early to state when the
project will be completed as the work on the
project will be progressed on the basis of
the allocation of funds from year to year.

Excavation of Statue of Lordsiva in
New Delhi

850, SHRI HIMATSINGKA :
SHRI MOHAN SWARUP :
SHRI 5. M. KRISHNA :
SHRI S. KUNDU :
‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) whether a 2-feet tall statue of Lord
Siva of immense antique value has been
excavated recently from a roadside tea-stall
at Andrews Ganj, New Delhi ;
ib) if so, the precise nature and its value
in archaeological terms ; and
(c) where the statue is
installed ?

likely to be

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) A one-meter
high statue of Lord Shiva was recovered
from a road-side tea stall and not excavated.

(b) The sculpture depicts a three-legged
diety with four arms having Saivite Sectarian
mark on the forehead, and has been
identified as Tripada Bhairava. On stylistic
grounds, it seems to belong to circa 15th-
16th Century A. D. Known examples of such
images are mostly found in South India.

(c) The sculpture will be handed over to
the National Museum for display.

Abolition of Celling on Tourlst
Charter Flights

851 SHRI HIMATSINGKA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

ia) whether Government have lately
decided to abolish the ceiling on tourist
charter flights in the country ;

(b} the extent to which tourist traffic is
likely to be increased as a result of this
decision ;

(c) the actual increase in the tourist
charter flights per month since the decision
has been taken ; and
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(d) the extent of additional foreign
exchange likely to be earned as a result of
the additional tourist traffic 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. The former limit ot 50
charters per year has been removed as this
had tended to act as a  psychological
deterrent.

(b) to (d.. The decision to liberalise
our charter regulations having been taken
only last September, it is too early to assess
the actual or potential increase in the traffic
and the earnings in foreign exchange. The
increase is, however, expected to be substan-
tial as has happened in many countries in
Europe and, nearer home, in Ceylon and
Thailand.

Taking over of private Shipping by
Government

SHRI BAIDHAR BEHERA

SHRI S. M. KRISHNA :

SHRI §. KUNDU :

SHRIR. K. BIRLA :

SHRIMATI ILA PALCHOU-
DHURI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Govern-
ment propose to take over the control
of all private shipping in the country ;

(b) if so, what are the details of this
plan ; and

(c) since when Government purpose to
take over the Shipping Industry ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

852,

Education Problems of Scheduled Castes/
Scheduled Tribes and other Backward
Classes

853. SHRI P. R. THAKUR: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that one of the
Study Groups of the Education Commission
(1964-66) exmined the educational problems
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of the Scheduled Castes, Scheduled Tribes
and other Backward Classes :

(b} if so, the details of the recommenda-
tions made in the report of this Study
Group ; and

(c} whether the Government propose to
lay a copy of this Report on the Table or
in the Parliament Library ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) Yes, Sir,

(b) and (c). Five copies of the Report
of the Study Group were placed in the
Parliament Library in October, 1968. The
details of recommendations have been given
in the Report.

Resolution on Scheduled Caste and Schedoled
Tribe Sclentists In Council of Scientific
and Industrial Research

#54. SHRI P. R, THAKUR : will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 5353 on the
20th December, 1968 regarding scientists in
Council of Scientific and Industrial Research
and other institutes and state :

(a) the details of the specific rules
or orders of the Government under which
all Class 1T and Class Il (Secientfic and
Technical) posts in the Council of Scientific
and Industrial Research are exempted from
the purview of the reservation orders for
Scheduled Caste and Scheduled Tribes ;

(b) whether there is any proposal to
revise those inequitious rules/orders in view
of the negligible representation of the
Scheduled castes and Scheduled Tribes ; and

(c) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The Scientific and Techpical
posts in the Council of Scientific and
Industrial Research and its Natiopal
Laboratories/Institutes are exempted from
the purview of the reservation orders for
Scheduled Castes and Scheduled Tribes in
pursuance of the orders contained in the
Ministry of Home Affairs O. M. No. 9/2/63-
SCT-1 dated the 2nd November, 1963 a copy
of which is laid on the Table of the House.
{Placed in Library. See No, LT~ 2041/09]
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(b) and (). There is no such proposal
under consideration. The Council of Scienti-
fic and Industrial Research follows in such
matters instructions and orders issued by the
Ministry of Home Affairs from time to
time,

Facillties to Scheduled Castes and
Scheduled Tribes Students Regar-
ding Admission to Graduate and
Post-Graduate Courses by
Delbhi University

855. SHRI P. R, THAKUR : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

ta) whether the University of Delhi
provides any special facilities to Scheduled
Caste and Scheduled Tribe students in the
matter of admission to graduate and post-
graduate courses ;

{b) if so, the details thereof ;

(c) whether seats are reserved for each
course and distributed to different colleges
every year ;

(d) if not, how the implementation of
special provisions is ensured ;

e} the particulars of
Scheduled Caste and Scheduled Tribe

students in the course prescribed by the
University :

relaxations for

(f) whether it is a fact that these relaxa-
tions and other facilities for such students
are not mentioned in the Bulletins of In-
formation issued by the University ; and

(g) if so, the reasons therefor ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO) :
(al, (b) and (e'. There is a reservation of
seats up to 15Y%, for Scheduled Castes and
5% for Scheduled Tribes of the total scats
in each College/Department, 1n making
admissions to these seats, a concession of
5Yo marks is allowed to candidates belonging
to these categories to improve their eligibility
for admission.

(c) Seats are reserved in each course in
all the colleges and teaching departments.

(d) Does not arise.

(f) and (g). The information appears in
the Bulletin for the Faculty of Law, and the
same has been communicated by the Uni-
versity to all the Colleges for their guidance.
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The question of inclusion of the information
in the Bulletins for other Faculties will be
considered by the University at the time of
printing of Bullentins for the next academic
session
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Strength of Judicial Posts in States

856 SHRI P. R. THAKUR : Will the
Minister of HOMFE AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 6127 on the 11th April, 1969
regarding the strength of Judicial posts in
States and state :

(a) whether similar information covering
the same period for the remaining States will
be collected and laid on the Table of the
House ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : {a) and (b).
The information will be collected and laid on
the Table of the House.

Murder of 1. A. F. Officer In
Ramakrishnapuram
857. SHRI K. LAKKAPPA :
SHRI LAKHAN LAL KAPOOR :
SHRI A. SREEDHARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that an officer of
the Indian Air Force residing in the Multi-
storeyed flats in Ramakrishnapuram, New
Delhi was suddenly killed due to a fatal
blow by another officer of the Central
Iotelligence Bureau residing in the same flats
in the first week of September 1969 ; and

(b) if so, what are the details of the
incident 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
No such incident came to the notice of
Delhi Police. Delhi Police have, however,
reported that an officer of the Civil Aviation
Department was taken to the Safdarjang
Hospital on 10th September 1969, He
expired while on way to the Hospital. The
inquest proceedings and the post mortem
report revealed that the death was due to
heart failure.
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Foreign Money used in Last General
Elections

858. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN
SHRI S. M. KRISHNA :
DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) whether Government have since
received the report of the CBI regarding the
use of foreign money in the last General
Elections ;

(b} if so, the nature of action taken or
proposed to be taken by Government against
the political parties which received foreign
mooey and disturbed political system
in the country during the last Gengral
Elections ; and

(c) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Reference is invited to the statement made in
the House by the Home Minister on May
14, 1969, in regard to the report of the
Intelligence Bureau on the use of foreign
money in the last General Elections and for
other purpose.

Allegation against Working of Univer-
sity Grants Commission
859. SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have received some allegations against the
working of the University Grants Commis-
sion ;

(b) if so, whether it is also a fact that
Government have appointed a Committee to
inquire into these allegations ;

(c) if so, the names of members of the
Committee ;

(d) the terms of reference of the Com-
mittee ; and

(e) the time by which the Commitice
will submit its report to Government ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No, Sir.
(b) to (e). Do not arise.

Complaints aguinst Bangalore Univer-
sity

860. SHRI K. LAKKAPPA :
SHRI § M. KRISHNA :
SHRI A. SREEDHARAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether Government have received
some complaints/allegations made by the
students against the University of Banga-
lore ;

(b} if so, the nature of allegations made ;

(c) whether Govrrnment propose to hold
any inquiry into the allegations ; and

(d) if not, the reasons therefor ?

THE MINISTER OF EDIUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAOQ) : (a) and (b). A telegram praying re-
'ressal of grievances of students of Bangalore
University without indicating the exact nature
of grievances, was received. The Vice-
Chancellor was requested to send a report
which is awaited.

(¢) and (d.
State Government.

The matter concerns the

Corrupt Officers in Delhi Police Force

861. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is great resentment
among the general public of Delhi in regard
to the attitude of Delhi Police for the last
more than one year ;

(b) if so, whether it is also a fact that
some sepior Police Officers are iovolved or
were found involved in several corruption
cases during the same period ;

(c) the names and number of Officers
against whom such cases have been regis-
tered ; and

(d) tbe nature of action taken or pro-
posed to be taken against such officers 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir,

(b) to (d:. During the period from
1-1-1968 to 31-10-1969, 39 cases of corrup-
tion were registered against police personnel
in Delhi Police. A statement giving the
names of the persons against whom cases
have been registered is laid on the Table of
the House.  [Placed in Library. See No.
LT—2042/691.

Whenever corruption cases come to
notice, the persons are prosecuted in a court
of law il adeguate evidence is forthcoming.
Departmental proceedings and other adminis-
trative measures are also taken wherever
necessary, depending on evidence available.

Inquiry ioto the Death of Mr. J. B, X.
D* Cruz

862. SHRI UMANATH :
SHRI NAMBIAR :
SHRIMATI SUSHEELA GOPA-
LAN :
SHRI B. K MODAK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Commission of Inquiry
on the death of Mr. J. B. X. D' Gruz, has
submitted its report ;

(b) il so, whether a copy of the same
will be placed on the Table of the House ;
and

(c) what is the punishment proposed to
all those who have been found directly
responsible for his death and also to those
who have been found criminally negligent in
not providing adequate medical facilities to
Mr. D' Cruz ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). The report is under exami-
nation by the Government of Goa, Daman
and Diu.
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Preaching of Cessation in Kashmir
by Plebiscite Front

866. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the Plebiscite Front's active
preaching of cessation in Kashmir ;

(b) whether it is a fact that the Front is
gettiog monetary help from Pakistan and
some other countries ;

{c) whether it is also a fact that State
Government has proved ineffective to check
these anti-national activities ; and

(d) if so, the steps which Government
are contemplating to check the activities ?

THE MINISTER OF STA1E IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Plebiscite Front bas been demanding the
right of self-determination for the people of
Jammu and Kashmir State.

(b) Such information as Government
have regarding receipt of financial assistance
from Pakistan is derived from intelligence
reports which it would not bein the public
interest to disclose.

(¢) and (d). Government of Jammu
and Kashmir and the Central Goveroment
are vigilant agaiost anti-national activitics.
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Retention of Presrnt Statas of Chandigarh

868. SHRI SHRI CHAND GOYAL :
SARI ARJUN SINGH
BHADORIA :
SHRI OM PRAKASH TYAGI :

Will the Minister of HOME AFFAIRS
be pleased 10 state :
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(a) whether Government have received
representations from the people of the Union
Territory of Chandigarh that its present
status must be retained ; and

(b) if so, the reaction of Government to
the above demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Government are contiuing their
efforts to find an agreed solution to the
Chandigarh issue. In any case, a decision
will be taken on this matter before the
budget session of Parliament,

Prosecution of Shri Bal Raj Madhok, M. P.

869. SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI GANESH GHOSH :
SHRI K. RAMANI :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME
be pleased to state :

(a) whether it is a fact that the Law
Ministry have advised that Shri Balraj
Madhok M. P. can be prosecuted under the
Indian Penal Code for some of his observa-
tions on the communal situation ;

(b) if so, the action taken by Govern-
ment ; and

(c) if not the reasons thereof ?

AFFAIRS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It was
advised by the Ministry of Law that the
speech of Shri Balraj Madhok, delivered at a
public meeting held in Vittal Bhai Patel
House, New Delhi on September 72, 1969,
was prima-facie actionable under section
153A IPC.

(b) A case has been registered by Delhi
Police and is under investigation.

(c) Does not arise,

Construction of Calicat Airport

870. SHRI K. ANIRUDHAN :

SHRIE. K. NAYANAR :
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SHRIMATI SUSEELA
GOPALAN :
SHRI A. K. GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the detailed
statements and the land plan of the area to
be acquired for the construction of Calicut
Airport submitted by the Kerala Government
are still pending approval of the Director
General of Civil Aviation ;

(b) the date when it was submitted :

(c) the reasons for the delay in approval;
and

(d) when the construction work is likely
to be started ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Mo, Sir. The plan has since been
finalised and sent to the Government of
Kerala on 17.9.1969.

(b) The Government ol Kerala had
forwarded preliminary plans and statements
to the Civil Aviation Department in August
1968.

(c) The requirements of land had to be
assessed at site more than once and modifica-
tions to the layout made to avoid ponds,
steep slopes, etc.

(d) The work will be started as soon as
the project has heen sanctioned and the
land acquisition proceedings have been
completed.
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far gg7erm fadas, 19 8 qv gk agw
F A9 g9 JEar9 ¥ ®IXar qAqg 9
IFq 8757 W [AFT g9 92 9T W
ay fagtor & g7 fwar qrar & [wear-
®q § van wav | ¥ewd dewr Lr—2043/
0]

(=) falas §mg § T WA g1
earfaa fegr qmar

gaw am & fad wedla awgere N
nfza s& « gwAr

8 2. it wza fagrd et :
sft mTET A9
o1 awae miatf :
sl FTMTY A WA
sft qw g W
Nt gTw AT
31 foar awr gaw &wr 5+t 97 gAY
& zar £ fr :

(%) %ar g% aar & foy wsa
quEEI T afzn F17 § AE DoAr
qaIEIT & famradfia §; wit

(=) afz g, oy g&®r sy sqr @
i< afs 74, a1 ca% swr srTm g 7

ferarr @ guw = (w10 oo
witodte W) @ (%) s (w). gaw
319 9T P FETRETT AN Erfaa
X ¥ q@g o § )
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afrew sms § S gt
(Paea w1z @) @ afafafoat

873, «t wzw fagrdr araddt .
oY e A
st g wwb
sl WY T S
ot I yam WA
st gTw WA
a1 JE-€19 HA! 4g qAA F FA
&3
(F) *araTEITw saA 2 faqsay,
1969 & ‘gryargs?’ ¥ gerfas 39 @ar-
gz ¥ o7 framr mar @ fF oF -
marag (s 12 ) @7 gERT A
frar o ¥ ;
(@) a1 gat Be @ 7 A fE
&Y 517 3t ATwrR v sgra femar aqn @
f& Iumed ‘@AT-cgman’ @ OEE-
qifzaY 71 afafafug) & faeg E F19-
@ A Y 51 7@ 2 AifE & uSAifas
srasal’ § ; s
() afz i, &Y v avase § §FTFIC
% sy sfafwar 2 ?
qE-w1d wWeg § gowwt (< %
QHo TWIEATHL) : (F) W1T (@), dTRIT
F g furd e @

() usy WFIT & aw wgw
CIRCE

Chinese Made Mortar Rockets In Rajkot

874. SHRI ATAL BIHARI

VAJPAYEE :

SHRI SHARDA NAND :

SHRI YAJNA DATT SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI1 BRIJ] BHUSHAN LAL :

SHRI SURA) BHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention has
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been invited to a news item published in the
‘Organiser’ dated the 19th July, 1969 to the
effect that 6 Mortar Rockets of 15x3 inches
each and stated to be of Chinese make, were
found in an old well located in a Muslim
Kabristan in Rajkot (Gujarat) ; and

(b) if so, the results of the enquiry
conducted and details of the action taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b The Government of Gujarat have
reported that eight objects shaped like hand-
grenades and measuring 6 inches to 15
inches in length were found while deepening
& well, which was not in use for several
years, in the Bohra Community Cemetry at
Rajkot. These objections were old and
rusted and their make and origin could not
be ascertained. The material was found
unserviceable and was destroyed under
instructions from the Inspector of Explosives
Bombay. Further enquiry is in progress.

qfras e & argarEy an
g &AT W e fen)
e

876. <t aw xa wwi:
ot wzw fagrd! arwdar
st ATy TE W
st qw yu@ Wi
=} g A
347 QE-%19 wAt g8 AT ¥ wAT
F37 f

(%) =ar aTFX &1 sa19 23 wed,
1969 & “snamga”’ (feeshl) & wwifaa
™ wwa ¥ gArar & @i fgwar qar
? T ofess e ¥ |rgard g9 waAy
sy dam xoifom &7 § gar gt §

(=) afz gf, @ gusr @b sar g
"

(7) 5@ dwg ¥ EHIA WA A%
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Far wgagt &Y § sy wfgsg § wav
FTTATET &I &7 faae g ?

TE-wTd weNew ¥ v /ey (st
fawrazar gew) : () oft af, =g

(=) wYz (7). TS AIHT A AR
g & wgare afeww Jara § gregardy
a9 (mwardY) qurg g safeqal &
s gfafaa =gl Id &1 ST 8T
T 2 feafg g famodt = @
TE R

gfearn & gea st & faeg
"

876. ot am T Wi :
ot wea fagrdt vt ;
st STt A
st WA s
ot Tw Fow A
st gew WA

1 gE-®14 AT qg ATA T FAO
Fear

(%) #m1 7z 77 & fF wreg & wg-
afg ®' s wigT gred gur @ faed
gframa & geq a+ft ¥ fasg g9 WAy
amy T §

(=) afz g, @ 3Ia ¥ F0% 77 qg"
g &41 § AT ST 9T FEAHAT FE
ar At & g & ;AT

(7) @z w7 7 fzar var ar qar
37 AT ¥ oY 7f FFArd qar wearfa
wTgaTgY &1 eay ¥ar § 7

R-eW wAEa ¥ ea W (s
fagrar g#w) : () 9 @1, AT

(@) wrAqt &1 FEeE  darefaa
1T wdy #iat, afvafaaarnt qama
paal T qar wfawTd gEaaa A §
wqa & gfeafas il @ g o e
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9T et wrdt 3 1 v W oo @ 0
e gear LT— 2044/+9]

(w) wezafy &Y 3¥q weas 19 #4,
1969 %Y sry gor W1 39 glaaranm &
geq FeA #1 39 9 faerc A & fag
A1 @ # Faasy sdvar € a1 @ g
@ wFEqr ¥ wid € Frgarg) w1 q@i-
AT AN FEAT TEY 0

Arraogement for Tourists coming In
connection with Inauguration of
Vivekananda Rock Memorial

877. SHRI SHARDA NAND :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI YAINA DATT
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI BRIJ BHUSHAN LAL :

SHRI SURAJ BHAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that tourists from
all over India and abroad would be coming
and going in connection with the inaugu-
ration of Vivekananda Rock Memorial in
Kanya Kumari (Cape Comorin) in March-
April next year and thereafter ; and

(by if so, the steps to be taken to em-
courage tourists and make their journey and
stay pleasant and comfortable ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{(a) The Vivekananda Rock  Memorial
in Kanya Kumari is expected to be ready by
March, 1970 and the inauguration has been
tentatively fixed for the 11th September,
1970. A large number of tourists from all
over the country are expected to participate.
At this stage, no firm indication is available
of the number of foreign tourists who are
likely to come.

(b) A high-powered committee has been
sct up in Tamil Nadu with the Governor as
Chief Patron and the Chief Minister as a
Patron to organise facilities so that the
journey and stay of visitors is made comfort-
able,
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WA AT W T WPE HUSAT § qUer)
wrwfeal gior wm fear @

874. Wit mrYar A :
st wew fagrdy wwdar
= o W WA
= WA Trr W
ot I FaW WS
it gew A

57 qE-®14 g0 Oz @ ® FAr
w3 f :

(%) sra= A Jqr 9w @ @
gearel & A1m #ar 2 fo A gesrd
saarfegy gren wm fro F | adfas
nfafafe quwr srar ¢ ;

(@) =3 arasy & & 7 F@ nfawm
qz gaf=7 sqrarag @10 2 ax i
&1 S0 AT 2 W

(7) 8% wAEaET FIHFT U
WIA7T HIG d97 977 U547 F 13 F *4q7
wsdqidy A af & waar wfqer & FIF
&1 famiv g ?

TR-&@ wemwa A wsa wet (sf
faeracaw gww): (7) F@)a fgia qag
(wr=za) fraw, 1964 & faaw b & sv-
fram (1) & wgErr, &1 f @@
AN fedft wadfas @ wr waar
waAfa & wrn 37 a@ f&5) gusq wr
|=Eq AR £11 W9AT W YHT A IEY
grag Ag arr |Y7 7 g fedr wwdfas
wiaq waar afafafe & @ aar Wi
7 AEEAIY wwar 37 woar A fEEY wey
0% ¥ IEN qgraar AT I
faam 5 & go-fage (3) & wyme, afk
w1f tmr weA gafewa @ fa 3@ 5@
fram & aforer & silgr 1€ 29 UR-
Afaw g 2, agar 3o }E HUEA UA-

Afr & wrw Far &, A gawr frga waa
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AT w4 | &9 fagw & wgaTw ¥ a7
grse frar g @ fe Ped goRrd
sAIrd U W Ty JIF A4,
AHIF-U-EEATH TAT HI7+E AT & 410 §
AT WIFNAT Aqar 9% (FAY gas9 &
gLy AT wrar gaw1 ofafafag) § wro
a1 ¥:8 fafgm dad (wraTaw) fram,
1964 & frag 5 % go-fagmw (') &
qANT T AT 1 WA g WY EYET
fear nar @ f& gy sgwifl 1 Q@
fraY guza &1, fagd ad § dver a1
a2 A% F1 wvm A fs gasw w1 -
ifas nzg 2, ofgfafuadt & a &t
#ar 9ifge oYt 3 & g8y grag @Ar
arfege

(=) waa aeg mfas & wfan €7
# fagzra ag) gar ¢ 1 @dtsw AwwEa
F, 9u% guer Z1aT w1 1§ s afaw
aqr €4 % fAv 9gqa & o Aifea
sz Wi ® fga @ fe guwie, eqna
& fau geeqid & Aifen 7)1 wfaw =9
o frgar: WA 9§ WA /A H9ar 39k
fea) WY 727 & a1X 7 Qg weAraw @i
1Y fFa 7Y ARQT & IqTeT & A
asL

(1) WA= qOT wgar 3a# fd) o
ST T A1 A o7 URT F WA (W) & AT
% Ihemfaa galss samiag & wizal &
2Ed gu wgew Gl w3 fga i @

Y fegn qaregw wERwA @ ag
farmal Wt ey

879. it swraWiT  Tes): aar
qiza aw  wdfiw IywEn A ag
TgA & wI70 w0 fF

(%) w1 zfeeas ngz migm 4
wagey Jael & fao §g am famq
ghrar g
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(@) afygf, aY #11 g9 wewsw X
fafaqt & quns 0 frag feg [ &t
qHENTFAT & ; WX

() %1 ag = & fr gy vadfaw
z717 & §g fadig 2ot & arg fawrAl
Nagdzdharr A AN IT WG ?

gz gt wAfE Igwam  wed
(210wt Tag) : (%) & (7). ¥femw
ngTAreeR &% faq oF I9gET  famm
oaga ¥ At ¥ qET F R
2™ ¥ foo gded qar JmT famrE
qR1ag % Afgg ) qeagar § % 29
afgfs afsa &t % 2. gz =fafs @
fang & qo=y fawfenr 37 & qF fr frm
TwIT &1 faqrT 031 @ A feadr
geqr ¥ ez 9 fafwsA gwc &
faarat & geasg & f&7 @17 T Tray
ot 3a% fewd (& w0 wyd-fasoreay
q3 faare &3
zfiygd qaT wgrw wEGtTA W@ 4g

AT &1 W 9T WEAT

880. »it gwrmdtr  mWed : ET
ndza aut wafae Iwyea weA) a7 q@TA
Y gar w3 fw

(%) 7ar gfoxaq atATGR &Y g
[arg =¥ 97 99 @ F ;

(&) afz zi, a1 38 T2 ) £7 w@
T fa7 svr &rdagy &y 18 2 AR

(7) #ar 1 A7saz, 1969 4 fHay
iwafigflzdaz aif gy gz a5 q@
1 Y geraar g 7

qdza aw wifre Jgwaa w56 (wo
wat fag) : (%) =iz (7). 1, @i

(@) tfeaq warares ¥ o o

frargd, %% g3 fa & framadt amay
feud, @ & arar |1 7 N glaw
zzqife, 3% wad fes) ®) agrar P &
AT wqe Igx & wiw s fa@
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aara, 39 95230 (@odl) 97 qafa qa-
gig dar A7 § gAg Anar g Afs
arare wifgs wafy warfy 5§ a@l 0%
fade szar 2

A fgy fasafawma & o
aewi  afafafaa

R81. ot werarate mrest : war fam
qur gAaw AT AT 4g qAA € HA
L fF

(%) #m aarew fgeg facafaarag &
wq ! g7 qud) aF afea §

(@) a1 z@¥ Ny gy uwdfas
Tl w1 g9 § 5 AT

(n) afr gi, @ ¥ faeafea=g
Y gfgssr AN aaw @ & fay =
qEAT FAE FEAE 1 w1 faq 2 ?

foren @ar gasw Aar g (v10 Wo
&o WITo dlo wA) : (%) fasafrarag
HEmz1 &7 1 F1T YW@ A A A
faenfaal gru st a & agdr safeagy
grar fedt auer #1 w1 fod far
2

(&) ¥z (7). gex a8 g3a1)

fawr siwrerg & fafael o afoeswr-ga

882. =it foro wo fag : #ar foem awr
guw ¥ w1 ag aqra € O w4 f
(%) w1 ag g9 § f& 33% wemiaq
3 us g gerfga ¥ § faad | gner
1969 %Y fafox) &t afrsar frarf of
5 .
(=) afz &, &Y s77 ag fr a9 3 fe
& 53 sqRfeay € fa=5i7 foar qreg
Forea @ A 103 15 ad ax gar
¢ fagfer Y ardta ad) ané afy;

(m) afz &, @Y =1 7z sa@me
wgTHAT aqr wedvar & wreg e g
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(9) e IA|T IR AN FH-
atfeat ¥ fazg #1gaE A s@d ; 9N

(g) afz g, @1 &t &s@a &
wO #m ¢ oqur 9% fawg w4 @&
oY sEgaE ® Sy, 9% afz g,
ar Ia¥ Far w0 § 7

foen awr gas ¥ AR (wro ate
&Fo WITo Wl @) : (F) Y &

(@) g &, 89 qwaAl § awwd
¥ar & fagfaa & ardva &t o O, faag
24 graat &, faad sgfsasy & a=q
srafwgl F1 egArrafea s far aar
g1 91T g% Jar wivdg it g7 F1gt-
@i Y YT fGT X 7 1 w7 24 w@raed)
¥ ¥ 16 At A g9 fagfer a ardam
& grara ¥ wafed goar sreg g af 3
DA B AEA ¥ ar¥ F osAFd
arey F4A F gae fwy o0 1@ ¥

() & (z). g §urx FI¥ gag
sy § 24 safyral & 8ar wiwde
gqueq A g1 &%4 & Fum fagfeq =y
ardE & &y ¥ wfafezar adf =
g%l | gafad gagar 9 gedl &1 weq
¥ 33ar

ferar swma i St af it wgfe fael
! adtar

83, ®1 fwo wo fag : #u1 famanr
war gaw @ar Al 22 @A, 1969
& qartif+a 96T q&a1 4746 & UL H
qegeg ¥ 4g T3 ¥ FA7 FL4

(%) e urgfafosy £t @ oF
wa oy migfafes gru fed o7 & @0
wm § 9% f6 g4% wemaa F fa@w
ufasr@r (ferd) fedr  wfgsd, fdr
apas aqr fgdt ggaies fagam &

(@) %a1 ag g ¢ f5 odas €T
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chenfaat 3 ama gfgen g fwar
U L

(m) afz gi, ar za% sav wi@ § ;

(%) Far g@ qO&r § g3 0¥ IEAR-
1T &Y 3% faf wAwdgee ¥ fage
fawar war ar ;

() ¥m 3g Wt ’= & f§ «dan
& qal £ afg gy grgfafes a €
Ao 7 fs fatw wigsd (fgd)
siqar fz=d) afamr gru ; A

(=) afz ei, @t wad am Frw g ?

fastt ot gaw Rar R wo Ao
®o WiTe WMo ) : (F) gy, afees-
an argfafes gror o af o, ot fer Y
argfafa & agar gicg &1 saifs adtan
71 gfez & mrgfafe ¥ festama 37 & fag
59 fates A £ wraegsar o
2, zafwo qdrer #1 fedt sweg afasrd
¥ g9 & F1 997 &1 A I&A1 1 99
o7 & o wfawd & safsana fan-
A ¥ qOEr H T Ay

(@) sz (q). fa= & sigfafis &
feazga fear ar gz sigant a1 fea=h
1At sgfafost # qof ®7 & wiar
q1eq # 1

(a) s 78 1 q@ar & mer7 g3
34 gu afey & Jqrel A garaaw
a=t oY 7 3va fear st mow g #
W gawr eq fwar aar

(%) o%x (7). fam mgffor 3
feszad fear a1, s@ 7 qQaren &
1T ¥ #0IfF ag HF 9gfr &1 zafae
adEr-ad ) fadwifasr (fd) aaar
feedl wfam & § oiw $U7 & g7 §
agf 3z |
waTEl aer wowrr saferat & @mw gfea

ST
884. &t ww gemw @



289 Written Answers

ot qmOw qave
AY Trweawa  faarat
st qo go |¥T:
7 qE-wTE A 47 @A A §ar
F3% fF
(%) #ar 7g &% 2 (& feest gfas
% TeeleET AT A g3ty ardt fEmw 3
f& qra) & fet warg, gz aafsa &1
qdY & @i fEd gF57 §1 gFAER
78 frar arar arfed #T sq graw &
NN g qr FHFr9 gaar wiesd
#! F31T g fzgr v |

(&) afz zi, &t #a1 F9%7 7 faane
g qize #Y v gfy gyrqzs 97 AN
w1 ¥ oY #m1 FF9F F07T FY FGITATHY
¥ vy mfagifedl or eq 93w & wqAC
HIEFE €Y A ; Wy

(r) afz a#, @t za% aarwrvm § 7

Ew smeEa § sy KA (o
fagrezw gaa) : (F) & (1) gfFa w@r-
fadreyy, fzed), A @7 & IYvA aaE),
dfew safea- ar afugsdt £ gam &
gy ¥ eraq grzd wfawifal @1 o6y
o fer &) @ wgze feedY gfae
& gzeat a7 eqrq 2% afwar d@fear Al
qara gfae faama) & qafoa goawy
®! giv srgez oA 2 AT gfam a7 &
qeEql F1 TA IO FT FRAT X NAT
%73 & fay wdifgs #73 & 08 Qqay
g% afmgr gfzar 1 gzam' 155 (2),
160 wYz 175 1 gfr 7 F@ faarha
nga 2, rafao g4 wiza} ¥t sfafaf
A1-92F 9T vEA! giAeEs Ag; GAR
LA

st ¥am Foar 41 geg A qEAr,
Ao AT qfeg 2aq 9T 9dr €Y, o
wta ow ga-feftaas afaede gro
g €t | @ wiw § gz gz g fe oo
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taw o M gy gfew ®wT @ gad
afas & ara-qw s gzx & g
afaegz & agfta wfesrdt ' ¥o
sfwar  geaedt y§  waEifeas & )
€01 3w wfwsrd & freg wymTafw
SIHAF gE 1 af df f5g 37 wwaAw
GEg & FTTT ATAN ®Y FATX FAT IY7 |

weal ¥ wrefedl W)Y wiew w@ W
wirfaeg

885. it wlw werw @) :
sit anenwy  fawnet s

¥AT qB-wTH A g5 AWMA ® H6O
w37 e :

(%) %ar 3z ®x 2 f& Teal gr
Far§ a1 @ arefal & ifaeg & qeaw
¥ qz-%rq, fafe aar faw wenag A
THT-HHT Y SqT A ;

(=) afzgi, at QA7 Foagd &
AT WA T 4T Y

(1) = aefa & sqw a3 w
A%y waT § WY *AT €T Arafeay q, Foady
qefaal & oF aq aw w1 famfr g
@I 8, AAARR & fRarsdt & gaw ad
far & ; WX

(%) w1 FIHX 997 QEHIT
wfesan ufn N §¢ @ faeifa
s gt fawe s ?

TEwd waMg § wer wW (s
fagrwe gew) : (%) ot 7Y, qi

fawg & gt a2gaf &t s § e
g %@ §IwT A uysy mavarY ey
gfwa fear fe afe & a1§ &Y wog qre-
frai «@ W 9% 9ar awd 2 fr o fedy
arz® & fewz ey gat o257 ¥ fqy
78 T N GIEIT Y ©77 Aqzafy &
a7 ¥ Iy

() swx Al I
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(w) zreat gror @zfeat grAERIE
wNg %1 FFAT 2 A1 mody fawe
Mt wifs & fo g7 23 & fao
T T W

(@) =g mwEr ey gy &
grafeaa ¥ aqifs gresrd & ufg g9
grar faga &Y sidY 21

wea ¥ ‘wama suz We W
nfafafaat

886. st wiw wew wwit : FaT IE-
wrd gt gz aard & Far &I

(F) surag a9 & ¥a@ wmwegear
&g 7 Aty qinfes AFY AW@A qar
A& gra darfem “aama @xz WEt”
§Far ®IOAT W qrIA F1 w0 A qrAd
aq1 38 W@ § fafeger v &1 59
W@ e

(=) 71 7z i @7 2 fs & wegea
7 gz ovgar & ¢ fe gasr dear gow
wreaf w1 ofr & fao ®edT & a0t
fameit & garat & ww Sy ; A

(m) afg g, A Vg gsgeAr aan
ITE! deqr & g7 fAUT F M F W@
qwTe &1 g1 gfafwar g 7

qZ-eG wmEy § wen s (s
faereww gea) : (F) e wsgemr Wit
AT ET F os sy F frat A &
SR FrEaq § widg amfes § o wA-
Aa-gug At ar g 7 FEATF AN &
fae urer-fagia & sfasic & atn s<
AR

(®) 9% q F1IENT GW&FIT 7 gfaa
fisgr @ fs S9wa d@wg T w1 T
qifer aar AT &7 F AT WFX wr
warg
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() gewre gfaerT qoqr T &
A & wdq fed ay fafyem goad
F ArT A7 qI HAT F1 ETIE HCQE G |

amfas aar mifewrfas mamat o

Wik #n fgfht fadmma e faenr

gxAg e ¥t wf Qrwaret g faa
frar W

887. &t ww swmyr @it : EAT
fram car guw Fwr woN gz Ay
FaT ®T -

(%) %1 ag &= 2 f& dwifawm qar
gifearfas gerast sy M T
fzdt faRmrera & woq wrafagl & aR A
Tgq & QoA Ik qeEE A Al
gA1g Wt § ;

(@) afz gr, v ¥ QoA w &
w17 ¥ feg fra ardiEl §Y 99% FAr9g
F1 way wf ot

() sudEE DeEEl # ¥ waAw
gigar & graeg § sar  faqgw fem
e

(w) w7 g% fasrudls QYqaiedl &

T ¥ &7 a5 fadfy & faar ard
T

(¥) dim faga & # fawsq &
a1 FRYU G ?

foay war guw ¥ur wmwg § o
wot (st www amiA) : (¥) S @i

(®) & (¥). dmfaw a1 aswr
q=ras qiah v ¥ fg= fderrera
giet freafafaa 7€ ayeare, agere &
s Joy af § . —
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aAIf7w aqr wEAE TR wrEm

grfes &y arda war A feafa
1. fugawirql &1 fawfo stz gqare 20.8.1 69 afery w7 ¥ fewrodia @
e fren ¥ geTnim 29.8.1969 afma s &
#7 fagia fawrerefta &
i fgt fatmeg
*.Od Paared) meEwmtel #Y — 24.10.1969
aqie aar 3% faaio ® mafer &2
Far faasr grart fg=h frof g
wgar & Alg swrare @
2. fg=dt sqYal %1 geasim 21.7.1969 faarardi &
T, ez wugl 1 gAdem 17.7.1069 fawrerdtr
4. et & smiw wfan 11.6.1969 frwrudta &
faeare 19w A
19.7.1069 frarardla &

5. fg=d), was wsFIW F1
gatfea qar Iga FEHQ
T ®TAT

geiw mraal A A faeta wifa-
wifeal & quws & af9 &1 @A
¢ ol gg oaA F w@GAr AT F
arg Y | S9Eswy, faom FF & fa@,
€ ardte fafeaa soar wfz7 20 fvg,
ot fAatg 54 & fag el waes fEa
g

Re-Organisation of National Council of
Educational Resesrch and Training

SHRI SARJOO PANDEY :
SHRI BHOGENDRA JHA :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI C. JANARDHANAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) whether Government have drastically

modified the proposals for reorganisation of
the Nationa] Council of Educational Rescarch

888,

and Training made by the Review Committee
headed by Dr. Nag Chaudhuri :

(b) if so, what are the modifications
made ; and

() what are the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) to (c). No, Sir. Decisions taken
by Government on the major recommen-
dations made by the Review Committee have
been published in a resolution and a com-
parative statement is laid on the Table of the
House. (Placed in Library. See No. LT-
2045/69.] In respect of other recommen-
dations. of a subsidiary character, the
Council has been asked lo examine and take
necessary decisions.

Development of Telengana Region

889. SHRI SARJOO PANDEY :
SHRI J. M, BISWAS :
SHRI K. HALDER ;
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SHRI INDRAJIT GUPTA :
SHRI C. JANARDHANAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether any progress has been made
in implementing the eight-point plan enun-
ciated by the Prime Minister in relation to
the development of Telengana region in
Andhra Pradesh ; and

(b) the further efforts made to accelerate
the economic development of the Telengana
region 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
2046/69.]

Decision to Tmposc President's Rale in
Manipur
§90. SHRI SARJOO PANDEY :
SHRIJ M. BISWAS :
SHRI C. JANARDHANAN
SHRI ISHAQ SAMBHALI :
SHR1 CHANDRA SHEKHAR
SINGH :
SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Centre has decided to
impose President’s Rule in Manipur despite
the fact that the Unlited Front of Opposition
parties had majority support in the Terri-
torial Assembly and was prepar.d to form
an alternative Government ; and

(b) if so, what were the reasons that
prompted the Centre to take such
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Administrator of Manipur prorogued
the Assembly on 24th September, 1969,
Thereafter he had discussions with the per-
son chosen as leader of the United Front to
assess the possibilities of forming a stable
Government in that Union territory. His
final assessment wan that in the situation as
developed no party was in a position to pro-
vide a stable Government in Manipur. In
the circumstances, the President issued an

erder on 16th October, 1965 suspending the
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provisions of the Government of Union
Territories Act, 1963, relating to the Legis-
lature and Council of Ministers in Manipur
for a period of ope year and also dissolved
the Manipur Legislative Assembly.

Wrirren Answers

Bhargava Committee Report on
Telengana

891. SHRI ESWARA REDDY :
SHRI SARJOO PANDEY :
SHRI C. JANARDHANAN : -
SHRI CHANDRA SHEKHAR
SINGH :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI SHARDA NAND :

SHRI YAJNA DATT
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI BRIJ BHUSHAN LAL :

SHRI SURAJ BHAN :

SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Bhargava Committee
set up to go into surplus of Telengana region
has submitted its report ;

ib) if so, what are the main recommen-
dations made by the Committee ; and

{c) what have been taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The report of the Bhargava Committee has
been received and is being examined.

decisions
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Formatlon of New Districts of Bihar

895. SHRI P. C. ADICHAN :
SHRI K. M. MADHUKAR :
SHRI BHOGENDRA JHA :
SHRI YOGENDRA

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry’s attention has
been drawn to a long-standing popular de-
mand for reorganisation of districts in
Bibar ;

(b) whether any step has been taken in
this direction and if so, the details thereof ;

(c) whether a new district is proposed
to be formed with its headquarters at Begu-
sarai in a view of the developing industrial
complex of all India importance in Begusarai-
Barauni area ;

(d) if so, the details thereof ; and

(e} if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (e). It is intended to create six
new districts Begusarai, Madhubani, Morth
Santhal Parganas, Gaya West, Giridih and
Gumla. The districts will be accordimg to a
phased programme which is being drawn up.
Details regarding headquarters of the new
districts and other matters are being worked
out.

Communal Incidents in the Country

896. SHRI P. C. ADICHAN :
SHRI CHANDRIKA
PRASAD :
SHRI YASHPAL SINGH :
SHRI RAMAVTAR SHASTRI :
SHRI INDRAJIT GUPTA ;
SHRI CHANDRA SHEKHAR
SINGH :
SHRI JHARKHANDE RAI :
SHRI SHEOPUJAN SHASTRI :
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SHRI SITARAM KESRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of communal incidents
which have taken place in the country dur-
ing the first 10 months of 1969 ;

(b) whether it is a fact that the number
and extent of such incidents shows a rising
trend as compared to 1967 and 1968 ;

(c) the number of casualties, dead and
injured, during 1969 ; and

(d) whether Government propose to
take any specific steps, legal and administra-
tive, to suppress communal parties and
organisations whose activities have been
directly and indirectly responsible for the
deteriorating situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A settlement based on information received
from state governments/Union territory
administrations, is laid on the Table of the
House. [Placed in library. Sec No. LT-
2047/69].

(d) Close watch is kept on such steps
activities.

Introduction of Honours Courses in
Evening Colleges in Delhi

8v7. SHRI P. C. ADICHAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a' whether Honours Courses have been
introduced in the Evening Colleges in Delhi ;

(b) if so, in which subjects .and the
number of seats created in respect of each
subject ;

(c) whether it is proposed to introduce
Science subjects in the evening colleges and
institutes of Delhi University ; and

(d) if so, the decision in this regard, and
if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V,
RAO) : (a) and (b). Yes, Sir. Honours
classes in the evening have been started by
the follow:ng colleges with effect from
1969-70. The subjects and the number of
students admitted in each class are given in
Cols. 2 and 3 respectively.

NOVEMBER 21, 1969
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Name of Course No. of
College Students
Admitted
(1) 2) (3)
Deshbandhu English 16
College Hindi 11
Hastinapur English 10
College Hindi 19
Delhi English 18
College Hindi 15
Political
Science 18
B. Com. 38
P. G. Dav B. Com. 4
College Hindi 21
Mathematics 14
Dayal Singh English 20
College
ic) and (d;. The University had decided

to start B. Sc. (General) Group ‘A’ Course
in evening in ore or two colleges on experi-
mental basis during the current academic
year. This decision could not, however,
be implemented as all the students, who had
registered their names for admission to this
course, were absorbed either in the day
Colleges or in the Correspondence Courses.
However, applications will again be invited
from the Colleges which are running B. Sc.
(General) Group ‘A’ in the day classes and
are also interested to run this course in the
evening.

Abolition of Scnior Cambridge System

898. SHRI P. C. ADICHAN : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government, in order to
secure a uniform pattern of education pro-
pose to abolish the Senior Cambridge system
and replace it by Central Higher Secondary
Education Scheme in all institutions, particu-
larly in the Union Territories ;

(b) if so, the steps taken and being
taken in that direction ; and

(c) if the answer to part (a) above be in
the negative the reasons therefor 7

THE MINISTER OF STATE 1IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) There is no system called
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the ‘Senior Cambridge System’ prevalent in
India. Some of the Public and other schools
are, however, affiliated to the Council for
Indian School Certificate Examinations, New
Delhi, and the name of the examination,
which the council conducts, is the Indian
School  Certificate  Examination. There
is no proposal to abolish the Scheme of
Indian School, School Certificate Examina-
tions.

(b} and (c). Do not arise
Police Officials in Himachal Pradesh

Involved in Corruption Cases

900. SHRI NIHAL SINGH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of police officials, Police
Inspectors, Sub-Inspectors and Head Cons-
tables and Constables who were caught red-
handed while taking bribes, in the Union
Territory of Himachal Pradesh District-wise,
during the last two years ;

(b) the number of persons out of them,
against whom complaints were lodged by the
Members of Parliament and the publie with
the Central Government and with the
Himachal Pradesh Government ; and

(c) the action taken by Government
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
‘The information is being collected and will
be laid on the Table of the House.
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Valldity of ldentity Cards Issued to
Members of Parliament for Enter-
ing Offices of Ministries

$03. SHRI NIHAL SINGH :
SHRI SHIV CHARAN LAL:
will the Minister of HOME AFFAIRS
be pleased to state :
(a) whetber it is a fact that identity
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cards issued to Members of Parliament.
which enuble them to enter Parliament
House ; are not valid for entering the offices
of the Ministries ;

(b) whether it is also a fact that the
Members of Parliament are stopped from
entering the offices of Ministries by the
sentry when they go to see a Minister in his
Ministry ; and

(e) if so, the action being taken by
Government to make the Identity Cards of
Members of Parliament valid for entry into
the office of all the Ministries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a)and (b). No,
Sir.

(c) Passes issued to Members of Parlia-
ment by Lok Sabha/Rajya Sabha are valid
for entry into offices of the Ministries other
than Defence Ministry.  All visiiors entering
the sccurity zone are requested to show their
identity cards to the Sentries on duty. For
reasons of special security, entry into offices
of the Defence Ministry is being specially
regulated through the Defence Reception
Organisation. However, instructions have
been issued to the Reception Officers in
Defence Headguarters that when Members of
Parliament call at such offices to see
Ministers or Heads of Departments, they
should be given the highest priority and
escorted to the Minister or oflicer concerned
without any delay.

Defective System of Primary Education

904. DR. P. MANDAL : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact while inaugura-
ting a mobile exhibition arranged by the
National Council of Educational Research
and Training in September this year, he
stated that dull and uninteresting system of
primary education was largely responsible
for a large number of childien dropping out
before completing their primary education ;
and

(b) if so, whether this is applicable
in the case of primary education in Union
Territories as well ?

THE MINISTER OF EDUCATION
AND YOUIH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). While inaugurating



the All India Conference on Audio-Visual
Education at New Delhi, the following
observations were made :—

“*Education at this level (Primary and
Middle School Education) takes the form
of memorisation, repetition and as such
(becomes) dull and uninteresting to the
child. In our country it is even more
important to look to this problem of
making education interesting because
out of every 100 children that join the
Ist Class, hardly 45 children come to
Class V™.

A study of wastage and stagnation
carried out by the National Council of
Educational Research and Training indicales
that schools which organise a larger number
of co-curricular activities have a lower rate
of dropouts.

Though no detailed study of wastage und
stagnation in all the Union Territories has
been made so far, the observation made will
apply, in a ieneral manner to schools in the
Union Territories also.
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Purchase of Douglas Planes by India

905. SHRI S. M. KRISHNA :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

; SHRI MADHU LIMAYE :
SHRI C. JANARDHANAN :
SHRI D. N, PATODIA ;
SHRI V. NARASIMHA RAO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have the
press reports in the Btz dated the 2nd
‘October, 1969 wherein it has bezn stated that
an American Viman Ce. offered 75,000
dollars to an Indian agent Shri J. P. Kozarek
of Bombay Engineering Co for purchase of
Douglas Planes by India ;

(b) if so, whether Government have
nstifuted an inquiry into the allegation ; and

‘(e if so, the details thereof and action
taken or proposed to be taken in this
regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH]) :
(a) to (¢). The C. B. I. has completed the
investigation of the alleged offer of bribe and
it is found that there is a prima facie case
against the pefsons implicated.
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Charge -

Sheets have accordingly been filsd in the
Court against Shri J. P. Koezarek and Capt
R. P. Huilgoil. .
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Cost of Tanker ‘Jawaharlal Nebru’

906. DR. P. MANDAL : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the tasks assigned 1o the giant Tanker
‘Jawaharlal Nehru® constructed by Yogosla-
via for India ;

(b) the cost of the tank and its running
costs 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI1 RAGHU RAMAIAH):
(a) and (b). The Tanker ‘Jawaharlel
Nehru® is intended to be utilised for the
transporation of crude oil from West Asia
Gulf to Madras for the Madras Refinery.
Since the outer harbour of the Madras port
is expected to be ready to accommodate this
tanker only sometime next year, the tanker
has been given on time charter for a period
of one year to M/s. British Petroleum,
London. The cost of the tanker is Rs. 654
lakhs and its standing costs are estimated to
be about Rs. 28,000/ - ner day.

Political Murders in Bihar

907. SHRI HARDAYA|. DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his uttention has been
invited to the statement of Shri Sidheshwar
Prasad Singh, M. L. A., Secretary of the
INTUC:-affillated Colllery Mazdoor Sangh,
to the effect that as many as eight political
murders have been committed by Marxist
Communist during the last few months in
Bihar collierles and that hired goondas,
armed with lethal weapons, had been deputed
in these areas to terrorize workers with a
view to seeking their alleglance by force ;

(b) if so, whether an enguiry has been
made into the alleged murders : and

(c) if so, the results thereof and the
action taken against the culprits ? -

THE MINISTER OF STATE IN THE
MINI?I‘RY OF HQME AFFAIRS (ST1IR1
VIDYA CHARAN SHUKILA) : (a) Govein-
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ment have seen Press reports about such a
statement.

(b) and (c). Imnquiries are being made
from the State Government.

Increase in Incidence of Human
Sacrifice

90¥. SHRI HARDAYAL DEVGUN :

SHRI JAI SINGH :

SHRI YAJNA DATT SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the incidence
of human sacrifice has shown an upward
trend during the recent vears ;

(b) if so, the pumber of such cases
during the last three years, year wise ; and

(c) the steps taken or proposed to be
taken to exterminate the evil 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
According to information received from state
governments/Union territory administrations,
except Andhra Pradesh, Bihar, Gujarat,
Jammu and Kashmir, Kerala, Madhya
Pradesh, Maharasthra, Uttar Pradesh and
Darda and Nagar Haveli no case of human
sacrifice took place in 1967, three took place
in 1968 and one in 1969. Information from
the remaining States/Union territories is
awaited .

(¢) The State Governments have been
advised to ensure prompt investigation under
senior police officers, so that persons respon-
sible for such heinous crimes are speedily
brought to trial.

Communal Riots in Ahmedabad

909. SHRI HARDAYAL DEVGUN :

SHRI JAI SINGH :
SHRI YAIJNA DATT SHARMA :
SHRI BHOGENDRA JHA :
SHRIMATI ILA

PALCHOUDHURI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Government
had fore knowledge of the recent communal
riots in Ahmedabad and other towns of
Guiarat ;

(b) if so, the ressons for not taking
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preventive steps in time
riots ;

(c) the main causes of the riots and the
names of the persons held responsible for
the same ; and

(d) the steps taken by Government to
check the recurrence of such riots and for
giving compensation to the victims of the
riots ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) @ (a) While
the Government were aware of the trends in
Gujarat indicative of the prevalance of
communal tension there was no specific prior
information about the possibility of riots at
Ahmedabad.

(b} The Union Home Secretary had
written to the Chief Secretary of Gujarat on
April 22, 1969, drawing his attention to the
trends in the communal situation in Gujarat
and to the need for utmost vigilance and
alertness.

(c) The matter is under inquiry by the
Commission appointed by the state govern-
ment.

(d) the problem was discussed in all its
aspects by the Standing Committee of the
National Integration Council on October 16,
1969 and the all-Party Conference on
November 3, and 4, 1969, The Government
are of the view that joint mass campaign
and education by all political parties in
favour of communal amity and harmony
will go a long way in strengthening the
forces of good will and in preventing of
breakout of communal clashes in future.
The Central Government also remain in
constant touch with the state government to
review the action taken by them to imple-
ment the agreed decisions.

Regarding the measures taken for the
relief and rehabilitation of riot wictims in
Gujarat attention is invited 10 the detailed
statement laid on the Table of the House on
November 17, 1969.

Expenditure on A. 1. C. C. Session
at Farldabad

910. SHRI HARDAYAL DEVGUN :

~ SHRI JAI SINGH :
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SHRI YAJNA DATT SHARMA :

Will the Minister of HOME AFFAIRS
be pleased 1o refer to the reply given to
Unstarred Question No. 2743 on the 8th
August, 1969 and state :

(a) whether the information from the
State Government regarding Government
expenditure on AICC Session at Faridabad
have since been ascertained ;

(b) if so, the details thereof :

(c) if mot, the reasons for the delay and
the time by which the same will be collected;

(d) whether the Central Government
had incurred any expenditure in organising
stalls there and on the T. A. and D. A,
that had been paid to the officers ; and

(c) in case the expenditure has been
incurred, the type of information that is
being ascertained from the Haryana Govern-
ment for supplying the information to the
House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a! Yes, Sir.

(b), (c) and (e). According to informa-
tion furnished by the State Government no
expenditure was incurred by the Siate
Government departments in making arrange-
ments for the Congress leaders in connection
with the A, I. C. C. Session at Faridabad
A sum of Rs. 4,38719.57P was spend by the
State Government in putling up stalls at the
exhibition. A statement showing the details
of the T. A, and D. A. paid to officers of
the various departments in connection with
the putting up of the exhibition, is laid on
the Table of the House [[laced in Library.
See No, LT—2048/69.]

(d) Facts are being ascertained.

Award on Chandigarh and Bhakra Nangal

SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI YAJNA DATT SHARMA :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No.
August, 1969 and state :

911,
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(a) the stage at which Prime Minister’s
award on Chandigarh and Bhakra Nangal
projects stands at present ;

(b} the steps taken by Goveroment
towards the solution of this problem ; and

c) the steps taken by the Central
Government to meet the highly tense and
explosive situation at present in the States of
Punjab and Haryana and the type of assist-
ance rendered or proposed (v be rendered by
the Central Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
In the absence of agreement between the
Governments concerned the proposal for
arbitration on these issues could not be
pursued. However, discussions were held
with persons belonging to various shades of
public opinion in Punjab and Haryana with
a view to finding agreed solutionsand efforts
in this direction are continuing. If these
efforts do not succeed Government will take
and announce its decision hefore the budget
session of Parliament.

Provision for Owning and Flying

Private Aircrafts

912. SHRI MEETHA LAL MEENA :

SHRI PILOO MODY :

SHRI J, MOHAMED IMAM :

SHRI K. M. KOUSHIK :

SHRI R. K. AMIN :

SHRI MAHENDRA MAJHI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the provision if there is any, for
people owning aircraft of their own and
flying them ;

(b) whether cheap aircraft are available
te such people ;

(c) if so, what is the cost of the cheapest
aircraft ; and

(d) whether such small civil aircraft is
being built in any of the State Aircraft

-Zonstruction companies 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Anybody can own an aircraft in bis
private capacity. However, for flying it he

701 on the 22nd has to comply with the requirements of

Aircraft Rules, 1937, in regard to registra-
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tion, posscssion of an  eppropriate pilot's
Heence and area restrictions.

(b) Yes, Sir. An ultra light two-seater
uircraft called Pushpak, powered by a 90
HP Continental engine, is available for civil
use.

(c) Pushpak is
Rs. 47,500.00 only.

(d) Yes, Sir. The aircraft has been
designed and developed at the Hindustan

Acronautics Limited and is being manufac-
tured by their Bapgalore Division,

currently priced at

Ban on Recruitment of Goan Seamen by
Captains of Forelgn Ships

913. SHRI MEETHA LAL MEENA :
SHRI PILOO MODY :

SHRI J. MOHAMED IMAM :
SHRI K. M. KOUSHIK :

SHRI R. K. AMIN :

SHRI MAHENDRA MAJHI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that an order
has been issued at Goa banning the recruit-
ment of Goan seamen by the Captains of
foreign ships calling to Marmagao ;

(b} whether it is also a fact that such
recruitment has been going on far years ;
and

(c) whether as a result of such a ban,
valuable experience in seamenship would not
be lost to the country and a fruitful source
of employment among the coastal people also
blocked ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAG HU RAMAIAH)
(a) and (b). No orders banning recruitment
of Goan Seamen at Marmagao have been
issued. Prior to liberation of Goa and
immediately thereafter, Goan scamen were
being engaged by foreign shipowners on the
basls of ‘Cedulas Longo Curso’, an
equivalent of the Indian CONTINUOUS
DISCHARGE CERTIFICATE, issued by
the Portuguese Government However, their
recruitment is now being regulated in accord-
ance with the procedure laid down in the
Merchant Shipping Act, 1958 and rules
framed there under.

) No. The employment of Goan sea-

NOVEMBER 21, 1969

2

men has not been blocked as Indian
Continuous Discharge Certificates are being
issued to them in deserving cases in lieu of
the Portuguese Cedulas Longo Curso.
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Illegal entry of Pakistanis into Ajmer

914, SHRI MEETHA LAL MEENA :
SHRI VIRENDRAKUMAR

SHAH :

SHRI ARJUN SINGH

BHADORIA :

SHRI NIHAL SINGH :

SHRI SHR1 CHAND GOYAL :
SHRI BANSH NARAIN SINGH:
SHRI HUKAM CHAND

KACHWAL :

SHRI BHARAT SINGH

CHAUHAN :

SHRI K. P. SINGH DEO :
SHRI RAM GOPAL

SHALWALE :

SHR1 NAVAL KISHORE

SHARMA :

SHRI J. K. CHOUDHARY :
SHRI PRAKASH VIR SHASTRI:
SHRI RAM SEWAK YADAYV :

Will the Minister of HOME AFFAIRS
be pleased to state :

(4) whether it is a fact that some
Pakistanis visited Ajmer some time in August/
September this year to atiend the Urs festival
without visas and other travel documents ;

(b) whether it is a fact that they were
accompanied by the Union Deputy Minister
Shri Mohd. Shafi Qureshi ;

{c) whether when challenged by the
local authorities, the Union Deputy Minister
intervened saying that they had left papers
in Delhi and that no arrest should be
made ;

(d) whether his intervention was against
the rules and that an exception to this effect
was also taken in the Rajasthan Assembly ;
and

(e) if so, the reaction of Government in
regard to the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) to (e).
One Pir Mir Azizullah Haggani, his wife
and two children, Pakistani nationals, came
to India on 20th August, 1969, with Pakis-
tani passport and Indian Visa walid for stay
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till 19th November, 1969, at Delhi, They
left Delhi for Ajmer for pilgrimage on 3ist
August, 1969, in the company of the Unpion
Deputy Minister for Steel and Heavy
Engineering and reached Ajmer in the
morniog of [st September, 1969. They left
behind their passport at Delhi. They were
questioned by the police at Ajmer. Onan
undertaking given in writing that on their
return to Delhi, they would produce the
travel documents before appropriate authori-
ties for such action as may be found
necessary, they were allowed to return to
Delhi. The matter was raised in the
Rajasthan Assembly on 3rd September, 1969
when the Rajasthan Home Minister made a
statement giving the facts of the case. On
an examination of Shri 'Haqqani's trovel
papers, it was found that his visa had not
been endorsed for Ajmer. Hence he was
prosecuted for violation of the provisions of
the Foreigners Act, 1946. He was found
guilty by the court on 22nd October, 1969.
The court, however, came to the conclusion
that there was no mala fide intention on the
part of the accused to deceive the authorities
or to take undue advantage of the visa
issued to him. Further taking into considera-
tion the fact that the accused had confessed
his guilt, he was sentenced to undergo
imprisonment till the rising of the court and
to pay a fine of Rs. 400/- or in default of
payment of fine, to undergo simple imprison-
ment for six months. He paid the fine.

Riots in Srinugar

915. SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) wheather it is fact that there were
riots and attacks on the Central property in
Srinagar city of J and K State on the Tth
October, 1969 ;

(by if so, whether it is also a fact that
these riots were organised by the ruling party
as well as by the opposition ;

(¢) whether these riots were to result in
commupal riots in that State as reprisal
against what happened in Ahmedabad ;
and

(d) if so, what steps were taken by the
Union Government to crush the moment in

time 7
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THE MINISTER, OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Government of Jammu and Kashmir have
intimated that a hartal was observed in
Srinagar on the 7th October in response to
a call by the Plebiscite Front to express
protest against the Displeased Persons
(Permanent Settlement) Bill which was being
discussed in the State Legislative Assembly,
and that no Central Government property
was attacked but some miscreants pelted
stones on State Government buildings, in a
part of which a Central Government offics

was housed. MNecessary steps were taken by
the State Government to dea! with the
situation.

Chinese Propagnndln Leaflets in Nefa

916. SHRI MANGALTHUMADAM :
SHRI SRINIBAS MISRA :
SHRI P. VISWAMBHARAN :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether it is a fact that a large
number of Chinese leaflets with photograph
of Mao Tse-Tung were distributed to the

residents of Buridehing near Tirup in
NEFA

(by if so, the contents of the lealets ;
and

(c) the names of the persons who distri.
buted these leaflets ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ({c).
According to information furnished by the
NEFA Admioistration some Chicese leaflets
were found in Bardumsa area of Tirup
District on 27th September, 1969 presumably
dropped from air. One type of pamphlets
contained portraits of Chaing Kai-shek.
Another type contained portraits of Khrush-
chev and Mao-Tse-Tung and <tated that
Mao's ideas were not differeat from those
of Russians. The third type contained a
cartoon ridiculing the communist regime.
No persons were found distributing these
leaflets,

Offer for Donatlon of the shares held
by the Chiarman, Jayanti Shipping
Company to Gandbi Memorial
Trust

917. SHRI MANGALATHUMADAM 1
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SHRI SRINIBAS MISRA :
SHRI P. VISWAMBHARAN :
SHRI D. N. PATODIA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the former
Chairman of the Jayanti Shipping Company
has expressed his desire to donate his share
worth Rs. 2.12 crores in the Company to
the Gandhi Memorial Trust ;

(b) if so, whether Government have
made any arrangements for the transfer of
the money to the Gandhi Memorial Trust ;
and

(c) if so, the details thereof ?

THE DEPUTY WMINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) : There was a letter
published in the BJit- of 2nd August, 1969,
purporting to have been written by Dr. Teja,
former Chairman of the Jayanti Shipping
Company, in which he said that his “‘desire
always has been to donate his shares in
Jayanti to the Gandhi Memorial Trust in
perpetuity™.

(b) The question of Government making
any arrangements for the transfer of the
money to the Gandhi Memorial Trust does
not arise since Governmeut has received no
offer from Dr. Teja in this regard. In any
case, his entire shareholding in Jayanti
Shipping Company stands attached under
orders of the Bombay High Court.

(c) Dose not arise.

Recall of C. R. P, From Certain
States

918. SHRI MANGALATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of States where the
Central Reserve Police has bceen stationed
and the duration of its stay in each
State ;

(b) the strength of each contingent of
Central Reserve Police in cach State ;
and

(c) in view of the objections from
certain State on its continued stay, whether
Goveroment propose to recall the Central
Reserve Police from certain States ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
For convenience of reaching contingents of
the Central Police force to various parts of
the country where their assistance may be
required by the State Governments for main-
tenance of law and order, CRP contingenis
of two to four battalions have been located
or are proposed to be located at convenient
places, a list of which is given in the state-
ment showing the authorised strength of
each centre is laid on the Table of the
House. [Placed in Library. See No, LT—
2049/69]

Regarding duration of stay, the contin-
gents of varying strength are sent from time
to time for varying durations for internal
security and law and order duties and are
withdrawn as soon as the State Government,
wherever they had requisitioned thelr services,
released them.

{c) Central Reserve Police contingents
are stationed at convenient centres in the
country to enable the State Governments to
draw on them in an emergency. Where a
State asks for withdrawal of the CRP units,
the State Government are informed that
these units should be treated as no longer
available to them. The question of recalliog
such units from ocertain State does not
arise.

Observance of National Solidarity Day
by West Bengal Government

919. SHRI MANGALA
THUMADAM :

SHRI SRINIBAS MISRA :

SHRI1 P. VISAMBHARAN :

SHRI R, BARUA :

SHRI RAM GOPAL
SHALWALE :

SHRI NARAIN SWARUP
SHARMA :

SHRI RANJEET SINGH :

SHRI OM PRAKASH
TYAGI ;

SHRI VIRENDRA KUMAR
SHAH :

SHRI RAGHUYVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is & fact that the West
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Bengal Government ignored the circular of
the Central Government to observe the
2nd October as National Solidarity
Day ;

(b) whether it is also a fact that the
West  Bengal Government objected to
certain  wording in the said Circular ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
No, Sir.

The Central Government had requested
all State Governments in their letter of
July 1, 1969 to make arrangements for the
pational integration pledge on October, 2,
1969 emphasising its significance this year
in view of the Gandhi Centenary ; the
pledge itself was, however, worded as in
previous years.

In the Meanwhile, the Prime Minister
had suggested in her letter dated September
18, 1969 that a pledge dedicating themselves
to Gandhian ideals may be taken by the
public at mass public meetings to make
the Gandhi Centenary Year. Thouvgh the
text of the pledge suggested by the Prime

Minister was somewhat different from
the national integration pledge and
represented a different and  higher set

of values, both were meant to express
similar sentiments

The West Bengal Government while
making arrangements for the pledge in the
Prime Minister's letter to be taken at
the State and District levels through the
appropriate local Gandhi Centenary Com-
mittees (of which the Governor is the
President at the Staie level) eventually
decided not to take seperate steps to get
the national integration pledge compaign
arranged in accordance with our letter,

They have neither ignored the Circular
of the Central Goveroment nor have they
raised any objection to the wording of the
Circular,

(¢) Does not arise.
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Selection and Recruitment for Central
Reserve Police Service

920. SHRI MANGLATHUMADAM :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the mode of selection and recruit-
ment of candidates for the Central Reserve
Police ;

(b) whether candidates from all the

States are selected for the Central Reserve
Police ;

(c) if so, the per ge of repr ion
from each State in all ranks ; and

(d) the reasons for not recruiting men
for the Central Reserve Police in the res-
pective States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The candidates are appointed to the various
ranks of the Central Reserve Police from
all over the country by :—

(i) direct recruitment from open mar-

ket or through employment ex-
changes and army recruiting
offices ;

deputation from
State Services ; and

(il) the Army and

re-employment of retired or
leased army and police personnel.

(iii) re-
(c) The information is being collected
and will be laid on the table of the House.

(d) The Central Reserve Police Force,
as the name implies, is a Central Force and
bas an all-India service liability. The re-
cruitment to the Force is, therefore, made
on an all-India basis.

Abolition of Privy Purses

SHRI J. AHMED :

SHRI BAIDHAR BEHERA :

SHRI MOHAN SWARUP :

SHRI DHIRESWAR KALITA :

SHRI P. C. ADICHAN :

SHRI ARJUN SINGH
BHADORIA :

SHRI E. K. NAYANAR :

SHRI RAM SEWAK YADAY :

SHRI P. VISWAMBHARAN ;

921.
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DR. P. MANDAL:

SHRI S. C. SAMANTA :

SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken any
final decision regarding the abolition of Privy
Purses of the Indian Princes ;

(b) if so, the details thereof ; and

(c) since when these are being imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Certain proposals on the subject have already
been formulated. However, discussions with
the rulers have not yet been concluded It is
hoped to complete this process, if possible,
by the end of this year and to finalise deci-
sions soon thereafter.

Reconstruction of Laboratories of Bose
Institute of Sclence, Calcutta

922. SHRI J. AHMED :
SHRI MOHAN SWARUP :
SHRI C K. BHATTACHARYA :
SHRI S. KUNDU :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Labora-
tories of the Bose Institute of Science,
Calcutta, were recently destroyed by
fire ;

(b) whether Government had declared this
Institute as a National Institute ; and

(c) if so, whether Government have any
plans to restore this Institute to its original

position ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) According to the report receiv-
ed from the Bose Institute, only the Photo-
chemistry Unit of the Chemistry Department
was badly damaged by fire on the 20th
September, 1969

(b) No, Sir.  This Institute, however, is
receiving grant-in-aid from the Central
Government,
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(c) No request has so far been received
from the Institute for assistance for re-
building the Laboratory. The Laboratory had
been insured and the Insurance Company is
assessing damage.

Foreign Aid to Social and Cultoral
Agencies in India

923. SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that some
agencics in the name of social and cultural
institutions/socicties/associations, are func-
tioning in the country on international
basis ;

(b) if so, what are the names of all such
agencies ;

(c) waether it is a fact that these
agencies are being financed directly or in-
directly by the Foreign Missions/countries ;
and

(d) if so, what is the usefulness of these
agencies to our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
Facts are being ascertained.

Murder of Harijans in Bibar

924. SHRI RAM CHARAN :
SHRT GUNA NAND THAKUR :

Will the Minister of HOME AFFAIRS
be pleased to state :
(a) whether it is a fact that some

Harijans have been murdered recently in the
State of Bihar ;

(b) if so, the number of those killed and
reason of the disputes, and the names of the
parties who fought against each other ;
and

(c) action taken by Government in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). Facts
are being ascertained from the State Govern-
ment,
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Facilities for Travelling to and
from Ratnagiri by sea

SHRI MOHAN SWARUP :
SHRI LAKHAN LAL KAPOOR :
SHRI NATH PAI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government propose to
provide additional facilities to the several
lakhs of people travelling to and from
Ratnagiri by sca in Maharashtra State ;

(b} whether it is a fact that this traffic
has the highest rate of passenger traffic in
the world ; and

(c) in view of the development of these
facilities whether Government propose to
locate a free trade zone area in this part ?

927.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : :a) The Maharashtra
Government have a project for the develop-
ment of Ratnagiri port. With the comple-
tion of this project, facilities for passenger
traffic to and from Ratnagiri are likely to
improve. .

(b: Ratnagiri port is served by Konkan
coastal shipping service and there are three
other ports served by that service itsell where
the passenger traflic during [96K-69  is
indicated below :

Name of port

Number of passengers

(1) Panaji 1,27,164
(2) Malvan 51,248
{3) Dabhal and 48,924
(4) Ratnagiri 45,378
(c) No, Sir.

FAIT GTEIT & FHATD

92K. »it MAE WAIT : I JE-WG
FAY 26 gArE, 1969 & gAifEa 957
geqr %87 & IAT i AT H g7 IAM
X Far wia ¥ .
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Communal Rlots

SHRI GANESH GHOSH :
SHRI BADRUDDUJA :
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI K. HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) number of communal riots that took
place in each state during the last three
years ;

(b) number of lives lost due to commu-
nal riots in each state during the last three
years ;

(c) value of propertics destroyed in each
State during the last three years as a result
of these riots ;

(d) whether Government consider it
desirable to institute a detailed public probe
in these riots ; and

(e} if not, the reasons therefor ?

929.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : ia) to (c).
A statement, based on information received
from the state governments/Union territory
administrations, is laid on the Table of the

House. [Placed in library. Sc¢ No. LT-
2050/69)
(d) and (¢). Inquiries are already being

beld into certain disturbances of 1967, by
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the Commission of Inquiry into Communal
Disturbances and into the recent Indore
and Gujarat disturbances by the Commis-
sions appointed by the respective state
governments,

weg fwfos ggdma agq afasg
afcay g1t da w0 wf argageas

930. it Wag A< :
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Introduction of Feeder Air Scrvice
to Calicut from Cochin-Coibma-
tore and Mangalore

932, SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI K. RAMANI :
SHRI A. K. GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(@) whether the Government of Kerala
had written to the Chairman of the Indian
Airlines Corporation with regard to the
introduction of a feeder air service to Calicut
from Cochin, Coimbatore and Mangalore ;
and

(b) il so, the reaction of Government
thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) The Corporation will airlink Calicut
when the aerodrome there is completed.

Acquisition of Land for Construction
of Calicut Airport

933. SHRI P. GOPALAN :
SHRI E. K. NAYANAR :
SHRI C. K CHAKRAPANI :
SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Government
have not yet sanctioned the requisite funds for
the acquisition of the land to start the cons-
truction of Calicut Airport ; and

(b) if so, the reasons for the delay ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The estimates for acquisition
of land are under scrutiny for according
financial sanction.

President’s Rule In Bibar

934. SHRI B. P. MANDAL : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) how long the President's Rule is to
be continued in Bihar ;

(b) whether in view of the Congress
Party being disinclined to form a Ministry
in Bihar, there is any chance of inviting
other political parties for forming govern-
ment ; and

(e) if formation of popular Government
is not possible in Bihar, the reason why the
Assembly is not being dissolved instead of
being suspended 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The Governor of Bihar is continuously ex-
ploring the possibility of a stable govern-
ment and will consult the leaders of political
parties at the appropriate time. Hence the
Legislative Assembly has also not been
dissolved.

Arrest of Indian National bolding
British Passport

SHRI MOHAN SWARUP :
SHRI S. KUNDU :
SHRI M. H, GOWDA ;

Wiil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that an Indian
pational holding a British Passport was

935.
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mut:ed at Santa Cruz Airport on the 23rd
September, 1969 ;

(b) if so, the reasons of his arrest ;

{c) whether any documents were recover-
ed from his person ; and

(d) details of the incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKI.A) - ‘a) The
Government of Maharashtra have intimated
that no Indian national holding a British
Passport was arrested by Bombay Police at
Santa Cruz Airport on or about 23rd Sep-
tember. 19 9.

(a) to (d). Do not arise.

Acquiring of Land for Haldia Port

936, SHRI S. C. SAMANTA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state ;

(a) whether all the lands required for the
Port of Haldia have been acquired as schedu-
led ;

(b) if not, the reasons therefor ;

(cy whether it is a fact that lands
already notified are not going to be acquired;
and

(d+ how many land acquisition cases are
sti'l pending ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). The Govern-
ment of West Bengal issued a notification in
1959 under Section 4 of the Land Acquisi-
tion Act, 1894 for the acquisition of
17.52 square miles of land for the
Haldia Project. The acguisition proceedings
commenced in 1963,  Out of the 14 square
miles of land finally decided to be acquired
for the project, possession of approximately
8 square miles of land has been recelved by
the Calcutta Port Commissioners.  The
acquisi ion of the balance area is held up
due to civil rules and injunctions issued by
the Calcutta High Court.

Reorientation of Educational System

937. SHRI S. C. SAMANTA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleasod to state

NOVEMBER 21, 1969
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the steps that are being taken to re-
orientate the educational system in the
country in terms of job-orientation, work
experience, and the production of skills and
attitudes that would make for self-employ-
ment rather than merely a search for jobs,
as suggested by the Education Minister at
Madurai University on September 1, 1969
while delivering Convocation address 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAD) : It is proposed to initiate pilot
projects in selected areas to try out meaning-
ful experiments in these fields. The details
of the scheme are being worked out.

Grant of Loans to Owners of Salling
Vessels In Kerala

939. SHRI E. K. NAYANAR :

SHRI VISWANATHA
MENON :

SHRIMATI SUSEELA
GOPALAN :

SHRI A K. GOPALAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Kerala
Government have requested for granting
loans to owners of sailing vessels for purposes
of mechanisation of their existing vessels and
for the construction of new mechanised
sailing vessels of approved modern scientific
designs :

(b) if so the decision that has been
taken by Government in this regard ; and

(c) if no, decision has been taken, the
reasons for delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The
Kerala Government had requested for the
grant of a loan of Rs. 2.03 lakhs for the
construction of a mechanised sailing vessel
by & sailing vessels owner and this was

sanctioned, by the Government of India in
February 1969,

(0) Does not arise.
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Promotion of Laboratory Assistants in
National Institute of Oceanography

947. SHRI P. P. ESTHOSE :
SHRI BHAGABAN DAS :
SHRI P. RAMAMURT]I :
SHRI SATYA NARAIN SINGH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) the total number of Laboratory

Assistants working in the National Institute
of Oceanography since 1963 ;

(b) how many have been promoted :

(c) whether it is a fact that the Director
has been given special concessions in the
pool of officers ;

(d) whether it is a fact that there is no
provision to promote the Assistants automa-
tically ;

(e) if so, whether Government
to amend the provisions ; and

(f) if not, the reasons therefor ?

propose

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) Out of 14 Senior Labora-
tory Assistanls only ome is working since
1963,

(b) None, Sir.

c) No, Sir.

(d) All appointments to the scientific
and technical posts are made by open adver-
tisements and selections by duly constituted
Selection Committecs in accordance with the
procedure laid down in the Rules and Regu-
lations and Bye-laws of the C. 5. I. R.

(e) and (f). There is no such proposal
under consideraiion.  Selections to the
scientific/technical posts are made through
advertisements and the incumbents working
in the organisation are free to apply for the
post (s).

Second States® Reorganisation Commis-
slon suggested by Members of
Parliament

948. SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
any suggestion from Members of Parliament
fur :he setting up of a second States Reorga-

NOVEMEER .1, 1969
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nisation Commission to find out whether
there was need for the creation of small
States ; and

by if so,
thereto ?

the reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Govern-
ment have not reccived any communication
from Members of Parliament suggesting the
setting up of such a Commission,

{(b) Government's policy in this matter
has been made clear in reply to unstarred
Question No. 2790 answered in the House on
8th August, 1969,

MNew Execative Council of Banaras
Hindu University

949, SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the new Executive Council
of the Banaras Hindu Univers ty was appoin-
ted by the President in the month of Sep-
tember, 1969 ;

(b) if so, the names of the personnel
appointed on the Committee ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAQ) : (a) Yes, Sir.

{b) The following arec the names of
persons appointed on the Committee :—

1. Pt. H. N. Kunzru,

. Shri Justice G. D. Khosla,

. Shri R. D. Bhandare, M. P.,
. Shri K. G. Salyidain,

Dr. M. 5. Gore,

. Dr, Atma Ram,

. Dr. K. N. Udupa and

. Dr. S. S. Saluja.

L - N T R T ]

Expansion of Services of Shipping
Corporation of India through
Hoog Koog

950. SHRI B. K. DASCHOWDHURY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Shipping Corporation of
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Indin is likely to expand its services through
Hong Kong in the near future ; and

(b) il so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH) :
(a) and (b). Since May, 19 8, the Shipping
Corporation of ladia has expanded its ser-
vices through Hong Komg by providing
regular moathly calls as part of its service
from India to the Pacific Coasts of U. S. A,
On the return voyages also the vessels plying
in this sector in the service cover Hong
Kong/India sector. The Corporation expects
to commence a new monthly service from
India to Great Lake Ports/Canada very soon
and intends 1o operate this service, inrer alia,
via Hong Kong.

THT AN & Wi H wEANE ) WAl
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Expenditure on Prime Minister’s
Bibar Toor

957, SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) what is the total amoumt of moamey
spent advanced by the Bihar and Central
Government on the Prime Minister’s Tour in
Bihar in September, 1969 .

(b) whether little boys and girls were
forcibly and compulsorily lined up along the
route in hot sun in Ranchi and holiday was
declared in schools and colleges in that city
on the occasion ; and

(¢) whether Government would forth-
with stop this wasteful expenditure on tours
and this practice ol using schoul children and
college students for swelling the numbers of
those welcoming the VIP's 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Communal Sttuation

SHRI MADHU LIMAYE :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI MANIBHAI J, PATEL :

Will the Minister of HOMFE AFFAIRS
be pleased to state :

() whethor Gevernmeat's atteation has
been drawn to his statement that the Central
Government had issued a general warning
to the States about the deteslorating com-
munal sitoation sed & mone specific wiiriog

953,
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to the Government of Gujarat in parti-

cular ;

(b) if so, the nature of this warning and
the preventive measures suggested by Govern-
ment at that time ;

(¢) whether the Centre has got evidence
in its posscssion to know that the Gujarat
Government either wilfully or out of indo-
lence neglected this warning : and

(d) if so, the steps proposed by Govern-
ment to prevent the State Governments from
ignoring such warning in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Union Home Secretary had written to
the Chief Secretary of Gujarat on April 22,
1969 drawing his attention to the trends in
Gujarat indicative cf the prevalance of com-
munal tension and to the need for utmost
vigilance and alertness. The Home Minister
had also written on July 7, I969 to the
Chief Ministers of States on the communal
situation in the country and had urged upon
them to take immediate action for the setting
up to Citizens' Committees at various levels
to deal with group tensions.

(¢) No, Sir.
(d) Does not arise.

Controversy sbout Appeintment of
Vice-Chancellor ot Delhi University

SHRI MADHU LIMAYE :

SHRI V. NARASIMHA RAO :

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI N. R, LASKAR :

will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there has been a controversy
about the appointment of Vice-Chancellor of
Delhi University ;

(b) if so, the nature thereof ;

(c) whether Dr. K. N. Raj ‘repm?nts
those who wish to oppose Hindi medium
and continue the English medium ; and

(d) if so, what is the policy of Govern-
ment in regard to this issue 7

954,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
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RAO) : (a) and (b). Prior to the appoint
ment of Dr. Raj as Vice-Chancellor of Delhi
University, some M.P.’s issued a statement
to the Press making certain allegations
against him and urging that he should not be
appointed to that office. There was a counter
statement issued by some teachers protesting
against political interference in the affairs of
the University and expressing their support
for Dr. Raj. The appointment of Dr. Raj
was, however, made in accordance with the
provisions of the Act and the Statutes of the
University after taking into consideration
the standing and eminence of Dr Raj in the
academic world and other relevant factors.
{c) No, Sir.

(d) Does not arise.

Reinstatement of Student Leaders
Suspended and Removed from Kachl
Vishva Vidyalaya

955, SHRI MADHU LIMAYE : Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government/PRIME MINIS-
TER bhas received a communication from a
Member of Parliament about the reinstate-
ment of the student leaders suspended and
removed from Kashi Vishva Vidyalaya ;

(b) whether it is a fact that the Gajen-
dragadkar Committee has held that these
leaders were proceeded against without
giving them an opportunity to explain their
conduct ;

{c) whether these procedures are not
against the principles of natural justice ;

(d) whether in view of this patent
injustice the students will be reinstated ;
and

(e) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Yes, Sir.

(b) and (c). The Banaras Hindu Univer-
sity Inquiry Committee has observed that it
would have been better if the Vice-Chancellor
had given an opportunity to two students
(Shri Majumdar and Shri Ravi Shankar
Singh) before he expelled them, to explain
their past conduct and to show cause why
they should not be expelled. In respect of
another student (Shri Sinha) the Committee
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has stated that consideration of mnatural
justice required that he should have been
told what the additional charge against him
was and should have been given an opportu-
nity to defend himself.

(d) and (e). The Executive Council of
the University has appointed a Committee
under the chairmanship of the Vice
Chancellor, to review the cases of the ex-
pelled students. Meanwhile, five expelled
students have been allowed provisionally
to appear at the next examination as ex-
students.

Recommendations of Sth Orientation
Seminar for Lcegislators
956. SHRI ISHAQ SAMBHALI :
SHRI CHANDRA SEKHAR
SINGH :

SHRI K. HALDER :
SHRI C. JANARDHANAN :
SHRI J. M. BISWAS :
SHRI HEM RAJ:

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether the Fifth Orientation Semi-
nar for legislators heid recently at Nainital
has suggested that the legislators should not
interfere with the day-to-day activities of the
autonomous and statutory bodies and in-
stead they should confine themselves in
laying down broad policies and principles
alone ; and

(b) if so, Government's reaction thereto ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SHIPPING AND TRANSPORT
(SHRI RAGHU RAMAIAH) : (a) and (b).
The Institute of Constitutional and Parlia-
mentary Studies which organised the Semi-
nar has been requested to furnish the pro-
ceedings, which are awaited.

Pending Cases in Various High Courts

SHRI SRINIBAS MISRA :
SHRIMATI SUSHILA
ROHATGI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of cases which are pend-
ing in different High Courts for delivery of
judgement for more than six months atter
the arguments arc heard and the pumber

957.
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of such cases pending for more than a year ;
and

(b) the main 1easons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
There are no cases pending for more than
six months after arguments were heard in
the High Courts of Mysore, Patna, Orissa,
Bombay and Jammu and Kashmir. Infor-
mation in respect of other High Courts
is being collected and will be laid on the
Table of the House.

Appointment of Primary School [eachers
in Andaman and Nicobar
958, SHRI MOHAMMAD
ISMAIL :
SHRI NAMBIAR
SHRI K. M ABRAHAM :
SHRT GANESH GHOSH :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the posts of
primary school teachers in Andaman and
Nicobar are reserved only for local candi-
dates and settlers :

(b) whether it is also a fact that the
Education Officer at Andaman and Nicobor
refuses interview for the post of primary
school teachers to those who are not the
local candidates and settlers ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) to (c). It has been decided
that all appointments o class IIT and class
1V posts under the Andaman and Nicobar
Administration shall, in future, be primarily
made locally.  If suitable candidates are not
locally available, then only the Adminis-
tration can fill up the posts by recruiting
candidates from the manland, after getting
the approval of the Government of India.

Stodent Popalation

959. SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI K. HALDER :

SHRI BADRUDDUJA ;
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SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) the size of student populatiom as on
1-1-1968 State-wise ;
_(b) facilities, for their diet,
recreation and games in each Statc :
fcy whether there is any arrangement
for carcer counselling at every ievel starting
from the school level ;
(d) whether Government have published
any book on career selection for students ;
and

(e) if not, the reasons thereof ;

study,

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VKRYV.
RAO) : (a) to (c). As tatement'is laid on the
Table of the House. [Placed in Library. See
No. LT—2052/69]

(d) Yes Sir.

(e) Does not arise.

Offer of Of-record Fare cut by some
International Airlines

960, SHRI MOHAMMED ISMAIL :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI1 JYOTIRMOY BASU :
SHRI B. K. MODAK :

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that most of the
International Air Lines in India offer off-
record fare cut even to the extent of 50 per
cent ;

(b) it so, whether Government have
enquired how they offer all these cocessions
and yet-make profits ;

(<) who fixes the air fare structure ;

(d) whether it is a fact that air fare
betwean the East and Europe is much higher
por man-mile compared with the fare-
structeve between Europe and America :
and

(o) if so, the remsons thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Government are generally
aware that certain airlines have been under-
cutting official air fares on certain inter-
pational routes, which results in diversion of
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considerable traffic to such airlines to the
deriment of Air India and consequent less
of foreign exchange. This involves breach
of the I.LA.T.A. regulations as well as offences
against the Foreign Exchange Regulation
Act. Severa; steps are being taken to check
the loss of foreign exchange on this
account,

(c) Fares on international routes are
determined by airlines through the machinery
of the TATA (Interpational Air Transport
Association).

(d) and (e¢). The comparative rates per
mile on economy class normal fares on the
India/Burope and PEurope/America sectors
are as follows :

(Bombay/London : 7.86 cents)

(Bombay/Rome : 3.20 cents)

against

(Rome/New York : 6.74 cents)

(London/New York : 6.08 cents)

On promotional fares, the lowest per
mile are :

(Bombay/London : 3.73 cents)

(Bombay/Rome : 3,90 cents)

against

(Rome/New York : 2.59 cents)

(London/New York : 2.53 cents)

While rates pe: miles on USA/Europe
sectors are lower, the comparison does not
reflect the true picture since airlines do not
establish fares on a standard or descending
rate per mile basis. Factors that are taken
into consideration for determining rates by
IATA aro economics of opeation both direct
and indirect, traffic patterns, economic/
market conditions and competition from
non-scheduled operators,

fooy wrmra gron @R @ ‘AEE,
foew & e’

981. st v wreq fawrdt : sar
forerr wer guw ¥av w0 77 TATH X
T wa

(%) 3% 1967 ox 1968 & wwwla
A% FATAT QU gOX 11 AR 7
¥ gwrdl ¥ qearen §

(@) @0% 1 TAF FITH FW
oy & aw o 9T g feAr ww war
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(7) 343 =02 ¥ fan IgwE wiv-
wifraf & qra 3av & ;

() =a1 7ot wgian w1 uw gfafa
fager w33 &1 fave @ oY ag ww W
% (1) #ar 9413’ gz ¥ faata &3
arl gy wY gL geq & wfes g
& frar wgrar; (2) wa frwifar
A7ErY gz Y wfe § w2 frar aar
T4 3q1 qYFC A fog gaty & (o geq
IH0AT 91 I4 FAU F qfr qed qmr
75 41, "7 (3) Fgr ¥qA @E AW
FIET & HIWIT 77 &Y gry FHIA7 |

(%) afg zi, at wa ?

fevert At gaw Far At (wo Wo
%o wrr wto viw) : %) A () 1968
T oaq ¥ AT W wenEg g 183
A EH-FAT AAT AT T4 1967 F
i 7€ |dard A8 gE ) @R &9 w0

=7 1,540 sa% a1 | oYT AT AT ;T
T 1,790 ®q% 41 1 57 g & &% qar

geqad & o o afafaa g g+
114,40¢ 519 A gu |

HeA (T K FATHA AATT 50 H9 &
1 Izt 491 ®IT freqan vt 24
ArAl 7 wd qAMA & &g awr feig
#zafd 9197 77 § T HT F1 GIAEA
fear war 1 Are-fantor frsmr g ag
gurfma fsr x93 fs qfy fasifa
fafrezral & maeT &, grarr fwar qar )
TfF w2 % awy N wdad F wf
ghgwifa) 7 win fqa, foad 3l &1
mimar, gieq gr Fe7f ¥ qfvar w7,
faenta wifawmfoal ¥ qunw &1, wieg-
fag &, 37 gfawfraY & 519 Far «fsq
® fu=¥ 371 wa ¥ fan yewady zgoa
g |

9fF »a wafafa & wg@caw
$+81g Fis-a30 fawer gra gaTfga e
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93, 31 e &9 afoa 2, fear mar am,
aq1 w8 ArarT 97wt fasaan e ¥
aerT gz fEar man, afafy e
F FT TG TEF ISAT

Y wredre # wren fedsdt

962, it 9w FTCIAg fay ;w47 08-
wTa 9741 42 q3T4 ®Y 71 &I 5
(%) #ar 7z &g & f& sfanr ¥
dle FAA & FA A 15 AIFIT
F AT FFA F UM # Cqiffera
faeziars’ wredta gy ama e’
waifr zemfs a0 wrea faadt o
qTA Y ; AT

mHo

(®) =@ gea:w & FTHT GrO 34T
FgTrET FY a5 @ ?

nz-®1d daEg F T wA (&
twarwem gew) : (%) 9 (=), Arg W)
11T F7FT T 2070 2 fF 3R wA@T
93 sz faAdt AT amI i w§
safsaat &t fauas 2 faar aar g1

s & forg wfgarr & at & qa
WS W Giaqr

96 . it aw Frvaw fag :

~Y g%A w7 wgAg

Fq1 qE-HE@ AA) GF AT T OO
w30 i .

(%) saraz a9 ¢ f4 Va w=gean
* gegay, 1969 § wediz ¥ go oF gg
gead § snatT & fAo e3q 1 gfanq &
art & qiqmr &Y« ;

(m) sar geere &1 59 @y g9
at & wifas @famT & oF sraifoge
sfg qiea gt ng ¢ 1

() #a1 FUFIT T F1F N UG-
faQft wrd gawmqt § ; Wic
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(%) |IFIT G140 W graew Hooqar
wrgad srafd ?

T AEwg § Tem A (sh
fagreTm qiw) : (F) 97 (@), @ewC
& far gagaAr grer ardt B 0f 3g
Y ¢ fomi geg ot F1eT sy 9a-
geder ot wAafin wR@ gror EAEa
® af srg W)y AT ST F

seafes df3aia & iy &7 211 satm
Tart nf g

(m) AT @), sy fE Fda@
WIaEqF AE7 AT 7

Prosecution of Shri Bal Raj] Madhok

964. SHRI BANSH NARAIN SINGH :
SHRI KANWAR LAL GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Home
Minister declared in a Congress meceting
that Professor Baliai Madhok will be
prosecuted for ullegedly promoting enmity
between classes of people ;

(b) whether it is also a fact that Govern-
ment of India took initiative in taking action
against him ;

(c) whether is also a fact that the
Judicial Secretary for Delhi Administration
also give the opinion that Prof. Madhok
could not be prosecuted for his speach at
New Delhi ; and

(d) if so, the reasons why a case was
registered against him before the enquivy by
the Police as required under the Punjab
Police Rules ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : (a) Addressing
a meeting of the Delhi Congressmen on
September 28, 1969 the Home Minister had
generally criticised the activities of political
parties and individuals who preached com-
munalism and carried on a tirade against

the Muslims. Reference to Madhok's
propaganda was made.
(b) and (c). The text of the speech

delivered by Shri Balraj Madhok at a public
meeting on 27th September, 1969, at Vithal-
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bhai Patel House, New Delhi was exmined
by the Government of India at the instance
of the Delhi Administration, The Central
Government were of the view that the speech
prima facie would appear to be actionable
under section 153A IPC and section 505
IPC. The Delhi Administration was
accordingly advised.

Written Answers

(d) Offences under sections 153A and
505 IPC now being cognizable, the Delhi
Police registered a case in respect of the
speech and it is being investigated according
to law.

C. B. I. Raids on Cable and Wire
Manufactering Firms

965. SHRI BANSH NARAIN
SINGH :

SHRI KANWAR LAL GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) the names and addresses of cable
and wire manufacturers whose offices or
factories were raided by C. B, 1. in the last
three months ;

(b) the details of records and documents
seized from each firm ;

(¢) the names of the Managing Director
and other Directors of each firm or com-
pany

(d) the action taken
against the companies ; and

by Government

(e) what was the compiaint against these
companies 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A state-
ment is placed on the Table of the House.
Placed in Library. See No. LT—2053/69)

(b) to (d). A case has been registered
for alleged contravention of the provisions
of the Imports and Exports (Control) Act,
As investigation in the case is still continuing
it is not desirable to furnish any details at
this stage.

(c) The companies were alleged to have
unlawfully disposed of the imported raw
materials, namely, copper, poleytheylene,
titanium dioxide etc. in contravention of the
terms and conditions of actual users® import
licences.
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Parachute Found Near Dhanbad District

966. SHRI P. VISWAMBHARAN :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstar-
red Questicn No. 2811 on the 8th August,
1969 regarding parachute found near Dhan-
bad district and state ;

(a) whether facts have since been
collected from the State Government ; and

(b) if so, the detuils thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). Ac-
cording to the information received from
the Government of Bihar a parachute was
discovered suspended on & tree in the
jungle area of Sitalpur, district Dhanbad on
July 2, 1969, A foam box containing an
apparatus with the battery was found attach-
ed to it. Some Chinese leaflets bearing
Pro-K. M. T. and anti-Mao propaganda
mateiial were also found.

According to enquiries made so far this
equipment appears to have been used by
Formosa to scatter KMT propaganda litera-
ture and some other articles on the mainland
China and seems to have drifted to India
caught in chance air currents.

"z rmifeat & asafe

967. st mf gwm : Far gE-wwd
gt gg a9F F1 w9y &7 {5

(F) #ar QUFIT &1 AT TH AT 6
at7 fg=rar nar @ fF g9 gwg wgraa
wifgar & areafas ofeec & faadr
ufg & az amfea gt & a5 gfw & aga
afax ¢ ;

(=) afz gf, & & qraea FIHIT
Fr 31 wfafwar 2 ;

(7) awafa at & sfeafes i
¥ ofes gfa w1 amve 3% F fag awFC
g1 1 wraarg! sy ot & ;

(7) awafe gt ¥ efefor gfr o

HAKT qq1 FaFT ¥e7 feaar g ;
() awifa g&r & fafea g @
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wrag qfa &1 dA%a 6l IAET geq
fRaar 2 ; oz

(%) s7&ia mag gfa feg swre area
7Y ?

mE-ed wwmn ¥ U gest («
faarera gww) : (%) @ (9). wow w2
®IT FIU qF TF 9T 72 €96z fwar qar
qr fs @13 g5 %14 ¥4 fadg gfeieqfaat
sfzga faag &1 +qa1faq 481 szt &
fra® fest amaen gt oY oF Fyar
qul OF I F ar7 w37 gar A
FA gAY B qF AT F €T H ew
fFar arar 2

TarTrn aarfaaT & weafa

968 s« mfm yew . 31 qg-wd
gy oz Ny F w7 I ¥

(%) #a1 7z @3 2 & wmaroar
wifaey & arer o aYvEy afezT & gEd
arAt gAY & mifas 39 ¥ afe fer
g:aia 5 Al & fFuy 9 I3 Tar
2T AR fFTraga F TR F

(@) afg gh, a1 g8 %379 & gwrg
1 3ar wfafwar 3 oY 37 97 7w
Fraard) 1 sy 3qr §

(n) 11 az g7 2 f& swavgar
Fasay meafas 57 1 FAd e
afict & a7 % Az & AU HE G
wfFr wa mgra@r & grdg fair § s
IIF IR UEST 7 A7 R gysfa g &
g ;

(%) afz zi, &t 59 9T "FTRIC A
aar afafwar 3 ;

(%) %3* maraar 3 347 qrefe w
3IT% FIT T W AW A1 o€ angle
g & afenfa fisgr a1 ?
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TE-wW wwreo ¥ T R s
fagraem gam) © (%) 9 (@), w@ew
w2 g T gfaq  gEaAr & wyare
mifwat T mgrow 7 ga@ gEAL 9T
mifaswmT afaw7 &1 z0ar fFar 2 1 wsy
Iu a1y w1 afw 57 @

(M) uisa axF 7 § aqw ¢ & ag
L -

() mrwAr wsg G3F & faamga
i

(¥) awT 8 3f97 Ag) guwdt 2
f& 37 gafadl & geo 93 = #y
fg=§ aa1 1 s g=afa gqrar aar g,
grdafas =7 7 g5z far oo

v Pak. Hand in Communal Riots

969. SHRIMATI SUSHILA ROHATGI :
Will the Minister of HOME AFFAIRS be
pleased 10 state .

(a) whether a spokesman of the External
Affairs Ministiy accused Pakistan of inciting
communal tension in India ; and

(b) whether the Pakistan High Commis-
sion had sought permission to send one of
its officers to visit the disturbed areas of
Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The Pakistan ucting High Commissioner
delivered a note on September 23, 1969, to
the Ministry of External Affairs express-
ing Pakistan's deep concern at the Ahmeda-
bad disturbances and sought permission for
the Deputy High Commissioner or Counsel-
lor of Pakistan Mission to make an on the
spot study of the situation. The permission
was not given. Making reference to the
contents of the Pakistan High Commission's
note the spokesman of the Ministry of
External Affairs had said that Pakistan was
trying to exploit the situation for its own
ends.

All India Whip's Conference

970. SHRIMATI SUSHILA

ROHATGI :
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SHRI RABI RAI :

SHRI RAMAVTAR SHASTRI :

SHRI HEM BARUA :

SHRI R. BARUA :

SHRI N. R. LASKAR :

SHRI N. SHIVAPPA :

SHRI P. VISWAMBHARAN :

SHRI CHANGALRAYA
NAIDU :

SHRI SHRI CHAND GOYAL :

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether it is a fact that a meeting
of the All India Whips. Conference took
place is Madras in September last ; and

(b) if so, what are the main recommen-
dations made and decisions taken by the
Conference ?

THE MINISTER OF PARLIAMENT-
RY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI1 RAGHU
RAMAIAH) : (a) Yes, Seventh All India
Whips Conference was held at Madras from
21st to 23rd September, 1969,

(b) A copy of the recommendations
adopted at the Conference is placed on the
Table of the Honse. | Placed in Library. See
No. LT—2054/69]

Conventlon of New Communist Party
at Hyderabad

971. SHRIMATI SUSHILA ROHATGI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Naxalite leaders are
planning a conventiun of the New Commu-
nist Partv at Hyderabad in December ;

(b) whether this is intended to intensify
their armed activilies on a national scale ;
and

(¢) whether Government could allow
sueh a convention to be held in the Nation's
interest 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA) : (a) The
Government of Andhra Pradesh have no
such information.

(b) and (c). Do not arise.
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Main Featores of New Technical
Education Policy

972, SHRIMATI SUSHILA
ROHATGI :
SHRI RAM SEWAK YADAYV :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the main features of the New techni-
cal education policy ; and

(b) how far does it seek to provide
employment potentialities to  the jobless
engineering graduates and diploma-holders ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K. R. V.
RAO) : (a) and (b). The Fourth Five-Year
Plan of Technical Education is aimed mainly
at improving quality and standards. Fo:
this purpose, the Plan provides lor faculty
development, reorganisation of curriculum,
preparation of instructional materials in-
cluding textbooks and, diversification of
courses. It is also propused to examine the
entire question of polvtechnic education and
prepare a plan for its reorganisation on a
long-term basis, vis-@-vis, the requirements
for technicians.

Special programmes are proposed to
train engineering graduates and diploma-
holders tor setting up small-scale industry

el A fzgd@t mgfafaos sl eggfes
wifa/wggfea wifen sfa 5 fad
unfaa aq

973. it 3w fag waae ¢
Y FHTN AUVE

Fa7 TE 1T HHY AZ AATT KT FAT
LTONT

(%) #=tg A7FIT § 9K weAAG
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faatga Mz R qu s & fadr wg-
gfea snfy ao wqgfaa mfew afa &
waaifeaY ¥ fad fe) argfafor oo &
faa go% oltar s w1 §

(%) afz gf, @ ag qdmr wx &
At v afg 9dY, o 9% @ SO
1

(7) afrmadi & mwg ¥ 6f
grzwe 3t fear mar 2 oAY 3aF sar
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TE-wT wAMT  § voa AW (e
fagrarm gew) : (5) & (w). widfea
grarosfra @ ar @ AT g ®
AA-9EA qT TG &Y qITAY |

frgar wyfafaet o ot

974, =it v fay wacwTe :
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o fwe wo fay :

31 qg-wT AA TE AT A FaO
70 fF -

(%) #ar g /< & f& qowe woa
wgfafan €1 wifa fz=r argfafasr
yatl & fag g9 % dar sr@m g
qdle1 1§ A & W 9 fawz w7 @

(=) afz gi, aY Sa& w7 & ¥ar
& oYz w7 aw o saffaq fear sl ;
W

(m) afz ady, @ ok a1 s §
wt feedt war-ary &9 & HEA A
arma ary fufes guei w1 feq 96T @
far & fagr gy ?

w1 Aaeg ¥ v owelt ot
fawn wea gem) : (%) & (). fz:4) q=mg-
wiT gfafa & 28 g7, 1969 &1 g€ uoft
5% ¥ fawifew Y ot fv fog s¥R
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g &Yw Jar wraw gro WA mgla-
fow & weff & far g7 ad odend A
widft § 3@ swe ey wrgfafost &
fad gz ad qQeng &t s wifge )
fawifea fasrodta &0

famit eNarwT

975. it wn fag watam :
st gEOw A

w1 qE-wrq w0 93 IAA F IO
w30 fw

(%) ®&T qTHIT F TAF  geNSAT
aar 99 ¥ graeg § ®7fAg) F 9T 9AC
sy Fafesl &Y gsar fradt 2 fasaia
fz=dy exArqre qar zigfar & wfowa
®7Y ¥ e # g qE F 27

(@) adtsr g wqarfoay o
wigiaa wifa agr wggfer wfaw sfa
¥ suwifrdl & gavmwaT gear &
T gar g ;

(v) sar miwrr & faare qden
I w31 Wy fAfast 4 gdgar
gt wAT ¥ 373 W7 A afgAr g
& A @ fdt ENmed & @ A
WIAFT Y

(7) afg 73, @t wfwerm 232 a1
Jee F47 ¥ ; W

(® frdr 2w v wdf & fad
qAET T aaqé o€ giwar &1 oy
wmqrg?

& W wArea ¥ tn Rt (it
fawraww gew) : (%) @ (@), =+,
1969 & 4 faza ol fafes o ¥
fasgla afaaag afaam & & et
wigfafa maawa awaargds qu fear
ar wiz faaii & 4 wggfae anfe & 7

(m) ofr 3, sfrorg
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(a) feedt urgfafe ¥ sfosw, §w
# fafrq grerdt gotadl & fao Ry
w1 ggdreT gown gfafees s & fag
fear snar &1

(v) a¥r gy & gfafma sdaiy
1, oY g & IuTew § waar a felY
wgfafe 7ar f=d dvm & wfafea ey
Fra T, sq1A # T g genegt | faa
Froas, 1968 #§ gag fHraf @ fF
gaveana fgt wrgfafeet & fedt
fa-gat 9z &1 ga7 7 fFar am w7z
fe feredtaig &t =dwrg Sor—II
grgfafasi  waar fz=h argfafa/fet
Zgm ¥ afafga frer oy fafoet o
& A g

firmt argfafoe-cden qa e@
fazg ot & fafrel o et e
o ¥ "
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#71 fan Q1 gaw Awm T o
A 3Y FO1 FI0 fw

(%) e°& Fsiag & fead fre et
& fafasi 3 w77, 1969 o% fzd wyg-
fafow sfagm Sz 1 fit wrgfafes
gy qrg 1 4t

(1) wygfas wfa aw wggfes
wifew arfa & fead wd=ifedy 3 98a
qeqr a1y w1 o ;

(m) aw7 sHarfaY & § fraal )
fardt e2zisfoez aar fe-ft g-fafas
% 93 qT fAagsa feqr aar 2 it @
fages fedr 7 sstfedl % @ sqgfea
wifa aar w3gfea aifes wmifs & feed
wsRardt § ;

(F)war gz N ga § f5 ¥ wHsrd



s

Freas ¥ ferdr wrgfafas) &1 19 T8
FLWE, AR

(%) afz zi, av sT=y Jwe¥
I9GYT 7 fry o & ®ar e § 7

fiverr et gaw dwr wet  (wTo o
%o wreo Wto Trw) @ (%) A7

(%) ow (wgafar afa)

(m) uw faza ot fafes @ wa1-
ag ¥ eaverefaee (fah) fagea feor
TgT @ WYX aF aFe Mo do fafy gemr-
mg & @ wwret & wrgfafes & g7 9t
fagwa faar nar &1 €9 wonAg & @A)-
ziefaez & =v ¥ fagsy femr mar faer
F i fafas waghas qesars w12

(=) s, A8

(8) 7e3 ag} saan

Written Answers

wTea ¥ qifeeanit amfos

“976. &t gww wx wHam :
st A fag Wiz e
st sitwex Tiaw :

FU1 qE-®Td T4 8 waEA, 1969 ¥
saiifET wsa gear 2828 F 3AT *
a9 F g7 A9 I F FI 6

(%) wea s & AT Far 2are
fasl o fgows 723 3@ a1z qifeearf
amnfesl ®) o frg ardte ®Y faet
fwar nar ar ;

(m) w=gia feadt arv w73 arg a7
&t wafe &) agrar i XA gaw 3f7
%) wafg a1 2 : Wt

\T) 3% A9 agr ¥ oAYT IAR)
fraifa; sea & far swwrr gru @
wrdarsy Frr w3 w1 faare & 7

qa®@ Mg ¥ TRg qaf (s
fagieca qew) : (5) ¥ (7). gwar

KARTIKA 30, 1891 (S4KA)

ass

owfra ot a7 Tt @ W T @AT ERA
& qur 9Zw q¢ <& g |

Written Answers

Residential Accommodation to Employees
of National Councll of Educational
Research and Tralning

978. SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the number of houses acquired and
allotted to its employees, class wise, by the
National Council of BEducational Research
and training ;

(b) whether it is also a fact that the
rule of seniority has not been followed in
allotting these houses ;

(c) whether it is also a fact that no
scale of plinth arca has been followed for
renting these houses from private landlords
and in some cases the landlords are charging
more than what they would normally
charge ;

(d) whether it is a fact that when an
employee leaves the house the same iv not
allotted to another employee but is surren-
dered to the landlord ; and

(e) if so, the reasons thereof, and steps
taken to remove the grievances of the low-
paid employees in getting the advantage of
this allotment scheme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) to (d). If any employee of the
National Council of Educational Research
and Training wishes to hire for his residential
purposes accommodation outside the Campus
of the Council but within a radius of 8
Kilometers from the Campus, the Council,
on application from the employee, enters
into an agreement with the landlord for the
house proposed by the employee, and meets
rent from its resources upto a maximum
limit of 259% of the salary of the employee.
Under these arrangements 91 privale resid-
ential houses have been taken on rent. A
statement showing the distribution class-wise
is laid on the Table of the Housc. [ Placed in
Librory. See No. LT—2055/69]. The ques-
tion of seniority of allotment rules under
this arrangement does not arise The area of
accommodation in each case is resiricted to
the maximum of entitlement und-r Govern-
ment of lodia rules and the amsunt payable
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by the Council is restricted to the maximum
of the amount admissible as House Rent
Allowance to the employee concerned, If
an employee vacates a house and il another
employee wishes to occupy it, the latter can
contact the landlord and the Council and
get a fresh lease deed signed in his favour.

(c) Houses suitable fom Class [V
employees are not readily available on rent
in the arca. Some Class IV quarters have
been constructed within the National Council
of FEducational Research and Training
Campus and are  being allotted. Measures
to secure additional houses on rent are also
under examination.

Nehru Unlversity, New Delhi
979, SHRI BAL RAJ MADHOK :
SHRI R. K BIRLA :

Will the Minister of EDUCATION AND
YOUTH SFRVICES be pleased to state :

(a) whether it is a fact that the WNehru
University in New Delhi has started
functioning :

(b) whether it is also a fact that so far
Jamia Millia TIslamia, Indian Institute of
Medical Sc'ences and Indian  Institute of

Technology, MNew Delhi have not been
affiliated to it ; and

(c) if so, what is the difficultv in bring-
ing al' these institutions within the purview
of Nehru University ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K R. V.
RAQ) : (a) Yes, Sir.

(b) and (¢). The= University Act provides
only for association or recognition of institu-
tions of higher learning. There is on provi-
sion for affiliation as such. The question of
association of some institutions with the
Unive-sity is under consideration of the
University authorities.

Riots in Ahmedabad-Calling of Army

980, SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the army
had to be called in at Ahmedabad to quell
the riots there in September, 1969 ;

(b) whether it is also a fact that a
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number of battalions of the Central Reserve
Police have been posted there ; and

(c) if so, what is the situation in
Ahmedabad and how much force of the
C. R. P. is still there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Yes, Sir.

(¢) The situation in Ahmedabad is under
control, Two battalions of CRP are avail-
able to the State Government for mainten-
ance of order.

Communal Situation in Delhi
981, SHRI BAL RAJ MADHOK :
SHRIMATI ILA PAL

CHOUDHURI :

Will the Minister »«f HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chief
Executive Councillor of Delhi has written to
the Hrme Ministier bringing to his notice
incident of provocation by communal and
pro-Pak elements aund sought his co-opera-
tion for maintaini o | peace in
Declhi ; and

(b) if so, the action taken by Govern-
ment on that letter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir

(b) The specific incident referred to in
his letter was inquired into but it had not
been possible to  identify such elements.
Strict vigilance is, however, maintained in
Delhi to ensure that communal harmony is
not disturbed.

Development of Kovalam Beach (Kerala)
as a Major Toarist Resort
982, DR. RANEN SEN :

SHRI VASUDEVAN NAIR :
SHRI C. JANARDHANAN :

Will the Minister of TOURISM AND
CIVIL AYIATION be pleased to state :

(a) whether the scheme to develop the
Kovalam beach in Kerala as a major tourist
resort has been finalised by Government ;
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(b) if so, the main features theaeof ;

(c) the estimate cost of the scheme ;

(d) when the work on the scheme is
expected to begin ; and

(e} the time it will take to complete the
scheme ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Final approval has yet to be given 1o the
plans and estimates submitted recently by
the architect.

(b) The salient features of the project
are the construction of a 100-room hotel, 20
cottages, a beach centre with cafeteria and
shops and provision of recreational facilities,

(c) Rs. 90 lakhs to be shared by the
Department of Tourism and the India
Tourism Development Corporation Limited.

(d) The scheme will be ready for imple-
mentation soon after overall clearance has
been obtained from the Expenditure Finance
Commit:ee.

(e) The scheme is expected to he com-
pleted during the Fourth Five Yecar Plan
period.

Complaint by Officers of Telengana
Cadre

DR. RANEN SEN :

SHRI K. HALDER :

SHRI BHOGENDRA JHA :

SHRI C. JANARDHANAN :

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have looked
into the complaints made by officers of the
Telengana Carde regarding their appoint-
ments and promotions since the formation of
of Andhra Pradesh ; and

(b) if so, the action
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
In the response to a circular istued by the
Government of Andhra Pradesh in March
1969, 879 representations from gazetted
officers and 2,600 representations from noa-
gazetied employees of the State Government

983.

taken in this
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were received. These representations were
referred to the Central/Statc  Advisory
Committee established under the States
Reorganisation Act, for their consideration
and advice. As on the 15th November 1969,
decisions have been communicated to the
State Government on 530 representations
from gazetted officers and on 862 representa-
tions from non-gazetted employees., The
remaining representations are expected to be
disposed of at an early date.

Non-Avalilability of Books Prescribed
by Central Schools for the Middle
Classes

984. DR. RANEN SEN :
SHRI A. N. MULLA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :

(a) whether it is a fact that the books
prescribed by the Central Schools for the
middle classes, espicallv the &th class, aie
not readily available in the market ;

(b) if so, the reason therefor ;

(c) whether the Government are aware
that the books are made available many
months after the academic session starts ;

(d) whether it is a fact that the courses
are not completed partly because the books
ure not available and partly due to the
indifferent attitude of the teachers ; and

(e) whether the heads of the schools and
the Principals especially of Andrews Ganj
School in New Delhi do not ensure that the
coaching in the classes is going on accarding
to the schedule and syllabus and that the
courses are completed well in time 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir.

(b) In view of (a) above the question
does not arise.

(c) Except the following 9 text books,
all other text-books were made available at
the beginning of the academic session 1969-
70 -

(i) 2 text-hooks jn Hindi for class 11,
{iid 1 text-book for Hindi for class VI.
(iiiy Hindi edition of 3 text-bnoks in
Science for class VIII,
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(iv) Hindi editions of 2 tcxt-books in
Mathematics for class VIII.

(v) Hindi edition of 1 text-book in
Social Studies for class IX.

(d) Except for the course in the subject
of Mathematics in class VII, there is no
information of any course not having been
completed by any of the Kendriva Vidya-
layas in any class in the session 1968-6v.
The course in Mathematics in class VII
could not be completed, mainly because the
prescribed course was found to be too much
for an average child in that class and it was
neither due to the indifferent attitude of
teachers and nor to non-availability of text-
books.

(e) But for the above-mentioned excep-
tion, the heads of Schools and Principals,
including that of the Andrews Ganj Kendriya
Vidyalaya, do make sure that coaching goes
on according to the schedule and that sylla-
bii and courses are completed in time.

Site for lndlan Oceanic Directorate

985, SHRI C. K. CHAKRAPANI :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the reasons for rejecting Cochin as
the site for the Indian Ocanic Directorate,
which has now been shifted to Goa :

(b) the amount spent so far on this
project for more improvements and better
research programmes ; and

(c) whether it is not possible to utilise
the Cochin Harbour for this research ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) The Indian Ocean Biologi-
cal Centre of the National Institute of
Oceanography  continues to function at
Cochin. The Headquarters of National
Institute of Oceanography has been located
at Goa on the recommendation of an Expert
Committee which was accepted by the
Governing Body of the Council of Scientific
and Industrial Research.

(b) Rs. 56.09 lakhs.

(c) Cochin Harbour is already being
utilised like other ports on the Indian Coast
for carrying out Indian Occanographic
Studies by the National Institute of Oceano-
graphy.
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~  Ahmedabad Rlots

990. SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of persons killed,
or otherwise seriously injured in the
Ahmedabad riots and elsewhere in Gujarat
and Maharashtra States during the last two
months ;

(b) whether army bad toc be called out
in several places several times because of the
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breakdown of the law and order situation in
those states ;

(¢ whether the army units were deployed
with the concurrence of the Central Govern-
ment or at the initiative of the State Govern-
ment; and

(d) whether the Government of India
have examined the implications of the
frequent use of army in aid of civil authori-
ties in the maintenance of law and order in
those States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) : (a) Regar-
ding the number of persons killed or injured
in communal incidents in Gujarat during the
last two months attention is invited to the
detailed statement laid on the Table of the
House on NMovember 17, 1969.  According to
information received from the Government
of Maharashtra no person has been killed or
injured in that State in communal incidents
during the last two months,

(b) and (c). Army was not called out
in Maharashtra during the Jast two months,
‘The assistance of the Army was obtained by
the Government of Gujarat during the
recent disturbances, The Government of
India were kept informed by the Govern-
ment of Gujarat.

(d) While the Government appreciate
that it is not desirable to make frequent
use of Army io aid of civil authorities for
the maintenance of public order. There can-
not be any objection to the use of all
resources to put down serious communal
disturbances.

Implementation of Recommendations of
Education Commission

991. SHRI YAMUNA PRASAD :
DR. SUSHILA NAYAR :
Will the Minister of EDUCATIDN

AND YOUTH SERVICES be pleased to
state :
(a) whether the Education Commission's

recommendations made in their report whicl:
was submitted to Governmen' on the 2uth

June, 1966 have since been fully implemented
by Government ;

(b) if not, the reasons thereof ; and
(¢c) the noumber of rccommendativns
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which have been implemented so, for and
which have not been implemented ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V.RAO): (a)to(c). A statement is
laid on the Table of the House. |Placed in
Library. See No LT—2056/69|.

wrea ¥ famafogomwa
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(7) w7 (7) @7 g7 eaw ¥
777 g0, Wi7a I qar  faeafagra
gana winT fasafamag egz qv, Sife
39 1A 7 fAu &€ #8938 F &
g7a Arfg~ 2, 3799 HEUAA & F7Z 4l-
faa #zar, gaiiaw afafaal 71 fagfaa,
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gfaat aar  =fe-gr 3o A a1
tagrdlar sz gemewt & fao gfaw
I sggeqy mifz

Hindi kpowing Staff'Use of Hindi in
Home Ministry

993, SHRI RAM SWARUP VIDYA-
RATHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of sections and
units in his Ministry ;

(b) the names of the sections and units
etc. which have 50 percent and 80 percent
employees respectively possessing working
knowledge of Hindi :

{c) the time by which noting and draft-
ing in Hindi is proposed to be started in
the sections and units etc which have 50 to
80 per cent Hindi knowing employees ; and

(d) the measures proposed to be taken
to remove the obstacles in doing so 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 99, in
the main Ministry.

(b) Two statements giving the required
information are laid on Table of the House.
LPlaced in Library, See WNo. LT—2057f

(c) The Central Government employees
are free to use Hindi for noting and drafting
without reference to the percentage of Hindi-
knowing employees in a particular Section.
The over will, however, be a gradual ome
and it is not possible to indicate the date by
when noting and drafiing in Hindi will be
started in sections having 50 to B0 percent
Hindi knowing employees.

(d) Preparatory measures to facilitate
the progressive use of Hindi for official
purposes which are receiving atlention are
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the provision of Hindi typewriters, augmen-
tation of the translation staff, Hindi transla-
tion of books, manuals, codes, regulations,
forms, Acts eic. teaching of Hindi to those
Central Government employees who do not
know Hindi and teaching of Hindi typing
and Hindi stenography.
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e mur gaw day qat (310 Ao
%o WiTo dto Tiw) : (F) & (7). fag=-
fawrma wazra qrata qro fagea & ot
afafa &Y frq1g q7 7r9g aeErT F T
1 gHY A1 qreT 1 @ A R

Assistance to Youth Festivals Organised
in India

996. SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is the policy of the
Government of India to give material assis-
tance to any other youth festival organised
in India with the participation of youth and
students from abroad for creating better
understanding and cooperiation among the
yvouth ; and

(b) if so,
regard

Government’s stand in this

THE MINISTER OFF EDUCATION
AND YOUTH SFRVICES (DR. V. K.
R. ¥. RAO) : (a) and (b). The International
Youth Exchange Programme is a desirable
venture and every request will be considered
on merit. Al present, howcver, there is o
budget provision for grant of financial assis-
tance to such festivals.

Assistance to Delegates of Comex [11

Festival
997. SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Comex III
delegates came from sbroad and were given
financial assistance as well as other facilities
to visit different Universities in India ; and

(b) if so, the details of the nature of the
assistance given ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R.V RAQO) : (a) and (b). Comex III
consisting of a coatingent of about 500 youth
from U. K. arrived in India on 22nd August,
1969. They belonged to various Common-
wealth and other countries and were
studying/working in U. K. This Ministiry
did oot agree to provide fimancial assiriance
to Comex lodis which was responsibic los
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organising the Comex III's visit to cover the
deficit. However, a grant of Rs. 5,000/
was made to Comex India out of Education
Minister’s discretionary fund as a special
case. Comex III visited certain universities
in thc country on their own.

Comex 111 Youth Festival

998. SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is fact that the Youth
Festival i(Comex 111} is known as Common-
wealth Youth Festival ;

(b) the names of Commonwealth
countries which sent their representatives ;

(c) whether it is a fact that no represen-
tative from the African countries in
Commonwealth came to attend it ; and

(d) if so, whether it is due to the racial
discrimination policy of the United Kingdon
as well as of the organisers ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.RV.
RAO) : (a) to (d). Comex UK, as for as
is known, is a private organisation and the
Comex 111 was their third expedition which
included a contingent of about 500 youth
from UK, They belonged to various Com-
monwealth and various other countries
including African countries studying/working
in UK. It is understood that no Common-
wealth country officially deputed any of their
representative to join Comex III. Comex
India organised a festival in which Comex
III participated along with students from
Indian Universities which was called by them
as Commonwealth Youth Festival.

According to the information made
available to this Ministry by Comex India,
it appears that the invitations to join the
Festival was sent by them to the Common-
wealth countries through the commonwealth
Missions situated in India. But there was
no response. Consequently, the question of
racial discrimination does not arise.

Scheme for Development of Kakinada
Port

999. SHRI M.S. MURTI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that the Govern-
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ment of Andhra Pradesh have submitted a
Scheme costing Rs. 251 lakhs to develop the
Kakinada port ;

(b) if so, whether the scheme is likely to
be included in the Fourth Plan as a Ceatrally
sponsored scheme ;

(c) if not, the reasons therefor ; and

(d) if the above scheme is included in
the Fourth Plan the money allotted for the
year 1969-70 for this scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THF MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) to (d). The proposals of the various
State Government for development of minor
ports under Centrally Sponsored Schemes are
under examination by Government.

wsaarfd) wr waRiaTm

1000. st Tinegeq faendi: aar
Tg-wTT 7T Az I F Far w94 5

(%) #ar gg 99 2 f& grwT 7 wraf-
1 wraF sqar qfees swrd fFar 2, faq
& sgm7 fafwsa smaal wz rateal
& saarfeal &1, oY @t a7 sz aqt A
fazra< us & agwia ggar sam § #19
*T T &, Tasg 90187 s1gIman 91T gal
AT ® qF FFIT F F1GY F7 GLHG T3
A & AAG A F fAo w7 wgAni
wgar gt § egrareafa fear aar
arfge ;

(m) afz gi, a1 37! ear vz fafy
§a1 § AYX 3% AAAT A TA fAwa &0
fodt &tar as &g faar -

() afz ad, @ #41 IAF  WeArHAT
&1 &1 fasrr 1§ tar qfcay w57
g ;AT

(=) afx 7Y, A w@% sar w17m & ?

qe-%1d wemew § vew Wy (st
fagr wew ges) : (%) 30 woe, 1057
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%Y fafwsq weraal & gnza ear quf
ufawifal 1 dz7 # qf% fresal &3
oF fauwd g o1 fF afsaias & agiasl
w7 grafiga sfaag) (Ofan ggm)
3 wIWN R AU FR Y W IAF
Al (d12) @ diF agl W oF v
azqar qrar sifge aifs fafusr o foa
% safsq wa7 wasqr w1 quraewg fafay
aar faegd agwa gew 43 @ w7
frexal ¥ @rg ga fAewg #1 acHElA
faze® & v9 sty a7 gear 11/3/57
glo w0z ngo fgqiF 6 fagsgr, (95"
g1 g9 F3radl JiT grag Faiaal f11
afearfaa fear aar

(@)  wa=rdan & afewsm &
HIIEAFIT FY 24 F @D a1 § oA
smafas arazrsarsl & w3AT a9ET
¥ eqraraTm f&r wd &

() Az (7). 39 tawq 9 FE 77
/AR WA AT AN AT 1 wLAN
% g9-31f:% fadew & fAu searast &
faftao gfgsifeni & fAftsa s 8 38
ara ¢ RN 27 « ggr ¥ oA 2w
&a7 graar fAgww & fza & oftwaw &
fagrsa & sa1a & a1 nar 21

CORRECTION OF ANSWER TO USQ
3581 DT, 14.8.1969 RE. A.LR. NEWS
BULLETIN IN SINDHI.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
IK. GUJRAL) : In answer to part (a) of
Question No. 3581 given on 14.8.1969 in the
Lok Sabha, it was stated that :

“No, Sir. Sindhi news bulletins are
broadcast from Delhi, Bhuj and
Ahmedabad in addition to Bombay and
Jaipur”.

The correct position, however, is that
though the news bulletins in Sindhi originate
from News Services Division of All India
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Radio, Delhi, these are not brodcast/relayed
from Delhi Station of All India Radio.
The answer stands corrected to the following
extent :

“*MNo, Sir. Sindhi News Bulletins
are relayed by Bhuj and Admedabad in
addition to Bombay and Jaipur”,

CORRECTION OF ANSWER TO USQ
5160 DT. 28.£.1969 Rg. IMPORTED
TRACTORS LLOTTED TO MADHYA

PRADESH.

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EMP-
LOYMENT AND REBABILITATION
(SHRI JAGJIWAN RAM) : In Lok Sabha
Unstarred Question No. 5160 answered in
the Lok Sabha on the 28th August, 1969,
information on the rollowing points was
sought :

(a) the number of tractors given o
Madhya Pradesh out of those im-
ported from USSR and other
countries during the financial years
1967-68 and 1968-69 ;

the number of tractors proposed to
be given to Madhya Pradesh during
the financial year 1969-70 ; and

the number of tractors demanded
by the Madhya Pradesh Govern-
ment from the Central Government
for the development of agriculture
inethe State and the action proposed
to be taken by the Central Govern-
ment in regard to the supply of
these tractors to them ?

(b)

(c)

In reply to the above questions, the
following information was given :

(a) 775 tractors out of those imported

from USSR and other countries

during the financial years 67-68 and

68-69 were allotted to Madhya
Pradesh. The details are as
under :
Noa.
Zetor-2011 400
DT-14B 300
Byelarus 75
’ 775
(b)Y and (c). The State Governnient

has asked for 2,400 traciors this
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year. They have intimated their
Fourth Five Year Plan requirements
to be B,500. The Siate Govern-
ment’s requirements of tractors
would no doubt be met to some
extent by indigenous production.
The Government is also considering
import of additional tractors which
will at least partially meet the rest

of the requirements keeping in
view the tight foreign exchange
position.

However, the information given in reply
to part (a8) of the guestion pertains only to
year 1968-69. The correct position in regard
to the number of tractors given to M P, out
of those imported from U.S.SR. and other
countries during the financial years 1967-68
and 1968-69 is as follows :

During 1967-68, tractcrs were im-
ported from U.S.S.R. and Czecho-
slovakia. U S.S.R. tractors were
distributed through the various
agents in the private sector on
regional basis and not State-wise.
These agents catered to the requir-
ments of different States including
Madhya Pradesh. The tractors
which were imported from Czecho-
slovakia, were not ullotted to the
State during 1967-¢8,

Duriog 1968-69, the following im-
ported tractors of various makes
were alloted to the Madhya Pradesh

State :
Nos
Zetor-2011 400
DT-14B 300
Byelarus 75
775

The information given in reply to parts
(b) and (c) remains unchanged.

CORECTION OF ANSWER TO USQ
7733 DT. 19.4.1968 RE, ARCHEOLOGICAL
MONUMENTS.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI

JAHANARA JAIPAL SINGH) : In reply to
Unetarred Question No. 7733 asked by

NOVEMBER 21, 1965

Appointment of Pay 316
‘ommission (C.A.)
Shri Bharat Singh Chauhan, M.P. in the
Lok Sabha on 19th April, 1968, the then
Minister ot State in the Ministry of Education
{Prof. Sher Singh) had stated that certain
forts including the Hari Parbat Fort in
Jammu and Kashmir and the Fort at
Tellicherry in Kerala. were under military
occupation. On investipation it has been
established that the Hari Parbat Fort and
the Fort at Tellicherry are not under military

occupation,

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Appointment of Pay Commission for
Ceniral Government Employees

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I call the attention of the
Minister of Finance to the following matter
of urgent public importance and request that
he or she may make a statement thereon :

“Reported decision of the Government
to appoint another Pay Commission for

Central Government Emplovees™.

SHRI S. M. BANERIJEE (KANPUR):
We want that she should make the state-
ment.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, the question of appointing
a Pay Commission to review the pay struc-
ture and other conditions of service of
Central Government Employees has been
under examination for sometime. Govern-
ment have taken a decision, in principle, to
appoint a new Commission for the purpose.

Questions like its composition , cover
gge and terms of reference are under
active  examination and as  soon

as these details are finalised, an announce-
ment will be made, if possible in the course
of the cuntent session.

SHRI S. M. BANERJEE : The recom-
mendations were not implemented.

The previous Commission. mamely the
Second Pay Commission, gave its report in
August, 1959  Since then, the National
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Commission on Labour has made the follow-
ing recommendation in its Report submitted
in August, 1969 on the approach to the
question of wage policy in respect of indus-
trial employees of the Government covered
by its terms of reference :

“We feel that the conditions have
changed so much since the setting up of
the last Pay Commission, that there is a
strong case for setting up another Pay
Commission to review the wages and
other conditions of service of industrial
employees of Government and we
recommend the setting up of such a
Commission without delay.”

This recommendation has direct appli-
cation to about 21 lakh Central Government
industrial employees constituting more than
84, of the tota! civilian strength of Central
Government employees. Government are,
however, of the view that instead of sectoral
approach in respect of departments or cate-
gories of Government employees, the new
Pay Commission should go into questions
that may be referred to it in respect of

Central Government employees as &
whale,
SHRI KANWAR LAL GUPTA : In-

cluding emplovees of Union Territories.

As has been stated carlier, the coverage
and terms of reference of the new Commis-
sion have yet to be finalised. However, the
new Commission will be expected to take
into account not only all relevant develop-
ments since the previous Commission re-
ported in 195+, but also various important
fact.rs, such as the requirements of the Plan,
the additional demands on resources that
mav be entailed on this and other inescapable
account, and possible repercussions on State
Governments, Local Bodies, Public Sector
Undertakings. All these matters are under
consideration.

SHRI SURENDRANATH DWIVEDY :
The statement is welcome in the sense that
at long last Government have agreed in
principle to the appointment of a Pay Com-
mission. In view of the fact that even after
ten years, the tecommendations of the Second
Pay Commission have not been fully imple-
mented and since Government here have
accepted in principle a need-based wage, will
the new Commission be given a time-limit
for the submission of their final report and
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will a timeslimit also be set for its imple-
mentation 7 Also, will this Commission go
into the guestion of the determination of
scales of wages taking a need-based wage as
the basis ?

SHRIMATI INDIRA GANDHI :
Government had made it clear in the last
that Gover regard a need-based
wage to be an important objective of their
socio-economic policy and that it could be
said that the Gajendragadkar Commission
on labour was seized of the question, That
Commission has since made its report, and
on this particular question the Commission
has expressed the view that the principle of a
national minimum wage to be determined
in monctary terms is not practicable, They
have also accepted in principle that the
capacity to pay will be relevant consideration
in determining a necd-based minimum.
They have also stated that they are not in a
position to quantify a need-based wage in
money lerms or lo assess Government's
capacity to pav. These matters have been
lefr by them to be gone into by a pay com-
mission,

As I said in the statement. the terms of
reference of the new Pay Commission are
under consideration. Howewer, it is our
intention that it should be open to the
Commission to consider this question in all
Iis aspects. The previous Commission also
considered similar issues,

The House is aware that our general
sympathy on this issue is with the workers,
but the question is a rather complicated one
in terms of what 15 possible and piacticable.
Thz matter was considered by the Second
Pay Commission, but they neither accepted
nor rejected the demand.  So. we would like
this gquestion to be considered in all ita
aspects by the new Pay Commission as was
recommended by Shri Gajendragadkar,

Some hon. Members said that the pre-
vious Commission’s recommendations had
not been accepted. As far as [ know, seeaking
subject to correction, by and large they were
accepted, and in fact, in rcgard to some
aspects like family pension, we wsnt beyond
tke recommendation,

SHRI SURENDRANATH DWIVEDY :
I want a clarification, Tt is not very clear
whether the Government is going to put a
time-limit for the submission of the report,
and whether they are prepared to give any
interim relief to the empioyees,
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SHRIMATI INDIRA GANDHI : The
matters to be considered are very compli-
cated. It is very difficult for us to givea
time-limit. We can only say that the last
Commission, as hon. members know, took
about two years,

st t®o uwe WYEY (gAT) @ WeAH
waven, fogd a1 ¥y e 3 a8
Tim & 9, Ao dlo UHo formsl 3T
gud qaf o g€, & 9 qzd sa«fa),
wagAl ¥ Arg oz gur 91 IR WA
¥ A8 argr war—ag oiEe 9@ 91 fw
quT GRAT AT far § &1 g9 TH I
! gifazgq & qg 9 9 geha 4|
7g ¢ f& 2@ ggma § 919 2R 419 Ofl-
Az fEar at g1 wd «0d &1 FTH N
aq fRey fear elx @7 @29 & =7
g1 ar fF 331 gty A2 § 99 F qaA
ST JY FaFr AN A fmfaEr ¥ mwT
% fzar | 97 73 o wfewe ar 39
/97 guFY F1 aq7 fF AqAT A4 FH-
WA 31 gwr ¢ zafed gage w1 faie
A ST EFT € 1 A 9 gar wifgdeT
FT gF 91 IaF1 ad & fog w3 § wH1-
oq &1 gRraar @yl fwm qar @ 0 & A
g wgizal @ qgAr wigar g e sar d
agi 9T &Y A1 FgA & faw §mT F—uF
ar @ EFE Ure H RS FAIT AGH IEH
qagd & @ gfafafe & 9a% mig Nt
aarg afeawr fear aam 9l gat—Alw
I Aw & At ¥ wifagga § g aF
T A ZACIF 91 I8 aX F A1 M
FHrmA & g A IaEr oF mfadaa
1 OAT¥ FAFFT FIAQE AT FIA T
qreaTaa 33 % (A7 FoRrT qare 2 7

sitadt sfaw it : dar w1 F2)-
aidlew daTE @ Ad T EFd §
(sawam)

ot wnot wead (wsak 2ferg ) o A
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quAY Afr w9 =7 @Y & | A4y smaEEdr
|19 F41 AR FTIE E

siterat gfeger widy @ ggs aY el 9%
wrer a1 fw & sfga grr fw ag...

«ft <fr wm (3) : gw ¥ wetaw N
g4t a8 Iarar |Agd

oW e - wifagga A
arfga, T s®@a 7). .,

MR. SPEAKER : After all, the hon,
Members must have some patience.

ot W AW : gH AL YA qwA
oY fager are f&ar 7ar

SHRIMATI INDIRA GANDHI : What
I was saying was this. 1 do not know
whether they want an answer or not.

SHRI NAMBIAR
Answer and s.me relief also.

{Tiruchirapalli) ;

oY waz wiw g (fess) |83) 6y
FIA¥NT |IET 34T Ag 78 § T wA &
q19 9§ a1 W17 A% 17 G |

SHRIMATI INDIRA GANDHI : Ifl
cap start speaking, 1 can take up the points,
If I am not allowed even to begin replying,
obviously 1 cannot give a reply. Perhaps I
used the wrong word, I do not mean ‘jhagra’
in that sense. One of the main demands
was for a pay commission...

SOME HON. MEMBERS : No; for
arbitration.

SHRIMATI INDIRA GANDHI : Govern-
ment had not agreed to it. Now we have
agreed to it. As far as possible we try to
accept the recomendations. In this case we
shall certainly try do so but it is not possible
to give assurance . (Inrerruptions.)

As far as intcrim relief is concerped...
(Interruptions.)

e AENT ;. WIT WA A Wi

Qfwd 1 ar gfad @t g a1 wgAv 2
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st oW qwe weht : dmT Wgw v
2 fF 3o wawedt & 1 wmwr wfadew
F1 a1, uiftifz 7 1 1 HUT €T ATHI A
UF FORIY & a1 ¥ sdvqa e ar.,,

st ®o Ato wal : g2F AFY AT |
" EEETT A

EaW WEAW : FAAT EIIE W W9
ferzd wor § & 7 Y *vé firely Y w12
g7 5% § AT 7 fredy Wy e A T
ta &8 &7 99T | § gEs swaw 9K
At 7 @7 A forer s g fe
79 F FIGATE FY X T ST
Irec!um you mot to interrupt the Prime
Minister repeatedly.

SHRI S. M. BANERJEE :
some clarifications.

1 wanted

SHRIMATI INDIRA GANDHI : There
is some slight difference between arbitration
and the guestion of having a pay commis-
sion ; they are not exactly the same. [ was
referring to interim relief,

st gHo g Wi : F wgar 2 6 d
FREA & A1 fawifor w@@ gw@ W@
arzfen qaw 1 Ay ¥ fag w97 W19
Fare

What about the binding nature of the
findings 7

SHRIMATI INDIRA GANDHI : We are
no* discussing arbitration on this question ;
wg are discussing the proposed pay commis-
sion. Question was asked about interim relief
tInterruptions |

MR. SPEAKER : I have not been able
to listen to Mr. Joshi's words because of this

noise. Il the question is not heard, what
reply will he get 7 Will he repeat his
question 7

51 g®o qRe wWiel : fogs @1 Y
gEAIT £ 0% g £ T W FH g 0,
gAY At @ fafane A9 & " oY
Fo do Ao 8% fag aefladt =&y oY

KARTIKA 30, 1891 (S4XA4)

Commission C.A.) 382

At ¥ wflea &1 gwra A a1 | RfeT
ax mfagga & q| i ¥ AT e
fFar ng7 ax €25 ¥ @ra g4 A7 A9
9 @ "X Fo @le o ®I FTARIE
frar W geave g€ 1wz H awwhan
% fou 2% 7 ¥ wivgA o T W@

g4 N ww Ea A osmAEMEY
FrAar ArEar g1 R ar gz fe qar
wagdl & wfafafea) & ag garz aferw
Tk Zo0 WIE IGIH W@ 1T, 9% 7E
gz f& A1z ¥ex fafang Fa & AT HF I
¥ sMaa # ey qrird gaer arg-
e gare AU T qAT F (7 791 909
Farr 3

st ¢ faer miat w27 A% wTOET
feaSaaT w1 @ ancréss o1 gwa §
7 1T AR sqrA g wgar

st wux =@ qon : sarq frar s,
TART FTT HAAE 2 | AIT IAR) Fq5T
& fw ady ?

sty ¢t : gadt arwag g
fe zast warg A&l wrar a1 avar | FfET
fawz 2 & gt anfler ¥ 399z
fasre fFar argar | w2i 4% &Y adar
A% g | a6 AN gd A#H 6z
TR |

Coming to the question of interim releif,
I think we should leave this a matter also
to the Pay Commission not to wait for the

final report but to take interim recommenda-
tions. ' [Interruptions)

SHRI J. M. BISWAS (Bankaura) : Be-
cause the cost of living has risen, we want
to know whether the Prime Minister is
considering interim relief.

SHRI S. KUNDU (Balasor¢) : Ona
point of ordei, Sir The Prime Minister
assured us that it is difficult to give a time-
limit to the Pay Commission. (Interrupiions)
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MR, SPEAKER : There is no point of
order,

SHRI J. M. BISWAS : The country is
eagerly awaiting for her declaratioa about
interim 1elief, because the cost of living
index has gone up. It has nothing to do
with the Pay Commission. ([nterruption)
She is prepared to reply, Sir.

MR. SPEAKER : I do not

1 am calling the next member.

allow vou ;

SHRI J. M. BISWAS : Don’t allow me,
but allow the Prime Minister to speak.

st w37 o1 q| : 3T A AWS-
A ¢ wewr 1 RN T 2, qear g,
gg i ®AT A Aedl #1 asdt A g
| FOAAT |

SHRI N. SHIVAPPA (Hassan) : Consi-
dering the nature of the discussion that
went on between Mr. Joshi and the Prime
Minister...

SHRI S. M. BANERJEE : You are the
tallest member of the House.

SHRI N. SHIVAPPA : Thank you. The
time when this announcement has been made
by the Prime Minister as a piece of propa-
ganda for her Government...

MR. SPEARER : What is the question ?
SHRI N. SHIVAPPA : I am coming to

the question. The Administrative Reforms
Commission is there and it has given certain

categorical recommendations ¢n  various
aspects of administration. Government are
yet to implement them. Even though

originally it was appointed only for one year
it has now completed four years and we
do not know when its work will be complet-
ed. There is another body called Organisa-
tion and Methods Division whieh was
appointed about ten years back. It is also
functioning. Both these bodies have given
their ideas about norms for duties by
government servants und how their output
can be increased. No. action has been
taken so far on these recommendations.
Then, two Pay Commissions have been
appointed and some of their recommenda-
tions have been implomeated. Yet, the

NOVEMBER 2/, 196%

Commission (C.A.) k[ L]
standard of efficiency of the third class
and fourth class employees has not
increased.

MR. SPEAKER : Let him come to the
question.

SHRI N. SHIVAPPA The Prime
Minister must give a categorical assurance
to the House that when the terms of refe-
rence for this Pay Commission is finalised it
should include consideiation of those points
which will enhance their incentive for work
which will in turn result in better adminis-
tration of the country. Secondly, in the
backgiound of the national disintegiation
that has 1aken place in this country, why
should the State officials be differentiated
from the Central officials in the matter of
emoluments ?  Why should they not have
the same scales of pay 7 If necessary, the
States should be given a subsidy so that they
can give the higher scale.

SHRIMATI INDIRA GANDHI: We
will consider all these points when we set
up the Pay Commission. As I said, the
previous Commission took about two years
to finalise its recommendations. 1 would
certainly hope that this Commission finishes
its work in less time, if possible ; certainly,
not more than that. The recommendations
of the Second Pa y Commission were largely
accepted and statements have been made in
th: House explaining the items which were
accepted as well as those in regard to
which some departures were found necessary,

SHRI RANGA (Srikakulam) : What
about the employees of the State Govern-
ments 7

SHRI BAL RAJ MADHOK (South

Delhi) : Will ihe employees of State Govern-
ments be treated in the same way as the
Central Government employees in the matte.
of emoluments 7

SHRIMATI INDIRA GANDHI: It
must be left to the Pay Commission 1o take
all points of view, to consider all aspects
and then come to conclusions.
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PAPERS LAID ON THE TABLE

National Cooperative Development
Corporation (First Amendment)
Rules

THE MINISTER OF FOOD AND
AGRICULTURE AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM): I bagto lay
on the Table a copy of the National
Cooperative Development Corporation  (first
Amendment) Rules, 1969, published in
Motification No. G. S. R. 2'44 in Gezette
of India dated the 4th October, 1969 (English
version) and G. 5. R 2596 in Gazeite of
India dated the 8th MNovember, 1969 (Hindi
version), under sub-section (1) of section 22
of the National Coopeiative Development
Corporation Act, 1962, | P.aced in library.
See No. LT -1997/69]

Certified Accounts of Indian Institute
of Technology, Kanpur

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V,
RAQ) : 1 beg to lay on the Table a copy of
the Certified Accounts of the Indian Institute
of Technology, Kanpur for the year 1967 68
along with the Audit Report thereon, under
sub-section (4) of section 23 of the Institute
of Technology Act, 1961, [ Placed in library.
See No. LT—I1998/6Y9]

Cinematograph (Censorship) Third and
Fourth Amendment Rules etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): On behall of Shri
Satya Naruyan Sinha,

1 beg to lay on the Table :

(1) A copy each of the following Noti-

fications (Hindi and English versions)

under sub-section (3) of section 8

of the Cinematograph Act, 1952 :

(i) The Cinematograph (Censorship)
Third Amendment Rules. 1969,
published in Notification No.
G. S. R. 2062 in Gazette of
India dated the 30th August,

1969.
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(ii) The Cinamatograph (Censorship)
Fourth Amendment Rules, 1969,
published in Notification No,
G.S. R. 2257 in Gazotte of
India dated the 20th September,
1969. [Placed in library. See
No. LT—1999/69]

(1) A copy of the Fourth statement
showing decisions taken on uvne more
recommendation of the Committee
on Broadcasting and Information
Media on Documentary Films and
Newsreels.  [Placed in library, See
No. LT—2000/69]

Papers Lald

Metalliferous Mines (Second Amendment)
Regulations and Employees’ Provi-
dent Funds (Fourth Amendment)
Scheme

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
On behalf of Shri Bhagwat Jha Azad,

I beg to lay on the Table :

(1) A copy of the Metalliferous Mines
(Second Amendment) Regulations,
1909, published in Notification No.
G. S. R. 2293 (English version) and
G, S. R. 2294 (Hindi wersion) in
Gazette of India dated the 27th
Scptember, 1969, under sub-section
(7) of section 59 of the Mines Act,
1952, [Placed in library. See Mo,
LT—2001/69]

A copy of the Employees’ Provident
Funds (Fourth Amendment) Scheme,
1969, published in Notification No.
G. S. R, 1927 in Gazette of India
dated the 16th August, 1969, uuder
sub-section (2) of section 7 of the
Employees® Provident Fund Act,
1952, [Placed in library. Ste No.

LT—2002/69)

Notifications under the Salar Jung
Museam Act etc.

2

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): On be-
half of Shri Bhakt Darshan,

1 beg to lay on the Table :

(1) A copy each of the following noti-
fications uuder sub-section (3) of
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(2)

section 27 of the Salar Jung Museum
Act, 1961 :

(i) The Salar Jung Museum (Second
Amendment) Rules, 1969, pub-
lished in  Notiflcation WNo,
G. S. R. 2246 (English wversion)
and G. 5. R. 2249 (Hindi ver-
sion) in Gazette of India dated
the 20th September, 1969,

(ii) The Salar Jung Museum (Thi:d
Amendment) Rules, 1969, pub-
lished in  Notification No.
G. S. R. 2247 (English wversion)
and G. S. R. 2250 (Hindi ver-
sion) in Gazette of India dated
the 20th  September, 1969.
|Placed in library. See No.
LT—2003/691

A copy of the Annual Report (Hindi
and English versions} of the Execu-
tive Committee of the Trustees of
the Victoria Memorial, Calcutta for
the year 1967-68, [Placed in library.
See No. LT—2004/69]

Annual Report of Mogul Line Ltd.,

Bombay etc.

SHRI RAGHU RAMAIAH :

I beg to lay on the Table :
(1) A copy each of the following papers

under sub-section (1) of section

619A of the Companies  Act, 1956 ¢

(i) Review (Hindi and English ver-
sions) by Government on the
working of the Mogul Line
Limited, Bombay. for the year
1968,

(i) Annual Report of the Mogul
Line Limited. Bombay for the
year 1968 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
Gen.ral  thereon, [Placed in
library. See No. LT—200%/69]

(2]-;\ copy of the Merchant Shipping

(Examination for Skipper and
Second Hend of a Fishing Vesscl)
Amendment Rules, 1969, published
in Notification No. G. S. R. 1929 in
Gazette of India dated the 16th
August, 199, under sub-section (1)
of section 458 of the Merchant

Shipping  Act, 1958, [Placed in
library. See No, LT—2006/69)

(3) Following statements showing the
action taken by Government on
various assurances, promises and
undertakings given by the Ministers
during the wvarious sessions of
Fourth Lok Sabha :

(i) Supplementary State- Eighth Session,

ment No. 1 1969,
(ii) Supplementary Stute- Seventh Session,
ments Nos. IX, X 1969.
and X1
(iii) Supplementary State- Sixth  Session,
ment No. VII 1968,
(iv) Supplementary State-  Fifth Session
ment No. XIV 1968,
(v) Supplementary State- Fourth Session,
ment No. XX 1968.
(vi) Supplementary State- Third  Session,
ment No. XV 1967,
(vii) Supplementary State- Second Session,
ment No. XXII 1967,

[Placed in library. See No, LT—2007/69]

Notificntions under the Essentlal
Commodities Act etc,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : On
behalf of Shri Annasahib Shinde,

I beg to lay on the Table—

(I A copy each of the following Noti-
fications under sub-section (6) of
section 3 of the Fssential Ccm-
modities Act, 1955 :—

(i) Arable Land (Utilisation for
Food Crops) Amendment Order,
1968, published in Notification
No. S.0. 2030 in Gazette of India
dated the 8th June, 1968,

(ii)) G.S.R. 2541 (Hindi version)
published in Gazette of India
dated the 1st November, 1969,

(iii) GSR. 2542 (Hindi version)
published in Gazette of India
dated the Ist Movember, 1969
making certain amendment to
Notification No. G.S.R. 1§35
dated the 29th July, 19¢€9,
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(iv) G.S.R. 2543 (Hindi version)
published in Gazette of India
dated the Ist November, 1969
making certain amendment to
Notification N, G.5.R. 1835
dated the 29th July, 1969.

(2) A statement showing reasons for

(3

—

(4)

5

)

(6)

7

delay in laying the Notification
mentioned at (1) (i) above. [Placed
in Library. See No. LT —2008/69.]
A copy of the Food Corporation
(Second Amendment) Rules, 1969,
published in Notifications No. G S.R.
1978 (English wversion) and G.S.R.
1979 (Hindi version) in Gazette of
India dated the 18th August, 1969,
under sub-section (3) of section 44
of the Food Corporation Act, 1964,
| Placed in Library. See No. LT—
2009/69.]

A copy of the Central Warehousing
Corpuration  (Amendment) Rules,
1969, published i Notification No.
GSR. 2241 in Gazeite of India
dated the 20th  September, 1969,
under sub-szction (3) of section 41
of the Warehousing Corporations
Act, 1962  [Placed in Library. Sce
No. LT—2010/69. |

A copy of the Audited Accounts of
the Committee for the purpose of
Controlling and Supervising Experi-
ments on  Animals, Bombay for the
year 1967-6% together with the Audit
Report thereon, under sub-rule (4)
of Rule 24 of the Committee for
Controlling and Supervising Experi-
ments on Amimals (Administration)
Rules, 1965. | Piaced in Library. See
No. LT—2011/69.]

A copy of the Annual Report of
the Mysore State  Agro-Industries
Corporation Limited, Bangalore, for
the period ending 3ist March, 1969,
along with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956. | Piaced n
Library. See No. I.T—2012/69.]

A copy of the Annual Report (Hindi
and English versions) of the Central
Warehousing  Corporation  for the
years 1968-69, along with (he
Accounts and the Audit Report
thercon, under sub-section (11) of

section 31 of the Warehousing
Corporations Act, 1962. [Placed in
Library. See No. LT—2013/69.]

Notifications under the All India
Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1 begto
lay on the Table a copy each of the
following MNotifications under sub-section (2)
of section 3 of the All India Services Act,
1951 :—

(1) The Indian Administrative Service
(Probation) Third Amendment Rules,
1969, published in Notification No.
G.SR. 1985 in Gazette of India
dated the 23rd August, 1969.

(2) The Indian Police Service (Probation)
Second Amendment Rules, 1969,
published in Notification No. G.5.R.
1986 in Gazette of India dated the
23rd August, 1969,

(3) The Indian Forest Service (Probation)
Third Amendment Rules, 1969,
published in Notification No. G S.R.
1995 in Gazette of India dated the
23rd August, 1969,

(4) The Indian Forest Service (Appoint-
ment by Promotion) Amendmeant
Regulations, 1969, published in
Notification No. G.S.R. 1996 in
Gazette of India dated the 23rd
August. 1969,

(5) G.S.R. 2176 published ir Gazette
of India dated the 13th September,
1969, making certain amendment to
Schedule 111 to the Indian Forest
Service (Pay) Rules, 1968.

(6) The Indian Forest Service (Recruit-
ment) Second Amendment Rules,
1969, published in Notification No.
G.S.R. 2227 in Gazette of Indian
dated the 20th September, 1969.

{7) The Iodian For:st Service (Initial
Recruitment) Amendment Regula-
tions, 1969, published in Notification
No. GS.R. 2228 in Gazztie of
India dated the 20th September,
1969,

(8) The Indian Administ ati-e Service
(Probationers’ Final Fxamination)
Second Amendmen!  Regulations,
1969, published in Notifica'ion No.
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G.S.R. 2231 in Gazeite of India
dated the 20th September, 1969.

(9) The Indian Administrative Service
{Appointment by Promotion) ‘Fourth
Amendment ‘Regulations, 1969,
published in Notification No. G.SR.
2327 in Gazette of India dated the
4th October, 1969.

(10) The Indian Police Service (Appoint-

ment by Promotion) Third Amend-

ment Regulations, 1969, published
in Notification No. G.S.R 2328 in

Gazette of India dated the 4th

October, 1969.

The Indian Forest Service (Cadre)

Amendment Rules, 1969, published

in Notification No. G.S.R. 2440 in

Gazette of India dated the 25th

October, 1969.

(12) The Indian Forest Service (Regu-
lation of  Seniority) Second
Amendment Rules, 1969, published
in Notification No. G.S.R. 2474 in
Gazette of India dated the Ist
November, 1969. [Placed in Library.
See No, LT—12014/69.]

an

Indian Telegraph (Fouricenth
Amendment) Rules

9HRI SHER SINGH : 1 beg to lay on
the Table a copy of the Indian Telegraph
(Fourteenth  Amendment) Rules, 1969,
published in Notification No. G.S.R. 2162
(English version) and G.S.R. 2163 (Hindi
version) in Gazette of India dated the 21st
August, 1969, wunder sub-scclion (5) of
section 7 of the Indian Telegraph Act, 1885,
[Placed in Library. See No. LT—2015/69.]

Annoal Accounts of Fmployees’ Provident
Fund Organisation etc.
SHRI SHER SINGH : On behall of
Shri S. C. Jamit,
I beg to lay on the Table—

(1) A statement on the action taken or
proposed to be taken on the
Recommendation (No. 132).concern-
ing the Improvement of Conditions
of Life and Work of Tenants, Share-
croppers and Similar Categories of
Agricultural Workers adopted at the
520d Semsion of the International
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Labour Conference held at Geneva
in June, 1968. [Placed in Library.
See No. LT—2016/69 ]

(2) A .copy of the Annual Accounts of
the Employees' Provident Fund
Organisation, along with the Audit
Report thereon for the year 1966-67.

[Placed in Library. See No. LT—
2017/€9.]

Annual Accoonts of Kandla Port Trust
and Mormugao Port Trust

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): 1 beg to lay on the Table
a cupy each of the following papers under
sub-section (2) of section 103 of the Major
Port Trusts Act, 1963 :—

(1) Annual Accounts of the Kandla
Port Trust for the year 1967-68 and
the Audit Report thereon.

{2) Annual Accounts of the Mormugao
Port Trust for the year 1967-68 and
thc Audit Report thereon. [Pluced
in Library. See No. LT--2018/69.]

12,25 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :

“l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Tuesday, the 18th
MNovember, 1969, passed the enclosed
motion concurring in the recommendation
of the Lok Sabha that the Rajya Sabha
do join in the Joiot Committee of the
Houses on the Comptroller and Auditor
General's (Duties, Powers and Conditions
of Service) Bill, 1969. The names of
the members nominated by the Rajya
Sabha to serve on the said Joint
Committee are set out in the motion.”

MOTION

“That this House concurs in the
recommendation of the Lok Sabha that



93 B.O.H.
the Rajya Sabha db join in the Joint
Committee of the Houses on the Bill
to determine the conditions of service of
the Comptroller and Auditor General of
India and to prescribe his duties and
powers and for matters oconnected
therowith or incidential thereto, and
resolves that the following members of
the Rajya Sabha be nominated to serve
on the said Joint Committee :—

1. Shri N. Anandam.

2. Shri Anant Prasad Sharma.
3. Shri Gurmukh Singh Musafir,
4. Pandit Bhawaniprasad Tiwary.
5. Shri C. D. Pande.

6. Shri T. Chengalvaroyan.

7. Shri Sunder Mani Patel.

&  Shrimati Sarla Bhadauria.

9. Shri Kalyan Roy.
10,  Shri Thillai Villalan™.'

12.26 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your permission, Sir, 1 risc to
announce that Government Business in this
House during the week commencing 24th
November, 1969, will censist of :—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Consideration and passing of :—
The Oaths BIll, 1963, as passed by
Rajya Sabha.

The Indian Registration (Amend-
ment) Bill, 1968 as passed by Rajya
Sabha.

The Tea (Amendment) Bill, 1969.
The Central Silk Beard (Amendment)
Bill, 1968.

The Advocates (Second Amendment)
Bill, 1968, as passed by Rajya

Satha.
‘The Petroleum (Amendment) Bill
1969,
The Monopolies and Restrictive

Trade Practices Bill, 1969, as passed
by Rujys Ssbha.
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(3) Further Discussion of thc motion
moved by Shri. Prakash Vir Shastri
regarding  subversive and  violent
activities in the country at-4-30 p.m.
on Wednesday, the 26th November.

B.O-H.

“

=

Discussion on the Resolution seeking
approval of the notification issusd
on ithe 3rd October, 1969, declaring
the service in the Food Corporation
of India to be an essential service at
500 p.m. on Thursday, the 27th
November.

ot ay famd (7i7) : weger q e,
[N qATE F F14 F A1 { gF 0w 939
qgAT & 1 ANy Fearg ggi A EdArE
gt 3a% it ¥ ¥ o @ aAerd
argar g

nan & geay # "fawm ¥ ofcadw
A g A fadaw qv IaF) Wl &
grar wregar € wf @ 1 wa ag gfawT &
fzeRT A1 war § AY ag wqw & @ & T
A Fz & T ¥ qemifymw falae
ATFIT & A1) ag & svAar wwgar § ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAYAN): The draft has
been discussed with both the parties
concerned because we would like to bring
forward legislation which has a broad sgree-
ment of both the parties. Some of the items
are under discussion with them but our
intention is to bring forward the legislation
before this House in this session.

ot ewr ;I qea (Feeefy 7)) ¢
weqe WEIEA, ®+ 184 ¥ aaq gw Maf ¥
o dore Mg o avAET U FJA 10
A & gasqesq fizqla A aifaw w23
¥ar ¥ fogr ar ot 98 a1t W 7gr
w2 9 AW F141 A1 gy A% A7 GgT
Y WA GIT & 7O § 138 TAFAIE W
fezd'a cad wug ax 7 afgs s ow
agy 15AIZ AIAAT @Y ¥4 97 ¥Zq &Y
AT A w17 Y wwafteerow o gy gy
warK F . ()
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MR. SPEAKER : You need not raise it
in the House. It has nothing to do with
the Business Advisory Committee ...
(Interruption)

sl wE ®® JA : WO W I, 4
wi9a #8 *g fzar 7 A9 U gz MG
wrEy, AT " (sauur)

it wa ¥ A ag wer fE ag A
garw & gz fawds Reaigwrd) 72 &
7@ & afes Aw fawie ag @ v ag faw-
fg dzmaady s0d ag w3 3w faa
Ty qT fFaar zrew 2T T rafaa
geqey w213g, FGET XA F2A1 4T @A
AT AN QT AT TA IS F EW AL
AW g wiw 2 5 gz Aia
feesq 1 a1g W T@F (A7 AT A
zrew faqr g . (saTem). ..

MR. SPEAKER : Order, order. All of
you are consistently disturbing the proceed-
ings of the House. It is as if you have pre-
planned to disturb the House. All of you
who are standing may please sit down.

SHR1 ATAL BIHAR] VAJPAYEE
(Balrampur) : There is no pre-plan 10
disturb the House. (Interruptions)

MR. SPEAKER : Otherwise, they should
behave normally. They can get up one by
one and put their points.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) Sir, it will be quite a
departure from our policy il you rule that
whatever matter we want to raise in the
House, whether 2 discussion should be
permitted or not, should be referred to the
Business Advisory Committce. 1 do not
think the Business Advisory Committee has
any business to go into this question. The
Business Advisory Committee has only to
allot time for the business that will be betore
the House. The question has been asked,
and rightly so, since some of us have given
notice of motions on the issue of Shri
Jagjivan Ram's tax returns, wh=_thgr_, the
Government is piepared 10 find time in the
next week to dlscuss that matter. Let us

have a reply to that.
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SHRI KANWAR LAL GUPTA : Itis a

unanimous demand of the House. You
should accept it. ([Int:rruptions;
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SHRI UMANATH (Pudukkottai) : The
other question is that during next week,
some time has been allotted for a discussion
on communal situation. (Interruption)

SHRI KANWAR LAL GUPTA : Let
us gel an answer about the diccussion on
the motion on Shri Jagjivan Ram’'s tax
returns,

DR. RAM SUBHAG SINGH (Buxar) :
I want that this House should discuss the
conduct of the Prime Minister because she
has been telephoning and wtilising Govern-
ment machinery to influence Members and

Ministers to resign. (Interruptions)
SOMLE HON. MEMBERS : Shame,
shame !

DR. RAM SUBHAG SINGH : Dr.
Sita Ram, a Minister of U P, gota telep-
hone last night to resign from Mr. C. B.
Gupta'’s Cabinet. The Government machi-
nery is being used for this purpose. Some
Defence Ministry planes have been sent for
fetching Members for the requisitioned meet-
ing. All these things should be stopped. It
is in papers also. iInterruptions) The
conduct of the Prime Minister and all these
matters should be discussed. (Interrupiions)

MR. SPEAKER : It is really a pitiable
House, a pitiable stale of affairs, everybody
getting up and shouting. I have been the
Presiding ollicer during many difficult times,
I have yet to see a House like this The
Members can put their points one by one.
I can call some of them. The others must
sit down calmly and hear. It is not proper
1o go on shouting and shouting. How can
you heuar anything ?

I may tell you one thing that so far as
censure motions against Ministers are
concerned, nothiog can come before the
House unless it is given in the form of a
substantive motion You are talking verbally.
1 canoot allow anything wverbal, You know
the rules. Knowing the rules, you still go
on persisting.

SHR1 SURENDRANATH DWIVEDY :
Sir, this is only an 4nnouncement of the
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business for the next week. This is nota
motion which is to be adopted by the
House. We are only asking whether some
other items will be included in the business
for the next week.

MR. SPEAKER : 1 am talking of Dr.
Ram Sabhag Singh's motion. (Interruptions)

SHRI S. M. BANERIJEE (Kanpur):
Mr. C. B. Gupta has lost the majority, He
should resign.

SHRIMATI TARKESHWARI SINHA
(Barh) : Let Mrs. Indira Gandhi resign.
She has lost the majority here. Then Mr.
Gupta wiil resign.

! TTEArT et (9zAr) coae W
wgiza, ¥ w3 fa fresr frdaw
fear ar oYz g @ 2 a1 D gare) a7

g0 AV § ¥ g 7 a7 WwGw geAT
fzar ar, ..

MR. SPEAKER : [ am not allowing it.

W} TrTaAT ey 9T JAT & fr
wAIgT § w2 SfFdzm w3 Ang
gafafen aage zeaww a7 2. 9 w41
T A9 FT FE FAT AT e

MR. SPEAKER : Nothing will
recerd if you defy my orders.

go on

o vwmeATy W o gAN 919 a9
¢ & gzar § g srdwal geqmy s
gu FIeiad ¥ wifes ¥ qrad frzgare
ot w1, wo

MR. SPEAKER : Nothing will go on
record so long as he defies the orders of the
Chair.

SHRI UMANATH rose—_

MR, SPEAKER : Has he not finished ?

SHRI UMANATH : In the mean time.

there were interruptions. My point was
this. Even on the first day the subject
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came up very seriously—the question of
communal situation, especially with reference
to Gujarat : it is not only to question of
losses of life that had already been under-
gone there, but it is also a question of
protection of future losses. Five hours have
been allotted ; this is what 1 find from the
But I am surprised to find that

papers.
that subject is not being taken up in the
second week. It is a serious matter. I

would request you to see that Government

accepts it for the next week.

MR. SPEAKER : Everything is put be-
fore the party leader. The Business Advisory
Committee has on it all the leaders of the
parties a:i'd when it meets, 1 get all the views
und they are all accommodated and this is
unanimous.

SHRI ATAL BIHARI VAJPAYEE :
When was the meeting called ? The Business
Adviscry  Commitiee  did not  meet,
(Interruptions)

SHRIMATI TARKESHWARI SINHA :
This was known only last night and could
not be taken to the Business Advisory
Committee. Therefore, we have demanded
a discussion on the conduct of the Pirime
Minister and the Government. I under-
stand that the Minister of Defence has
allowed the use of 10 defence planes for
members to be brought for the requisitioned
AICC mecting. ‘[Interruptions) This was
known only last night and the Business
Advisory Committee did not meet last
night. Therefore, we have brought it before
the House,

(Srikakulam) : On a
Whenever the Business
Advisory Committee's report comes here,
there are two things that are done. One is
whether we agree to the allotment of time
made in the Business Advisory Committee
for the subjects and whether the priority
should be changed or accepted or what ever
it is. The other thing is that this is the
occasion when we get an  opportunity of
informing the Government the wvarious
other subjects on which we would like to
have discussion, and we would like the
Government to have them, if possible,
during the week concerned and if not, let

SHRI RANGA
point of procedure.

*Not Recorded
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[Shri Ranga]

them give an assurance that they will be
taken up in the following week.

This is just an occasion when we should
discuss a thing like that, Here there are
two things which are very important and
which have already been placed before the
House. One is the strike by 50,000 workers
in Jamshedpur, This is a matter of very
great public importance. The other is the
manner in which the Prime Minister and
the Defence Minister are said to have be-
haved or misbehaved in interfering with the
local Ministers and local Governments These
are the two things. (Interruptions)

SHRI SURENDRANATH DWIVEDY :
Shri Jagjiwan Ram,

SHRI RANGA : The third ome, of
course, is.
AN HON MEMBER : Ahmedabad

incidents should be discussed.

SHRI RANGA : Then there is another
question which is very important not only
from the national point of view but also
from international point of view, i.e., the
manner, right or wrong, in which the
Minister for Food and Agriculture has been
exonerated rightly or wrongly by the Income
Tax Department because of the position he
holds in the Government. These are the
three things. Then there arc other things.
One is Ahmedabad riots. These are the
four points. (Interruptions)

We naturally expected the Minister for
Parliamentary Affairs, at lcast with regard
to the Ahmedabad situation, to give somec
reasons in the course of his statement, why
they thought it fit—the Government as well
as the Business Advisory Committee—not
to find time for its discussion. These are
only questions of procedure.

Just as you expect us to keep ourselves
within these general norms and conventions
of procedure, similarly we also expect you to
help us in seeing that the Government bshave
aocording to the norms, (/nterruptions)

SHRI JYOTIRMOY BASU (Dismond
Harbour) : I want to raisc some thigg, 1
have seen you in your Chamber. I want to
draw your attention to a very se1ious matter
affecting...

NOVEMBER 21, 1969
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SHRI S. M. BANERJEE rose—

MR. SPEAKER : Mr. Banerjee, will you
please sit down ? You won't allow me to
put my point before you 7 This is really
bad—always standing

SHRI S. M. BANERIJEE : Then how

can I catch your eye, Sir ?

MR. SPEAKER : Have mercy on me as
also on yourself,

SHR1 JYOTIRMOY BASU About
50,000 workers employed by 67 major and
medium industries at Jamshedpur have
gone on strike. You ask the Labour Minister
to make a stalement on the floor of the
House because the situation is very serious.

st oAty wRg (W) A0F
g YA § fagT gzt It ag N
wZlzg 4 Fdrar 21 oF gaz azfag ¥
Hq3 gEara a1 3z ot A faaraa @
W a ) F1YA UFEH F FIT A1 qEA
gy 3841 #) zAH @ifgs frar mar 31 &
FrAAT T1zAr g % aqr wOE goqig 3N
fagr sgar ar a2y forar aram, saw
ag qarg |

MR. SPEAKER : It is all your Com-
miitee's report. Mr  Banerjee, you were in

the Business Advisory Committee and you
are the first to stand up.

SHRI S. M. BANERJEE : Now that you
have permitted me.

MR. SPEAKER :
to permit you.

I was wvery reluctant
You were present in the

Business Adwvisory Committee. After all
there should be some norms.

SHRI S. M. BANERJEE: You com-
plete your observations, Sir. Then I will

made my submission.

MR. SPEAKER :
report.

It was a unanimous

SHRI D. N, PATODIA (Jalore): 1
was absent on that day.
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SHRI S. M. BANERJEE : We all of us
were there.  We allotted five hours for the
discussion of communal riots at Ahmedabad.
We all agreed that this was a serious matter
and it was decided by the hon. Minister a
motion from the Government will come and
that we will get an opportunity

My second point in this. I would request
you, Sir, to admit the: Calling-Attention
Notice. First a statement can be made by
the Labbur Minister about the Jamshedpur
situation. 40,000 people have gone on
strike. He can make that statement next
week ”merrupnp_q.J Dr. Ram Subhng Singh
has mentioned above Uttar Pradesh. What is
happening in Uttar Pradesh ? The Ministry
has lost the majority. (Interruption,) The
Assembly should be called. (/nterruption.)

SHRIMATI TARKESWARI SINHA :
Mr. Speaker, S, you have allowed two
Members of the Right Communist Party to
make comments on the report of the Busi-
ness Advisory Committee. You have not
allowed us to says anything. You must
allow us. [ would like to ask certain ciari-
fications trom the hon. Minister. It is my
right to ask the clarification. 1 would like
to ask this clarification on the Business
Advisory Committee’s report. I would like
to submit that you cannot discriminate be-
tween one party and another. You have
allowed two Mrembers of the Communist
Party, Mr. Sarjoo Pandey and S M. Banerjee.
(Interruption) Why should you allow two
Members of the Commumst Party 7 Why
did you allow some Members of the Right
Communist Parly to interfere, Sir 7 Sir, the
reservation for the Scheduled Castes and the
Scheduled Tribes is going to end in January,
The Bill for continuation of the safeguards
to the Scheduled Castes and Scheduled
Tribes people has got to be passed by both
the Houses of Parliament intime. Itisa
Constitution (Amendment) Bill and there-
fore the Bill must be brought up imme-
diately. Members have to be in  Delhi.
Members should be given this opportunity
and we have to participate in the Bill to
extend the concession to the Scheduled
Castes and Scheduled Tribes people. This is
very important. ([nterrupiions.)

=it forw war w1 (ogadY) : wegw
advEn Mg aOF. FEEIT FTAT AW
gga @ s W wem & fga
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T aTE 8 AF 99 gwar ¢ | A rdan
2 @A g HT AT £ | GART HYHT EY
gt A A &

MR. SPEAKER : 1 would request the
hon. Member to resume his scat,

st forg wer w1 F1E - TET gEedrT
FIAT ZH0r 1 F ot ¥W AT T F o o

FZT ATEAT § |

st tfg 7 : A os Afsz g
CHECH

MR. SPEAKER : Order please.

o fow i w : fagre & ol &
F7 390 fAgrT & gar a3 § o7 arex
qexy &Y FW & A9 e AT ME B |
Az AR ax 75 sfaga sae a1 g
g,

MR. SPEAKER : | would request the
hon. Member to resume his seat.

ol fo wow W & qrgAr A g
fr arr qar gfa 54 3n g ¥ ox
FadAsn & 1 F30 ) FAqr 47 wiq § 6 3@
TATH: F) gFErEged @1 9fgr fear g

MR. SPEAKER : I am very sorry I
cannot allow you. I am going to adjourn the
Houose. If they are not prepared to conduct
the business of the House, I am going to
adjourn the House, What is this ? 1Is this
Parliament 7

The House stands adjourned.
12,52 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Luunch
at four minutes Past Fourteen
of the Clock

[Sbri M. B. Rana in the Chair)

BUSINESS OF THE HOUSE—Conrd.
st @0 Hlo wwelt (wFgr) : Wwigla
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[ a0 Ao aasf]
qgiza, w9 AT # F giga wa aw
9z 1 a¥ 79 & Ao omd g wwar 3
& arar @ % wener 9eg gw ¥ A
@ 7% &, afws wia & dar s o9 g+
gr99 Y A=A | &% & 9gy ' oad
st faar z@ @k # 27 i€ (qerad
aff 21 9% 2% ? 5 ag w7 =g, gIsw
Y owd 513 | AT & I@ oTs@ @
garg ¥ fafay fafeqs Fat d gy
®zar F1zar a1 1 @9A fafaqg qragad
w32Y F *gr ar {5 2w # srgaw fagoma
WX HEHAISIE & FIGHA (WIH F A1
% qeq & fac asdl AEr z=r wifge
I 1A &1 719 74 fA=vr )

¥ wiadm faa, sre wragan fae,
w9 OF QG 49 & @rzv ¥ o gw A
qrean Ay A7) &Y &, afwT g A 2 @)

2

o T gaAn fag i M W wEAAD
g ngAde w fa=w 0§ &

They are very happy and they will,
therefore, reciprocate his suggestion,

st wo WYo wAH : Jo GYo F QHe
Qo NFo AT WA FA T 1 BH MW A0
3 fr wa go dlo udradl ¥ «f Hlo e
Tt €1 fafaedt # quifdy ady g ok &

MR. CHAIRMAN ; That is not before
the House now.

o go ®Wlo aAvll: & wrgar g %
i fafiezr @ga go flo ¥ aadT d

wg O H AN F |

I only want that the Home Minister
should talk to the Governor there and
ascer tain the fucts as to whether Mr. C. B,
Gupta has a mujority...

SHRI SHEO NARAIN (Basti): First,
the Prime Minister who heads a minority
government here should resign before advis-
ing others to resign.
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SHR1 S. M. BANERJEE: When a
similar thing happened in West Bengal, they
wanted the Bengal Government to convene
the Assembly. There cannot be two standards.
Shri C. B. Gupta should resign gracefully.

SHRI SHEO NARAIN: The Prime
Minister is heading a minority government
here. She should resign first and set an

example, and thea we shall follow that
example.

i) ®av A qus o gaafa Aday,
o9 F FARITAN A 931 Ay fF &idE
afg¥z a aren fafaezz 7 9z ofwima
ank @ f5 3533 ) FE seat F ardf
¥ 55 w3, 7 I wod gear &
qIg dq1 A FUT | gz us Sifww
ufadrga @ a7 vy fao0 g7 97 7o @zq
# qza @AY wifgd | ag nF aga TN
ara 2 f& #E aN, ot fa@wa: s9@
Al &% wF THg K, €9 A wGA
qitad #t fegger &t ot 39 waat
1§ femia adwg 7 & 1 gu ag A wwAT
Tigd & 5 =7 w901 % Ay # g3 fafa-
ag grefas &1 agr #01 Gar fa¥ oy
@ WEA A AT F A7 op gfewe
FHtad gFT fear aar =rfze

SHRI RAM KISHAN GUPTA (Hissar) :
It is a very serious charge and there should
be an inquiry into this.

W sy a@ g : @eq § OIW W
sz@ 1+ =rfga

MR. CHAIRMAN : Shri Kanwar Lal
Gupta wants that this should come before
the House. Hon. Members have got a right
1o muke their proposals by making proper
motions ; iIf they do that, then the matter
will come up before the House automati-
cally...

SHRI KANWAR LAL GUPTA : 1 have
already submitted the proposal, and Govern-
ment should accept it.
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MR. CHARMAN : We shall now pro-
ceed with the business before the House.

Wi sitesq Maw (Fding) @ gaafa
wgiEa, & fAgga war wgdr g fm wod
<A1 F F1GaE) T w9 § FF F 417
fafesq &9 @ arfaq « @At [ifee gra
giFa e grr mia-glozar Weay &1
geTal fFar A1 w@r g &7 aW1 &) w4-
aifzat #Y sdF-sr3z frar qan 2 9
39 # g1 # afzy Ngd wod faz ag
W33 aura 727 2, A1 ma-gfear
Wear sz 317 faaz A% gasr g@wwm
®7ar # 1 waA stz ¥ fawfaq o gw
g9t gAk wizfagl #1 g3q fAaag §
oYz ma-efrzar Wea) ¥ ox q130 ¥ 99
®Y garA &7 fzar Frar 2 29d 3@ an
¥ eaiA-wEgw wEAF oYe g8l Wed
fadt & | g7 wigaAT "IT F GINA 729 F
fad mer =ifzn wT -z 'fear Ueay
W1 Ig FEIGIN g7 FINA & QK 1Al
Tifew 1

st waT mw gew o afe mia-gfea
Wear 71 az gegaia ) Aw0 A@ar, a1
g9 T fa s uflzgda $TT WY TH!
144 avga Ueaqr argd@a aAqH

MR. CHAIRMAN : This is not fair.
Such a senior Member as Shri Kanwar Lal
Gupta should not behave like this. He has
had his say already.

oY fore WX W1 S G3Eg WA qia
g W@ g, Ao & W@l A9 §F ag
gdY £ garar WA @, dfeT gl
HEIZT, A1 §G AT GQEd) A AFAT g&
T fzar

qX Acdrg & 17 & T T § FA
SIAT g (% W19 7 wE& 7 90 G
fe gz fagrx 7 9z arg &1 gFT ar
fam @ waa ot qzadY gé o fHT F@T 9T
|ATNF ART-gez g1 a1 (499 (% qam
e ®Ua § AT 2, AN AWK G
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it g MF a9 76 sfqma 8w
g gr af 21 a9 fagry & |y F7
F gram, azrar w7 qfman fad § e
# feats ) @1 2 zafed & g f&
F¥ 058 TAEEIT qAT AN fagre & @it
¥ oF awmes z WIT - T@FHT F IR,
gfinar @t @avar fa@ &) OFE 6%
gifgs &7« afg W% &7 T8 Ofed
FTA & @) F ¥ WWEAAET §T FTHI
aifeg #7 2YC & I3mr i 8 & gram
¥ 92 O0F q49e7 § |

Wt gags mewe) (WAR0) : Far
f& mt dasf grga & #gr AFIT A CH
|t #Y @rar @ fs mgatan i A
¥ g1z feezdaw a7 9:d) 8 95 AW
At wifzr 1 siq A% fr vaa ag W §
f& azd aw aar ¥ agw gur wLA @Y
3qF A17 Teq FA1 A gray A7 FfEw ag
W gIHT 71 54 2 fF vsy aw ¥ 99
97 7z¥ ¥g9 g1 @ # HI 36 ggr 6w
ax agi gk & safad & agar fs ax
NN A @A I/ @ gE F A
faar s

780 N gz @ fe e & qad
T gT IAT qRW # Alo Wre year HAT-
fadl q@ #T NT & @i 9v A1 °E AT
| g A ®r wzar ¢ gafay €80
&l g fr w1 & Qi fafqeee 9@ 9T
wa &, WX wgASEAt gEAC a1 AIHIT
¥ T #wT Azl HOT-IHT FURIT
AT |
b0 g 1 Lt i) JETOVTES)
_‘,._..:;}-,‘a,,-fu:.:.r,ﬁn;!u'i|.Cq-l.ll.f..‘gtwr
ﬁ/ﬁ—@:féﬁ Jhﬁ-.-l-’ﬁ-l:l:l'&"-;*fﬁﬂ?"-‘“.'.'
-Pinvwa el ifindraty
DR I o e T 2 P
ot 5 insitfeivde e
Lot AP AN S S
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FAik v ot o Lisyoie g s
Prpalisasip e ditbiey
u),fLEP"‘Id-/U,'fkdlfd,"ll»Ik.;JuJLn#J/,er
(g pies /oy

MR. CHAIRMAN: We are now de-
bating something which is not before the
House. 1 have bcen listening patiently to
members in the hope that they would put
forward suggestions concerning the report of
the Business Advisory Committee. If they
have such suggestions to offer, they may do
80, but not go into other matters.

SHRI SHEO NARAIN: The Chiefl
Whip of the Government has brought cer-
tain proposals before the House. I as the
Chief Whip of the Opposition am demanding
from this Government acceptance of all the
demands which have been made from this
side.

First, we should look into what is going
on in the AIR. A few persons are invited
to speak on the radio and they get their
allowance etc. Theie is favouritism going
there. I am charging this Government and
the Minister of State for Information and
Broadcasting specially, Shri  Gujral, with
converting the All India Radio into ‘All
Inder-Guiral Radio’.

7 fax 7 =Y d@Yo o goAT FY 7IFH-
¥z qr 1 fwar,,, (sua9m)

As far as we are concerned, we are
ready to face the electorate. ([nterruption.)
Shri Banerjec should site down. This is not
the way to behave here.

1 charge this. Government with being a
minority government now. They were elected
on thie symbol and ticket of the Congress.
But now the position of the Prime Minister
is that she has been expelled from the Con-
gress and she is no more its number. I am
déemanding.from-this Government that they
should dissolve Parliament, resign themselves
and face the electorate.  Let as all go to the
eléctorate and let the electorate decide.
Then they will be entitled to ask Shri C. B.
Gupta to face the clectorate. [ can tell you
thrat while wa Have got a minority Govern-
ment opposite, Shri C. B. Gupta in UP has
got a majority there. Lest night I received
a iolcphone” from there. (Interruptions.)
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We are not against this Government.
But we want them to implement the 10-point
programme, the socialist programme. We
will support this Government on that issue.
But if they want to advise Shri C, B, Gupta,
they must first themselves resign as they are
a minority Government. ([nterruptions.)

B.O.H.

Wt gEmw dEqm (93 faeAl) o
afsgdt @ & ger a1 A wgr & fr
agt 1% g7g T AEY @ A gt FN
FwmT # witwa gady aifear 98 wrgfaee
mdt ¥t wg wdr 2 f& i faffezr o
JIEHTT UFAfaF geu1d F3ar a1 g | 39
THI Y GAAFAT a1 BeAY gE 21 q geq
wAT =Y 37 &Y qif 11w @I & fang
EAIYE I3 M W@ g a1 97 "eged 0T
wIRAT & AT 7z 8 feqfa o7 fasre Aar
arfalr o

wWH arg @) o ;ewaErfas @ g §
q¥ FmgAqT T Fm, 37 97 ) famre
i wifgr w1 TgEvEgra gsdma )
fen g7 3t 27 gAY F qra g fasre
grar =rfgd

ol fae wo wam (WAgY) : gz
Wit WEL § i foee wiw faaaw &
qd1ar faw £1 @ A9 g w@wr @ ag a7
W argg grIgm a1 ofims dHifen
feswaz &7 faar g wiv ga A 1 A
foe® ot wa & aig A fzar @

MR. CHAIRMAN : There is no point
of order.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 had earlier requested the Chair
that the Labour Mfinister should be asked to
make a statement on the situation in Tata-
nagar where there are 67 large and medium
industries facing a strike. Fifty thousand
workers have gone on strike. It is a very
serious situation. Would you kindly direct the
Government to placc a statement before the
House and apprise the House of the latest
situation and the steps that they are taking
to meet'the damands of the workers against
the capitalists and monopolists ?
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SHRI SAMAR GUHA (Contai) :
Rose—

MR. CHAIRMAN : We have to hear

the Government side.

SHRI SAMAR GUHA : Thisis not
fair. I have written to the earlier to the
Speaker to permit me to rise this point. I
have followed the procedure and you are
penalising me for that. The Speaker has
nol written to me that he will nol allow me
to ask the question.

MR. CHAIRMAN : It is
Speaker to reply to you.

up to the

SHRI SAMAR GUHA : There is a
report that nearly 400 railway reservations,
the quota for the VIP's, has been « ompletely
blocked for the return of the AICC members
after three days. As a result, even Members
of Parliament and other important digni-
‘aries and officials are not getting any reser-
vation whatsoever. 1 want to know whether
this matter will be discussed. It should be
discussed. Will the Railway Minister explain
why all the reservations have been blocked
for three days ? The AICC and Railway
oftice should not be made co-terminous.
400 V L.P. reservations for the scats have
all been completely blocked and nobody is
allowed to have reservations. What is it 7
Is the AICC authorised to do that ? Can the
Railway Minister do so ? The Railway
Minister must explain it...(fnrerruptions.)

SHRI A. SREEDHARAN (Badagara) :

One minute.

MR. CHAIRMAN : I cannot allow one
minute ; if 500 Members want one minute
each, the day will be over.

SHRI A. SREEDHARAN: Has he
better rights than me ? The U. P. Govern-
ment headed by Mr, C. B. Gupta has cancel-
led the licence of buses to bring delegates to
the AICC session in Delhi ; they have to go
by train.

=ft TrHTrwe et (77T ety
werzg, fazrr § Gffde ®o &, qzar
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FRORGA T gwa AGT WA G
... (WENA) .,

SHRIMATI TARKESHWARI SINHA :
Those buses were being taken to Delhi with-
out payment being made to the bus owners ;
they were given free rides...(interruptions.)**®

MR. SPEAKER : Nothing will go on
record. The hon. Minister.

SHRI RAGHU RAMAIAH : This
morning I read out the Government busi-
ness for the next weck., Valuable suggestions
had been made by the hon. Members. Next
week will be fully occupicd by the business
announced. The suggestions made by the
hon. Members will be considered .
(Interruptions.)

A TRTTATT SrEAt : wwafT gitay,
A4 &1 gAY 3IITA A §
.. (zwaaA) .

SHRI'RAGHU RAMAIAH : That was
with reference to matteis which were listed
for the House. Now I must thank Mr, Guha
for having brought publicly to the notice
of all the Members of the House the amount
of enthusiasm which people are showing for
the AICC session here. Obviously the flow
of members to the AICC session was in such
numbers, in cach great majority, it was so
terrific that even the Railway did oot
anticipate it ; it was beyond expectation........
{Interruptions.)

SHRI SHEO NARAIN : Why should
the business of the Congress Party be brought
in and discussed here ?

SHRI SAMAR GUHA : Let the ‘two
Congresses annihilate each other ; out of
that will be born a real Indian socialist
party ; we are waiting for that day, But this
Minister has insinuated Parliament. Parlia-
ment ‘Members are denied Teservalions be-
cause-some political organisation has blocked
all the reservations. Why ? He has not
answered it.

DR. RAM SUBHAG SINGH : He does
not know nor does he care to undeivend
that 10,000 railway trains operate throughout
the country and their are only 722 AIGC

***Not recorded.

-”»
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[Dr. Ram Subhag Singh]

members. It is not necessary that all the
seats and betths should be blocked by the
fiat of your minority Government,
(Interruptions),

SHRI RAGHU RAMAIAH : I am sorry
this morning Dr. Ram Subhag Singh made
a very unfortunate and irresponsible
allegation.

DR. RAM SUBHAG SINGH : T stand’

by that.

o e e (zigs,  awnafy
WY WY smaFar &1 967 & 1w exaEqr
ag & fF oz aifrariie 2, gq § naddz &
gravg o afy ¥Y¢ fgsiga @), &) 92w
gafega &7 733 F1 qvwT # W Y
ot 397 faar v1g Fg AIFT F grafuag
ardl 97 fzav g Y \@RT Qe A fam
qE F IBAT 4T, qF IT HAEG A
geafega a7 9, FfFT 39 1 FFT FEA
To Wigo Hlo Hro 4T aGiE &Y, gz N
a%7 ¥ wgfar #fgqfa 2

SHRI RAGHU RAMAIAH : 1 am on
an entirely defTerent matter. This morning
Dr. Ram Subhag Singh made a very un-
fortunate and, I am sorry to say, irresponsible
allegation that the Piime Minister has
misused the telephones for making people
resign in U.P. Dr. Ram Subhag Singh should
know that such frivolous allegations were
made against him when he was Minister of
Parliamentary Aflaits, n connection with
the election of Dr. Zakir Husain. There
are no foundations for such allegations.
(Interruptionsy,

SHRIMATI TARKESHWARI SINHA :
Let the Government hold an enguiry into
this ;: Frem 10th November, how many
times Defence planes have been sent out
and for what purpose? Who were the persons
who went in those planes 7 Whom did they-
meet and what did they do there 7  Let the
Government hold an enquiry into all these
things. He has said that our leader has
made a very uncharitanle remark. [ challenge
.he Government to disprove that three times
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Defence planes went (o Bihar [or requisi-
tioning work for getting signatures of AICC
members, (/nterruptions),

SHRI AMRIT NAHATA (Barmer):

Your coffin is going to be sealed tomorrow.
(/nterruptions),

SHRIMATI TARKESHWARI SINHA :
Let & judicial enquiry be conducied. I am
prepared to face such an enguiry, Are you
brave enough to stand upto it.

SHR1I AMRIT NAHATA : The day
of judgment has come ([nrerruptions),

st afn qum (&) o awnafa
walzz, fag w5 dfagi &1 frodtomrio
# gAY @Y 940 B, ag guhg 2 @A
? %5 37 fenel &1 o3l a5 gzi 9v A
™ aar 1 agAdz F1 fEA) £ 5ee
adY s1ar wifgd | faa wfagl & fa=s
Yo dlo wWrfo &) neanedr &) Iwr B,
37 dfagr & frOrd gz & w@Ar
arfgm |

wiwdl argksat fasgr o zawd
st gidr wifga fs faw #1z g7 feady
=g Y af 1 (emawA)..

§ g & A0 dmT ¢ o i @i
A% g fafAeer aga 3 7 ant @
THAIGN AT WYT g qv Yearew &Y
...(smmam) . m@EiE grew A ..
(smawe)... M3 @19 AT gaqradl 3
sifad | & dare 3, g% v Ay
...(s099mA),,,

ol war ®m g g gifadz
&iaq & NAY 72 £ w9 F awd wr
waEE &4 g R 1 (sqwwiA) A€ 9.9
afsr

MR. CHAIRMAN : I am not going to
listen to any more points of orders.
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BUSINESS ADVISORY COMMITTEE

Fortieth Report
THE MINISTER OF  PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : 1 beg to move :

. “That this Hous do agree with the

Fortienth Report of the Business

Advisory Committee persented to the
" House on the 19th November, 1969."

MR. CHAIRMAN : The question is :

“That this House do agree with the
Fortieth  Report of the Business
Advisory Committee peresented to
the House on the 19th November,
1969 ™

The motion was adopted ,

14.33 hrs.

COMMISSION OF INQUIRY
(AMENDMENT) BILL®

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAYAN): 1 beg to move
for leave to introduce a Bill to amend the
Commissions of Inquiry Act, 1952,

MR. CHAIRMAN: The question

SHRI SHRI CHAND GOYAL
(Chandigarh) : Sir, T went to oppose
it,

MR. CHAIRMAN : 1 may say from
my long experience of legislatures that
normally the introduction of a Bill is not
opposaf.  Because, in that case, no private
Members’ Bill can be introduced.

st vy femd (%) woar faota 3
7 oz g N saxear ¥ swr 9T giaamn
MR. CHAIRMAN : We should establish

rood conventions so that Private Members'
Bills can be introduced.

o g famd : FA:q7 & 39T N
R T o
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SHRI SHRI CHAND GOYAL : This
Bill violates certain constitutional provisions
and it is the right of every member to
oppose such a Bill at the introduction stage.
1 have already given in writing the reasons
for my opposing the Bill. I shall not go
into the mertis of the Bill at all. 1 shall
deal only with the infirmities from which
this Bill suffers. Section 4 of the Bill
says

“In section 5 of the principal Act,

in sub-section (2), the word and figures’

and any person so required shall be

decmed to be legally bound to furnish

such information within the meaning

of section 176 of the Indian Penal

Code™ shall be inserted at the end,”

This provision contemplates that if the
Commission instructs any person to supply
any information, that instruction of the
Commission will be binding on him and
there is no way out for a person from whom
it has sought information to withhold it.
This provision is vpposed to article 20(3) of
the Constitution.

Clause 3 of Article 20 says :

“No person accused of anv offence
shall be compelled to be & witness
against himself."”

That is what our Constitution guarantees.
Nobody can be compelled to despose
against himself and give either oral or
documentary evidence. The adoption of
this clause will mean violation of clause
(3) of article 20 of the Constitution which
is one of the fundamental rights of a citizen
not to be compelled 10 give evidence against
himself or furnish documents against
himself.

In this connection T will refer you to.

Basu's Commentary on the Constitution
which says at page 54 of volume 1l under
the heading “Effect of contravention of

article 20, clause (3)" :

“If a statute directlv authorises the
extraction of answer or the production
of documents from an accused which
will incriminate him, it is obvious that
the statute will be void.”

So, according to Basu, il a particular
provision of a Bill authorises the production
of evidence against thc person himself, to
that extent it will be void.

*Published in Gazelte of India Extraordnary Part II, section 2, Dated 21.11.69.
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[Shri Shri Chand Goyal)

1 shall also invite the attention of the
‘House to the Twentyfourth Report of the
‘Law Commission which forms the basis of
this Bill. At page 10 in clause 7 this report
says :

“At one stage we were inclined to
include in the new provision acts likely
to lower the authority of the Commission
or its members.

Before taking up the second objection,
! would like to deal with clause 6 which
incorporates new section 6A saying

““Nothing in this Act shall be deemed
‘1o .compel any person giving evidence
'before the Commission to disclose any
secret process of manufacture of any

goods."”

This means that protection is being
afforded in order to save a person from
-disclosing any secret regarding the process
of manufacture while, on the other hand,
the very fundamental right of a citizen which
is enshrined and guarantecd in the Constitu-
tion is being violated.

Now, kindly refer to clause 9 which

says :

“After section 10 of the principal Act,

the following section shall be inserted,
namely :

“10A . (1) If any person, by words
cither spoken or intended to be read,
makes or publishes any statement or
does any other act, which is calculated
to bring the Commission or any member
thereof into disrepute, he shall be
punishable with imprisonment for &
term which may extend tv two years, or
with fine, or with both."

Up till now the position was the Con-
tempt of Court Act did not apply to the
Commission of Inquiry Act. Now .feeling
this difficulty and to slove the problem this
provision is being made to empower the
‘Commission to deal with persons who
commit contempt of the Commission of
‘Inquiry or of any member of the Com-
mission. But the provision is that he shall
be punishable with imprisonment for two
yeurs. As a Jawyer you must be well
mware, Sir, that the Contempt of Court Act
timits the pumishment to six months,
Section 4 of the Conwmpt of Court Act

says:
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“Save as otherwise expressly provided
by any law for the time being in force,
a contempt of court may be punished
with simple imprisonment for & term
which may extend to six months."”

Are we realising the big anomaly which
we will give rise to by incorporatipg clause
9 in this Bill ? We are by this clause,
placing the Commission of Inquiry on a
higher pedestal than even the Supreme
Court, the High Courts and the subordinate
courts, If someone commits even the
contempt of the highest judiciary in the

country, the punishment provided is six
months. But if someone, a journalist or
any person, writes something about the

Commission of Inquiry arising out of the
proceeding going on there, he will be
punishable for two years, 1 would say, we
cannot put the Commission of Inquiry st a
higher pedestal than the highest judiciary in
the country. 1 think, this is a big anomaly
which will make the provision wvoid. It will
not be able to stand the scrutiny of the
law courts, Perhaps, this has not come to
the notice of the Government. Otherwise
they would not have made a provision of
punishment for two vears imprisonment for
the contempt of the Commission of Inquiry
when, in respect of the contempt of the
highest jud-ciary, the Supreme Court, and

other High ©Courts, it only contemplates a
simple imprisonment of six months, 1 feel
this provision is liable to be declared

void.

As vigllant legislators, it is our dutv to
see that no provision in the Act is allowed
to go which is likely to violate the provisions
of either the Constitution or other Acts or
which 15 likely to create an anamolous
position

On  these grounds | the
introduction of the Bill.

oppose

ot faore o W (AgaEdr) . awnfa
a1, & ea favtaw w1 fayw Fvar o
dfawis & gmfaw geely ma At ag #
fe falaw st fad 3| =@ & w”Edz
TIT WAy W17 N 7o oFa@Er I1
wrg fe gz sdlgT A a1 3w 9
N AT qr s wTw vo wigw e
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=1t wAqr 9 98 $o FN¥I® FT
¥ fawrar smgm ) dfawia ¥ 99eAR
117(1) & aga /41 faa &1 §31%gq
& & fad useafa &1 figas2gq g
&1 oy oo fam & @k & A ) fear om
2 @ arg 34T fE go faq & aig
1§ gxfea A8 fasmr am g gf
ad fa= 217 &y 39g 8 usgafa w fis-
w=aq A1 2 x| faw #r @ A
famgr air wwar 2

a0 @A gg @ A& wEAlg fiew
nrgT 4 wer g, # 378 Azma g fw ag
faq grerdza Tizz W1 omgeys 20 H
frar war 99 +1 @A $1A 2 g@ fad
& wraw (v) A vaET AT I

“Il any person, by words either
spoken or intended to be read, makes
or publishes any statement or Joes any
other act, which if calculated to bring
the Commission or any member thereof
into disrepute, he shall be punishable
with imprisonment for a term which
may extend 1o two years, or with fine, or
with both."

73 WIEA AT 13y aq T fass
mAT 2 29 T4 § ainfis T wAaA
N FEFN 4N FTAFIE W
faaiw ar7 43 983 2, f9a 31 a%d
g 1 afss ferat wezfzazd faguaa 0
FHINA 9T A7 F Iq FT AU AT IH |
¥T¥ 5 & Ax-4F9A (2)7 Fa2T ¢ f¥,
A nAg WET A AFAT AT AR
s @ T fAo0. 37 &Y maArgr w2t A%
QWA & 2 3§ N AiT W7 I
qEa #) A AT FE FT FE EHIAA
& @ Fzoarmar 2 e

“ .. The Commission may make
such inquiry (including the examination

of the person or persons who conducted,
or assisted in the investigation) as it

deetm fit.”
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e §fedr w1 g awm s @
T 1 T at witew &) quareHY gw At
s ey § | Afer wftwa § W wardy
HEET 3 widn 3@ & Waw @ik U
®1 gz qTT 6 § | qg o gart wfe-
s & fawre qedt §

W wgsR 117(1) 7 ganfes q'fs
wsgufy &) fowmsdem a8 §, ol gt
W wegforn o gFTH WA & 3w qx
I &7 @ § N favaw £} qagr-
) werferedt §, e ST & K y@ W
fadiw w7 §

MR. CHAIRMAN : Does Mr.
Lal Gupta want to say something ?

Kanwar

SHRI KANWAR LAL GUPTA (Dehhi
Sadar) : 1 do not want to say anytning
on this.

MR. CHAIRMAN : The hon. Minister,

SHRI Y. B. CHAYAN: Only two
points have been raised. One is that Clause
4 of the Bill is in contravention of article 20,
The hon. Member, Shri Goel, is a very well
known lawyer. But. I am afraid, he has
misread the Constitution. If one even
superficially studies the article, one will find
that article 20 is meant for the courts, If
any person is charged against an) offence
where he s liable to be convicted, there hs
is not supposed to make any statement
against himself. The Inquiry Commission
is not a court. Thisis a basic difference,
Once we say that this is not a court, then
article 20 does not apply at all. He raised
certain objection about the provision which
is made for any statement written or
intended to be written, etc., which will being
the Commission of Inquiryinto disrepute,
He has certainly his own views about it ;
he has entitled to have his own views about
it and he can certainly oppose the clause on
merits when we discuss that clause. I do
pnot know how it comes under ‘Constitutional
objection®.

The third objection has been raised by
my hon. friead there. He thinks that it
requires the recommendation of the President
because it is a Money Bill. 1 have never
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seen a more fantastic statement than this,
Article 110 gives a clear definition of what a
‘Money Bill' is. He says this because the
Bill requires certain Financial Statement
and Memorandum. If every Bill that
requires a Financial Memorandum is to be
treated as a Money Bill, then there will be
Constitutional or legislative anarchy in this
House,

Therefore, all the objections are absolu-
tely superficial and baseless, and I would
not accept them.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to amend the Commissions of
Inquiry Act, 1952,

The motion was adopted

SHRI Y. B. CHAVAN : I introduce the
BilL

14.17 brs.

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT)
BILL—Contd.

MR. CHAIRMAN : Now we take up
further consideration of the International
Monetary Fund and Bank (Amendment) Bill.
The Hon. Minister to reply.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : rose—

SHRI H. N. MUKERIJEE (Calcutta
North East) : Before the Minister replies,
could 1 say a faw words,

MR. CHAIRMAN : On what ?

SHRI H. N. MUKERJEE : On this
Bill on which the discussion is to be replied
to by the Minister.

MR. CHAIRMAN : Let the Minister
reply. At the Third Reading stage, you can
speak.

SHRI H. N. MUKERJEE : The Third
Reading stage is one which will be different.
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If you say that the time limit is being so
rigidly adhered to by the Chair, then I
would not mind.

MR. CHAIRMAN : I will give you two
or three minutes after the reply.

SHRI H. N. MUKERJEE: 1 do not
believe in improper proceedings. I do not
want to speak. I do not want the proceed-
ings to be conducted improperly.

MR. CHAIRMAN : Can he.

SHRI P. C. SETHI
objection.

I have no

SHRI H. N. MUKERJEE : Is the
opportunity to speak conditional upon the
Minister yielding 7 1 do not understand the
proceedings of this House. [ do not wish to
take part in the proceedings.

SHRI P. C. SETHI : Perhaps the Chair
had called me and that is why you asked.

(Shri H. N. Mukerjee then left the House,

SHRI P C. SATHI : The hon members
who spoke on the Bill were generally in
agreement with me that the proposal for
which the approval of this House is now
sought is fairly simple. tlowever, several of
them raised questions generallv on maiters
such as foreign aid and trade, as also on
certain aspects of SDRs., It will be appro-
priate from me to deal with the general
points bricfly at this stage.

Ishould like to say at the very outset
that I am in agreement with the hon.
members who said that to the maximum
extent possible, our economic development
should come from our own effort ; that we
should develop our own resources for this
purpose ; that we should increase our exports
as much as we can ; that we should use our
resources, whether generated internally or
received from external sources, in the best
mann:r possible for economic growth and
that we should follow such policies as will
strengthen our economy. The Government
is in fact making efforts in all these direc-
tions,

Shri Shiva Chandra Jha referred to our
dependence on externsl aid I may ssy in
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this connection, Sir, that our aim is to
achieve sclf-reliance as early as possible
The Fourth Plan places relatively less reli-
ance on external assistance. During the
Fourth Plan period net aid has been assumed
to be only one half of what it was in the
carlier Plan period. Also where as 229; of
the outlay of the Third Plan was accounted
for by net fo-eign aid, in respect of the
Fourth Plan, outlay on only 89, will be
accounted for by net foreign aid. We shall
be able during this Plan period to move
away from the position, in which we were
for quite some time, of having to use food
aid. Of course, in order to be able to
achieve our objective of reducing dependence
on foreign aid and ultimately of eliminating
it, we have to increase our exports, become
competitive and efficient in our production
and increase internal production. These
matters are receiving continuous atiention.

As for as the Fourth Plan is concerned.
We hope that as lar as exporis are concerned
we will be able to maintain the 79, growth
and if we are able to do that, I am quite
sure that even in spite of the fact that there
is indebtedness and we have to pay the
dcbts, the net aid reguirements will come
down. Also during this Plan we will be in a
position where we no longer have to depend
upon food imports.

Our exports have grown considerable in
the recent past. They have increased by
13.5% in 1968-69 and reached a level which
was higher than ever before. Of course,
recently our exports have shown again a
downward trend. Our  non-traditional
exports are doing very well, Export of
engineering goods increased by almost
hundred per cent in 1968-69 and again by
21 per cent in the first six months of the
current financial year. A member referred
to tea and jute exports. FExport of jute
goods suffered a set back in 1968-69 but has
shown promising trends during the current
financial year. In respect of tea, it is
unfortunately true that the prospects of
exports for all tea evporters in the world
have been adversely affected by the interna-
tional demand not keeping pace with the
growth of production. In order to meet
this situation, we are actively pursuing the
question of orderly joint marketing with
Ceylon, which along with India, is the other
major tea exporter, We are conscious of
the need to help the growth of our exports
and are making efforts in that direction, At

KARTIKA 30, 1891 (SAKA)

(Amds.) Bill 43

the same time, the need to make imports
for helping indigenous production, for
demestic use as also for export, is large.
We have also to make debt servicing pay-
ments. Therefore, we find the need to use
foreign and for some more time.

Shri  Dinkar Desai, raised the
question whether our production has increas-
ed because of the use of foreign aid. I
would submit that in several cases our
production has increased by the use of our
resources as well as by the assistance that
we got for our Plans, During the plan
periods, the installed capacity for power
generation has increased from 2.3 million
kilo-watts to 14.5 million kilowatts. The
number of villages electrified have increased
from 4300 to 62000. Production of crude
oil has increased from 2.5 lakh tonnes to
70 lakh tonnes. Transport capacity has
increased considerably.

SHRI 5. KANDAPPAN (Mettur) : What
is the reply we are hearing ? {Inferruptions)

SHRI N. K. SOMANI (Nagaur) : This
Bill is International Monetary Fond and
Bank (Amendment) Bill.

SHRI RANDHIR SINGH (Rohtak) :
What is this ? Both of them cannot speak
simultaneously.

SHRI S. S. KOTHARI (Mandsaur) : He
is a good Minister. Please go on.

SHRIT P. C. SETHI : These points have
been raised during the debate, but if the
hon Members do not want, I would not go
into detail. But T would only say thata
large diversified industrial production base
has been built up and an infrastructure has
been created.

In all these sectors we have made
advances, but, Sir, I do agree that we ought
to do more and as far as possible with aur
own effort, Also, whereas our production
has considerably improved in quality and
efficiency, we ought to improve it further,
We are now in a position to expand with
relatively less dependence on foreign aid
than we were at the earlier stages of our
development.

At this stage, Sir, 1 should like to make
clear one point. The IMF is not a develop-
ment finance institution. As I said in my
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opening remarks yesterday the purpose of
the IMF is primarily (o promote exchange
stability, to maintain orderly exchange
arrangements, to assist a multilateral system
of payments and thus to facilitate expansion
and balanced growth of trade. Iis fu ds are
to be used to help member countries tide
over short term balance of payments diffcul-
ties. Thus the funds provided by IMF
cannot be deemed to be a substitute ior
long term funds needed for the economic
development of the developing countries.
There are agencies like the World Bank and
the IDA intend=d to provide such funds.

Mr. Somani thought that the Prime
Minister or the Finance Minister should
have gone to the Annual Meetings of the
IMF as Governor of India and that sending
the Governor, Reserve Bank, is somehow
contary to the traditions and the constitu-
tion of the IMF. 1 should like to inform
the Hon. Member that it is not necessary
that the Prime Minister or the Finance
Minister should be nominated as the
Governgr on the IMF. In fact, several
countiies are thers which have been repres-
ented in recent years by the Governors
of their Central Banks, in the IMF. Those
countries are,  Austria, Belgium, Denmark,
Philippines, Sweden, Netherlands,  Japan,
Malaysia, Venczuela, Germany etc. The
Governors of the Central Banks can represent
their countries in the IMF and theiefore it
is not necessary that the Finance Minister
or the Prime Minister of the country has to
be on the Board of Governors of the IMF.
The Reserve Bank Governor or any of the
other person can be nominated by her.

SHRI S. S. KOTHARI : We would like
you to be nominated as one of the Governors
on the IMF Board.

SHRI P. C. SETHI : That is where I
am coming to, and the status of the Ministe:
of State. The IMF constitution does not
require it. Several countries are having
their Central Bank Governors corresponding
to our Qovernor, Resesve Bank, as their
Governors on the IMF.

Sir, 1 should like to emphatically deny
{he chargc made by Shri Somani that the
Prime Minister is taking the Finance
Fortfolio in a cavalier manner. I am sure
the Hon. Member knows that it is well
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recognised that Parliamentary work will have
to be attended to and shared among the
Ministers in a Ministry. Therefore, it is
unbecoming of the hom Member to level
such a charge on the ground that the Prime
Mimister is not piloting the Bill, but a
Minister of State is piloting the Bill. This
is, to treat the Minister of State with
contempt.

SHRI S. 5. KOTHARI : No disrespect
to the Minister of State.

SHRI RANDHIR SINGH : We have
the greatest respect to the Minister of State.

W ag fawd (gn3) ¥ WA & fe
w19 FrEAe fafmet aF |

SHRI P. C. SETHI : Shri Somani made
a point about our bilateral trading arrange-
ments with East European countries., It is
difticult to have multilatcral arrangements
with  countries who do not have such
arrangements with others. We have found
bilateral arrangements with these countries
mutually useful. These East European
countries are not Members of the Inferna-
tional Monetary Fund and therefore, n
order to have trade relations with them we
cannot have them on a multilateral clearance
basis but they can be only had on a bilateral
basis. And when we have trade relations
with these East FEuropean countries and
USSR, it is not proper ts think that we are
having them at our disadvantage. On the
contrary by 1 good many of these trade
agreements we have bsen able to tide over
the difhculties of the hard currency areas
and therefore the point made by the Hon
Member Shri Somani that the trade rela-
tions which we are having with these coun-
tries on bilateral basis are not advantageous
is 1.0t correct.

15 hrs.

SHRI N. K. SOMANI : It is the IMF

which has said this. Tt is not my state-
ment.

SHRI P. C, SETHI : I know it, but it

was the hon. Member who had meised this
point,
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Then, Shri N. K. Somani also raised a
point that the Special Drawing Rights
Schemes have not yet come a force in the
sense that only 61 countries have signed it
and not the required number of countries.
I thiok the information which the hon.
Member had with him was cither insufficient
or incorrect. Actually, 71 countries have
already signed it, and, therefor, the SDRs
have become a reality. and there is no
question of India takipng special steps or
making special effort for making the SDRs
a real success.

Then, Shri N. K. Somani and Shri
Himatsingka had raised the question of
stability of commodity prices. That s
certainly a subject which has already been
considered by the IMF, and the IMF has
decided to esiablish a new facility 1o enable
the members to arrange buffer stocks of
certain primary commoditics. But they
have started with the idea of having bulffer
stocks of coffee and cocoa or Cococola.
Therefore, to that extent, it has to be
widened, and I fully agree that the scope has
to be widened in respect of all commodities
which are being dealt with by the devcloping
countries in order to stabilise their prices,

Then, Shri N. K. Somani expressed the
need for caution that the international deficit
financing should be held under contro'.
This actually refers to the quantumn af the
creation of SDRs. The IMF has kept
in view the need to see that the creation of
liquidity is related to actual needs of inter-
national trade in that period, and that has
already been taken care of.

Several Members, including Shri S. S,
Kothari, Shri Sezhiyan and Shri Shiva
Chandra Jha expressed dissatisfaction that 10
the total allocation of the SDRs, the share
of the developing countries was small. As
I said yesterday, the SDRs are distributed
on the basis of the quota of the participating
member countries, Our quota in the I M F
is 750 million dollars. Therefore, the
SDRs will hove to be proportionates to
the quota that we hold in the IMF. Liut
that does not mean that either India or the
other devcloping countries are not Irying to
have a greater share or a greater quota in
the IMF.

SHKI S. S. KOTHARI : Our point was
that the basis has to be changed. We wanicd
that the basis should be that the deweloping
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countries should get more and the basis
should be the balance of payments position
of the various countries.

SHRI P. C. SETHI : Actually, that is
what we have been pleading in these interna-
tional bodies. I am fully in agreement with
hon. Mecmbers, and that is what we are
doing.

The quota of the developing countries in
in the IMF is very much smaller than that
of developed countries. Many developing
countries including ovurselves have felt that
the relative quota of developing countries
should improve. Several other developing
countries have also asked for this. We have
specifically taken up this quesiion because as
must be known to hon. Members, since the
creation of this Fund and also the World
Bank, India has been enjoying the unique
position of being a nominated member in
both the World bank and the IMF, and that
is in view of the quota that we are holding.
In the IMF, at present, we are holding a quota
of 750 million dollars, while Japan is hulding
a guota of 74 million dollars, while Canada
has less than tha*. In view of the quin-
quennial review which is going to take place
shortly, it is likely that Japan or Canada or
bolh of them may get a higher quota under
this review and, therefore, it is likely, and
this point was also raised by some hon.
Members, that we might lose the position of
a nominated director,

As far as we are concernd, we have
always taken the view that these bodies
should not give the impression of a rich
man’s club, and, therefore, India’s
case and the case of other developing
countries should be considered not only on
the basis of the normal quota that we get,
but we have pleaded with them that a special
quota should be considered in favour of
India so that the present composition and
structure of the world bodies does not
change. That is what we have been asking
for. But even if it happens, and I would
like to place this on record before hon.
Members, if India will have to b: une of
the elected members, the substance would
oot change but the form would change. Then,
perhaps, we can also get an advaniage. The
other side of the picture is that as a nomina-
ted member, we have no authority to repre-
sent other countries. But if we become an
elected member in ecither of these bodies,
then it is possible for use to represent some
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firiendly countries and we have also started
moving in that direction. Although our
first position is that we are trying to have
the present position as a nominated director
retained, and we are pleading in that direc-
tion, yet we are also pleading that special
consideration should given to the developing
countries including India for a special quota
apart from the normal that we would get
from 750 million dollars to 938 milllon
dollars. But if it does not happen, then
we are also taking care in the other direction
so that India may become an elected
member, and as an elected member, we can
get an authority and chance to represent
some of the other friendly countries.

Then, there are two points on the SDR
that 1 would like to clarify. Shri S. S.
Kothari thought that the charge of 14 per
cent payable in connection with the SDRs
was oo high. When the SDR allocation
is made there is no charge until it is used.
If we use it by taking convertible currency
against our SDRs, then we have to pay
14 per cent on what is used for that purpose.
I would like to make it very clear that when
we take convertible currency from the IMF
against SDRs, we have 1o pay to the IMF
14 per cent as the charge. When we want
to use the SDR. then the IMF would
direct some of the countries with convertible
currency to pay us in lieu of these SDRs,
and when a particular country which has
that convertible currency, say, Japan or
Germany or any other country, with conver-
tible currency, pays us, then that country
will get in return from the IMF 13 per
cent ; it is 1§ per cent which we pay in lieu
of the convertible currency and it is 1§ per
cent which those countries are receiving in
lieu of the payment made by then in convers
tible currency for the SDRs which have
been given :0 them. So. 1§ per cent cannot
be considered a too high. Therefore, the
contention of the hon, Member Shri S. S.
Kothari that 1} per cent is on the high side
is not correct. The same 1§ per cent is paid
to the countries which make available their
convertible currency. I do not know If Shri
S. S. Kothari will think that 1§ per cent thus

paid to the country providing the real fund
in exchange for the SDR is too high.
SHRI S. S. KOTHARI: It is the

My point was that the
Richer countries

administrative cost.
allocation was defective.
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are paying a lesser charge than the poorer
countries. Let the hon. Minister check up
the position,

SHRI P. C. SETHI : 14 per cent has to

be paid by any country which uses the
SDR.
SHRI S. S. KOTHARI : The richer

countries will not use them.

SHRI P. C. SETHI : That is a different
matter. What | am trying to make out is
that the charge of 1} per cent is not much.

I do not know if Shri S. S. Kothati also
thought that this was an uncqual burden
because he felt that only developing countries
would make wse of this. I need only
remind the hon. Member that some of the
recent  disturbances to the international
monetary stability arose by the balance of
payments difficulties of some major developed
countries like the UK and France ; and
the USA has also been in balance of pay-
ment difficultties.

The SDRs can be used by developed
countries in such circumstances and it is
therefore not correct to think of SDRs just
as if it was supplemental finance for develop-
ing countries only.

It appears that some hon. Members
were also under the impression that since
the SDRs was a now form of reseive asset
for meeting the balance of payments pro-
blems, therefore, when the SDRs were used,
they would hive to be repaid. [ would
like to clarify that the SDR is nota form
of loan assistance, but an unconditional
addition to the reserve of a participant
member, and as such it is not repayable.
When a member uses its SDRs by getting
convertible currencies against them, provided
it does not use more tham 70 per cent,
then it is mot to be paid, butin case a
country draws more than 70 per cent, then
to the extent that it has drawn over 70 per
cent. it.will have to repay it. Therefore,
it is not correct to say that the SDR is a
form of loan assistance. Up to 70 per cent,
there is no question of repayment, It more
than 70 per cent is used, then the excess has
to be paid back.

SHRI SRINIBAS MISRA (Cuttack):
Is it a gift. ?
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SHRI P. C. SETHI ; It is an addition
to the reserve.

SHRI S. S. KOTHARI : Where does it
come from ? Not out of thin air.

SHRI P. C. SETHI : That is why it is
known as ‘paper gold’. This is currency
which has been created and on account of
this creation, each country has got the bene-
fit of SDRs.

In conclusion, I would like to express
my appreciation to members that while
raising these questions, they have extended
support to the main purpose of the Bill,
namely, to make the Reserve Bank of India
the agent for handling SDRs and for making
an enabling provision that such charge as
necessary shall be paid after due appropria-
tion made by Parliament.

I would also clarify one point raised by
Shri Somani. He alleged that we are not
treating the institution of the Reserve Bank
with dignity and honour. This is not
correct. Under Sec. 8(1) of the Reserve
Bank of Act, the Deputy Governor of the
Reserve Bank is appointed by the Central
Government. The Statute does not ley
down that the Governor of thc Reserve
Bank should be consulted before making
the appointment. However, I would like
to make clear that the Prime Minister did
consult the Governor before appointing Dr.
Hazari as Deputy Governor and the
Governor readily agreed. Under sec. 8(2)
of the same Act, the salary and allowunces
of the Deputy Governor are to be determined
by the Central Board of the Reserve Bank
with the approval of the Central Govern-
ment, That is being done. Therefore, 1
do not know whereform the hon. member got
the information he gave.

SHRI 8. S. KOTHARI : It is distribu-
tion of office and patronage, Shri Mohan
Kumaramangalam as Chairman of IAC and
this gentleman as Deputy Governor of the
Reserve Bank. This is just conferment
of favours. 1 am saying this on the floor
of the House that it is patronage conferred
by the Prime Minister for services rendered,

all kinds of services, political and
economic.
SHRI RANDHIR SINGH: Do not

forget they are very competent people
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SHRI KANWARLAL GUPTA (Delhi
Sadar) : He is Russi agent.
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SHRI P. C. SETHI : This is wvery
unfair on the part of the hon. member.

He should not attribute motives.

SHRI RANDHIR SINGH : It must be
expunged. Such allegations cannot be
made in the absence of the person here,

SHRI S. S. KOTHARI : Officers who
have been there for 20 and 30 years are
not nominated as Deputy Governors There
is no justification whatsoever for choosing
this particular person.

SHRI P. C. SETHI : We know who is
who.

SHRI KANWARLAL GUPTA : Can he
deny that he was a cardholder of the Com-
munist Party,

SHRI P. C. SETHI : I was replying to
the point made by Shri Somani about our
not having consulted the Governor.

SHRI N. K. Somani : You consulted
him in the same manner as you consulted
him in regard to bank nationalisation.

SHRI S. S. KOTHARI : Send him be-
fore the UPSC.

SHRI P. C. SETHI : I think I have met
all the points. 1 commend the Motlon.

MR. CHATRMAN : The question is :

“That the Bill further to amend the
International Monetary Fund and Bank
Act, 1945, be taken into consideration™,

The Motion was adopted,
Clause 2 — (Amendment of section 2)

SHRI LOBO PRABHU (Udipi) : 1 beg
to move :

Page 1, line 11, —omit “by |aw in this
behalf*’. (1)

_1 have actually two amendments, I
think they are the only amendments tabled.
They have a common background., I seek
your indulgence to give the House a few
details by way of background,
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Although much has been said about
the new equivalent of currency, first bank
call and now SDR which derives from
Keynes's theory of liquidity, what we have
not considered is whether this is that impor-
tant to us that we should have gone head-
long for it, instead of waiting and
considering whether it was necessary.

I would like the Minister to note the
figures ; our forcign exchange reserves just
now of gold, convertible currency, I.e. ster-
ling and dollars, and IMF quotas are about
the total of Rs. 500 crores. Our gap in
foreign exchange, the latest figure, is
Rs. 503 crores. So, no guestion of liquidity
arises on the present figures. We are
obtaining a total SDR of Rs. 93 crores at
present.  This will only serve as an over-
dralt in case we run short of ability to
repay the balance due in foreign exchange.
So, this is a point which has to be consi-
dered more carefully that this is not so
important, This is the reason that because
everybody is doing it, we go into the
stream and swim and anything foreign
international this and that, is accepted
by us and made much of.

The second reason for this reserve is
that we should maintain the value of our
money, the official value of the rupee.

SHRI P. C. SETHI : Is the hon.
member speaking on the amendment,

SHRI LOBO PRABHU : [ am giving
the background. 1 am not able to under-
stand why the Minister is so sensitive to
these remarks,

SHRI P. C, SETHI : I am not.

SHRI LOBO PRABHU : We have
heard him with patience both on matters
which are relevant and irrelevant, and what
I am saying is absolutely relevant. The
unofficial rate is about Rs. 12 per dollar as
against the official rate of Rs. 7.8.  So, your
rupee is today highly devalued, highly
depreciated, and to that extent you require
something which can restore the walue of
your rupee.

SHRI RAJARAM (Salem) .
think we get & dollar for Rs, 12/-

I do not
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SHRI LOBO PRABHU : 1 do not
know. You may have better experience.

So, we have to think again how to increase
our liquidity., 1 would like to point out
that we have got really two kinds of ex-
changes. One is the gold exchange with
which the Minister and the IMF are
concerned, ond the other is the silver
exchange. There is silver going from this
country by smuggling, against remittances
which are made by Indians abroad. The
exchange value of our silver is about half of
the world price. At the same time, the
value of our gold is about double the world
price. Here, we have an opportunity to
remove this disparity between the ufficial
values and non-official values of the rupee
by allowing export of our silver and actually
importing gold in the regular way insteed
of allowing it to be smuggled in. This is a
matter which deserves more consideration
than merely how much SDR we are going
to get.

The Government should also consider
why remittances (o this country should not
come in the ordinary way, because there are
a larger number of Indians who are earning
money, especially in Africa, who wish to
repatriale their money, but we have made
such rules about taxes etc.. that no one cares
to send money in the regular way. Please
therefore consider how you can make remit-
tances possible to this country by changing
your rules and laws.

Coming to the precise amendment about
which the Minister was anxious to know,
the position so far was that we pay to the
IMF from the Consolidated Fund. Now it
is proposed that we shouid not only come
before Parliament for appropriation, but
that we should have a law also. 1 would
like to komow whether every time you pay
out of the Consolidated Fund you hawe to
come with ¢ law to this House, and whether
it is not enough if you confine yourself
only to approprition. It is going too far
to say that you will have appropriation and
Jaws at the same time. So, my amendment
is that you delete the words “or by law in
this behalf”. If the Minister has any use
for this phrase, I would invite him to let the
House know.

SHRI P. C, SETHI : Before coming to
the ameadment of the hon. Member, I shall
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refer to his comments about the export of
silver and import of gold. This question
has been examined before and Govermment
came to the conclusion that silver being our
s:cond line of defence it would not be
desirable to do so. We shall examine the
whole question in all carnestness.

His amendment seeks (o omit the words
‘by law in this behalf” occurring in clause
2(a) of the Bill. The wording used here is
the normal wording used in other similar
enactments as a matter of legislative practice.
Section 3(1) of the Asian Development Act,
1966, for instance, reads : ’

“They shall be paid out of the
Consolidated Fund of India after duc
appropriation made by Parliament by
law in this behalf, of such sums...”

Article 266 (3) of the Constitution also
refers to appropriations by law. I understand
that this question was also gone into by
the Committee on Subordinate legislation,
The practice has been followed fo- many
years. T hope thercfore that the hon,
Member will not press the amendment.

SHRI LOBO PRABHU : 1 do not think
that the Minister should rely on a previous
mistake because | see no meaning for the
word ‘by law' when there is the word
‘appropriation’.

MR. CHAIRMAN : | shall put amend-
ment No. 1 to the vote of tho House,

Amendment No. | was put and negatived.

MR. CHAIRMAN The question is :
“That Clause 2 stand part of the Bill.”
I'he motion was adopted.

Cluuse 2 ways added to the Bill.
Clause 3—([nsertion of new section 3A)-

SHRI LOBO PRABHU : I move my
amendment to clause 3. I move :

Page 2, line 11 —

afrer “thereto” insert—

“provided that acquisition above an
amount fixed shall be with the concur-
renge of Government™. (2)

This clause is an example of bow the
Government teads to farget itself moving
from one clause 10 another. Clause 2 speaks
of appropriation by law while clause 3 gives
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the Rese ve Bank absolute power to use,
receive, acquire, transfer, etc. On the ope
hand they say that the sum shall be paid
only by appropriations by law. In the next
clause, they proceed to give a carte blanche
to the Reserve Bank to do all those very
definite things which are mentioned. I am
not going to press for the complete abolition
of clause 3. T suggest that they do not give
the Reserve Bank the right to operate
without any limits. Governmen: may fix a
limit of Rs. 10 crores or Rs. 25 crores ;
beyond that they must come for the
concurrence of the Government. 1 hope that
the Minister will not adopt a monolithic
attitude that nothing in a Bill should be
touched. This is a very patent case where
one clause contradicis the other and the
amendment that [ ask the House to accept
is a mild one.

SHRI P. C. SETHI: The amendment
seeks to limit the extent to which the
Reserve Bank can acquire special drawing
rights. There is no question of unlimited
powers being available to the Reserve Bank
of India because special drawing rights are
by themselves limited to the extent of the
quota we hold in the IMF and normally
what we would draw is only 70 per cent,
There is that limiting factor already. How
does the Reserve Bank get SDRs ? First, it
gets SDRs when the allocation is made to
the Government. The allocation made to
the Goveroment is in accordance with the
quota that the Government holds in the
IMF. It is the intention that the Govern-
ment takes its full share of the SDRs and
the Reserve Baok holds them on behalf of
the Government.

Secondly, the Reserve Badk may get
S.D.R."s when more than 70 per cent of our
allocation has been used and it becomes
necessary to reconstitute the excess over 70
per cent. This is an obligation under the
scheme and there is an automatic limit to
this type of acquisition of 5.D.R."s. It is to
the extent that S.D.R."s have been used in
cxcoas of the 70 per cent that the re-
constitution will take place and Reserve
Baok will re-acquire S.D.R.".

Thirdly, the question can arise when the
Indian rupee bacomas a convertible curmeacy
and is also a surplus currency and snother
country wishes to acquire Indian rirees
against its S.D.R.'s, just as we will now be



435 Safaries and Allowances of NOVEMBER 2I, 1969

Ministers (Amdi. Bil
(Shri P. C. Sethi)

asking for dollars, etc. against our S.D.R.%s.
At that time, we will have to hooour our
obligation, just as now we will be exercising
our rights, There are certain limits and
conditions laid down in the scheme in Article
XXV, section 4, which governs this. There
is no question of Government imposing
further limits on them.

Thus, at all stages, the scheme itself
clearly defines the limits for acquisition of
S.D.R.'s and it is not desirable or necessary
to impose oth=r limits.

In view of this, I request the hon. mem-
ber not to press his amendment.

SHRI LOBO PRABHU : I am not
pressing it.
MR. CHAIRMAN : Does the hon.

member have the leave of the House to
withdraw his amendment ?

HON. MEMBERS : Yes.

Amendment No. 2 was, by leave.

withdrawn.

MR. CHAIRMAN : Th equestion is:
“That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. C. SETHI : 1 beg to move :
“That the Bill be passed”,

MR. SPEAKER : The question is :
“That the Bill be passed”.
The motion was adopted.

15.28 hrs.

THE SALARIES AND ALLOWANCES
OF MINISTERS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, on
behalf of Shri K.S. Ramaswamy I beg to
move :

“That the Bill further to amend the
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Salaries and Allowances of Ministers
Act, 1952, be taken into consideration.”

This is a small Bill which provides for a
small increase in the period for which a
minister can ietain his residence on
demission of his office or for which his
family can retain the residence in the event
of his death. At present, a minister is
entitled 1o occupy the residence only for 15
days after he demits his .ffice. By this
Bill, we would be extending this period to
one month. We are also providing that in
the event of his death, his family can retain
the house for two months without payment
and for a further period of one month on
the payment of usual rent. This has been
providing only to enable the minister's
family to wind up their establishment.
Sometimes it is also difticult for a minister
who demits his office to find suitable
accommodation after that. Therefore, this
small amending Bill, which is pending for
the last three years, has been brougkt before
the House and 1 hope this non-controversial
measure would be unanimously accepted by
the House,

MR. CHAIRMAN : Tt is now 3.30 and
we will take up private members' business,

15.30 brs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Fifty-Fourth Report

SHRI D. R. PARMAR (Patan) :

to move :
“That this House do agree with the
Fifty-fourth Report of the Committee on
Private Members' Bills and Resolutions

presented to the House on the 19th
November, 1969."

I beg

MR. CHAIRMAN : The question is :

“That this House do agree with the
Fifty-fourth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the 19th
November, 1969."

The motion was adopted.
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15.31 brs.

INDIAN TRUSTEESHIP BILL*

N e ww  (asaf-afa) ¢
awrafy adtze, & w fadas =1 30 @
& o mig 7Y wgafa A & gy QA
wez FgAl 9rzar 2« 34 fadgs A @
w73 &1 Aifzg wE, 967 ® o 718
A z7 sfzar a4 fzarqr | 90 @G &
wezafy 38 A 4T #3F F AT AL
@ df | @1z 7 39 gng & uszafa 3o
wfrx gda, iz g7 & @iz A Ao Alo
fafs 7, wiq ag w17 2&) wegafr 8, =@
N zawa ad far afsqs az N
fezing 3ear w17 @) uszqfy a3, 79
3T & grvr Az arad fadr

# gerta w41 3 F g faadl @1
z.1qa1 9Y7 gegsasdy gIwAY F1oSqAEAl
&7 ary fadas ) 30 &30 % wgafa
2 AT

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill to provide for the creation of trust
corporations and for matters connected
therewith.™

The motion was adopted.

AR W soERw & adgs 8 aw
s g

CONSTITUTION (AMENDMENT) BILL*
 Amendment of Articles 217 and 220)

SHRI M. N. REDDY (Nizamabad) :_I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopred.
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SHRI M. N. REDDY : I introduce the
Bill.

MATERNITY BENEFIT
(AMENDMENT) BILL*

(Amendment of sections 2.3, ete.’

SHRIMATI  SUSFELA GOPALAN
(Ambalapuzha) : I beg to move for leave to
introduce a Bill to amend the Maternity
Benefit Act, 1961,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to amend the Meternity Benefit Act,
1961."

The motion was aidopted.

SHRIMATI SUSEELA GOPALAN : 1
introduce the Bill,

ORPHANAGES AND OTHER CHARI-
TABLE HOMES (SUPERVISION AND
CONTROL) AMENDMENT BILL*

(Insertion of new secrion 21 A)

Y dtq wew wmrdt (gaEras) o &
wears siar g f6 aaradg qqr geq
gafd gz (cd¥sw qar frer) afe-
fraq, 1960 & gaur T It fadaw
Y 39 £ F1 agafa & ard

MR. CHAIRMAN : The question Is :

“That leave be granted to introduce &
Bill to amend the Orphanages and other
Charitable Homes (Supervision and
Control) Act, 1960,

The motion was adopied.

st ot swwrw et : & faiow WY
Jr @

spublished in Gazette of India Extrasordinary, Part 11, section 2, dated 21.11.69.
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WORKING JOURNALISTS CON-
DITIONS OF SERVICE) AND
MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL*

{ Amendment of section 2.)

SHRI S. KUNDU (Balasore) : I beg to
move for leave to introduce a Bill further to
amend the Working Journalists (Conditions
of Service) and Miscellaneous Provisions Act,
1955,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further lo amend the Working
Journalists (Conditions of Service) and
Miscellaneous Provisions Act, 1955."

The motion was adopted.

SHRI S. KUNDU : I introduce the Bill.

INDUSTRIES (DEVELOPMEN AND
REGULATION) AMENDMENT
BILL*

(Amendment of Section 1)

SHR1I S. KUNDU (Balasore) : 1 beg to
move for leave to introduce a Bill further to
amend the Industries (Development and
Regulation) Act, 1951,

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Industries
(Development and Regulation) Act,
1951,

The motion was adopted.

SHR1 S. KUNDU :
Bill.

I introduce the

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL*

(Amendment of Sections 2, 3, efc.)

st otw e et (grmane) &
wrara $3ar § fr fr amer famg wadw
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Child Marriage
Restraint Act, 1929."

The motion was adopted.

ot Wiw yew A § fadas )
o wT@r

STATE BANK OF INDIA (AMENDMENT)
BILL*

(Amendment of Sections 17. 19, erc.)

st vy femd : § weara FTar z fw
®z 35 ws sfear wfufqan, 1055, #
wril @MEd f3F 17 fadgs w1 4w w77
1 w3nfa §r sy

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the State Bank
of India Act, 1955."”

1 he motion was adopted.

ot vy fawd : & fadaw w1 da w2
g

COMPANIES (AMENDMENT) BILL*

(Amendment of Sections 252 and insertion
of new Section 255 A.)
ot wy fewd (yn?): & wears
sTn s seot wiwfaaw, 1956, #
o gmET v e favaw W e
w1 &Y gaafy & a

MR. CHAIRMAN : The question is :

“That leave be granted 1o iotroduce a
Bill further to amend the Companies Act,
1956,

The motion was adopted.

*Published in Gazetie of lndie Extracrdinery, Purt 1, section 2, dated 21.11.69.
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Wt wy fowd : & fedos &t I
wTar g

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL*

‘Amendment of Sections IV, 23, etc.)

it wyg famd (F%) : A wema
wtar § fs oftas dtar famwr wfufaas,
1956 # =t §AIHA w37 Ty favas
& T 17 Y gaafy & anr

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Life Insurance
Corporation Act, 1956,

The motion was adopted.

@t aw fawy : § frdax w dw
FAE

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of Sections 3, 4, etc.)

st gwarn fag gwang (fuz) - &
gearg #7al g f& aferdi & Faq qwr
W afafags, 1957, ¥ wrir g@ea s73
arw falas #) @@ &7 1 wywfa &
T

MR. CHAIRMAN : The question is :

“That leave be granted to intoduce a
Bill to amend the Salaries and Allowances
of Ministers Act, 1952."

The motion was adopted.
o andn fag gaag : & fadas v
g wTar §

CONSTITUTION (AMENDMENT) BILL*®
(Amendment of Articles 15, 16, etc )

SHRI SIDDAYYA (Chamerajanagar) :
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I be to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill farther to amend the Constitution
of India.”

The motion was adopted.

SHRI SIDDAYYA : I
Bill.

introduce the

CONSTITUTION (AMENDMENT) BILL*
(Insertion of new Article 24 A)

it freer w1 (orqaeft) @ & ey
s g fe wa & dfawa & owmd
AT £ A fakas € W S &

st &

MR. CHAIRMAN.: The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution of
India **

The motion was adopted.

sft frwwr ot & falgws ) dw
LaLIN 3]

PREVENTION OF CONVERSION BILL*

@ wwem foy gowg (Fe) ;8
sears wean § e wagest ¥ wf afcrdw
! AFA & sggeyr wF aH faRgw w
o F3a ) waafa & ar

MR. CHAIRMAN : The question is :

*That leave be granted to introduce a
Bill to restrict the conversion of religion
of minors.”

The motion was adepted.

! quam feg gowg - & fadas
w ¥ v §o

*Published in Gazette of India Extra ordinary, Part 11, section 2, dated 21.11.69,
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CEILING ON URBAN PROPERTY
BILL*

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : Sir, on behalf of Shri Ramesh-
war Rao, 1 move for leave to introduce a
Bill to provide for a ceiling on urban pro-
perty.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to provide for a ceiling on urban
property.”

The motion was adopted.

SHRIMATI SHARDA MUKERIJEE :
Sir, I introduce the Bill.

SHRI LOBO PRABHU (Udipi) : Sir, 1
rise on a point of order.  This Bill conflicts
with the Tonstituiion because unless there is
compensation for such ceilings as you
‘mpose, it will offend article 31A of the
Constitution,

MR. CHAIRMAN : lLeave to introduce
the Bill has been granted by the House.

SHRI LOBO PRABHU : Leave cannot
be granted for the consideration of an un-
constitutional Bill. This Bill is unconsti-
tutional because it violates the Constitution.
The time of the House should not be wasted
until you amend the Constitution or you
provide for compensation.

MR. CHAIRMAN : The Bill has al-
ready been introduced. When it comes up
before the House for consideration, you can
put your point of view,

SHRI LOBO PRABHU : But there is a
provision in the rules that a constitutional
point can be raised at this stage.

MR. CHAIRMAN : It is too late. Leave
is granted by the House and it has been
introduced. I cannot go back now.

SHRI S. §. KOTHARI (Mandsaur) :
How can the House agree to a Bill which is
_unconstitutional ? Shri Lobo Prabhu may be
allowed to argue on that point.
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SHRI LOBO PRABHU : Sir, I rose on

a point of order as soon as the question was
put before the House.

MR. CHAIRMAN : I asked the House
and the House granted the leave, Now I
cannot go back.

STATE BANK OF INDIA
(AMENDMENT) BILL*

(Amendment of Sections 19, 21, etc.)

SHRIT TENNETI VISWANATHAM
(Visakhapatnam) : Sir, I am sorry that I
came late.

I move for leave to introduce a Bill
further to amend the State Bank of India
Act, 1955,

MR. CHAIRMAN : The question is :

“That leave be granied to introduce a
Biil further to amend the State Baok of
India Act, 1955 "

The motion was adopted.

SHRI TENNETI
Sir, I introduce the Bill.

VISWANATHAM :

BIHAR ATOMIC AUTHORITY BILL*

o} famaer W (AgadY) @ & wwam
sl g fe fagit A aF wiwfas &7
gifer 13 & fao oF mfewra & 787
aar acgrasg) AEsAl o) agEgr w14
arr falas w30 ®77 €1 "yaf @
A7

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to provide for the formation ot an
Authority for the purpose of seiting up
an atomic plant in Bihar and for matters
connected therewith."

The motion was adopted.

*Published in Gazette of India Extraordinary, Part LI, Scction 2, dated 21-11-1969,
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ot e ww wr: & fadgw @ dw
wq@r g

RETROSPECTIVE LEGISLATION
(REGULATION) BILL*

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Sir, I move for leave L0
introduce a Bill to regulate legislation having
retro-pective effect.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill to regulate legislation having retros-
pective effect.”

The motion was adopted.
SHRI TENNETI VISWANATHAM :
Sir, I introduce the Bill,

15.40 brs.

PUBLIC UNDERTAKINGS (COMPUL-
SORY APPROYAL OF AGREEMENTS)
BILL*

MR. CHAIRMAN : Shri 8. § Kothari
to continue his spceech.  You have already
taken 4 minutes ; 6 minutes more.

SHRI S. 5. KOTHARI (Mandsaur) : Sir,
I will require about 15 minutes. It is my
Bill. I have to explain all the provisions of
the Bill and convince the House. It is an
important Bill. You have the discretion to
extend the time by half an bour.

Mr. Chairman, Sir, since I spoke last
during the last session, there have been
certain important developments. The Hindu-
stan Steel Ltd . in their Report for the year
ending 31st March, 1969 have disclosed an-
other loss of Rs. 40 crores during the current
year, that is, during 1968-69 besides the
loss of Rs. 38 crores in thc previous years,
So, about Rs. 40 crores losses in each year
have heen incurred io two successive
years,

Then, the Heavy Engineering Corporation
also have increased the losses from Rs. 13
crores to Rs. 17 crores.

Ir is a mockery of democratic socialism
if money or part of the money which is
invested in public sector enterprises is lost.
It is invested but it, actually, becomes sunk
and lost. If Rs. 3,000 crores which are in-
vested these public sector enterprises vield a
return of 10 per cent, the exchequer will get
about Rs. 300 crores and, if the return is
12 per cent, the exchequer will get Rs. 360
crores which means that the entire amount of
deficit financing which is being done by the
Government would not be necessary. But
instead of earning a return on this huge
amount in these public sector undertakings,
there are actually net losses amount to
about Rs. 30 crores, that is, afler eliminating
and deducting profits of concerns which have
no fared so badly.

There are a number of concerns including
the Bharat Heavy Electricals, the Bhopal
Heavy Electricals and other which have been
incurring losses above Rs. 5 crores a year.
These public sector undertakings should make
profits because profits are sinews of further
growth. If the concerns make profits, the
profits can be re-invested and there can be
further expansion.  Otherwise, what is
happening is that Government revenues
which are collected as a result of heavy
taxation are being wasted. It is actually the
common man's money that is being invested
in these public sector undertakings. It is the
common man who suffers.

Now, I would like to draw your attention
to what has been written in the book
“Twenty Yoars of Nationalisation—~The
British Experience” by Mr. R. Kelf-Cohen,
published by Macmillan and Co. Ltd., on
which I recently wrote a review. There, the
author has analysed the Labour Party's
policies of nationalisation upto 1945 and
thereafter. He says :

“Labour would have further gone
ahead with its nationalisation programme,
but for the fact that the enormous sums
required for financing of the existing
nationalised industries proved to be
an  important  constraining  factor,
“Labour, coming into power in an ex-
pansionist mood after thirieen years in
the wilderness, may have thought that
the purse of the tax-payer was bottomless.
They have discovered otherwise.” The
massive sums required for capital deve-

*published in Gazette of India Extraordinary, Part II, Section 2, dated 21-11-1969.
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lopment and the deficits “‘must give pause
to any Government.”

The British Labour Party realised that
the purse of the tax-payer was not bottom-
less and that the enormous amounts required
for subsidies, the losses, would not be given
to the public sector wundertakings to an
unlimited depree. Bul this Government does
mot recognise the fact that there is any
bottcr to the tax-payer's purse. They feel
that they can go on increasing taxes year
after year collecting money and losing in
public sector undertakings or wasting them
in unnecessary expenditures.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Is it that the losses
should be kept at the level of Rs. 40 crores
always ?

SHRI 5. 5 KOTHARI : It has occurred
for two successive years, For this Govern-
ment and the Government’s supporters like
Mr. Tenneti Viswanatham, the loss of Rs. 40
crores is a very trivial amount. This Govern-
ment and their supporters are not buthered
about these trivialities, There are losses to
the tune of Rs. 40 crores in a year. Itisa
big amount.

This is a matter which is of far-most
importance to us, to the country and to the
common man who pays the taxes, but it is
pot of any importance, whatsocver, to the
Government of this country or its suppurters

like Mr. Viswanatham on whose shoulders
the minority Government is  existing
today.

The point that | am tryiog to make is
this. The important factor in these losses is
that certain agreements which are entered
into by public sector indusiries have certain
lacunae in them, and this is done either by
oversight or deliberately by some black
sheep ; of course, there are many good
officers, but there are also some bad officers ;
the black sheep in them leave some lacunae
in the agreements, and subsequently what
happens is that when they retire, they join,
those very groups with which those faulty
agreements were entered into. The conse-
quence is that the public sector undertakings
lose a considerable amount of money, and
those losses have amounted to crores of
rupees. In the public sector undertakings,
everything goes in crores ; losses are in
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crores ; the subsidies are in crores ; if there
are defects in agreements, because of those de-
fects the losses are also in crores, As I said,
the Government is not concerned about
trivialities like losses in crores.

I would like to say one thing. When
officials are found guilty of lapses—and the
responsibility is allocated to them—, no
action is taken against them ; they are
prematurely retired which makes mo diffe-
rence to them because they go and join the
groups to whom they extended the patronage
at that time by leaving defects in the agree-
ments...

SHRI S. KANDAPPAN (Mettur) : In
some cases they are also promoted,

SHRI S.S. KOTHARI Yes ; that
also sometimes occurs. They are sent to
Lucknow or some other place in States and
there they are given some higher status. So,
the officials are not afraid.

The important point which 1 am trying
1o make out is this. The policy of neither
carrots nor sticks will not work satisfacto-
rily . ...

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Why was there a special mention
about ‘Lucknow’ ?

SHRI S, S, KOTHARI : That is where
the Minister is most interested and that is
why I said it.

The point that [ was trying to make is
this. The policy of neither carrots nor
sticks would not work satisfactorily. A fear
must be instilled in the minds of officials by
enforcing, as my hon. friend, Shri Lubo
Prabhu, said, the rule of surcharge which
means that if an ofticial is personally liable
for losses caused by his wilful, deliberate
neglect or mistake, he should be held
personally liable for that loss, efforts should
be made to recover that loss from him aod
if that loss caanot be recovered from him, at
least he should be punished, some legal
action should be taken, some investigation
shou'd be made. The point is that noihing
of that kind is being done and, therefore,
with impunity the officials enter into defec-
tive agreements, '
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I am going to bring out and place before
this House a number of instances which
came to the notice of the Public Under-
takings Committee and which are included
in the report of the Public Undertakings
Committee.

1 will first take up the case of Trombay
fertiliser project. They incurred heavy losses
on account of defective agreement with an
American firm due to the impropriety of the
former Managing Director. The official con-
cerned was later appointed by the same
American firm : after he retired, the firm
utilised his services in connection with the
tender which it had submitted for the Madras
fertiliser project, and the contract was
ultimately awarded to the firm. The con-
tract was awarded to the firm wkich had
neither the capacity nor the expericnce to
undertake such a contract. Why the
Trombay project entered into a defective
agreement could not be ascertained. Besides,
the firm failed to demonstratc guarantees in
respect of two plants by the stipulated date.
This resulted in an additional expenditure of
Rs. 9.63 lakhs on the stay of the personnel
for the period of exiensions which, in the
absence of penal provision in the agree-
ment, had to be borne by the company.
The firm did not demonstraic this
guarantee and in addition to that the com-
pany bore the expenses of the stafl,  Besides,
there were legitimate claims against M/s
Chemico amounting to 820,000 dollars.
They were withdrawn by the Corporation.
Why should they withdraw this claim ?
Passing strictures the Committee on Public
Undertakings wanted an inquiry into the
affair, the nature of finances, the names of
officials responsible for the lapses and the
action taken against them. But it appears
that nothing has been done in the matler
and no action has been taken against the
officials concerned.

It has been observed that in various
cases because of shortcomings in agreements,
no penalty is enforceable against suppliers of
plant and machinery even though (i) the
plant may be initially defective, (ii) it may
not be supplied on schedule, (iii) the plant
may not be able to atta'n cven 857, of the
guaranteed installed capacity. The most
surprising, rather astounding thing is that
the process may be out of date, obsolete or
defective. Now, these are various instances

where such cases have occurred because of
defective agreements.

Then the Corporation also entered into
agreement with two private oil refineries for
the supply of gas and naptha. Here, the
agreement had a serious lacuna in actual
operation. The gas or naptha supplied by
these companies was found to be much
below the required specification  This vital
mission resulted in an annual loss of Rs. 1.2
crores to the corporation.

Then take the case of the Neyveli
Lignite Corporation which entered into a
contract with Powell Duffrin  Technical
Services Ltd. No tenders were invited. It
is the usual practice to invite tenders, but
in this case that was not done,

In the case of the Oll and Natural Gas
Commission, the then Minister for Petroleum
and Chemicals, Shri Raghu Ramaiah—
the hon. Minister is now the Minister of
Politics, Parliamentary Affairs and Mano-
cuvre—assured the House on 18-11.68 that
the ONGC had suffered a loss because of a
lacunae in the agreement it had entered into.
He said that the Government would examine
that lacunae but that assurance to this hon.
House has not been fulfilled. No report has
come. I have not received any communication
nor any other Member as to whether this was
investigated, what is the reason for this loss
and what were the lacunae and what action
has been taken in this matter, The Commi-
ttee on Public Undertakings has suggested :

“...that Government should also
examine the creation of a permanent
agency in the Government to advise in
the negotiations with foreign parties
regarding agreements to be entered into
with them for setting up projects in the
public sector.”

Now, Sir, instead of going into a number
of other points, I would conclude by saying
that what my Bill provides is a more whole-
some matter. The Bill states that there
should be a central authority in the Ministry
of Finance which should scrutinise and
examine all agreements which are entered
into by public undertakings with foreign
partics at least, if not with all other parties,
so that there may not be any defects or
lacunae in the agreements which may sub-
sequently result in any loss to the public
undertakings. Actually, what I am trying to
do—if the hon. Minister would try to under-
stand my motive—is to strengthen his hands,
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(Shri S. S. Kothari]

I am also trying to strengthen the hands of
the Ministry of Finance and I hope the
House would accept my suggestion because
this Bill is in the national interest. 1 believe
the Government also does not want that
public undertakings should incur losses
because of defective agreements.  This House
does not want and we do not want and the
Government also do not want. We are all
one that there should be first grade agree-
ments entered into by the public undertakings
and there may not be any defects in them.

There may not be any lacuna in the
agreements and the concerns may have good
contracts. Why object to having a central
authority 7 Let us say, he may be of the
rank of a joint secretary to whom all
agreements from these public undertakings
could come in the final draft form ; he
would examine those agreements, he would
initial them; see that they are put in
proper shape, and send them back and they
would be executed and I believe that kind
of internal check is very necessary. Sir, 1
have bzen an auditor. May 1 submit that
an impariant aspect of auditing is internal
check 7 Internal check is a simple thing.
All that it means is that the work of one
pesson should be checked by anather person
so that chances of defects or lacuna or
shortcomings are climinated.  All that T am
suggesting is that ihis kind of internal check
should be introduced in the public under-
takings so that the agrecments with foreign
parties and others also if they are very big
could come to the Ministey of Finance
and the central authoritv, say, a joint
secretary may check up the agrecments,
initial them and send them back. Ttisa
fair, simple, s raightforward proposition. 1T
submit, the Minister should accept the
Bill in tote. SO that we may not have anv
more losses, so that it may be seen that the
public sector undertakings give us a better
performance, so that public money is not
wasted. Government is, bv duty hound to
the people of India to see that losses do
not occur because of defective agreements.

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for compul-
sory scrutiny and approval by a Central
Authority of agreements entered into by
public undertakings and matters conaect-

Salarles and Ailowances NOVEMBER 21, 1969 af Ministers (Amdt.) B!l

452

ed therewith or incidental thereto, be
taken into consideration.”

SHRI N. K. SANGHI (Jodhpur) : Mr.
Chairman, Sir, I am very much surprised
that Mr. S. S. Kothari has brought this
Bill. He has all along been agitating for
removal of controls, as they are supervisory
bodies and that they delay decisions. Now
he has brought forward this Bill with a view
to see that all the agreements should be
approved by the Legal Department under
the Ministry of Finance above Rs. 10
lakhs...

SHRI S. S. KOTHARI : It is not above

10 lakhs. I have moved an amendment
which says :

“No public undertaking shall enter

‘nto any such agreement as may be

specified in the rules to be framed under
section 8 unless such agreement in its
draft form has been scrutinised and
approved by the Central authority".

It is for the Government to prescribe what
agreements they would scrutinise. T have
left it to Government,

SHRI N. K. SANGHI : I am further
surprised that he has been a Member of
the Public Undertakings Committee which
has inspired him to bring this Bill. T would
only submit that this Bill will only be
another link in the chain for delaying
matters.  I* will not in any way minimise
the losses by faulty agreements. There are
50 Many processes, so0 many sub-committees
which are involved, and percolate these
agreements.  So much of time is being lost
in this process. Again, to submit these
agreements to another step to the Law
Ministry  will only further delay these
matters. [ know of many a project which
has been delayed for the past 10 years be-
cause it went from one committee to another
committee. The Small Car Project is one
such example which is hanging fire for the
last s0 many vears.

SHRI S. S. KOTHARI : It is not very
relevant,

16.00 brs,

SHRI N. K. SANGHI ; Submitiing such
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agreements for scrutiny by the central
authority would only delay matters further,
What is required is that people should have
initiative and dynamism to finalise these
matters, and to understand the gravity of
the requirements of these agreements. These
collaboration agreements are done with a
purpose, These are certain products which
are having international reputation. There is
the product, Coca-Cola, for example, which
is having a world-wide reputation. There
is another product, Pepsi-Cola which does
not have that market and liking. You
cannot have similar agreements in both
such cases. One would demand his terms.
and the other would give you your terms,
If these things are considered by the Public
Undertakings and sent (o the lLaw Ministry
for approval they would not wnderstand
the background and there will be ditficulties.

1 would draw you attention to the fact
that Shri Kothari just now mentioned that
Hindustan Steel has shown a loss of Rs. 40
crores. Who is at fault 7 Does hu not
know that it has to function in an inhibiting
atmospherc when steel prices have not
been allowed to be increased by Government
from time to time ? There has been inordi-
nate delay in increasing steel prices with
th: result that both the industry and the
public sector underrakings has suffered such
great losses.

SHR1 S. S KOTHARI : Are
vinced, Sir ?

vou con-

SHRI N. K. SANGHI : If we are to
have more tiers or more committees
to process these agreements, it is bound to
delay matters.

Take the gquestion of the JAC's purchase
of aircraft, This question has been hang-
ing fire for a loog time. It had gone from
the Tourist Ministry to the Cabinet and
again it has been given to a Cabinet sub-
committee. Therefore, the whole matter
has been delayed and Indian Airlines are now
without sufficient aircraft for their services.

Instead of creating more agencies,
putting cmbargoes or creating a jungle of
laws—which would mean taking away initia-
tive—we should give more initiative to the
people who are working behind  these
industries. We can, of course, take them
to task if they fail in their duty. This is
more important than making these
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committees scrutinise the agreements and
30 on.

Shri Kothari had said that by submitting
these agreements to a legal drafting com-
mittee, undue losses resulting from agree-
ments will be avoided as the agreements
thus drafted will be really good.

SHRI S. S. KOTHARI : I said a cent-
ral authority in the Ministry of Finance
should do it.

SHRI N. K. SANGHI : The legal
department’s approved draft also may not
stand the test of law and may be thrown out.
The Constitution amendments have in parts,
been thrown out by the judiciary, the Sales
Tax Act and the Income Tax Act's clauses
have so many times been struck down. I
am sure these drafts approved in the manner
proposed could also be thrown out.

Here 1 would draw your attention to
the Sixty-Seventh Report of the PAC (Fourth
Lok Sabha) on action taken by Government
on PAC recommendations relating to excess
payment and avoidable expenditure. This
is what the Committee says :

“Examination of the working of the
contract for air-dropping operations in
NEFA and NHTA area with a private
air company has revealed the followiog
unsatisfactory features”.

Then it says among other things :

“the Agreement was drafted in a
haphazard and ambiguous manoer."”

If this is what happens to a draft of the Law
Ministry, how does the hon, Mover suggest
that the proposed authority will be able to
make a good job of it ?

In the circumstances, I feel that this Bill
should have been thrown into the waste-
paper basket instead of being brought and

discussed here wasting the time of the
House.
SHRI 5. 5. KOTHARI: 1 pity the

ignorance of the hon member in regard to
the public undertakings, He does not
understand the working of these undertak-
ings. Otherwise, what does he mean by
saying that this should be thrown into the
wastepaper basket ?

SHRI N. K. SANGHI : He must know
that other hon. Members also understand
theee things.
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SHRI M. N. REDDY (Nizawabad) :
This is very unparliamentary. It should
he withdrawn. The House has allowed him
to introduce the Bill.

SHRI N. K. SOMANI (Nagaur): As
far as the purpose of this Bill is concerned,
pnamely, secking to make it obligatory for
all public sector undertakings to have their
draft agreements involving a consideration
of Rs. 10 lakhs in certain collaboration
agreements scrutinised by a central authority,
1 should like to slate at the very outset that
I am taking the floor to oppose il. As far
as [ am concerned, whatever limited experi-
ence I have of the management of industry
or business and whatever studies I have made
both in the theory and practice of industrial
management, 1 have absolutely no hesitation
in saying that this suggestion is completely
contrary to the cstablished and tested prin-
ciples of industrial management. 1 do not
differentiate at all between the public sector
undertakings and private sector undertak-
ings. [Irrespective of the ownership of a
corporation or a corporate entity, whether
a company belongs to Tatas or Birlas or it
belongs to the people of this countiy as a
whole, it has to follow some industrial
management principles, of administration, of
organisation, of having a suitable environ-
ment, of having a system by which the
corporation will have the best of purposes
and the best of authority to achieve its
goal.

If you look at the human dynamics of
the situation, if you look at achievement
motivation, when you assign a team of
officers or exccutives, wherever they are
situated, in whatever sector they are, If you
consider their respomsibility and authority,
if they have to deliver the goods, thenI
think there will be no doubt at all left in
your mind that you cannot have situtions
when all contracts over and above Rs. 10
Lakhs will have to get prior approval. On
the one side we want to entrust complete
responsibility for efficient adminisration to
the Board of Directors, and in an indirect
fashion to the various Ministries, and on the
other side we want to tie them up or stifle
them or to compe! these officers and the
Board of Directors to send their various
agreements which are of a paltry sum of
Rs 10 lakhs,

SHRI 5. 5. KOTHARI : That figure is

wrong because we have moved an amend-
ment making it Rs. 1 crore.

SHRI N. K. SOMANI : Even if itis
Rs. 1 crore, as far as the principles are
concerned, I do not see any difference at all.
We have always stated that you must make
clear the goals of any corporation, and you
must not only make these goals clear to the
Board of Directors and the various function-
ing executives at the plant level, but it is
our definite premise that these officers, at
whatever level they are, should be allowed
to have meaningful and fruitful discussions
and take timely decisions and therefore,
whatlever the figure of this agreement, this
arraneement, I would not certainly think,
will conduce to more efficient management
of these companies.

16.07 hrs.

|Shri Vasudevan Nair in the Chair]

As I said before, whether companies are
situated .in a socialist economy or Statist
economy, all students of international
economics would now know that even
companies and corporate activities in the
Soviet Union, Czechoslovakia, Poland and
other countris have come to realise that if
you wonld like your companies to do better,
vou will have to allow a level of self-actua-
lisation for the officers, you will have to
create conditions and environments where,
apart from monetary rewards and other
bencfits, they have a sense of initiative, and
responsibility will have to be left to the
people who have to run these projects.

Even as late as October, 1967, the
Administrative Reforms Commission went
into the cntirc exercise of the organisation
of the public sector wundertakings. They
published a report on the arganisational
structure of these public sector enterprises,
and they have recommended, among various
other things, that each public sector unit
should be a statutory corporation, and not
only that, but that the officers and directors
should be armed with sufficient authority and
tesponsibility so that they do not have to
come to New Delhi to some Deputy Secret-
ary or some corridors where files are likely
to be blocked or where decisions are likely
to be distorted.

1 am one who is prepared to allow mis-
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takes, legitimate, human mistakes to be
made at the plant Ievel,

SHRI S. S. KOTHARI: Of crores ?
What does it matter, Shri Somani isa very
rich man, crores are nothing to him.

SHRI N. K. SOMANI : I will not go
into personalities. I am speaking on the
modern methods of organisational structure
and I am speaking about how, irrespective of
size, companies are run all the world over. I
had expected a little better contribution from
such an enlightened Chartered Accountant
but he has chosen to take an aside on a
personal basis and therefore, as I said, T
would not indulge in that.

We can certainly make exceptions. As
far as the running of the companies is
concerned, the expenditure on revenue
account for maintenance and performance
will have to be left at the plant level, but if
you have, on the contrary any significant
capital expenditure that has to be under-
taken, if there is any significant diversifica-
tion involved or if there are such decisions
which have to be referred to New Declhi, by
all means we can define them and we can
sec that within that frame work the company
is entitled and enthused to work, but beyond
that if therc are any lacunae which the
hon. Member must have studied because
he has a personal experience and he has
been in the public Undertakings Committee,
they must be removed. All of us who are
interested in the welfare of the public sector
undertakings, in the interests of their effici-
ency and economy, will have to study the
function of the particular official known as
the Financial Advisor. We have always
taken the view that the financial adviser
should be armed with greater authority. But
to the extent that he does not have to report
directly to the Finance Ministry of the
Government of India, he will have to review
his functioning in such a manner that he is
also subject to the board of directors at the
plant level. Therefore, when once all these
organisational problems are solved, when the
local management is armed with this respon-
sibility and authority in all humility T may
be permitted to say that there was no scnse
in this particular suggestion. In 1967-68
Mr. Kothari himself produced a report on
behalf of the Committee cn Public Under-
takings on the financial management aspect
of public underfakings and said that more
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powers should be given to the financial
adviser so that he can take a decision on
the spot at the plant level and that his
functioning should be independent of the
local board of directors to the extent that he
can criticise them if there are any misalloca-
tions or misappropriations or can take &
stand independently of the other executive
directors, The burden of his report asl
understood it was that the plant had to be
armed with financial, executive and policy-
making powers. If we accept this parficular
Bill, on running contracts or for foreign
collaboration, what is the outcome 7 I hope
that on public sector company will enter
into foreign collaboration without considering
the entire pros and cons. [ for one would
not like any foreign collaboration to be
entered into unless it is absolutely essential.
There also we can have policies ; we can
earmark industries in which foreign collabora-
tion would be allowed ; we can earmark
where it is not necessary at all Marketing
policies, financial policies, purchase policies,
personnel policies, public relations, inven-
tories—all these matters can be suitably dealt
with as per accepted and tested principles of
business management. Therefore, to the
extent this Bill secks 1o stifle this authority
of the local management in order that they
may never make a mistake at all for the rest
of their life, I am not prepared to take that
stand, I disregard ownership because
ownership has become completely impersonal,
not only with the abolition of the managing
agency system but even before ; with large
corporate units who is holding a particular
share is of no relevance. All the decisions
will have to be decentralised to the extent
possible. Therefore, to the extent it makes
an in road into the scientific decision making
processes in a corporate unit, to that extent
I oppose it. I hope that these views will be
taken into consideration by the hon. House
before voting on it.

ot dfere e @goe (Faetsag) -
garifa w2rza, & g4 sqw g fam
AAAT T W17 FTH gnwrA A AR
w & mFafas goray &Y feafr & 9o
F art # @ gsz sgAr @z g wifax
ag fa= =ar 0 qa ? gt aw A
graafis ST 2 A wer dfea
FARI T A& & gru N 0 9 3¢ &
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[ wYwre sw avga]
Iy oF wraAr 97 FOE o AT W
@t grEafrs gx & g enfea fFY
AF G FT FATHA ArAAT K ArATA
¥ fwar strdr wYe a7 &1 wfes & «afaw
ety fzat & weax Iqavy &y 1 wEifed
g ¥ q¥-q% F1e@ WX faam #ge-
Q@ I E I N UL qx F AT
wraafas 7 % o & ae F G50
ferar ar

giFafas gatw gard os Ay w‘ifw;r
Aifa @ faw ¥ gt qu fagaw 1 |19-
wfaw o g safad warfaq #3708
fir 2w ¥ o A gAId wigdT AT F
i ¥ s S ¥ w17 S ¥ AN,
I *Y qeq zfoz FAF qIA AW T WA
& g YT ueg I & fag ote g
¢ safad gigwsfas g £ FOET
Al £ ndy of fF gm 3w & F0E0
AT FT StAT GHR, IE AEAT §  qEA
Nw fay, 7 997 F w3y "wfws ¥
wfa® Ieqrmq 2 91T 9wy § wegr A%
ez AT AEifas & ¥ ogred g
afsa ga & miw szar qgar 2 & fom
3T F AW 7A A wEAwfAE a7 A
#3991 &) 41 q WA A9 3G ar v
wrg ¥ aw wEnd F g, wax @
FEw duw ¥ §, <@ ama A swC
wtar g fo garn o ardsfas g &7
¢ ag wiw o 9=t &1 fagg a7 nar
IARH AT F 1 ¥ w@w F oary
aarem | & fex sgar sgar g fr ard-
wfas Ol ar gart ofews® AT £ N
&5qAT § I A A g1 UK N
gRMAIZ § M ¥ A7 & fayr aqaq 2w
& &0E A1) F orET wy Fgwq & fay
giEafas s@n & wagAr &1 fesg
fear mar) SW Y g4 ®7 W FHWIU
wrm § A oawr 4§ ®9 ¥4 adY o
arwgr g wra gmd ey st §E AR

st MA@ Fag Aw w2 fF oEd
ufus ¥ gfas efafaafez 2m Tfgd Mt
afas & afus twr wgrAg  afasifoy
Fr AT =rfgd, A eaga gErgar @
gt ¥ sy I owfza afew § e
¥ gz arar g & =fer 1ar a@
fe gy sAvauias ¥ g7 & |
afygrz 71g 37 71 F9Aa 39 wfawd
& gdfta agf 3 fear aar o G
FA FT WY A T I IW W T F FAT
@2 3 33 A Ay ¥ afeafas 7@
&7 g% | 397 78 F @y Faedrd Fy
qarE F & 7 oFar sw A7 ard) faey-
I HAAT F 0 ® AT A FFAT FIZAT
g fF 29 & 39T #9719741 3 T 9 19
F1 Wy w21 fzor s of7 & gezr w9
gat &1 A=yl A 7 favfag #7, 3gt
g 1 gg ot zaar g fw i w fra
o &1 ®9q WA AT AMET 2 3§ F)
gren gr AT fE AdY i gw A &NE
sqar gfsA% 8Fz7 § aarar 2, 3§ w1
n&-vE 918 a8 fiaay 2, afwq qrdg«afas
g7 mia pm =29 w1 fagg g7 ga
&1 wis BWIL 3W B §1gdT ESET F AW
a1 § 3fFq ofems et & an, fam
# 3,000 FTg ve A1 gAr & 34 H
FHEa g1 el € afz gw @ § ama-
arR &Y AT AT A E AW WA & e
EA W & o9 779 %1 wfus § wfgs
as (w3 @t sidafa% &7 § 29w wfws
g wfus amw a1 g afeT @&
INTIFT MEH AT R 5w W
# @ & fAg & ga § surer 4t geET-
gl §1 qraar g fo @ aqrgarr ol
gaafas Mo F 1 gqrear 75§
Al wradlg fag o @ymaAr @ osA
gfusifial §1 anda w7 @ § s wgA
ga&arg & fasarg w3 &, afea 37 W
WA w1 qgaw Ad & e few avg
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¥ wrgdz YygzT 7T wEy fra ug Fm
®T % gy gmw & "ot famRard
qAF KT GG F azcr @) AwAT I
91532 J¥2T % a917 qfeas g H &w
e fear andr ay gmiy /W & ag wiaar
it aF gt Ay f ag afsds dazz
gl & afes v gAta waav §, a7 CF
7@ W usdw fasmzry 2o gAR
graafas sai # F19 F& 17 yafar
EIggey, N WiF TrakEey, A9
FAFT WIT §oNfAge ga a7 ) gas &
2 Wigdz 7T § A4 wfeg feas agz1
u ®m T 7g § A7 gz gwiur ®yWng
g, W g¥ fag 213 oF %7 & @ ofss
B¥ZT FY 9OAT FA HA g7 AN FI
g% # agaar wifgd ) dar 3z @8 &7
ar g F ot WA A N faw ovmr 2 &
I 1 3 WA ¥ qog § @AGT FAT
EfE &5 7 wg g7 &, sAA7 3
YT ag &R g0 ua & vz 2 f5 agt
ma ot wfaFQ ogad & ¥ mea g
afat &1 fage w3 wy & N 78
e F X IAFT00 F gEAr g @E A
qT # 33997 F feegean faes fafadz
sraa &1 faw w31 grgar g faq §
FE FIFDAT F) I1FT FI7 F 18
ag ag fear g fx @zt &3aa 30, 35
gfusdr @n | Afsr w3 agi 100 &
gfus smfast 208 gg N 3T R
wfasr7 fzar, wralamt & 38 & srom
afg ws ¥ WIgH! & 419 wegrg gvar &
& gwT FNT AT I9 9T FF A
T g%t |

g9, 97 aF grEAAfas ITT Hx A
Afa ¥ garer fagaqng adr 2 a3 as aw
tq 87 71 9afa 4§ &T @791 0NHe
¥ 0% 1T WA [AANG S g Ay
2 fafssg qia @ s ®f aixdm dar
2 f§ 250 %o ) @t w=f Qa1 @ A @
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%o T JTWIT A AAT &1 BIE-HEA
ardt & fedr 2xdr 2, 3w fedr w1 @
HIT fadidy ¢ =1x stzgar g s eqrdlm
wigwrd &1 a3 g0 A wifgy e
37 ¥ w197 wr faawa 7wy Afww
st gfaardy Aifagt &, carz ¥ a3-a% A
afemwee &, g Fa NFNET F 99
&, =g @ fafaedt & dgr &va &, afea
37 &1 ¥ %1, fagry fafsag o & Qar
arfgd 1 oY mifas zfez 3 s34 qET }
W@ sa A Afen QN wifgy fag &
UM FUET %o F7 dY grar gard qIA-
afas @M A W g FZ T TF |

q1d 2A1t 9fea® a3eq & WA EAF
F QT AT N FE, A GAT GG
ZadedtmA #UT ¥ A e0w azi frmar
nar & 39 # nzafeat fadiy | gark gat
zaar afar s dfs s aaz @
FEZ WIS TIIWA JIAT AT @I !
rafan ¥ g 2 e faa wfesrfeal
Ft gt fay ot wadlg @ @
FIFIAT FT 75 & & IT § 77 (@AT F1gaAw
25 e ¥ midwfs sawm A Afr &
fagara 33 & 7 o7 amw & o Faedardt
3T & F97 dYdy 75 2, 50 31 250 wOw
%o & 1Az 37T & graf & a¥e war B,
gar ag anad § Br 1 usa qeefa §
faa ® of-ox qf I N 68
Iy & ?

afFa Y 7z Tar d fs A Al
#002Y &941 3afq §) @1 & 1 9% BE-G2
nifyiize &1 garA g &, faad  of-
#za €, & gg wggA sar § 5 us A
g g1l Frfgo oY ¥seq Sfgn & are
37 7 65T 7 MIZ 1@ AT g
g4 gfaza 1, a MNZiAag NaT w0
gt wifzn #ffa g7 7 fadfxa 7
frar @1q, 37 & JfE7 a £ qn G}e

Faq 379 & w08 9 fam wig, A A
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[ siFI< @ &gT]
fegfa o grdafas saial € 8 @ &,
gay W afes wIww feafs 7 andr
g1 mw g aifas Mgt |« S@r
¥ oY gwraie £ femr F o @@ R
oYt gigafas gl 71 wfes § gfus
arq ¥ ofeafaa srr @ Wl 59 & 92
F gziar 2, & gw tar ¥as waAr § v
wfasifeat & wAF ad) 1 aF3 1 gATN
gfasifat & sfa mieqr s 4 & afeq
gHIR BW W WY WIW F &7 AU §
T AY matd ®@ET WL @ AT 2,
gaa ufewrd av go #d ¢ zafac
Faa wiusfeal #Y sody T &2 g9
fafeses @1 w7, za@ gwi gEafaw
Fartr wW qAgd i AgF § 0 safaw
sitaq, & w9 & gra1 gg wEAT AUgAT g
fs faar N udcg Ay g T ak &
#zd grga 7 ot faw 9eqa fFar g, s«
FY WiFAT A7 § W& AT SEAT 0 &
avzar ¢ fe ootz T S Slaw aq
& arg 2 ar fedat warag &+ gY, afsa
§Z& AFGHE F WA WG AN § I
&1 g DA wifgy, wed a@ & 99
1 @iw @At Irfgr W wsEY a@ @
gfandl g0y & F Wwar =ifge
wifaT §rg@ ngAdiz 19 Y & 1 &g
TaARE W qdl @17 &2 AN fm dw
Afadl & GwEg @ §, dgw aEe
¥ aft wiz) 43 §, 7@ adew §, TE
ufgs1dt § Y 2w &Y Afaad & oo s@
g fetga & w1 gqavuge aff @
gifzu | wiT WA adlw @qEC O
zigzgt farze aqm, SRAEEE @y
T &igd FAd W OF EEl @ 919
g% ¥ S A HIW GCATR | 4@ A ey
fEAmam A g 1 ¥ waf any § 2w
a1 g & oy gm ofias By =i
w1 fawx qar gor § 1 vafae & argar
g fs suyq ofems ¥ & wwewd

gfrardt @id ¢, 97 & wiw % Ao dzw
naqHz ¥ wfasFe § ar 37 & e #
us tar feerddiz aqigr o, 9 g
I &F &) a1 I FT ) IF F @O
1, 97 F #1377 a1 AR 97 WA wAw-
aua 8 go @) ar dwm wéla ¥ go &,
37 &1 0 gIAAA T AT T F I
WY @t F1q3 g bwar s st gEd
SR EATE TWEF a4 A g faay
NI oMz T I T 50 W
21, 16 %7tz 97 & g, 10 $UT &0 &
giar b w9 w0 F @, ¥ ¥ AN
TaAz ¥ o g7 TR AgAd adad
? a1 F1F FIWIF @A FAT L, A1 TH AT
sfasrv Fa7 AT AT AL
Al 9ifzr | & WA AL'E w1 9E-
qidt § a7 e a9 § fF 7z afer w=a)
FY, I A1 A wAsE g A ARy
afF fag 97 3 4 &1 g &,
gr i st afamd ZY, ¥ av A 97 8
neNa wiaar @ gfra A FTFRT FT
Fgr a%w a1 & MAATE W FT GRGE
g afex & 7w aia & fag w7 g
& a9 33 37 97 @z fagr sg w7
foe ga @A & fqo 28 qar &7 wlT @
ars & fag atwiT g1 f& ma &1 aa,
et w9 qafz g Er @

W gRl F oA, & g wr agE
g § fE wig & gR wer faan, &
=g faa &Y wraar &1 e war g
ag wigar § fr ofias Jser oy fe wst
w1 fawa g1 gar @, ¥z wfus § afew
FAIE 2 W7 FQT AT Fra@l seAr AN
U FY FAAT &, Ay MO F1, W
A W@ g, T g1 ¥ argar @ fw qfimw
JnzT N goRaar fag &), ofsas Awex
Fat ¥ o gmidt wewr g @y Faygw
fag 7 @ Wik dfea Jge 7 W@



45 p, U. Compulsory

gHIet guwIt ¥ qfsws @agex &t Al
F5q4T 41 2, 98 UF 4@l FeoA 9 WX
39 F1 %81 § 7@ A@ § fag FA K
faw qfems [Fex ® M FFAT &, o1
weafeai § 37 ¥ aiX ® gw Wl g
1@ 79d ¢ 1

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : Mr. Chairman, Sir, 1 stand
to oppose the Bill moved by Shri 5. 5.
Kothari firstly, because I think to start on
a premise of mistrust is not gomg to give
you the best results, It is true that all the
public sector manufacturing units are not
always giving us the returns we had expected
of them, but there are many reasons for it.
Onc of the main reasons is that we do not
have enough trained personnel or officers 10
run them.The same system more or less has
prevailed in the private sector industrial
units  If T mav say su, even our steel
factories in the private sector got large
subsidies from Government for a long period
of years and most of the private sector
units have prospered by a considerable
amount of protection which they received
from Government. Therefore, to start with
the premise that cverybody requires to be
checked and counter-checked by people
sitting in Delhi . ... ({naterruptions),

SHRI S.S. KOTHARI :
ment.

Only agree-

SHR1 ONKARLAL BOHRA : We have
not said that.

SHRIMATI SHARDA MUKERJEE : 1
do not think the results will be any
better.

Secondly, even in countries where you
have controlled or closed societies, it is now
an accepted fact that greater autonomy has
to be given to industrial units. Our endeav-
our should be to see that the public sector
units function efficiently by virtue of tke
trust and responsibility which we place in
the people who run tiose industries.

I know that in many industries there
has been interference from outside. There
has been political interference ; therc has
been interference because certhin interests
bave been jeopardised. For instance, we
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have had in some upits for more labour
force than the units would justify. These
are things which are there and which cause
losses in the public sector units, 1t is such
a4 complex matter that I do not think that
the passage of a Bill like this or providing
for a sort of a censor board or a checking
board sitting in Delhi is going to improve
matters.

Next, I think, if you had a commercial
system of audit, that ought to do. Ifit
does in the private sector units, 1 do mot
see why that cannot function just as
efficiently in public sector units,

SHR1 §. 5.
post moriem,

KOTHARI: That is

SHRIMATI SHARDA MUKERIEE :
1t is not purely because of the contract or
agreement that losses are suffered. Nor
would I say that the agreements are made
catirely by people who run the public sector
units, In thosc agreements various other
considerations come in,

Taking into account all these things I do
not think that this Bill is really necessary
at this point of time. I am sure that the
public sector will do better if greater
autonomy, better people and a greater sense
of responsibility is generated among the
people who run them.

SHRI JAIPAL SINGH (Khusti) :
Mr. Chairman, I a=: not an auditor, neither
chartered nor unchartered. 1 oppase this
Bill and I would like Shri Kothari to listen
very carefully as to why 1 do,

I come from the industrial belt of India.
The biggest public sector units are in my
home area ; in fact, in my constituency, I
koow that they have made a mess of
things.

SHRI RANDHIR SINGH (Rohtak):
Who ?

SHRI JAIPAL SINGH: The public
sector and also Chaudhuri Randhir Singh.
He is making a mess in this House every
day. He thinks, by howling and shouting
his arguments go across. It is high time he
had better manners.

SHRI RANDHIR SINGH : You are my
guru. [ do not dispue,
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SHRI JAIPAL SINGH : There is one
thing which I did not like from my hon.
friend, Shri Bohra, namely, his running down
the officers saying that they are not public
spirited, that they are not socialist minded
that he is but not they. It is about time
we realised that they are our fellow country-
men and compatriots and are doing their
best. We put them in places for which
they are really not competent. Go to
Rourkela. for example. How many times
have we not changed the number one man
there ?

Coming to my place Ranchi, the Heavy
Engineering Corporation, Ranchi, every
time a new Minister comes, he wants his

own men. My dear friend, Mr. KD,
Malaviya came. What happend 7 He said,
he was working honorary. But it cost the

H.E.C., you and me¢ Rs, 30,000 a month.
He flooded the place with his chaprasis, his
mali and everybody there, 1 am ‘sorry 1
have to mention this. He is a very dear
friend of mine.

Not only that. What happend in the
Damodar Valley Corporation 7 I fully agree
that you run the risk of big mistakes being
made when you entrust some contract, may
be with a foreign concern or an Indian
concern, I remember my own  dearest
friend was there. He had a row with the
Secretary. There was the Kuljian Corpora-
tion. It was asked to do purchases and the
one mistake he made was that the Kuljian
Corporation would get an amount of percent-
age for every purchase they made in America.
So, that bought the most expensive things
because the more the price, the more
Commission they got,

Sir, 1 have been in so many of these
Public Undertakings Committees and these
Corporations that have come into existence.
Everytime matlers come here, we are told
these concerns are going to be run on
commercial principles. But itis the com-
mercial principles by that Minister. Let us
be frank about it. 1 am not running him
down or anything like that, I have been
seeing it everyday in my own home area.
Every time there is 8 new Minister, the poli-
tics come in. What happened in the HE.C.?
You had No. 1. Then No. 2 happened to
the son-in-law of the Vice-President of India.
He wanted to be No. 1 because he thought
1is father-in-law was the Vice-President and
why the other fellow should be No. 1. He

was got rid of but then he was brought
back to the Planning Commission. T will
not mention any names.

Then, we got one General as the Direclor
of Personnel. WNow, because he was a
General, he was interested in recruiting only
ex-soldiers.

Sir, 1 had to do all the land ecquisition
there, and 1 did it, and the assurance was
given by Pandit Nehru that the local people
will get the first priority in the jobs upto
Rs. 500 per mensum. Well, the Dhebar
Committee Report is there. You just look
at it. The other reports are there. You
just look at them. You see how far this
assurance has been  honmoured.  These
wrelched north Biharis have been Mooding
Ranchi. Here, they talk of nationalism,
patriotism and everything. 1 feel very bitter
about it. I do not say that only Adivasis
should get the jobs. Let everybody else get
it.  But when you drive me out and take
away my land and you take years to com-
pensate me, even than you do not give me
a job.

Let us have faith in ourselves and in
our men. As my honourable friend Shri-
mati Sharda Mukerjee has said, please don’t
think that any Central authority is wiser
than your fellows there. Please do not
make that mistake because all that you are
doing is, if you have been in the civil
services as I have been, thal you are simply
absolving the other fellow saying, “The
Centre has approved of this. 1 do not
know what has happencd.” 1 say, let us
have a little bit of commonsense in these
things. Let us trust the man. If he makes
a mistake, you appoint the correct man.
1 do not mind whether he is from the civil
services or from the private sector as in the
case of Mr. P, R. Gupta from the Usha
Engineering in Ranchi. 1 can mention so
many other names. I know Mr. Somani’s
father too well. This youngster has come
only day before yesterday.

The point is this : any central authority
that Mr. Kothari has in mind would be no
wiser than the man on the spot. Let us
be clear on that point because I do know.
In the Central Secretariat who are the boys
who are doiog these things ? Do you know
them ? Do you kmow who they are ?
They are the same people who are brought
from elsewhere. In fact, they kaow less.
They are mot on the spot. They just sit
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behind huge files and keep things waiting.
I have known cases where people have been
kept waiting for six months. They have
come from Russia. They have come from
America. Because some Secretary wants
some little bit of his own stuff. T won't
mention his name because he has been now
sacked from the service “No, you wait."
These are the things that are happening. |
plead, Sir—there is my friend. Mr, Kothari.
I am calling him ‘my friend" because I
think he will oblige me...

SHRI S. S. KOTHARI :  Oh, Yes.

SHRI JAIPAL SINGH : ...
this House by withdrawing this
cause

and oblige
Bill be-

SOME HON. MEMBERS : No, No.

SHRI JAIPAL SINGH : If you don't,
yvou will be the fool. T withdraw that word
and T also ask vou to wipe out that horrible
statement this gentleman made hear saying
“Throw it into the waste paper baskel.”
There is nothing parliamentary about it.
This is not the type of language that an hon
Member of Parliament should use, He said
‘Throw it into the wasts paper basketl’. Yet,
he calls himself an hon Member of Parlia-
ment.

I seek your protection, Sir. I think it
is time the Chair protected against such
filthy language. This is an honourable
House and we expect honourable language in
this House.

SHEI §. 5. KOTHARI : Mr, Sanghi is
my friend.

SHRI JAIPAL SINGH : That is why
he used that language. [ plead with Mr.
Kothari again and with my friends who are
there. Let us not talk too much about
socialism. Socialism has been achieved n
so many different ways. There 15 socialism
even in a capitalist country like the United
States of America. There is socialism in
Great Britain. There is socialism in
Switzerland. There is one kind of socialism
in Russia and il is totally different in China.
Here we go by language. Socialism is some-
thing that has to be from within. We talk
of equality, fraternity...

SOME HON. MEMBERS : and liberty.
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SHRIT JAIPAL SINGH :.. and what other
‘ities”. But are we prepared tc go and eat
with Harijans ?

SOME HON. MEMBERS : Yes.

SHRI JAIPAL SINGH : There may be
one or two,  Sir, | do not want to say any-
thing more. 1 am most grateful to you for
having been indulgent, but I do feel very
strongly that this cheap talk that we,
Members of Parliament, indulgc in here,
running down officers as if they are not
patriots, as if they are not honest and as if
they are not ccmpetent, would do no good,
Why not run down the Ministers who are
responsible.

SHRI1 5. 5. KOTHARI : Sir, I would
like to make a clarification. I did not run
down the officers. I did not say that they
are not patriots, There may be some black
sheep. There may be some black sheep in
any class,

SHRI JAIPAL SINGH : There are
plenty of black sheep in this House itself,
I would make onc request not only to the
Central Government but also to the provin-
cial Governments. In the Board of Directors
everywhere you will find the Directors are
politically appointed. That is the tragedy.
What Mr. Somani should have mentioned
was that the Directors should be men who
know their job.

SOME HON. MEMBERS : Sure,

SHRI JAIPAL SINGH : Not because
Mr. Jaipal Singh is a Member of Parliament,
so put him there, The Commissioner of
Chota Nagpur who is a Director in the
HEC, what does he know? Today there
is one Harijan, tomorrow il is somebody
else. What is happening today ? Every-
body is getting promoted. 1 would request

Mr. Kothari for the tenth time now to
come to his senses and withdraw this
Bill.

st sweez wat (gAgR) - awafy
A%, W 3T & qA7 BT g
How (ToeRd Yuaw W% oWidew)
fam, 1069 %w §, foraw) arfry woeg
St S A 3 @ av fafaiq
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[ sz awi]
gw1T & fasre ammm o § 0 F gawan
g & fom wiaar & ag faw da frar qar
§ sasY oYz ot guwr sara EAT fge
afeT st & wegT qgq1 -1 fas @i
% qrg wwar gk fae gmfag adf 3
a1 w8 FT &1 # fomozq faa o |

g

™ faw & st R F awrw Fo 6
Tag 2fs o safsr iz % fao
forederz @ 9w 9% gufar fear s ar
91 & AT | 9T AT ag @ar 2 e
fasmit s¥7 & | g arg ez AE 2 &
awwar g & awa qavEe § ay e o
FUFTT B, I T 99T gAIR W H §,
fre i 1 foag 541 & faw 1%
A AL 1 AT F A qAIG R FT
@, afFT gah fasdardr fesm o<t &
faq fFdt ¥ arg, fedt gowre & T,
fedt # & qr@ 31 o) e % 9w
A wfusix adl 1 wfag ar &
sifezzgma & 1€ 9 a@ o an
w1 fordmrd fRam &Y ot 2, #% @
FEE oA g9 aF wew @ E A
W 6 @ & W sqr fG|rAr sgan

@t g ag § fr afeqs Beex &
T § Wt AT A8 & feag
Wiz § W@y § qwEW H wwd § A
oAt &7 ST I9 9 gy gET & | FEA
Iy faw zfee & wga & gudt geard N
3 afvs ow gat @1aq ag se "
gfs gw Y guw) Yewr A¥ Paw
wga wizar g fe g war€ o gui w
% qUY T AR A IE@ ¥ W
wart 21 A W gui 19 FAN F N
ger weTé € Wi ar g ¥ adt
srzfeaa wr wam § 6 61 et 49
G gEaT WX §1 gATT someew @1-

AR g SrET @ wEw 3 WA g
q9 gUEAT WIX weTEal #1 3G ar ofemw
HT & GEITT TW K qAT1 F1 GHEAAT
Fgr A1 A%ar & I & a7 AT
& gror Iusr fwfzfaen ot &yar 21

& wf) Az @ s wgar g
9 o F Fg@Ar faar g a¥ wa
AT F gfea® JazT F X F FaAar
Ft frsara & &7 wfgr o ofems
g N FEIAT F NT B FAAT &I
gramr aifze 5 3o w2t a5 aeaar
fast & | g &Y gaY o arfaai 2, =it
qAGAITE £ g% fggrar »r agf arfgo
o7 g9 guf N fggar @ A T@
fgrs & fomadi ascdt 2w faa &
ar¥ a7 & awwAr 3, gE £ ogA qrdl
9T Y fa=TT FAT A

gq% AmA-grg § WAl @Eiga &)
Afeq § 7z @ =T Fear s 9@
gu 91gy e ofsAs Az gwa 2r aq
guedl & faard & F1f FmaEr gy
i | g3t YT 9T AT W FE A% T
gu F1amia ¥, 1€ ¥ & frw amzam
%z O (& wa¥ =ifami 7 &, afes
AUt 3H qUEN & FIAH FWE A
a3 s Aae gd e wd fae mw
T8 &4 | N gt § oA g FA
N g fwaerd & wifgw w34 ifge

warefe wdeEw, & oY s ¥
a1 @1 ¢ sAw & wrgar g e WY wdeg
Az e F o fer yiifes § @ 2@ &
T % At ¥ oY fafum foold § sae
W AF ¥@ & 1 A% qI ¥ ;9 wema
w7 ot 29 fw wgt nafaat gf § I
W W mwemr A e R ¥ wae
W nafaai 7 & 9 oF o e
oF are §) A€ @, uT gw i mrd o
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T LA IGFTEH WA B AR
gt F #Y fifgn s wafegd | w0 ga
ar 78 & § @vEw wAd ¥ @M
9% g &3, wqw arg A gws A&
FO & SEg@ TG AT FETE
f& =g €74 art ¥ qar Mg | gFe A
o &1 il gaT 91 HES WA §EEE)
& @1g | @s faw do o &o
feqiE AaT org & YT G0 A%4T 50 41
fralf N g FT 2, Igu ¢ AA T
g7 NF qga WgAT FGF w3 A §
o # =rgar g 6 eaw a8l @A & fag
g% e ar gwa ko 9w @ 0w
qgT YT I gHI ] |

dar AFaz 26 qiwdY fede w1 o e
St Fiw Far &1 &, 72 N Do go Ao
%Y fedie § & oYz Wigw gwEdtw ¥ ant
# & g% gear Y Qe fAar gar
2

n

[t e qaar ) 6 ez & qu
77, 78 WYX 79 TIHET &I ArE Al
fF a90 tHo UAo FTE, IAF X H & |
eqif oY o ofiiE 9 qeAEF WIEH
tafaze & arg gur a1 fag¥ aqar gar
2 9g zad frarmar g

Yt @1F awr w64 frE ¥ o
122 % &Y fs Taeden €T i &
I ¢ o7 ¥gd Ao AT YAH EAATER
2 Sud o) gqar gwr 2

ST Nw qar #4448 D & 9o
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17 fafaze o\ aeq qaz frea wia)-
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ged \ETed) ¥ aga € oFw age A
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NGy JF axg w469 frd &
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wfesew w1 faw § aix faasr oide
Z4A)-0ATE, HIER) § 419 AT 91, JgH)
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AR Z T
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[+ gAw7 A1)
et fOlE & §u 238 & gAs  owo
e Wo W FoAIS &Aa faga F arew
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*SHRI RAJARAM (Salem) : Mr. Chair-
man, I am grateful to you for having given
me an opportunity to speak on the Public
Undertakings (Compulsory Approval of

Agreements) Bill, 1969 which has been
introduced by my hon. friend Shri Kothari.

On behall of Dravida Munoetra
Kazhagam I extend my support to this Bill.
But, before I give my whole-hearted support
to this Bill, T would like to point out the
defects which I notice in this Bill.

Shri Kothari pointed out forcefully in
his speech how the public sector under-
takings are being managed now. He also
referred to the fact that we have invested an
amount of Rs. 3000 crores in them and
annually we lose about Rs. 40 crores, There

seems to be no poswbility of getting any

*The original speech was dolivered in Tamil.
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return on this huge investment. With the
good intention of removing the lacunae and
blemishes in the original agreements of these
undertakings which have contributed greatly
to this heavy loss, he has brought forward
this Bill. T am sure that he wants that
such lacunae should not recur in any future
agreement. He has been motivated to
formulate this Bill with this noble feeling.

All of us are aware of the corrupting
influences that prevail in the working of the
public sector undertakings. Mr. Chairman,
I have to say that in th= establishment of a
public sector undertaking there is no criterion
of mutual consultation with the States in
which they are established, If you look at
any of these undertakings, you will find
that an edict goes from the Central Govern-
ment and it is established. The people lor
whose benefits these undertakings are
established have no voice. The democrati-
cally elected Governments in the States
have no share in these set-ups. They arc
established in the States, whichever State it
may be, without giving any opportunity of
participation for the local Governments and
the Jocal people.

Shri Kothari referred to the necessity of
the draft agreement being scrutinised and
approved by a central authority. Some hon.
Members pointed out that it would lead to
inordinate delay. 1 had the opportunity to
visit many of the public undertakings in the
country. Knowing the way in whicn they
are working, [ am constrained to concede
that there is some justification in his
argument.

For twenty long years after independence,
the monolithic Congress Party was ruling
the country. The 1967 General Elections
radically changed the situation. In many
major States the Opposition Parties have
formed Governments. Today, the situation
has completely changed. Even inside the
Parliament there is a ruling Congress Party
and there iz a Congress Party in Opposition.
The political situation has not only become
the talk of the town but has become the
laughing stock of the world. Even in this
situation, the people and their clected
representatives, for whose welfare such
institutions are established, have no share.
Is this not a thing to be condemned out-
right ? Recently, the President of our
Republic, Shri V. V. Giri, visited Madras
and inavgurated the Madras Oil Refinery,
a public sector undertaking. For this
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function, the Ministers of the State Govern-
ment were not invited. This is a classic
example of how a public sector undertaking
functions. The officers manning this
organisation are from the Central Govern-
ment, They are determined not to have
any liaison with the State Government. They
don't wamt any participation from the side
of the State Government. They are only
worried about the presence of Central
Ministers and their superiors in the Central
Governments. As I mentioned before, I had
the good fortune of visiting many of these
undertakings. We did away with the princcly
States after independence ; all the princely
principalities were integrated with the rest
of the country. But we have created new
princedoms in these public undertakings and
a royal family of the officers manning these
institutions. These officers are more than
princes ; they lead a luxurious life, more
than the erstwhile Maharajas. They have a
fleet of luxury sedans ; some have even 20
cars at their disposal. What else you can
expect from them except loss to the
exchequer 7 You take private sector organi-
sations run by my hon. friend, Shri Somani,
o my friend sitting before me. Do they
suffer losses ?

17.00 hrs,

Why should the public sector under-
takings incur losses 7 Who is responsible for
this 7 Has any responsibility been fixed so
far ? Has the guilty officer been punished
for his lapses ? The poor pevple of the
country do not kmow anything about these
things 7 Taxes are collected from these
illiterate and poor people. Loans are
obtained from foreign Governments. Intri-
cate and costlv plants are got from forzign
countries. Both thc¢ money and the
machinery are handed over to these Officers
who are supposed to have been trained
abrod for such technical jobs. And, they
don't think that they are responsible for
the losses. Shri Jaipal Singh said that the
Officers are not to be blamed, as they are
also patriotic Indians like anyone of us
here. Is it that a partiotic Indian should
indulge in corrupt practices? Is it thata
patriotic Indian should loot the country ?
Is it that a patriotic Indian should waste the
paor tax-payers money ? If you say that

_no action should be taken against such a

patriotic Indian, then this House will be
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ridiculed by all the sane men not only in
this country but ulso outside. Whoever is
guilty should be punished. There is no ques-
tion of patronage in punishing the guilty men.
There is no question of giving protection to
a guilty man who might happen to be a
friend or relative of a Member of Parlia-
ment. If we should do that, we would be
the laughing stock of the people all over the
country. We are playing with people’s
money, In fact, we are sitting on a volcano.
I don’t know when it will erupt,

Whether it is Russia, Amcrica or
Rumania, we run if there is a chance of
getting some plant and machinery, and get
them at fabulous prices. When we point
out, after comparing the market prices in
other countries as to what prompted them
to pay such high prices, the reply is : “‘what
can we do ; only these people are offering
us aid.” This has led to economic chaos
in the country, instead of economic progress,

I am strongly of the opinion that such

agreements should be scrutinised and
approved by a central authority. But, they
should be approved without any delay. We

see many officers of these undertakings
shuttling between Delhi and their places of
work. If this kind of scrutiny and approval
also takes a long time, then these officers
may have to extend their stay in Delhi for
ever. 1 request Shri Kothari to bring in
an amendment to this Bill in which he can
state that the scrutiny and approval of the
draft agreement should be done within a
day or two of its presentation. There should
be no delay in this.

With these few words, I support this Bill
and conclude my speech

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) © Mr. Chairman, as 1 was
listening to the speeches of some hon.
Mcmbers of this House on this subject I was
reminded of a saying in our parts that the
wife of a poor man is alway treated as the
sister in law. The public sector finds tsell
in the unenviable position of being the
subject matter of criticism if anything goes
wrong in our economy.

It is a well-known fact that even in those
countries where the entire economy is based
on public sector. whose entire production
machinery is centralised, men in the seat
of power have come to the conclusion after

vears of experience that efficient working
demands more and more of decentralisation
and that the public sector undertakings
should not be directed from one centre of
power. We have developed key industries,
industries which require heavy capital, in
the public sector so that other industries
could come up and the economy could
develop at a fasier rate.

I entirely agree with Shri Kothari that
the agrcements entered into by the public
sector undertakings should be scrutinised
very cerefully. But I would like to know
one thing from Shri Kothari. The under-
takings in the public sector must have so
far entered into hundreds of agreements.
How many of them have come before the
Committee on Public Undcrtakings or the
Public Accounts Committee on the ground
of their being defective ? It may be ten or
at the most twenty., But what is the
position in the private sector. The number
of such defective agreements may be in
thousands. Bul could they ever be scrutinised
by this House or by anybody ?

SHRI LOBO PRABHU (Udipi) : But we
make profits. We do not lose.

SHRI CHINTAMANI PANIGRAHI :
In the public sector also some of the under-
takings do very well. Take the case of Qil
India. which we examined in the Estimates
Committee. Shri Lobo Prabhu was also
there in the Committee. He knows how
much went to the government and how much
to the private sector in the case of Qil
India. In the case of Trombay Fertilizers
we have found that there are some defects
in some agreements. But it is not due to
the fault of the system. Unde: the normal
procedure they have to comsult the Law
Ministry. If they have not done it in some
cases, the government have the power to
punish the guilty officials.

SHRI 8. S. KOTHARI : Why have you
not punished them ?

SHRI CHINTAMANI PANIGRAHI:
The public sector plants cannot enter into
an agreement with a foreign country without
consulting the Finance Ministry and the Law
Ministry. They are bound to do it. Ifit
has not been done in any particular case,
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if there is any serious lapse, we should take
action against the concerned officials.

Shri Somani does not believe in the
public sector. Yet he has pointed out that
the public sector undertakings should be
given more and more autonomy. They
should not be directed from one cenire
because that centre never understands the
production programme or difficulties of the
unit. That would have worked well at a
time when the investment in the public
sector was only Rs. 20 crores. Then the
Centre could have exercised that power.
But today the investment in the public
sector is Rs. 4,000 crores and the units are
scattered all over the country. So.it is
high time that the units are given more and
more of autonomy.

I quite agree that there are shortcomings
or !oopholes in some agreements because of
which there is loss to the country. My
disagreement is only with the remedy
suggested. I there are lapses on the part of
officials, government should be more careful
in future and they should punish the erring
or guilty officials. If they do that then the
undertakings will do well. I have good
faith in the public sector undertakings.

SHRI HIMATSINGKA (Godda) : Mr.
Chairman, 1 support the principle involved
in the Bill but 1 feel that Shri Kothari has
laid stress at a wrong place. There is a
large number of industries which can be done
only in the public sector. Because of the
large amount of money the private sector
perhaps cannot set up those industries at all.
Therefore public undertakings ure necessary
but care should be taken when a public
undertaking is thought of, planned and
started that very big initial mistakcs are not
made. Because of that very hecavy amount
of money that has been sumk in public
undertakings it should be our look-out that
they are in a position to give a proper
return. About Rs. 3,500 crores are involved
in this and, unfort-nately, very big industries
like HSL and HEC are still ruoning ata
very big los.. Therefore we should examine
whether there has been any big lacunae when
these industries were started.

1 can quoie onc instance and a very big
instance at that. When the copper project
was started the scheme placed before the
Goverament for approval provided for only
Rs. 20 crores, Naw over Rs. 80 crores have

Amdr.) Bill
been sunk in it and not ane single oumce of
copper has been extracted from the mines,
As some hon. Members mentioned, a lot of
machinery has been purchased from Russia
and other countries which is junk.

Therefore care has to be takan when the
project is thought of. It should be examined
very properly by experts so that a very big
amount of money may not be sunk as has
happened in a number of industries started
by Government and the money put in has
been wasted. The examination needs to be
done at the initial stage, when an undertaking
is going to be started. Of course, care has
got to be taken even after an undertaking
has been started.

If you say that every agreement above a
certain sum of money entered into by an
undertaking should be scrutinised by some-
one else, it will be diflicult for the under-
takings to function properly. The necd is to
have proper persons placed in charge of the
undertakings that are started by Guvernment
50 that there cannot be much occasion for
their decisions to be examined at any other
level.

Therefore what 1 feel is that care has to
be taken when a big industry or undertaking
is intended to be started by Government.
Unfortunately, proper care is not being taken
with the result that some of these cases have
been responsible for involving the country
in very big loss. Therefore care should be
taken at the initia] stege so that a wrong
decision may not be taken.

Another thing that has got to be taken
care of is the delay that takes place in bring-
ing an undertaking into stream. They take
such a long period of time that a lot of
money is wasted in overheads, interest
charges and other things and the undertaking
becomes very expensive and top heavy as a
result of which it goes on incurring losses
and a proper return does not come.

Therefore the idea behind the Bill is
that proper care should be taken by Govern-
ment so that public industries may function
properly and the loss that is being incurred
in some of the undertakings may be avoided
and they may run properly. If public under-
takings run properly and give a good return,
that will be so much help to the country
and & number of taxes which are now being
imposed or the deficit financing that has got

_to be resorted to may also be avoided.
Thetefore care should be taken. when. ap

KARTIKA 3, 1891 (SAKA) Apm?al-ofdmmcuc “"2
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industry is started and also after it has
started by putting proper persons in proper
places so that mistakes may not be made
in running those industries. I hope Govern-
ment will examine this Bill from that point
of view,
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aifaaz ®q &Y az< & 38 Fre@Er qAIM
agr 1 @fwT gaX “wgd gar @y s
wAIF A A, AN oF AAWA 7 ifqan
fafaeez @ =Y« faedia 17 arda 9
387 99w #T Wigw fzar f& wag ®
gL 39 &1 wYwIA @ 77, I9 ¥ 919
WAt gma FW #1 wifgw N, cowy
TEAIH &A@ &1 Segld wyfam # | I
& AMfawa o ¥ 937 & TAEr WO AP
FY 3% Arar Afzgy g1 IfFT @ AW
a6 AEY A7 1 OrF W gEgew W @ d
fr gaw agara &t fogr sig o frw &
qaR 8 W & & Arwd § wred-fnic
FEX ¥ IT®T Wat-ama fvar wr g §

1111 g ¥ Tt & wT Q_tofo!ﬂo
¢ | fifggn dw, I wfear W geR
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FRIAAIET AW F1 "I F @ FR@AI
aF e § 0 F@T F oPATAME P AT
qAgT HATA WA E, FHAIE qAgd
aimd & 8 gTFIT Fgar & Fo Gar agr &
afFT fem a7t & 3zt a9y 3 grengl
9T WAQr &1 §q1 qyarz fwar o w@r 2,
faa®Y asz & @t agi 75177 F@ & fan
fafadm &Y =@ @& faaar & ofsas
327 oretafemd g7 gaeT & F1, 39
S FE & W wiEm FroemT wWige
A1 A17AT 1 AT AN 9feAT G-
ewm ¥ nE Jwoda m } wiww
fedt Smrga &1 o orez & gar A2
fem fr 1 wriar arze W, o) SAET W
qHA T q2Z 7T £, 71T FAT ¥ 93Ig
w7 &, 231 & gafra wdafq) w1 ami
© ferdr g g fanfor Fmerfra wad)
# @Y vFnT @ faAr zen fE 94 -1 wng
3 @rg, &g 1A% A8 wAr

A qa ®T & JAAY §1 I6F
fear ®aa zgy AT 3. AT F GRIH]
A faa® ary sq1E7 §, aEi AT ST IT 9
amr amr fzar 1 3zr & €he o ¥ qam
LIRS B O G0 L CARE it
AGTEH & IAFT 3T WETT B 7 AN W
aw A ¥FT @d FIT A QIO JRAA
gYTT | I A1 ®1 JST AT AR &, A9
HY AR £, gAY -0 WAT § 1 TH AR
¥ Far @9 FIA A FETE 1 A7
TAT B !

WNAg FNF ® FATEA TFofodo
Yt 22 0T &1 gAY Wy A G @
gT A 22 &% F) ¥Aqeq & fa
X ¥ 117z /Y FAEAT T OF UEAL §
wufE ogi g weaT § 16 sOy 51
e & fadr ot ame) 1100 & 1300
i wrfes Arearg @ oAt ¥ U
axeqr ¥ erzr A ¥ A T IATE
gm ? 1500 a1 2000 ¥ wRrsnr Wyl
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QEE 1 IAT IV AT ) W ¥F 6%
W §19g 4w wAG & 9A% I fad &
X | ANFY qAT A9 ATAT iF JIWE TN
& fwaar F3a9 A1 2 1 FRiAAE) 46
F 97T ¥ FE@H FUT TG § Sifg
&Y A1C WYT F20 9¢ q@T 4T @, g2
T7a1eA Agr fear ar gwar 2 1 9 qov-
fag aea z, feewmses A § 3ITH
u¥x1 fgar wrg fF T 3zt #1 mifa £ o«
&7 gasr frat @ gaeqr v e A8
fEar 9 aFar 1 drewmd &1 ¥ 309 KT,
TR T7757 ALY fawar ST GFEAT ) ORI
wt T2t A gETAT wEIrH § 376 e
&1 aErer w7ar iz | Gftfrrfer dx
NT F hgT B BT F1g A0 qfgy o
ZaFY 7y FUA & o aaqrrge § wee
AT fazyge % AFASIT ¢ WA T
gare shafyafon gage arNaqT st @
g zemwTg £ Ay gar afaard
w7 off Gy & | afesrw AT wE@feny
Uy, MFTN & €T ITAR & gaT
d 2FTTE, A wwgd &1 T qEA §
qAzd & MAT AT FT ITWE AT G
asd & 1 avwiT & afrmdt Afr # a
F1 F&FAT 00 AN TWF @0 a1 v
Ty fad 167 Ti7 qwf qg & IFww
o1 gEAT 1 EFFE U FiF, ATET @
A Ao £ A fifrw st €
THE W WY gEFIA T | |rOmY gAd
G AT §A |

st agem ofgere (frewry) ¢
aEAAA FRrd 3 AN faw o fear B,

JgN @ ¥ ¢ femgw agma §oowd
AT ggenY A wgr f fe o eToerh
ofsa® Fawdz # aw YT IAF O
LI L
aarefy afan o & fs 2500 a1
4000 sy wTu1 2 w1 TAH em g
T O wowm Wy wRE @@ e
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[o# mgarn wfgeane]

DA EY &OF waar W AAr Y wAd
¥ a@) aghhT warg o€ § | fora WA
®Y egifga @13 ¥ zg @ @ w1 AR¥ §
I ag wmaT #Y 97 e g% g e
£ T WY Y gz AGTWA AT 0

#feT ot Frem@ Mm@ WX
gt Seqred g oft & I & A@T FORA
srar agl @ w@r g fraargn wed @
o1 @Y gATI WEW 9T |

# of HivEE FAT AIRAT F
gadt ¥ wt R gar A AfEa
w9R wRQ & L@l § Wy § g aar
e D wremd o § 0 ooF faer W
ot oF A cEfezsse weaAY Wara #
agt #3 ew 3 fr weAame WU A
¥ AT aga varar bt gé &1 A
13wz fam grw fade & far @ A
s2w fadw & wFwd ad o ar B,
IER @ ¥qm §, F9 & fawd
gfewt 23 §, ¥ @t sar wiw fadrw
& 9T § gt wsg qkw § fegos AT
q< & ety waar sar€ A 3 e
wy off ufewd & w0 & agt w0 A8
faeft € 1 ga® quurg § w9 fagr T
2 83 oF 9o q@T 9T | 99 T A
w92 Tfew &7 fear mr wife ag
fifa w1 g7 91, FEHER N qfed &
So7 97 | &TH Wz &bl @ R 7 W
¥ wwa< foraw) aw arig g ) qfaw
& ¥ YT I AT FUAT ATHH AT T
wrt guk faT qr &3 @) A gAF WA
@ g arwifas 2 ¥ aaw am AR
g i gwa Y fea vra vgam @ Afe g
o o1w Al gwr Wit e WA AW
et gt e & e faer fam
war § 1 OF WA & wiaT WX 9T
qFY A7 ¥few I wwet g
fear wma fwar & 1 o wger agw §
B HTH qZW WY ML A WA 9T QT A |

Wiy ag 2200 s9% 97 @ ¥ | FfeT I@
grgar & A ST WA ¥ ¥ q T TG
di &Y ®var Q1T 4, 9A%1 9i¥ 87 &9y
W adt faem &1 sHwifeal & seag
wifan qar g & s wegr s &
Al #1 Fré wfer s syRimA Ad
faadt &1 wed ¥ azi gy F18 ¥ a1
waea § A8 & 1 A s gvwd ggady
wYv a&fraz ¥ @ar 2, a1 wwad st
WA Y, AR TAY 97 faar 2@ 2,
g I8 afag fu1é fdr 27

FEaa # ag faw qe oY o &)
AT &1 YT EW Ara ¥ HIT @iwar g
fe gad fas aewr &7 & Fe=ET #
€8 29 &1 4,000 F3 Igqr FATAT AT
B gad gz aaf gt @ @ ) T fxag
qgUt ¥ 19 K maggsar &

17. 36 hbrs.
[Shri M. B. Rana in the Chair)

fo wicamT & qrer Qlar @, saw
farimid 3% yaFEA) 9T 2 91T 99 9T
wer  fadww waar wifge | wfee
yTEdZ AT & FEET A ArES
s Ag grar @1 WY ofssw BFET
& ®reEEl HOY owier w6 g g7
wgr onar § e ofeww e & FoEmAl
) qO A € oy 1 AfeT awr
afvamm ag @at @ F gaas S g
ol & garfas awac ¥ 0 @
§ U ny & T @ §, woA Aw
& gEE wNAE § WY 2@ SwIT Al
aga Ma-ara AT o

T ¥ N gNfrafear wreand ¥
wf 1w w7 ¥ AT fasgn "el @
it oot ax Al g R ww
et w1 #41 @ 7 39 9T ORI W
et der &m gor @ 7 faaw @i fedt
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FTETR & graew ¥ wygare= fHar g
8 Az O weftAd geard wwar 2, w§
g TAF 9§ WA F AT AT IR A
arA @Y, wFifF fas & @ g & gAY
¥ gare @ wgr 2 ak af 9% adF ar
LCi

guIY &TeErEl ¥ WE &) Q¥ &
fadt 3a% gaewwl o1 e w@ar aga
sraeas ¢ 1 qaT Yar g frar smda,
@ gat ofeas Aszx & srrardl # o
4,000 Q¥ TWAT T g R, AT FX
a1 o wEd A A faw var B,
IEHr mAm AE 2, Hfww F gwT Y
wga wrgar g e g ag d@ar gz fw
gart srearl § 2y, Afe @i awa w3
2iwa T w A osgrA w@wAT  Fifgo
fr fag we & Y€ FreaAr sa7 gar g,
gqr-§9q gl IJEr FRW F AT @&
STH, AW wwE 9 fEdr wTAd W
fafwn srataey qad 1 2, @ S99
gr wegr wift o F @ fA a6l
w1 R F1 R, A1 I AT WA &
Arr wedt & foy

Farziw & fAd aqo & Mo Ao &
aafan sqlszr AR w2 & ) IEA
aga A sNfr.A w BFE g fen
poaza & gur ww ¥ wfaat )
29 w7 g1 frar @ o frar faar g
fr g gwmw & 9mer g @ & &
e FTer AdY & | FATHT WATRT AEw
we § fs g'fs  Soww 912 9T 99 @I
g1, gafan  ga &M W ger frar
TaT g

wis gaqwr aqr g fr gw = fe
@i Jrq F qrg W gt wremrAl ¥
arar €a) 2 @ 41 A wlewd Iaw
foxr farrdrniz §, 7wy gadt gz A8 a4
aqifz? s ¥ TAT IT6T 2T &7 qAr aw
3, aF a§ anal 7 W@ A A A
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wi YT tE I AAAT F 9 w1 gEaa
&< fagk afrqmreasy wR@ml & w20
CAl

da gwa @ fs aveie o aww §
aF sAgsefer #32Y aarg, M fw gOF1
g g feE 2 oot A dw
81, ITE g 1w qEarer g W T
#Y Wtz & qur fagrm ver wrdy )

15 w fas & g1 1@ mgaaqa
faga & 61T awT & @ s o
g, wfad wa st SN q97 fedas
wt arfeq & & WiT gIHEIT A WR A
ater g fas @

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : The next Bill is mine. 1 think you

must finish this discussion two minutes be-
fore 6 O'clock.

MR. CHAIRMAN
your Bill next time.

: We can take up

SHRI KANWAR LAL GUPTA : Will
it not lapse next time ?

MR. CHAIRMAN : It will not lapse.

SHRI KANWAR LAL GUPTA : I am
doubtful. It may not be taken up. It may
bea A or B category Bill. The normal
practice is that the discussion is over two
minutes earlier than 6 O'clock.

MR. CHAIRMAN : This Bill will not bs
finished today because the Minister has to
reply and then Mr. Kothari has to reply.
There are one or two other speakers also.
Shri Maharaj Singh Bharati.

st mgrow fag wmeht (AE)
qurafa A, afias vz A gt o
sl & faedr Tareary ot by & fag
& 7 A I wrg FAaA F I QU
drr wifae Q7 A alx A e g
¥ amy aTgE w7 AN gAR gl
¥ war AdY & 1 ara W) IAEY AgAT o

§W® dQu T N ag R fpgem w
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[# wgraw fag W]
e wisfog w1 aFe) &) ofeqs 83T
¥ gt &8 mer wrar Ay afeas gaat
& gug ¥ A€ wrAr | grEd F gegT A
%T 9147 3 9T I IFT A @ A
%T AT IHY UF T G917 fawr 0 F QF
AT w97 F JFAr @ MT OF I
a1 3z 10 &7 w3 wpia & 177 a4
2 afpa 9 w3z waw g aa 1feTw
ez Jmr A aww fAawmAAr & A
tfew wraa freram & Ao arge) de
wYe 33 qAT F7 A7 A FWAT Sy 3w
%1 2 3% 15 ) w7 F AT FT qre¥e
#3z7 £ fazdt & Av7 7 #7388 &% g0
W I F o @z aar 0 oM owav
gfss f¥2T § TU GAIR A8 waAr 3 A
gt afews g4z M A 2 afes Afa
fagifer & arr gfgda i v 2
TR 7E A FAT G oar uwAdfaw a2l
9 Al §g A8 Aw & gfrar F oaa
TR ZWT AOM1Z & 791 AALET A A1
@& faq & nafgr oadt & «for ar
qim & af@y a1 A0 §% #Hox gfae
fagelt dm7 21t &7 a7 feszenm &)
ATETT 55 Arare & 74t §alz7 AT
M wy qq o feadr qor ot el fex
w1 ay A Ay qfeAs Aaz A af
8 7z Afa faaifer 73 iy amad
¢ ot wAwmfeal Nt 2 frgeam
wafveameae # o afear gfaga amsx
R g 01T gaey # freaardd 1 qez
I MHAT ¥ ZH TTHE FATAT FEIEA FT
gey § @ 5T god ang w19 99 &=y
W o aff wrg w7 awa | faed 2 ar
wf Wl § sad qod) aueTd gfaaa W
sfafise wea & fag 5€ &€ glagai &
waF dur v W€ geRar @ #¢
a%y WIT I8 Haw z A fgemrag t
e W fRy iz dsad @ a s
geaw dvex W Af §, ag U ET

@At ¢ ol wuwrfat o aw 21w
3nigT 1 ¢lw  owiz frde ® zfwal
w=T@IAY & Farfeaw qar £ AN AW
? oYT 3a% s 9 gay Adf far W,
a1z ¥ 9 g9 a7 § THT F@ E W
ga! ¥ wwrg ¥ gw weET NEFT Q@ §
\Y2 gigr Aar ¢ &) @ar feas FwI N
aZY § afew g7 waafrg) 1 2 Ae gar
agel ® mar 2 oowAm 0 93 @A
1A §9 geg FrraT wag o frady
SNE Ay 2N A fa F fawan
FNFT AAET F qfem AT AT G
F Za3 a7 wia 77 fagay & QA & A
fregeara &t frelt diag) #y 7Y & @Y
At 7T I7 Am w9 @ A3 7 Ffz-
ATENT ATAT fgeqr T § w1 AT & A
aar ofss Jgzy &1 Ag) 21 AR ofiaw
5z feur ma § ¢ facar w1 ogfs-
fram Gt & fao Y =% G4 % fegra &
guaT wiw # fawelt I § i< ofemw
A¥zT ¥ FeAge & gieT quc fas @t
e PR AT A A A Ao an § fgaiw
g fagdT 3@ & oF 9% @A §
t7T 400 wa7 & faasft a@w gy ¥
300 w9q wiwg gR faat & fag ag &
M7 foT ot F2d & fs afems et a2
§ amar g1 &iay, ofews ggeT Az F
agf a=aT ¥ ) X9 AW F A0 F IO
g T 39 & AEwT T ¥ 9913 2, g
wagfa @iz § ward g, ofeds §%T
Tz # Al wwar § 1 g @ F|WI AATR
1% 2 fam I ofems AT & am
A Ay @ Y gR wg © fRg wEge
AT qgar § N gg 3 FAwH 5 ag
agdt § 1 ®FF & fMa g gAIATIE &
g W AR Fmawi g wa &
gt @ ag qaar g & fuwrf @
17T § S WIGA eR 9 B3l grar @

e quaT § gws R W gu
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frark & xoac & @ & Frearae
IAH 7T wEA § Afwd I g 2@,
AR ) dexr F IAA AWIA G
YA & | HAwS & 9% SO IIF N
I E 0wz # gY? G wrArAI 374
IaF X eT ¥ ¥ qg 15 dwar ST
&ar 3 ¥ o dare & g 347 32 97
fra qu frarg G 3, Az ar TR A
&) 3% WY iz wrar &, 395 fag
w17 faedare & 1 wra ooy @27 faa)
Y e AR AT A (G F, IAFT AT
agf ar @ &, 3a% far a9 fasdgred ?
ofsrw §iz 51 qearara fvar & 39
st AT A N wwEd #oaE A
At € e § Afgar aasarg Ad
b wpfrad adt &, N afsas dwzx A
a®lT qgf §30 § 91X I W qW F7T
qfeere ¥¥z3 w1 gEarTT F &1 qfeTw
%TT Aga@ WA 9 g, ag  w@Ad)
afgm gt} wwinfs AgEa, i qw
FEAT F, AT AT F FATYATFT qAR
fear wmia, & qu fesgeara 38 77 mifas
& Wi | AfT ¥T SraeEl 7 99 gaQ
q7 ¥ft w1fa@ DAY 2 fe sa¥r 3z
Aff & QYT g7 Fraed F a7 24 A
wE AdY &1 gf, o7 A FT W@,
wmz wif feefa Q@Y a7 wig fe A
qrfedy & gar £ ar aF |

7 ol & Erg ¥ ¥@ gT AT W
fasr &1 e o 2

SHRI R. D. BHANDARE (Bombay
Central) : Sir, having heard the speeches,
1 was not surprised that the speeches were
more at a tangent with the subject dealing
with losses of public undertakings. The
theme of the Bill is to bring about more
cootrol and centralisation of the working and
for entering into an agreement to start an
industry. When we are a developing country,
it is but natural for us to invite anybody
and enter into agreement by way of colla-
boration, etc. When I went to UN, I had
occasion to discuss this problem as to why
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the public undertakings are running into
losses,

The majority of members directed their
speeches towards the functioning and work-
ing of the public undertakings. Here the
point is different. As Prof. Galbraith said,
there is a thin line between the private sector
and the public sector, in view of the acientific
knowledge. technical know-how and mana-
gerial skill, Is thesc three factors are found
either in public sector or private sector, why
should we quarrel 7 But I have been hearing
this quarrel every now and then. The main
point is, whether we should give autonomy
to the different undertakings or we should
have control and interference and inhibit the
initiative of the public undertakings by
putting in a clause here that in regard (o
every agreement that may be cntered into
for the purpose of collaboration or with any
private party, there must be some central
authority to interfere with every clause of
the agresment.

SHRI S. S. KOTHARI: For fioal
approval,
SHRI R. D, BHANDARE : Would you

like to have interference and centralisation
even at the time of entering into the agree-
ment.

When we are talking of the functioning
of the autunomous bodies, at the same time,
if we talk of interference, control to the
extent of putting limitations and inhibition
on the working of those public sector under-
takings, how could we reconcile with the
two.

SHRI S. 5. KOTHARI : I am not refes-
ring to the day to-day management but
agreements involving crores of rupees- They
should be sent to the Finance Ministry in
the final form for approval,

SHRI R. D. BHANDARE : I am not
dealing with the functioning of public seclor
or the actual management of it. I am on the
simplc point, which is incorporated in the
Bill, whether there should be centralisation
of control even at the time of entering into
the agreement,

SHRI S. S. KOTHARI:
most important time,

That is the
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SHRI R. D. BHANDARE : To what
extent should there be centralisatiion ? The
argument boils down to this simple propo-
sition —Should it be centraffsed and should
the Centre control, interference or inhibition
in the freedom to enter into an agree-
ment.

SHRI S. S. KOTHARI : Give them all
freedom. Only the agreements should be
sent to the government for approval in the
final form.

SHRI R. D. BHANDARE : I doubt
very much whether it will not result in inter-
ference. Also, at that stage no examination
or study will be made. Therefore, the Bill
iz not in tune with the present time ; it is
not in tune with the conditions of a deve-
loping country. I, thercfore, oppose it in
toto.

Some of my friends who have spoken on
the Bill brought in Harijans. Some members
are out to cash on the problems of the Hari-
jans. Let there be any Bill or any propo-
sition before the House, they will bring in
the name of Harijans and backward classes,
as if they are the cattle to be led by every
person, whatever be his position or place in
the society. For Heaven's sake, do not
bring in the name of the Harijans on any-
thing and everything.

*SHRI NAMBIAR (Tiruchirappalli): Mr.
Chairman, as the system of simultancous
interpretation from southern region langu-
ages into English and Hindi has been
introduced in this House, I want to avail of
that opportunity and speak in Tamil.
Though Tamil language may not be known
to the Members present here, still they will
be able to follow what 1 say either in English
or Hindi.

On the Public Undertakings (Compulsory
Approval of Agreement's) Bill, 1969 intro-
duced by Shri S.S. Kothari, two sets of
views were cxpressed in this House by the
Members who participated in the debate so
far. Before any agreement involving a con-
sideration of Rupees Ten lakhs or more
with any person, Governmsnt or semi-
Government body in India or abroad by
any public sector undertaking is entered
into, that agreement should by scrutinised by
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an officer not below the rank of a Ioint
Secretary either in the Ministry of Finance
or in the Ministry of Law. Such an officer
should also issue a certificate of approval
after initialling the draft agreement. If
this precaution is taken, then many serious
blemishes and lacunae which are now located
in such kind of agreements leading to heavy
losses can be avoided. This is one view
expressed by some Members. The other view
is that such a scrutiny will lead to inordinate
delay in the execution of projects which are
of national importance. That is what my
hon. friend Shri Bhandare pointed out.

We should first see what benefit will
accure to the nation by accepting any of the
two views expressed. 1 had an opportunity
to visit the Heavy Electricals Plant in
Ramachandrapuram in  Hyderabad. The
agreement in regard to this plant was to the
value of Rs. 2 crores including foreign colla-
boration. This was established for producing
switch-gears. Within three years of its start-
ing we have incurred a loss of Rs. 95 lakhs,
nearly half of the capital invested in this
undertaking. If this kind of mismanagement
continues, the nation is destined to suffer
heavy losses, both in terms of money and
much-needed plant and machinery and com-
ponents. So there is every justification for
demanding that the draft agreement should
be scrutinised by a central authority.

This does not mean that I accept this
Bill as it has been formulated. I have to
pive deep consideration to this Bill in a
congenial atmosphere. I would commit my-
self whether I should support this Bill or not
at the time of wvoting. With these words, I
conclude my speech,

SHRI A. SREEDHARAN (Budagara) :
Mr. Chairman, when I rise to speak on this
Bill, T would like to make it clear that I
agrec with the principle of the Bill. As to
how it should be implemented and how it
could be implemented, these are points into
which we will have ‘o go more cautiously,

The question has been raised that
Government should kecp a very close watch
on the activiiies of public undertakings.
The controversy of private undertakings
versus public undertakings is raging today
but my feeling is that that the public under-

*The origioal speech was delivered in Tamil.
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takings have gone wrong. It is largely
because of the irresponsible attitude adopted
by this Government.

Time and again on the floor of this
House as a Member from Kerala I
have pointed out the various irregularities
in the running of Fertilisers and Chemicals
(Travancore) Limited. I will quote what
the Committee on Public Undertakings has
said about the management and agreement
entered into by this concern :

“As a commercial concern FACT has
to sec that any agreement entered into
by it is to its advantage and enforced
to safeguard its interests. But in the
case of the agreement entered into with
this Soclety. this was not the case. What
is difficult to understand is that inspite
of repeated comments of the suditors
and ecven after the resolution of the
Board of Director authorising the
Managing Director to take appropriate
measures to obtain the necessary secu-
rity from this Society no action was
taken to secure the amount outstanding
against the Society which amounted to
Rs, 6,31,52 as on 31st December, 1968.”

After this report of the Public Under-
takings Committee the Minister of State in
the Ministry of Petroleum and Chemicals,
Shri D. R. Chavan—he is here-—went to
Fertilisers and Chemicals (Travancore)
Limited, Alwayee and said about this
management, which has been condemed,
called inefficient and pulled up by a Com-
mittee of Parliament, that here was an
effective and efficient management., As long
a8 there are ministers like Shri D. R. Chavan
in this Cabinet, who can be bought by
managing directors, who go and enjoy all
the pleasures that they give, the -public
undertakings in this country shall go to
dogs.

SHRI R. D. BHANDARE : You are
imputing motives,

SHRI A. SREEDHARAN : I am pre-
pared to prove it provided you conduct an
inquiry. I know Shri Chavan and the way
his mind works ; I knmow where he lived
there and what happened in that guest house.
Here is a committee of Parliament which
says that the management is inefficient and
ussl.ss...(Inrerruption) and he says that
this managemeat is efective .. (Inrerryption),
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SHRI TULSHIDAS JADHAV (Bara-
wati) : On a point of order, Sir.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN) : I went on a tour
and paid a visit to the Fertilisers and
Chemicals (Travancore) Limited, some time
back. There was a function organised by
the management for the purpose of releasing
their product called hocompos and also dry
ice. In the speech which I made, I did not
mention anything about the management.
Subsequently, when the press people put a
question, “What do you think about the
management ?” I said, about the Cochin
.Fertiliser project which was being imple-
mented, after I went round and saw .it, that
I was completely satisfied with the manage-
ment work., Therefore, | paid a compli-
ment....

18 hrs.

SHRI A. SREEDHARAN : He paid
tributes to the Managing Director of the
concern which has been condemned by the

Public Undertakings Committes. (Infer-
ruptions’...

SHRI K. LAKKAPPA (Tumkur) : We
have condemoed it on the floor of the

House. Why has he not been removed ?
(Interruptions)

SHRI RANDHIR SINGH : What is
this ? The Minister must be beard,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : May I raisc a point of
order ? It is past 6 O'Clock now. Shr
Sreedharan may continue the next day.

SHRI D. R. CHAVAN : After sceing
the work, I paid a compliment to the
management. I stand by it. But to attri-
bute motives to me because I was treated
well by the management is absolutely wrong.
I repudiate it. (Imterruptions)

_SHRI A. SREEDHARAN : You hold
an inquiry sad I will prove my allegation.
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18.01 brs.

STATEMENT RE : ALLEGATION ABOUT
USE OF 1. A. F. PLANBS FOR RE-
QUISITIONED A. I. C. C MEETING

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Mr. Chairman, Sir,
before the House was adjourned for lunch
today. Shrimati Tarkeshwari Sinha, M. P.,
bad siated that ten Defence ‘planes had
been gllowed to be used for Membars to be
brought for the requisitioned A. I. C. C.
mesting. 1 have also iearnt that Dr. Ram
Subhag Singh had also meationed that some
Defence Ministry ‘planes have been sent
for fetching members. 1 have checked up
the position and 1 would like to state
eategorically that mo IAF plape has been
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used for bringing A.I. C. C. members for
the requisitioned A. 1. C. C. meeting or for

any other purpose connected with the
A.l1.C.C
It is unfo:tunate that hon. Members

should have made such statements without
verifying facts,

MR. CHAIRMAN : The House stands
adjourned to meet again at 11 A. M.on
Monday.

18,03 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
November 24, 1969/ Agrahayara
3, 1891 (Saka).



